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Thursday, March 7, 1968/
Phalguna 17, 1889 (Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEaKtR in the Chair)

ORAL ANSWERS TO QUESTIONS
'‘GRANTS To BHARAT SEWAK SAMAJ

*479. SHRI JYOTIRMOY BASU: Will
the Minister of FOOD AND AGRICUL-
TURE be pleascd to state:

(a) the total amount given to the Bharat
Scwak Samaj since its inception; and

(b) the value of Government land and
property given to the Samaj in Delhi; and
other places?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPA-
DASWAMY) : (2) and (b). A statement is
laid on the Tablc of the Housc. [Placed in
Library, See No. LT-374/68).

SHRI JYOTIRMOY BASU : This
Bharat Sewak Samaj, or you might call it
Bharat Experiment Samaj, is an adventurc
of Shri Nanda, whose conscience may
rest in peace, who wanted a powerful
organisation of his own to be parallc! 10
the Congress.

SHRI S. KANDAPPAN: Parallcl to
the Planning Commission,

SHRI JYOTIRMOY BASU: In thcory
they said that it was a concern for the uplift
of the people but in practice the aim was to
have an industrial empire for furthering
political causes. It was registered undcr
dhe Societies Rcgistration Act of 1860

although it was branded by the Govern-
ment as a limb of the Planning Commis-
sion,

The Central Government alone paid
over Rs. 230 lakhs without any supervision
and examination of accounts. They clcarly
violated the provisions of the GFR, rule
149(3). The Information and Broadcasting
Ministry gave Rs. 28,701 but what was
publicised did not serve the Government
purpose as stipulated; it scrved the puiposc
of Bharat Sewak Samaj. In West Bengal,
where Shri Asoke Scn was the chief of the
Bharat Sewak Samaj, he fully utilised the
funds of Bharat Scwak Samaj to meet his
clection expenses.

MR. SPEAKER You are giving
information to the Minister. You arc
giving the whole history of Bharat Sewak
Samaj but are not asking the question.

SHRI JYOTIRMOY BASU: Under the
circumstancesmay I ask the Minister whether
any tax exemption was allowed to Bharat
Scwak Samaj; if so, under what rules, what
is the amount and arc there any arrcars?

SHRI M. S. GURUPADASWAMY:
Comprehensive consolidated accounts arc
not available yet; so, I am not in a position
to say what concessions have been allowcd
to Bharat Sewak Samaj.

SHRI JYOTIRMOY BASU: But you
have received the PAC Report. Do not
pretend that you do not know about it.

SHRI M. S. GURUPADASWAMY: I
do not pretend at all. I am aware of the
PAC Report. I only say this much that
comprchensive information is not avail-
able yet.

SHRI JYOTIRMOY BASU: My sccond
question is whether aftcr the Public Accounts
Committee suggestcd a ban, further grants
have been given in violation of the ban by
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the Ministrics and thc Planning Ccmmis-
sion; if so, the details therecf and the rcason
for doing the same.

SHRI M. S. GURUPADASWAMY:
After the Public Accounts Commitec made
its recommendation the Government of
India stopped all grants and loans to thc
Bharat Sewak Samaj. Regarding the other
aspect of the question whether the minis-
tries have violatedit, [ think we have stopped
all payments to Bharat Sewak Samaj.
Even the Planning Commission has stopped
that.

SHRI S. KANDAPPAN: Thc state-
ment contradicts what the Minister says.

SHRI RANGA: I am rising only on a
pointof procedurc. The otherday youwere
good cnough to insist that they should be
prepared with information. Shri Hanu-
manthaiya also had somc interesting remarks
to make. Even today they ceme forward
and say that have not collected the infor-
mation. They do not have the audited
accounts, although they have studicd the
rcport of the PAC. Is that correct?

MR. SPEAKER : I myself felt it. Tt
is unfortunate. Last time thc Minister
of Social Wclfare was answering the ques-
tion and I said that thcy might kindly collcct
the information.

ot Ay fowa : sreer wERT, T4
g W 59 a1 97 &% § IR Famw A
Ar-guA wea g fr ofewrs oFee
FAA W 34 W d W F I
qIHFTC T O 23 e W FHE
F qr amar &, ag QA EFA e
A 91y &, Y <@ F A O HATE@i F
dag g, N TerEET JAw ? | €
# JAFT FARL AG FEW AT
afFa s 7z 9 a1 fe FTER F
St @ &, 9 que Wl I W T
9T Jfeda @ #T gAR Wi F @
[ | 7 g qE W qERT & FAT
X § fF & SR |m S
FEATAR € 149 (3) A AT T
Ao & oy mar & fin fore o seamei
# IEH @R * grq kg AE_
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A xfagag ot @, afrerd @ f
T 9T AfEeT wEE WS | | A
WS W | 99 F ag ofeaw wTeEd
FAYamag g fr e A%
A 57 # wfaey § s 7 fear ono s
W F O J19 F N W B AAT AT AR
Ty fagr a7 0T A a9 g8 A Gaw
FIT WS 99 7 99 ¥ 30 faawex
1966 9g Afaw arO@ O A1 788 a8
WY R F g7 F §Y 9wEEd § W)
oferd wFSEE FAA F v fawfor
F R AT g | F Wl R §
7g qOAT AR ¢ fF a1 awr o &
¥ FUT AW T T 99 o afeqw
THTITH FALT 7 FT & A7 T F ety
foram el o7 srfusrd € 39 & faems
A AT FTAW FG ¢ A A qEL
FTFAE AT AT |

g AAT FiE w4 (N SsraA
Tw): T fE el aEmn &, SR
@t aft oyt & a # faar mm €
IRHARE ........

ot g fevd < 79 & 7 A1 @ Qe
77

! ST TR e gq ARl
AT THA | I FT TAT 3 |

it wy fewd : 30 faama< 19667
T FTAT AT 4T |

Y TSt W qg BN AG FLH
T |

ot g A TR : AT 66-67
# s feargam &1

»ft S W sAfe AN @
fr frw ardw & o< feqr maT § 9%
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F oofy A T aFar | fawrw @
w|wAE........

MR. SPEAKER: Can you tell the ycar,
if not the datc?
=t It TW . ZEE ag -
T T fafaey # ol giw &
feraaaig .. .....

it wy ferrd : 3@ 2fT, 7@ §F fau
W AV T FL 7 g Al Y § 9 o
N FFR I |

it SReitEs W : qfAT, 9gd 9H
Fgq ar fifae ?

it Ay famd  g@ER N 9@
FEE

sMwEA R & 7 W E |
I Y TET AG & | ST W FHA

Ffog g

ot 7y fomd : @ § @www A
T A E | fRr A A qa g, o A
R & et ?

+ft St T : S g1 ) feeerd
F gy & 91 @1 § | &3 gfew war
f& it fow ardm & a8 a= fwar
T 2, TEEY AT AL & | AT
I TwaRNgaassw ...

WM gER W wBAW : AEIY
AN E? O i ¥ g qer
RURCUE

MR. SPEAKER: Order, order. You
cannot get up like that. You must sit
down. You must at lcast give one minutc
to answer the question. After that, you
can ask a supplcmentary. You cannot
interrupt like that.

ofl FOR we T WA : qA faT
fedit & a8 g1 W1 wWr & ? dewrd
T Tifge 4 )
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&t witeA oW : 49 9 T e
IR ¥ X fear mn & e Al
¥ ax fear mr ¢, a8 *ver ¥} FW
F T qOGW | 97§ X warfaRse
TFTIZ AT AT | £9 IFA faar & 1
AT N %S 7T § a8 O WA
T4 8, zafag e ot 99 & =T T
€1 7 a| e @

1 yqfada ag : fFqy aq a@ ?

MR. SPEAKER: Plcasc answer the Qucs-
tion; do not answer the interruptions.

S AR TW ;A g8 q ad
2 fr faedy aow=it 7y oo & sam
yrwfga fear wrEAfoaa &1 #F aw
fF g A I F1 afede gware amAT
=1z a1 #X I @A F a7 I AR
fear s ofge wn, @y @ o !
e & 97 alY st & o @ § B
AT AT AT FEAEr T e o
zq% fAw o FHA A o JEE )
FENAR @A A TEE 1 T N gL
famfe Wit and § oitw & 9 fawrfn
#1239 @ E 6 o wn 2w g
T

st wg fewd : wgw wEE, {3
qer 4T, T F §1 Jaw  fgar g,
I o 6 R A fearmar g,
9 §, qg qGT1 A4 aHa, @, ML I
adi 1 AT 47 ag qet at fe ofew
THRETE W # famfar B JQuel
H T AT §9F AW 9§
9 AT WIRAT AT [ Ao Ffe-
FO o wefr § 97 7 faars faeaer
I AN FER (7T I ? o

saTe qR wfEe |

SHRI M. S. GURUPADASWAMY:
There was a question already in the Lok
Sabha on the 29th and therc, we have replicd
that we are considering thc gestion of setting



2091 Oral Answers

up an inquiry to look into all the affairs of
the Bharat Sewak Samaj. It is there. Wc
are considering it....

SHRI MADHU LIMAYE: Committee
or Commission ?

SHRI M. S. GURUPADASWAMY: As
my senior colleaguc said, only on the 16th
of last month, the administrative responsi-
bility of the Bharat Scwak Samaj was trans-
ferred from the Planning Commission to
our Ministry, Thercfore, we are looking
into all the affairs of the Bharat Sewak
Samaj. I want to disabuse the mind of
my hon., friend of this. We are not shelter-
ing or hushing up anything at all. We
are equally concerned with the statc
of affairs in the Bharat Sewak Samaj.
As my senior colleague had put it, we are
not very much satisfied with the statement
of accounts that they have submitted to us,
but we are still looking into it. As soon as
the picture is clear....

MR.SPEAKER : What aboutincome-tax ?
Is he able to say something on that?

SHRI M. S. GURUPADASWAMY:
That is also an aspect. All thesc matters
are relevant. We are, as I said, looking
into the various aspects; there arc the cons-
truction side, non-construction side, welfare
and amenities activities of the Bharat Sewak
Samaj——all these things arc there....
(Interruptions)

SHRI JYOTIRMOY BASU: Stcaling
also....

SHRI JAGJIVAN RAM : He may be
aware of it.

ot ydifadia xg : TR o@ A

wie frar, g8 ot Aew @ T
q1 |

SHRI M. S. GURUPADASWAMY:I
am not conversant.

As regards the other question which he
raised, may I say that whateverinformation
we have collected has already been laid on
the Table of this House. The statement is
available for the members.

SHRI HEM BARUA : The Public
Accounts Committec submitted its report,
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castigating the Bharat Sewak Samaj, to the
Third Lok Sabha......

SHRI MADHU LIMAYE: 31st March,
1965.

SHRI HEM BARUA : It was about thrce
or four years back that the Public Accounts
Committee submitted its rcport tothe Lok
Sabha. But the statement here now says
after so much of time:

“In pursuance of the recommendations
of the Public Accounts Committee (3rd
Lok Sabha), the Samaj has been asked to
furnish its consolidated accounts for
cvery year since its inception....”

Then, This is also there:
“The question of instituting an enquiry
into the affairs of the Samaj is under
consideration.”

There are serious charges of corruption
levelled against the Bharat Sewak Samaj
by a body like the Public Accounts Com-
mittee some four ycars back. Yet, they
have been sleeping over this issue; they
have dome nothing. Now they tell the
House that they arc considering instituting
an inquiry into the affairs of the Bharat
Sewak Samaj. How long would they take
to wakc up to check the corruption in this
country ? That is what I want to know.

SHRI M. S. GURUPADASWAMY:
It will not be very long. The matter has
come to us just recently. There may be
lapscs, there may be cascs of corruption,
we do not know. Thesc will form the
subjcct-matter of inquiry. I think, very
soon we will take a decision in this matter.

SHRI HEM BARUA : This is a very
scrious matter. Thc Minister says that he
doesnot know about the corruption indulged
in by the Bharat Sewak Samaj. But the
Public Accounts Committee has categori-
cally pointed that out. How long would
they slcep over it like this?

MR. SPEAKER: The point is this. It
has been transferred to them on the 16th
of last month, but it is not a question of
his Ministry alone. What has the Govern-
ment done all these threc years? Itis not a
question of Mr. Gurupadaswamy or any-
body. What has the Government done ?
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SHRI M. S. GURUPADASWAMY: Ac-
cording to the information availablc to us,
various attempts have been made to bring)

about consolidation of accounts. The
Planning Commission had sct up a
Sub-Committee of the Co-ordination Com-
mittee on Public Cooperation and they
went into the matter. They had meetings
in September-October, 1966. Subsequently
the Planning Commission also set up an
accounts cell and they also went into the
whole matter. One of the obscrvations
which both the Committees have made is
that it is not possible to consolidate all the
accounts because of the fact that the Bharat
Scwak Samaj has maintained individual
accounts for various items. They have
come to this conclusion that it will be very
difficult to consolidate all thc accounts.
But they have also said that they have got
consolidated accounts for threc ycars, from
1962 to 1965. So these are matters which
arc not final..(Interruptions) All that is
required is being looked into.

SHRI HEM BARUA: The defence that
he is trying to give us is no defence at all.
We arc interestcd in knowing this. Since
Government have failed to check corruption,
why is it that Government have not tried to
wind up the Bharat Sewak Samaj?

SHRIJAGJIVAN RAM: As I have said,
the winding up of the Bharat!Sewak Samaj
is not in our hands. But so far as we are
concerned, our concern is not to give any-
thing to them. As I have said alrcady, all
grants, loans or assistancec to thc Bharat
Sewak Samaj have been stopped.

No grant has becn released from Novem-
ber, 1966. So, for our purposes. ...

SHRI HEM BARUA : What about the
past?

SHRI JAGJIVAN RAM : As for the
past, we are looking into that matter. That
is what I have said.

SHRI TENNETI VISWANATHAM: I
was always thinking that this Bharat Sewak
Samaj was an innocent association and that
it was a Samaj that is Sama-+ Aja, that is,
as good as a lamb. What is the signifi-
cance of transferring this Samaj to the Food
Department ?
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SHRI JAGJIVAN RAM :No, it has

| been transferred to the Community Develop-

ment Department.

oft 7y fowd : gy ww fawre
TR@E

it ®o ato faamt : anft »ft 7y
fomd a1 & Aw | Wl wRw A
aamar f gaET anfee W faar amga
@ § 7@ ¥ ¢, A AgEefaE W
50 T Ty fear om @, o gl
weqrei w1 ot farar o gy &, | e
g% *1 oY anfee farar o ?

T~ Y Fw AW X @
Mg A far g fr
“The Bharat Scwak Samaj received for
its welfare and other activities grants and
loans from different Ministrics and other
agencies of the Central Government and

from the Statc Governments and also dona-
tions within and outside of the country.

# 4 A1 SR f—Iq T AT
N AER T 37 W foqr ¢ 5 W@
% GATS 1§ AAATH AT A% HT
& il — ar oY Avw eRfad
a1 FAHAT TAAAAT W da% FATY
< T 9T, A 7 fra & fedy gy s
I 1 ®F Famw ?

Y oot O ;gAY F A9 9
¥ *T @ €, afx Tar T8 o Y Ay
T & T g |

MR SPEAKER: Shri Kanwar Lal Gupta.

SHRI JYOTIRMOY BASU : That is
an utter untruth. They have taken Rs. 1
lakhs subscription.....

MR SPEAKER: Order, order. This
question shall not be answered. The hon.
Member cannot get up in that manner.
I have called Shri Kanwar Lal Gupta.

SHRI JYOTIRMOY BASU: You cannot
allow him to mislead the House.



2095 Oral Answers

ol FAT AW qA AW 7YY,
T §qF GO FHAT T OF a9-
afrfeas faw o e sAoeems
FHE Y, TaTAWRGUE .. .... .

oft fra AW ;T 9T 8

=t gFR wx woam : fauga ad
g

MR. SPEAKER: When both thesc hon.
Members get up, I am helpless.
WHE AW AR : | FIEA
TR F@ F I TR & 9
7g aT € % @ § waweEe § aga
TR FAAE | TF BT A THIIE FHIAE
& 8, 9% X F 90 FERUT T2 &
fF gz confam feqdde & @wit 1 owT-
Frzq A ¥ foad agt wom A
# wdt ARy | T GO TR §
fF 9@ AU W TRATEE F ¥
& W I uFEw AF T § o}
A O RAASH FR FTw A
i &, Y og a9 fowd FOe
TAT TATRE 8, AT Yo afo ATSo
L Ol

7@ I qg € % S a=h AT
q FZT I AT FA FT Afaw
TH ¢ e w37 afuw o 2
fr Sad anfee uFerem sma =ifge
AT AT T A  qV AT I FAT
¥ 9T TS §, o Fro o w1 3
Twx & wifs qg fefaae s & 1
A e ga g fF R omma dvo o
atdo ®Y ¥y &t arfw & A W AW
AT qaaw feeft wee & ot gfawr
I §8% 9 i 7 7 ?

ot wmRter Tw ¢ ST A7 T,
qR ATWHS N ;T AT QT @ AR IAd
az st o gafer sEad N g
0 ot 1| g T I FToFATS
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ot wg fomd : SR A, T
T gt st Y A g

=t it Tw ST &7 W
I A aT T &Y feay wn § gwfaw
I FAT & FaT A v

T AR 747 gfaamw v wig A
TR 3@ AR N fa wEATE
Rl ag & st

SHRI P. VENKATASUBBAIAH : We
agree that the Bharat Sewak Samaj could
not render proper accounts as per rulcs
quoted by Shri Madhu Limaye. may I
know whether the Samaj has been doing
social service and coming to the rescuc of
certain weak scctions of society......

SHRI KANWAR LAL GUPTA
Coming to the rescue of Congressmen
only.

SHRI P. VENKATASUBBAIAH : May
I bring to the notice of the hon. Minister
that in Madras the DMK Government
has helped in organising a Prosperity
Brigade in the State by sanctioning moncy
to that organisation ?

SHRI S. KANDAPPAN : On a point of
order. The Prosperity Brigade has nothing
to do with this question. Why should he
dragin a State Government here. I strong-
ly protest. Let him confinc his question
to the BSS.

SHRI SEZHIYAN: It is not truc that
government funds have been given to the
Prosperity Brigadc. It is true that is sus-
taincd by Government for which accounts
arc there. Whereas in this case the Govern-
ment have allotted grants of Rs. 2 crores for
the Bharat Sewak Samaj for which no
accounts arc maintained.

SHRI P. VENKATASUBBAIAH : In
the Madras budget, Rs. 10 lakhs have becn
provided for to help the work of the Pros-
perity Brigade.

SHRI HEM BARUA : On a point of
order. Can a State matter be raised here
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MR. SPEAKER No Comparison.
That is all. The Minister cannot answer
forthe DMK. He wasonly arguingwhcther
this is wrong. The Minister can say only
about the BSS.

SHRI K.K.NAIR: How will you verify?

SHRI M. S. GURUPADASWAMY:
The Bharat Secwak Samaj is a social service
organisation. Also we have stopped grants
and loans—we have made it very clear-since
1966-67. As regards the other aspect of the
question, I take the information frem him.
We do not know whether the Gevernment
of Madras has set apart ccrtain funds for
the Prosperity Brigade.

SHRI P. VENKATASUBBAIAH : 1
am asking about the social work donc¢ by

the BSS,

SHRI S. KANDAPPAN: Hcis again and
again harping on the Prospcrity brigade,
I am sorry about it.

SHRI H. N. MUKERIJEE : It was your
pinpointing the corporatc responsibility
of Government that led the Mimury at
long last not to take sheltcr undcr the plea
that they had been holding the baby only
for a fcw months. But may I know how it
is, since the Minister of Food and Agricul-
ture admits categorically in answer to Shri
Madhu Limayc’s question that certain
financial rules had been definitely violated,
since this has gonc on for a pretty long period
of time and since whatever accounts have
already been given do not appear to give
satisfaction even to a Government which is
obviously trying to shicld this organisa-
tion. ...

SHRI JAGJIVAN RAM: No, no.

SHRI H. N. MUKERIJEE: How is it
that therc is no definitc idea about this and
‘Government only says that it is considcring
the question of having an inquiry, whether
itisfeasiblc or not or something of that sort?
‘Why does not Government positively say
that an inquiry is being conducted cither
‘with CBI assistance or through whatever
-other agencies available ?

SHRI M. S. GURUPADASWAMY :
First of all, we must assess the statc of
affairs of the Bharat Sewak Samaj. Without
knowing the state of affairs we cannot take
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any steps. It is true that the Public Accounts
Committee in their 34th report said that
since the Bharat Sewak Samaj has not conso-
lidated its accounts according to the finan-
cial rules all the grants and loans should
be forthwith stopped. We have stopped the
grants and loans to the Bharat Sewak Samaj
since then. So we have already complied
with the recommendation of the Public
Accounts Committee. Regarding the other
issue, we are cxamining it and as soon as
the issues are co-ordinated and we find that
an inquiry is necessary certainly we are going
to do it.

SHRI H. N. MUKERIJEE : Sir, I do not
usually interrupt the proceedings, but here 1
want your protection. They are repeating
over and over again, after a certain lapse of
time, that they have acted in accordance with
the recommendations of the Public Account
Committee. I want to pinpoint a parti-
cular admission made by Shri Jagjiwan Ram
that financial rules have been violated.
I refer to what they have said in the answer,
namely, that consolidated accounts which
the Samajis said to have given were found
to be unsatisfactory and this has gone on
for a period of time. My question was in
relation to that and not in regard to what
they have done in regard to the recommen-
dations of the PAC. Why do they not say,
we are having an inquiry; why do they say
we are considering having an inquiry about
this scandalous affairs?

SHRI JAGJIVAN RAM: 1t has been
already explained that after the report of the
Public Accounts Committec a Committec
of officials went into the details of the
accounts submitted by the Bharat Sevak
Samaj. The Samaj had submitted some
sort of consolidated accouts. As I have
said, the accounts so far submitted are not
satisfactory in all respects. But the matter
is being pursued. | have no doubt that furt-
her inquiry will be necessary in the matter.
As I have already assured the House, as
soon as the picture is clear, (Interruption) as
soon as 1 havc gone into the case, appro-
priate action whatcver it may be of the two
or three alternatives suggested —will be
taken.

SHRI RANDHIR SINGH : May 1
ask the hon. Minister, through you, Sir
whether it is not a fact that thc Bharat
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Sewak Samaj is doing extremely fine work
in the rural areas in building roads, running
schools and hospitals etc., and is it not
fact that 95 per cent of its employees and
office-bearers are non-Congress people ?

SHRI M. S. GURUPADASWAMY :
It is a fact that the Bharat Sewak Samaj
is doing a lot of welfare and amenities
work and has given cmployment to a large
number of people.

SOME HON. MEMBERS rose—

MR. SPEAKER Order, order. All
hon. Members may resumc their seats.
We have already spent half an hour on this.
The hon. Minister has given all the in-
formation he has in his possession at present
and perhaps he would not be able to give
more information now. We can have
a half-an-hour discussion or a one-hour
discussion at some other time. I have no
objection to call another half-a dozen
Members and take the full Question Hour
for this, but I do not think the hon. Minis-
ter will be in a position to give any further
information at present.

st wy fomd : T § 717 T T/
7z @ shfastsr &7 wrwen &1 F & faviwr-
fawre wiwr, sifadtsr 71 Afem  faar &
AL R A am AR @

MR. SPEAKER: I do not mind spending
this whole hour on this question, but then

the one hour would be over and there cannot
be any further discussion on this.

ST Ho Ho Wi : THH AFATAT T FY
o & s Y &Y aga & weRT aa™
AT A € R A 9 F T Wi Hw
1 €t 3 T I 7 @ & &Y I
a1 eI 7 FER AW I & fau s
feFmm mrerm YA W@ E

SHRI RANGA : Sir, T can only refer
to all the questions that have been put and
the replies given. In the light of all that and
the last reply given by the hon. Minister,
may I suggest to him and also enquire as
to what is it that stands in their way in agree-
ing with the suggestion that has already
been made by several hon. Members here in
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the light of not one report but repeated
reports from the Public Accounts Committee:
expressing dissatisfaction with the way in
which funds have been used or misused
by the Bharat Sevak Samaj? What is it
that stands in their way in agreeing to
appoint a Commission of Inquiry or Com-
mittee of Inquiry so that all the information
would be placed before them? That is my
plea with them. May I also add that in
view of the fact that Government has taken
the right decision in stopping all grants since
1966, would it be pleased now to advise all
the State Governments also to take similar
action in view of the fact that State Govern-
ments also have been making grants to this
organisation?

SHRI M. S. GURUPADASWAMY:
My information is that the State Govern-
ments also have stopped all the grants
and loans. We have already stopped it im
the year, 1965 and 66.

SHRI S. M. BANERJEE: Why do you
not declare it illegal?

SHRI M. S. GURUPADASWAMY:
About the other question as to what stands
in the way of setting up an inquiry imme-
diatcly, the only thing that is standing in our
way is that we are studying all the papers
that have been transferrcd from the Planning
Commission to our Ministry. Only on
the 16th of last month this responsibility was
thrown on us. Therefore, we are considering:
all the aspects and if the situation warrant
certainly we will have it. It is in our consi-
deration whether we should set up aninquiry
committce or not.

SOME HON. MEMBERS rose—

MR. SPEAKER : Let us go to the next
question.

*ft OITE FTET : IH U ¥ TgT
# 437 g § AR ATAT I3 9 o
@ A qBN WY swfa g & )
T aQE q T qEi F Ay AgT
YA FW & A1 A N FAR W
JTHATIE FQTE |

Shri Gunanand Thakur then left the House.
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IsSUE OF STAMPS ON WORLD TAMIL
CONFERENCE
+

*480. SHRI YASHPAL SINGH :
SHRI GEORGE FERNANDES :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether the special stamps issued on
the occasion of the World Tamil Conference
have been sold out:

(b) if so, the moncy realised therefrom;

(c) whether it is a fact that the sale of
these stamps was withdrawn from Post
Offices in Tamilnad; and

(d) if so, the rcasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL): (a) The sales still
continue.

(b) Rs. 2.11,000-80 have been realiscd
upto 4th Fcbruary, 1968.

(c) and (d). The staump was sold in the
post offices in Tamilnad on the first day of
issue viz.,, 3rd January, 1968. On the
advice of the local authorities, thc stamp
was withdrawn from salc from post offices
in Madras State from 4th January, 1968.

=t awae feg : g A w9y 37
famm @1 wwfEt & #37 & w0
3 fen 7w zw & NG wE ga-
frsw ar #rf Frgaa ARdT o 9
aT W ¥ NS gz @nr q Sfe fady
TF § fre =4y 9 9 @R
7 ey favg a4t ag= far ?

W o To TATH : AFH A WE
frorm Y e | weves ST § ¥ o
fom 39 o1 @ &\ w2 Tow | owe
T 7 ag @7 Ut fF w2 9T g
=Y T 9 0 HT g IF A 4
faam

o guare fug o w\r Al AgRw
ag TA9T a9 ¢ v ag fewe it anfow
fad 78 § 3T 7 T w1 oW AW A
forarT avey g € ?
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N go o TATH : FHFRX M EHH
€ arer W @ Wiy v fav @
akasdrae fir @ &1 mar
wnY faw ai@d | 99 § WY |RT
T a1 F@T

SHRI S. KANDAPPAN: Sir, the atti-
tude of the Posts and Telegraphs Depart-
ment is very regrettable in meeting the
demands of the various regional aspirations.
with regard to the la which the peopl
spcak in a particular region.

Even recently, it has been reported in the
Press that they have refused the demand of
my State Gavernment to permit telegrams
in Tamil.  After Dr. Ram Subhag Singh
assumed office, I learnt that he issued ins-
tructions to stop the printing of telegraph:
and other forms in English and Tamil;
that has been the practice before. In the
issue of this stamp, there are many reasons
and Dr. Ram Subhag Singh is making the
State Government appear as the culprit
saying that they have not sent the Tamil
version of the legend. I do not want to
cnter into any controversy; it is between
the State Government and the Centre;
the State Government has already denied
it. Tamil is a language recognised in the
Eighth Schedule of the Constitution and it
is a national language. . . .(An Hon. Member:
There are others)....along with many
other languages. The stamp was issued in
commemoration of the Second world
Tamil Conference. Is it not the responsi-
bility and the duty of thc Government at
the Centre to print the fascimille with Tamil
legend in it when an international conference
is held in connection with a classical language
of this sacred soil, whether it is Hindi or
Tamil?

THE MINISTER OF PARLIAMENTA-
RY AFFAIRS AND COMMUNICATIONS
(DR. RAM SUBHAG SINGH): The
carlicr part of the question is totally base-
less and unfounded and tendentious.
About the latter part of the question, I
should like to place it on the Table of the
House. This is what the Chief Minister
sent to us and this is the facsimile of the
stamp which the Chief Minister himself sent
to us. Nowhere is it in Tamil except for the
word Thirukural which appears in Tamif
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script in that stamp which has been published
by the P & T Department. He talks of the
responsibility of the Government of India.
The Secretary General of the Tamil Con-
ference has himself signedit; Kindly see;
this is his original signature. This is from
the Chief Minister. Does Mr. Kandappan
want to throw his own mistake on the
Government of India and more particularly
on the P & T Department to hide his own
sins there?

SHRI S. KANDAPPAN : My qucstion
was pointed and it was not at all answered.
Even taking for granted that they had not
demanded, is the Centre not responsiblc for
all the fourteen languages enumerated in
the English Schedule or is the Centre res-
ponsible only for Hindi? Let himanswer
this direct quesion.... (Interruptions).

MR. SPEAKER: Next question.

SHRI SEZHIYAN: He has made some
sort of an allegation and refers to thc signa-
ture of the Secrctary General and the Ictter
in English. We talk in English because he
<an understand only English; he cannot
understand Tamil. 1 shall now put a
question in Tamil and let him understand
it and reply to it in his own language.

it 7y forma : sreme wEET, FAR
&7 g fwar 9 )
SHR1 SEZHIYAN spoke in Tamil.
N Ay fAwd : qER T oIEEw
faam 9T

MR. SPEAKER : Unfortunately, today
‘we have been caught up with thc Bharat
Sevak Samaj and now the language issuc.
J do not think we will be able to go further.
{(Interruption) 1 am not blaming anybody
here. The question is like that.

SHRI S. KANDAPPAN: Hc takes
protection under the pretext that the sig-
nature was not in Tamil. (Interruption)

SHRI SHEO NARAIN : Those pcople
are not loyal to the Constitution.

SHRI S. KANDAPPAN : We cannot be
‘humiliated like this. This is not the way of
'solving the language problem.
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MR SPEAKER : Order, order. There
has been enough trouble. Next Question.

SHRI SEZHIYAN : Sir, just one point.
The hon. Minister takes refuge behind the
plea that just becausc it was sent in English
he has done that. Now, under article 120
of the Constitution, a Member can speak in
English or in Hindi, he has no right to talk
in Tamil and that is why we speak in English.
That should not be taken as a ground to
mitigate our linguistic rights. 1 want to
assure the House that we have nothing
against Hindi. Wc arc pleading for our own
language. We only want to impress on thc
Minister;one thing. 1 want to know whethcr
the facsimile sent by the Government con-
tained any Hindi legend there, or whether the
Hindi legend was introduccd by the Govern-
ment  here.

There is also another thing that 1 want
to know from the Minister. In the past, so
many stamps have been issucd in respect of
the State of Madras. For cxample, Sub-
ramania Bharathi stamp was issued in 1960;
Saint Tyagaraja stamp was issued in 1961

| Thiruvalluvar stamp was issucd in 1960;
Srinivasa Ramanujam stamp was issued in
1962; High Court, Madras, stamp was
issued in 1962. Nonec of thesc stamps
contained any Hindi legend. For the
first time, on the occasion of this conference.,
which was a world confcrence for Tamil
studies, the stamp contained only a Hindi
legend. It was not rccommended nor
approved by thc Statc of Madras.

DR. RAM SUBHAG SINGH: 1 want to
make it emphatically clear that the Govern-
ment of India and the Communications
Ministry respect the constitutional provisions
more than onc can expect and more parti-
cularly the hon. questioncr (Interruption).
The policy of the Government of India is
this: before 1954, everything was printed in
English only. After 1963—a decision was
taken in 1963—English and Hindi becamc
the languages for stamps etc. All the
stamps that werc published prior to 1963
were published in that form. There, I
agree.

Regarding the question of the changing of
script English to Hindi—or about the ques-
tion as to why Tamil was not used, I might
invite your attention to the conference
emblem. Does any hon. Member expect
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that we are oompetent to change the emblcm
of the conference?

SHRI S. KANDAPPAN: You did change
it.

DR. RAM SUBHAG SINGH: No; how
can it be changed ?

SHRI S. KANDAPPAN: You put the
Hindi version therc. It was not there
first. Why not the Tamil version be
put?

DR. RAM SUBHAG SINGH: Because
it is the policy of the Government of India
to bring stamps in English and Hindi.
(Interruption)

SHRI S. KANDAPPAN: Why?

DR. RAM SUBHAG SINGH : It is the
policy of the Government of India. We
are not going to change it, and no amount
of pressure can make us change our policy.
(Interruption) Bccause he talks about the
regional languagc—-

SHRI S . KANDAPPAN : Not regional
language; it is a national Janguage.

DR. RAM SUBHAG SINGH: There arc
many languages spoken by a large number of
peoplc which are not even recognized.

SHRI S. KANDAPPAN: It is in the
Eighth Schedule to the Constitution.
(Interruption)

SEVERAL HON. MEMBERS rose—

DR. RAM SUBHAG SINGH: We arc
not going to be cowed down by you.

MR. SPEAKER : Order, order. Next
Question, Shri Ganesh Ghosh.

M/s. BURN & Co., HOWRAH

t

*481. SHRI GANESH GHOSH:
SHRI P. RAMAMURTI :
SHRI BHAGABAN DAS:

will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that M/s. Burn
& Co.. Howrah have declared lock-out
since October, 1967;
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(b) if so, the total number of employees
affected by the lock-out; and

(c) the steps taken by Government to
lift the lock-out?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 HATHI): (a) to
(c). A statement is laid on the table of the
Sabha.

Statement

(a) Yes, from the 22nd September, 1967.
(b) About 8,500.

(c) The lockout was declared by the
Management following a strike by the
workers on the 21st September on a dispute
regarding bonus. The dispute now relates
to a number of other points also, including
the maintenance of discipline and production
standards and lay-off and retrenchment on
account of reduced orders. The Chief
Minister and the Labour Minister of West
Bengal Government tried to conciliate in
the matter and to bring about a settlement
but without success. The Governor is now
trying to secure a basis on which the factory
could be reopened and work resumed pen-
ding final settlement of the issucs.

SHRI GANESH GHOSH: Is it a fact
that on the 26th January last, a conference
was organised bctween the employers and
the employees at thc Labour Minister’s
Office in Calcutta and, if so, what are the
conditions that thc management placed for
withdrawing the lock-out.

SHRI HATHI: This mattcr has been pen-
ding since September 22, The then Chief
Minister, Deputy Chief Minister and Labour
Minister had a scrics of discussions with the
unions and the employers.  The employers
stated that as they have no orders, it is
not possiblc for them to work the industry
and that it will be nccessary for them to
retrench  about 3,000 employees. They
also wanted financial assistancc to the tune
of Rs. 2 crores.  That is what 1 find from
the records, because I was not dealing with
this matter in Scptember, 1967, They said
it will not be possible to employ all the
8500 but 3000 will have to be retrenched,
to which naturally the workers did not
agree, Negotiations went on, but that Govc-
rnment could not solve the issue nor could

td
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the successor Government solve it. We have
now taken it up with some Members of
Parliament. Perhaps the hon. member
also met me 3 or 4 days back. Iam in touch
with the Governor during the last 3 or 4
days and he is trying to settle it.

SHRI D. C. SHARMA : May 1 know
whether it was due to the policies of the
UF Government which was in the saddlc for
sometime in West Bengal that some of these
factories came to be closed in Calcutta and
other parts of West Bengal and whether
this unemployment was due to the policies
which they pursued?

SHRI HATHI: I would only give the fact
that this happencd at the time when that
ministry was in office in West Bengal.

SHRI S. S. KOTHARI : May I know
whether it is a fact that the company consi-
ders that if it reopens the factory, perhaps
it will incur more losses than it was incurring
when it was closed and that is why it is
koeping 1t deliberately closed? Is it also a
fact that it requires about Rs. 1 crore to
reopen? If so, what is the minister doing in
tegard to these two questions?

SHRI HATHI : It is true that the com-
pany wants financial assistance to the tune
of Rs 2 crores. It also feels it cannot
function unless some orders are placed.
So far as the question of orders is concerned,
we can look into it and give them work.
The question of money also can be solved.
But the question is they want that 3000
employees will have to be retrenched.
‘That is the main difficulty, not the other two
points which can be solved. I have given
two or three formulae to the Governor and
three formulac to the Governor and hc is
trying to settle it.

DR. RANEN SEN: Last year,in 1967,
before the lock-out was declared by the
company, both thc Standard Waggon
Company and Burn Company, which are
under the samc management of Martin-
Burn get an order of nearly 6000 waggons
from the Railway Board and in spite of that,
they decided to impose a lock-out and the
delivery of the orders is being declaycd.
May 1 know why the Government of India
cannot make both thesc firms make dclivery
of the ordcrs as soon as possilbe ?
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SHRI HATHI: While replying to the
Question I said that if they have no work,
that can be taken care of. But that is not
the handicap. Even if they get orders, they
say they cannot immediately start the fac-
tory with the full number of workers and
that 3000 workers will have to be retrenched

SHRI S. K. TAPURIAH : A large num-
ber of labour disputes took place in Calcutta
particularly and in West Bengal in general
during the United Front regime and most
of them were definitely not out of any consi-
deration for workers but because of mis-
guided politically motivated trade unionism.
Out of nearly 7,000 trade unions in Cal-
cutta, there arc pcople who are secretarics
in more than 100 trade unions. There arc
monopolist trade unionists who are Presi-
dents of more than 50 trade unions. May
I know from the Government how many
trade unions are therc in this Burn & Com-
pany which is under lock-out and how many
Presidents and Sccretarics of the trade
unions of Burn & Company are officc-
bearers of other trade unions either as
Precsidents or as Sccretaries?

SHRI HATHI 1 have not got
that information. Therc are I think 5
trade unions in that company.

SHRI JYOTIRMOY BASU: I hope the
labour Minister would take the trouble of
understanding my  question. Burn &
Company enjoys allocation of quotas for
many controlled items and they are secing
to it that quota does not go to any other
party which could fabricate it and thercby
increase the gross national product. Under
the circumstances, may I ask the labour
Minister whether he will consider the ques-
tion of bringing pressure on Burn & Com-
pany and make it surrender that quota
for controlled items or, altcrnatively, open
the factory and usc them?

MR. SPEAKER: If the Minister has no
answer, it need not be answered.

N AN GEfF
oo ¥ 9@ I8 T AR gfE F
= ox gAwar A gen o fr s
® aF| ¥ fear smrn SR s
I FE TET A9 § wAf ? Iqd
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ATZ IX FIAAT A Y T ATGY S AT
g ¥ T § fr fad < qcde §
amgr ? w1 g8 W a9 A & fF e
J wow fadw fear o @ faame
&g far ? ol | qgen a <
T qg FA U g FE R
T TF A g A Y ST TG
A Iy AT GF  FW AE T AHal
' wmag gy A & 5w aw
T T 3 99T O W & wAY
g & 9 a9 & w09 65 FUS
TR ¥ | ga TN o e € 7
w1 qg Wt 79 a9 T & £ 9y Fro
FME @ oF  AENifaeE FE §
R T T U A & qE FAA
AEHT AT § G A7 w1

SHRI HATHI : Yes, Sir. 1 find from
the records that the company had agrecd
to give 18 per cent bonus, 5 per cent to be
given before the puja holidays and the
balance by instalments. Let us remember
this fact that the West Bengal administra-
tion has been takcn over by the Govern-
ment of India undecr President’s Rule only
a fortnight back. My hon. friend, Shri
Subodh Banerjee, who was the State labour
Minister, tried his best and, in spitc of his
pressure, influence and good offices this
matter could not be solved. How could
you expect as if by a wand of magic 1 will
be able to solve it within ten days? All
these facts did exist—there was agrcement
and still they did not pay, saying they have
no money and no work.

oft o forad : o 2 I A A

SHRI1 LOBO PRABHU: Since the Minis-
ter has made it clear that the wholc issuc
now is in respect of 3,000 employces, I
would like to ask this simple question
'whether for the protection of these 3,000
workers the Government is holding up the
working of this factory. Who will pay for
it 7 Will the country pay for thesc 3,000
employees? Under these circumstances, may
I know whether the Government would
refer this matter for adjudication so that
both parties could present their case and
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could be satisfied as to who is in the
wrong?

SHRI HATHI : That is a point to be
considercd. For thc 3,000 workers it
should not be held up; in fact, 1 have
suggested to the Governor that an expert
committce may immediately look into it.
Whatever. the arbitration decides we will
see, but the factory should start. Arbitra-
tion would be better than adjudication.

Mg WY TBAT : A AT EAR
AR T@H FW FQ@ £ | oIy
foedft avemg W awTar & S oY
Ty h aff e W
AN yas T @ ar A ?
T gwg A SOwTR 48 gu § g
Fasfaman g arad ?

# ag WY ST wgan g e o fr dw
H & aig & fao e e oy
& 37 ¥ sfgwac AT o wAr A
? FT ORI A N wfaw &
Tl ? AT TH A A LW ®gTEar
FF A AR A TG

it g : ATETT F WL AwAE T
21 X A T ) dfew sl Y e
FANITE 13 w3 ¢ franft Q@
Fw 7l § | A% 7 gw anfewn-snfgen

ER.

it g¥N &7 B AT : H AAWEG F
TR F oY qer 41 )

T § W

*482. ) wy fomq : wa fufw el
IF T ¥ T FG

(%) w1 FTTHI FT AT TH THR
¥ araat &Y v feamar mr § fw
FWX § A 917 3T ¢ ¥ Wi
Jar A g 1 gvwr fa@ gema Al
FQq; R
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(@) afz &, at za T & aEw A
aqy sfafwm & ?
THE DEPUTY MINISTER IN THE

MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) (a) No, Sir.

(b) Does not arise.

ot wy fod : FTR F 9w 9
A ® G q@ s gz famr fadw
fraffaa aifea fFd 73 @R 39 T
wE qEAI ¥ @ IR A T WRT
# aFaTE # A ) fegww o A
w*r “fegmamufan” a7y 4 feww
g A “fegefan i fear
weEgda 1 foan, “sAfeeam g wwe
fox fegema e 7 formr ‘e ==
AT QI T FTE GF | AT/ S
qerg & 7% I9F av § e, “om-
Fafafawr’ | 2§ a® & F J@AA |
g 9 | few g=oy aea awr
¥ F0 & fau WA Wk gRW|
awga § Fu, “urg vH Afeqwzs am
uE AT | § HelY AL F ST 9T
g 5w @ amfml s) d
feaqforg &Y ik ST T @ & AR
I AT & A g foedi Y g
& fau Fur F1oiR 7 garw, fasqer
A F X = w37 7

Y Ho qAR &AW : TAFAA FH WA
F 9 Y fowad WA g & JEH
¥ 39 fuFmd o § famw o aum
faar T & f samer aeE | AR
Fa drit & fodtge fem o foe i
& auATe §ux fie fFT e § SR
oare dANT EET A § A AR
H JT A & | THF s=mar R A
forad a@Y A o € TR T fE
fomd W F L AT agREE
FE &Y | R A fowraa oHY gwr
e A gl @Y TET agEwE A
Sl
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ot wg fowd : @ g fwws
AEgamsmgfe I
T FE 1 T A e A a1 | e
fosgmat F 41 | SEF AT FIWAR TER
T ZATT WY FEA § IR FOAR F
AR FIA A a1 Ay forewr ag o
go f QU qrd dviw & @
AT 7y fag & 7T 19 e gam @R
TR OF QI L@ AT | IqF AE
B I F YT AHAT J14T | K AT
gt g e qan Srgw FT FTE A
T A 290 30 IR faerva &3 &Y
Fiforer A& # € oK Tr gafav 9w
I forg ox ffe @ faame @ o)
FTAT § S FAE O & IAH FAW
aifqa w37 7

= Fo 7 AHA : QX 39T A 47
T wW § & @ s foa
THE § UF QAT UHSHT ATAT TAT 47
fF HAem feogaa 1 qfefoam
T g FE A FEwT w7 faqr
AT T8 qrF W g1 AT AT | IF A
ag fcaferm ziewe. #7 & 7 41 )
A aTg § FIONL TR A o g
ffgaimA o o vwe & S
FONH FT & gAq9T FHAT F——m

i wg famd : g9 ?

st Ho qA7 AW 1 FGATTT H
grE FE W1 TEHT FT fzar

All the petitions which were pending
before the Election Tribunal now stand

transferred to the High Court and they are
being looked into.

ot vy fmd ;Y g1 91 R e
T F R T gE A A
e g 1 AfeF 3 AT wA
TAT AT | IW T IEA A T
a7 | AT T QI & arg o i
# §W F ¥ fog a1 Su% e A
) Fam & fau araw w7 s A
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FEATMAIEL 1 TR T F
ag® @ o fem & e §
Y Tt 7 g fpar ?

Yt Ho TN FEIH: TAHE AT EfedT
& I ¥ AN g Afem 74 fan
wat a1 fF § el na o fiue o
7 fFg o9 O@ qoiw F31

st a7 qRT : S AfRAEE 9K
foiee gu a0 N Gawi grg FE § 9
E | FIEITH 5@ A9 9T oY afi-
Jv derEfor fege g v aga @)
gEEl 7 aninT R e FA
¥ e g T A F g JEAr
e g @ ae § wmE-am
mafaal o o1 aRf[TE U)o &t
A @ € F T@ AR | faARaF
FEIX FE o4 F29 @A foms
Afgeq & g7 T A 93

{1 o AW G : F ATHANT §77
weafaw aegw, afwRl, w7 foEe
70 @ 9 1 a AT 9T T
gz o< foiwe fra & 2 fr awie-
ard ¥ A 9w ufafaaew g S o,
St f tae | dyargfes & 1 arw an-
o X T afmr o arfta &
T § fF IR TAE UF #1 ale-
WEE I qT AEY @g 4, @
TR FRemm a s E 1w T
famafcdl femifae =i & &1, 5t f%
FA F qAGE I€A § | TH A@
o oT% e vae § S 9y
TN &, IAHY FEATE (A% T FA
1 g9 § 7 AnhAve g o
™ g TE® S S AT §, I
AUX TEET G FIE 69 g |
g WIHAT SATAT & JTAA § | S AT
FT GEAT g, IHI qAfaF HEAT
grir 1
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SHRI INDER J. MALHOTRA: May I
know from the hon. Minister whether he
is in a position to clarify the misunder-
standing that during the last General Elec-
tions, the method and procedure adopted
in Jammu and Kashmir State was, in any
way, different than the method and proce-
dure adopted in other parts of the
country:

SHRI M. YUNUS SALEEM: Therc was
no difference; it was similar as in other
States.

MR. SPEAKER : Now we take up the
Short Notice Question.

SHRI HUMAYUN KABIR: I wanted to
put a supplementary on this question.

MR. SPEAKER : It is alrady 3 minutes
past 12 O’Clock. Short Notice Question.

Shri Narendra Singh Mahida-absent.

Unfortunately, the Member who has tabled
the Short Notice Question is not present in
the House. Hon. Mcmber who have tabled
Short Notice Questions particularly should
be present. It is unfortunate.

WRITTEN ANSWERS TO QUESTIONS
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INFORMAL CONSULTATIVE COMMITTELS

*484. SHRI C. K. CHAKRAPANI :
SHRI A. K. GOPALAN :
SHRIMATI SUSEELA GOPALA N
SHRI JYOTIRMOY BASU:
SHRI P. RAMAMURTI :

SHRI DEIVEEKAN:
SHR1 ANBUCHEZHIAN :
SHR1 CHENGALRAYA NAIDU:

Will the Minister of PARLIAMENTARY
AFFAIRS be pleased to state:

(a) the powers and functions of Informal
Consultative Committces;

(b) whether  Government proposc to
change the functions of the present set up;
and

(c) if so, when a decision is likcly to be
taken thereon?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG SINGH):
(@) to (c). The Informal Consultative
Committecs  arc constituted to promote
contact between Members and Ministers
and Officials and to foster closer acquiantance
of Members through informal discu:sion,
with the principles, problems and working
of Government policies and public adminis-
tration. Members serving on the Com-
mittees are requested to give notices of
subjects which they may like to raise at
thesc mectings and often material on these
subjects is circulated to the members in
advance of the dates of thc meetings.
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While there is no proposal to change the:
functions of the present sct up as an experi-
mental measure, Ministries have been
requested to circulatc minutcs of the mect-
ings of Informal Consultative Committces
to Members: they have also been adviscd
that if on a particular issue there is a general
consensus of opinon, it should be normally
accepted. If there is any difficulty in doing
50, the rcasons for non-acceptance of that
view should be cxplained to the Mcmbers
of the Informal Consultative Committees.

feeel! & SR cawEwt § gue
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WaGt CuT BY TEXTILE MiLLs

*486. SHRI VISWANATHA MENON:
SHRIMATI SUSEELA GOPALAN:
SHRI K. RAMANI:

SHR1 UMANATH:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether it is a fact that thc South
Jndian Mill Owners’ Association have put
forward any proposal for wage cut to tide
over the textile crisis:
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(b) if so, the details thereof; and

(c) the steps Government propose to
take to stop the wage cut offensive of the
mill owaers?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI): (a)
No such proposal has been received by the
Government,

(b) and (). Do net arisc.

RETRENCHMENT IN [.CAR.

*487. SHR1 A. K. GOPALAN:
SHR! GANESH GHOSH :
SHRI K. ANIRUDHAN:
SHRI UMANATH:

‘Wil the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that 30,000 ¢m-
ployues including scientists working in the
Indiir Council of Agricultural Rescarch
will b:  retrenched from the st April,
1968 ;

®) it so, the reasons therefor; and

(c) the steps taken by Government to
provide alternative jobs to them?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) (a) No, Sir.

() and (c).

Do not arise.

MODERNISATION OF RICF MiiLs

*488. SHRI RABI RAY: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) whether Government have decided
to prefer public sector undertakings and
registered co-operative societies exclusively
of farmers in granting permits for setting
up rice mills and further to declare defunct
any vice mill not operating for more than a
yea-;

(b) if s0, how many rice mills which are
at present  using outmoded machinery;

(c) the steps which Government have
taken to modernize them; and
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(d) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) Yes, Sir. A Bill to amend the
Rice Milling Industry (Regulation) Act,
1958 in this connection has been passed
by the Rajya Sabha on 13th February,
1968 and is awaiting consideration in by
the Lok Sabha.

(b) Precisc figures arc not availablc. But
it is estimated that about nincty percent of
the rice mills at present are of the huller
type.

() and (d). As a first step towards
modcraization of rice mills in the country,
the Government have set up seven modern
ricc mills in different intensive agricul-
tural district programme areas for a pilot
study and programme of evaluation. A
tentative plan for setting up of new modern
rice mills and also for improving the existing
mills, by introducing modern techniques
during the Fourth Plan has also been drawn
up. These proposals are still under consi-
deration.  Arrangements iave also been
made to get these modern equipments fabri-
cated indigenously for facilitating a rapid
modernization programme.

The Rice Milling Industry (Rcgulation)
Act, 1958 is being amended to take powers
to incorporate conditions in the permits and
licences to ensure that the rice mills both
new and existing arc equipped with modern
machincries and usc modern technology.

ELECTION OF PRESIDENT AND VICE-PRESIDENT
or INDIA

*489. SHRI JUGAL MONDAL : will
the Minister of LAW be picased to state:

(a) whether Government have decided
about security deposits and other conditions
for the election of President and Vicee
President; and

(b) if so, the broad details thereof?

THE MINISTER OF LAW (SHRI
GOVINDA MENON): (a) and (b) The
matter is under consideration of
Government,
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OVERSEAS COMMUNICATIONS SERVICE

*490. SHRI PREM CHAND VERMA:
will the Minister of COMMUNICATIONS
be pleascd to state:

(a) whether it is a fact that on the 31st
March, 1965, the book debts of the Depart-
ment of Overseas Communications Service
stood at Rs, 96-03 lakhs out of which debts
of more than Rs, 15 lakhs werc more than
two years old;

(b) if so, how these large amounts had
become accumulated and the steps which
have been taken to realisc the dues; and

(c) the extent of Sundry dcbts as on the
31st March, 1967 and the amount which
was due for more than two years?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a) As on 3lst
March, 1965, the book debts of the Over-
seas Communications Service were of the
order of Rs. 96-03 lakhs, out of which an
amount of Rs. 4-81 lakhs only was morc
than two years old.

(b) The book debts represent mostly the
amounts due to the Overscas Communi-
cations Service from Foreign Administra-
tions in respect of telccommunications
traffic balances. Normally, it takes about 7
to 8 monthsto scttle traffic balances with
Forcign Administrations, Th: amounts duc
to Overscas Communications Service as on
31st March, 1965 have since been settled,
cxcept for a sum of Rs, 4-81 lakhs (post-
devaluation figure Rs, 7-59 lakhs) which is
due from the United Arab Republic. The
matter has been taken up with the Govern-
ment of United Arab Rcpublic at diplo-
matic level to expedite settlement of these
dues.

(c) The book debts as on 31st March 1967
were of the order of Rs, 244-97 lakhs, out
of which a sum of Rs. 7-59 lakhs due for
United Arab Republic has been outstanding
for morc than two years.

SUBSIDY ON FERTILISERS

*491. SHR1 P. VISWAMBHARAN :

SHRI MANGALATHUMADAM:

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that Government
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propose to abolish or reduce the subsidy
on fertilisers and manures distributed to
agriculturists; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) and (b). At present the
subsidies allowed are the following:-

(i) Subsidy of 18-25% of the C.LF.
cost subject to a maximum of Rs.
78 per M.T. on Muriate of Potash.

(i) A subsidy of Rs. 30 per M.T. on
ground rock-phosphate.

In the light of the recommendation of the
Agricultural Prices Commission, to reduce
fertiliser subsidies in two stages and the
opjnion of the National Development
Council in favour of climination of subsi-
dies the question of withdrawing these
subsidies is under consideration.

A subsidy of 20% on nitrogenous ferti-
lisers and 40% on phosphatic fertilisers is
available in backward areas of Manipur,
Tripura and Andamans and Nicobar Is-
lands. In 1968-69, the subsidy will be
reduced to 15% on nitrogenous and 25%,
on phosphatic fertilisers. The rate of
subsidy for fertilisers used in Laccadive and
Minicoy Islands is 75% for demonstration
plots and 509 for general use.

The Pool Issue prices of fertiliscrs from
the Central Fertiliser Pool were revised
upward from 1st Apil, 1967 to reduce the
losses suffered by the Pool. A loss of
Rs. 15 crorcs had been originally anticipated.
Hocver, duc to lower procurcment prices
of imports, the loss to the Pool is expected
to be considerably reduced. The Issue
Prices of fertilisers from the Central Ferti
liser Pool will continue to be fixed on a
‘No profit, no loss’ basis.

RESTRICTION ON USE OF CFREALS IN
HoTeLs

*492, SHRI M. L. SONDHI: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) whether Government proposc to lift
the ban on the use of cereals in hotels on
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Mondays in view of the good prospects of
foods crops this year; and

(b) if so, when this ban is likely to be
removed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) and (b). The ban has already
been lifted in Delhi. No information
about the lifting of the ban nor any pro-
posals to that cflect have yet been received
from the other States.

Foop SITUATION IN WEST BENGAL

*493. SHRI B. K. DASCHOWDHURY :
Will the Minister of FOOD ANP AGRI-
CULTURE be pleased to state:

{a) whether food situation in West Bengal
has further deteriorated; and

(b) if so, whether any assistance is being
given to the State?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 ANNASAHIB
SHINDE) : (a) No, Sir.

(b) Does not arise.

SUGARCANE CULTIVATION

*494. SHRI SITARAM KESRI : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state: ]

(a) the total acrcage under sugarcanc
cultivation in the country at present and
whether it is sufficint to mect the re-
quirements of the sugar mills as well as
Khandsari manufacturers;

(b) whether Government propose to
bring 1n more area under sugarcane culti-
vation to meet the requircments and to
cnsure adequate supply to the sugar mills:

(c) whether Government have conducted
experimcats about increasing the yield of
sugarcance per acre; and
+(d) if so, the results thercof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
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SHINDE): (a) According to All-India
Second Estimate of Sugarcane, 1967-68,
2050 th d h (5066 th d
acres) is under sugarcane crop. On the
basis of yields per hectare obtaining in the
country it is not sufficient to meet the re-
quirements of sugar mills as well as khand-
sari manufacturers.

(b) In order to increase supply of sugar-
cane to the factories Government propose
to provide incentives to prevent further
diversion of arcas from sugarcane to other
crops, to secure the reversion of area recently
lost to sugarcane and generally to improve
production per hectare.

(c) Yes, Sir.

(d) Improved varieties with higher
sucrose content have been evolved.
Several new techniques for sugarcane culti-
vation and methods for the control of
insect pests and diseases have boen perfected.
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PANCHAYAT! RAJ INSTITUTIONS

*496. DR. RANEN SEN: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) whether Government have reviewed
the working of thc Panchayati Raj institu-
tions in the country;
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(b) if so, the results thereof; and

(c) the steps which Government proposc
to take to strengthen these institutions?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU.
PADASWAMY). (a) to (c). Review of the
working of Panchayati Raj institutions is
a continuing process. A number of Study
Teams set up by the Centre have from time
to time, cxamined different aspects of the
Panchayati Raj system, such as the Gram
Sabha, Nyaya Panchayats, Budgeting and
Accounting procedures, Audit of Accounts,
Finances. Elections, Incentives and Safe-
guards. The Annual Conferences on
Community Development and Panchayati
Raj have regularly gonc into these and
allied issues to work out agreed approaches
for future action. These are duly followed
up with the State Governments who are
responsible for implementation. Several
State Governments have also appointed
Teams of their own to study the working of
the Panchayati Raj sct-upin the States.

The measures recommended have been
with a view, in the main, to make these
institutions more viable, both organisa-
tionally and financially. The State Govern-
ments have been taking action consistent
with the overall availability of resources
and other relevant factors.

PANCHAYATI RAJ PROGRAMME

*497. SHR1 SHIVA CHANDRA JHA:
Will the Mijnister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that the Pancha-
yati Raj programme failed to achicve the
desired objective;

(b) if so, the reasons therefor; and

(¢) if not, the States in which it has been
successful and what are its achievements?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADASWAMY): (a) Considering the
relatively short periods over which the
system has been in operation in different
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States, and having regard to the fact that
local development administration based
on democratic decentralisation is a growing
process, it would not be correct to say that
Panchayati Raj has failed to achieve its
objective.

(b) Docs not arise.

(c) Amongst the States where Pancha-
yati Raj institutions, clothed by thc State
Governments with  comparatively fuller
authority and responsibility. have done
better in rcsource utilisation and programme
implementation, mention may bc made of
Mabharashtra, Madras, Gujarat and Rajas-
than,

PRICE OF SUGAR

*498. SHR1 S. C. SAMANTA: Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to State:

(a) the reasons why food articies other
than sugar are available on slightly higher
rates, while sugar is selling at morc than
200 per cent;

(b) whether thc manufacture of gur
and Khandsari is still more profitabic
than selling sugarcanc to sugar mills; and

(c) if the reply to part (b) be in the
affirmative, the steps which arc being taken
to raise the sugarcane rates so that suffi-
cient cane is available for the manufacture
of sugar?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) The controlled prices of
sugar this year in different zones arc higher
only by 7 to 13 per cent as compared with
the average prices in those zones last year.
The incrcase is due to increase in the mini-
mum price of sugarcane. The open mar-
ket prices, however, range from Rs. 350
to Rs. 380 per quintal of sugar, as compared
with controlled zonal prices which range
between Rs. 145 and Rs. 169- 50 per quintai
and which are based on the minimum
price of cane. The open market prices
are high because the factories have to com-
pensate themselves for prices higher than
the minimum paid by them for sugarcane
on the entire production.



‘2125 Written Answers

(b) The sugar mills are now able to com-
‘pete  with the manufacturers of gur and
‘Khandsari at different prices for sugarcane
in different arcas.

(¢) Does not arise,

DISTRIBUTION OF FiRTILIZERS

*499. SHR1 D. N. PATODIA:
SHRI CHENGALRAYA NAIDU:

Will the Minister of FOOD AND AGRI-
“CULTURE bc pleased to statc:

(a) whether it is a fact that the pro-
gramme Evaluation Organisation of the
Planning Commission has made some
suggestions in regard to the fixation of
targets and distribution of fertilisers in the
-country:

(b) if so, what are their reccommendations;
and
(c) the reaction of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE,
COMMUNITY DEVELOPMENT AND
‘COOPERATION (SHRI ANNASAHIB
*SHINDE): (a) to (c). The Report of the
Programme Evaluation Organisation of
the Planning Commission on “Study on
the use of Fertilisers and Manures in Agri-
cultural Production” has been reccived
recently and is being examinced,

JRREGULARITIES IN  RECTION OF Nowmi-
NATION PAPERS IN JAMMU AND KASHMIR

*500. SHRI GULAM MOHAMMAD
BAKSHI: Will the Minister of LAW be
pleased to refer to the replies given to
Starred Question No. 756 on thc 27th
June, 1967 and to Starred Question No.
753 on the 19th December, 1967 and state:

(@) whether the Election Commission
have since reccived reports from the Chief
Electoral Officer, Jammu and Kashmir
State regarding the charges of gross irrcgu-
larities particularly the rejection of nomi-
nation papers committed during thc last
+General Elections in Jammu and Kashmir;

(b) if so, the details thercof;

(c) if the reply to part (a) above be in
ncgative, the steps taken by Government to
~expedite the matter; and
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(d) the measures being takealby Govern-
ment to prevent the recurrence of such
irregularities ?

THE MINISTER OF LAW (SHRI
GOVINDA MENON): (a) to (c). Reports
have not yet been received from the State
Government of Jammu and Kashmir in
respect of the complaints referred to them.
However, no action can be taken in respect
of the complaints relating to improper
rejection of nomination papers until after
the disposal of the election petitions alleging
such improper rejection,

(d) The mcasures to be taken to prevent
the recurrence of irregularities in futurc
will be decided after the judgements of
the High Court in the clection petitions
have been delivered.

PENSIONS TO WIDOWS OF RUNNERS IN
POSTAL DEPARTMENT

*501. SHRI A. DIPA: Will the Minister
of COMMUNICATIONS be pleased to
state :

(2) Whether it is a fact that the widows
of Runners in the Postal Department are
cntitled to life pension and other allow-
ances in the cvent of the death of their
husbands and;

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUIJRAL) : (a) Life pen-
sion is sanctioned to widows of Depart-
mental Runners under certain conditions.
The widows of Extra Decpartmental
Runners or Mail Carriers are, however
eligible only to a compassionate gratuity
under certain conditions.

(b) Lifc pension for widows of Depart-
mental Runners is admissible at the follow-
ing rates:—

(@) If dcath occurs after rctirement,
Rs. 25 or 30% of pay last drawn
by the Runner whichever is higher;

(ii) if death occurs while in service,
after putting in a service of 7 years
or more: Half the pay last drawn
for a period not exceeding 7 years
after which, as at (/) above.
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Regarding compassionate gratuity, this
is paid under certain conditions ex-gratia
and is subject to a maximum of 12 months’
pay or allowances of the deceased.

AMENDMENT OF BONUS ACT

*502. SHRI K. M. KOUSHIK : Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether any steps have been taken to
amend the payment of Bonus Act after the
Supreme Court’s judgement declaring
certain provisions of the Act as ultra
vires; and

(b) if so, the nature thereof?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI)
(a) and (b). The situation arising out
of the dccision of the Supreme Court was
considcred by the Standing Labour Commit-
tec and also by a bi-partite Committec
constituted by it. No agreement could,
however, be reached betwecn the parties on
the several proposals and counter proposals
put forward, Government prcposc to watch
for sometime whether the practical opera-
tion of the existing bonus formula imposes
any substantial hardship on workers before
considering any changes.

NON-1SSUE OF SUGAR AND RICE FROM
RATION SHOPs IN DELH1

*503. SHRI YASHPAL SINGH : Will
the Minister of FOOD AND AGRI-
CULTURE be pleascd to state :

(a) whether it is a fact that Delhi Admi-
nistration have issued orders to the Ration
dealers in Delhi not to issue sugar and rice
to the ration card holders who do not pur-
chase wheat from ration shops:

(b) if so, the rcasons therefor; and

(¢) if not, whether Government proposc
to hold an inquiry and take action against
the ration dcalers?,

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) Does not arise.
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(c) Delhi Administration have issued a’
warning to ration shops that serious action:
would be taken if any such case of refusal’
to issue sugar came to their notice.

IMPORT OF FERTILIZERS

*S04. SHRID. N. PATODIA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that during the
next financial year, over onc millicn tonnes
of fertiliser would be imported into India:

(b) whether it is also a fact that due to
congestion in the ports, the ships carrying
fertilizers have to be detained unnecessarily
for a long time and conscquently heavy
demurrage is paid;

() whether the demurrage paid gces into:
the calculation of determining the price
of the fertilizers: and

(d) if so, the arrangements which have
been made to unload the fertilizer vessels
carly?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (2) The imports tentatively
planned for 1968-69 are 1-45 million tonnes
of Nitrogen. 0-230 million tonnes of P,Os
and 0-200 million tones of K,O.

(b) Generally.there had been no abnormal
delay in berthing of fertiliser vessels at the
ports. The incidence of demurrage charges
paid in such cases on per tonne basis of
the matcerial is negligible.

) Yes, Sir.

(d) Steps taken for a quicker turn-over
of ships bringing fertilizers arc :

(i) Utilization of a number of minor
ports to the maximum possible extent.

() Improvement in mecthods of un-
loading and clearing operations by
utilization of devices such as chute
wagons and fork lifts trucks; and

(iii) possibility of mechanization of
unloading of bulk fertilisers for
expeditious discharge is also being.
cxamined.
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APEBEJAY SHIPPING Lines

*505. SHRI MADHU LIMAYE : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government’s attention has
been drawn to the evidence given by the
former Director General of Food in the
election petition against Shri George Fer-
nandes before Justice Kantawala of Bombay
High Court in September, 1967;

(b) whether the Food Department or
any of its officers referred the matter cf the
Apcejay Shipping Lines’ circular letter to
its Ship Commanders received in the Food
Ministry in 1962, to the—Transport Minis-
try for opinion and action; and

(¢) if not, the rcasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) No, Sir.

(c) The record does not show any specific
reasons for not referring the matter to the
Transport Ministry, but evidently all neces-
sary precautionary action to safcguard the
Government’s interests having been taken
in the Department of Food, no further
action was perhaps dcemcd necessary.

STATUTORY RATIONING IN DELHI

¢506. SHRI KANWAR LAL GUPTA:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state ©

(a) whether it is a fact that Government
propose to ¢nd statutory rationing in Dethi:
and

(b) if so. the decision taken in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The Government
of India has accepted the suggestion of the
Delhi Administration that with effcct from
21st February, 1968, indigenous wheat and
ricc may be allowed to be sold in the open
markcet in addition to Government grain
under the rationing system.
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APEEJAY SHIPPING LINES

507. SHRI MADHU LIMAYE : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government’s attention has
been drawn to the evidence given by the
former Director General of Food in the
clection pctition against Shri George Fer-
nandes before Justicc Kantawala of Bombay
High Court in September, 1967;

(b) whether the Director General of
Food ever tricd to determine whether
the Apcejay Shipping Lincs’ Circular to
the Shipping Commanders represented an.
attempt to cheat; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB:
SHINDE) : (a) Yes, Sir.

(b) and (c). The records of the case do
not show that the then Director General of
Food tried to detcrmine this issuc per-
sonally. Since. however, the Circular did
disclose an attempt to cheat, immediate
action was taken 1o foil any such attempt.

Pricrs oF FOODGRAINS

*508. SHRI D. N. PATODIA: Will the
Minister of FOOD AND AGRICULTURE
be pleascd 1o state :

(a) whether it is a fact that despite a
good crop and reported satisfactory progress
of procurcment of foodgrains, the prices
of foodgrains have not come down ap-
preciably and in fact the price of rice has
been rising in some States: and

(b) if so. the rcasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir. Compared to the
pre-harvest peak prices the prices of cereals
as a group have fallen by 10-5°; and pulses
as a group by 15-1 95, There arc variations
in the degree of fall in prices of ricc in
various Statcs. They have, howcver, not
rogistcred a rise in any Statc.

(b) Does not arise.
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INDIAN REPATRIATES FROM BURMA

3107. SHRI BABURAO PATEL : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) the number of Burmesc repatriates
that entercd India so far during the last
five years and thce States where they have
been settled with their numbers in each
State;

(b) whether it is a fact that the Govern-
ment of Assam have protested 1o the Central
Government that it was not in a position to
accommodatc any more Burmesce repatriates
in that State: and

(¢) the rcasons as to why these Burmese
repatriates came into India?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR. EMPLOY-
MENT AND REHABILITATION (SHRI1
D. R. CHAVAN) : (a) 1,59.700 persons of
Indian origin have arrived in India from
Burma from June. 1963 upto 10-2-68. A
statement showing thc statc-wise distri-
bution of the repatriates is laid on the
Table of the House. [Placed in Library.
See No. LT-376/68).

(b) Yes. The Government of Assam have,
however, been requested to accept repatria-
tcs who belonged to Assam or had roots
there.

(c) For lack of employment opportuni-
tiecs and nationalisation of trade and
business in Burma.

LoAN  ASSISTANCE FOR PURCHASE OF
IMPROVED SELDS

3108. SHR1 G. S. REDDI : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government are  making
available Joan to the Andhra Pradesh
~Government for the purchase of hybrid
varieties of paddy and millcts during this
year; and

.(d) if so, the dctails thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
+COOPERATION (SHRI ANNASAHIB
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SHINDE) : (a) and (b) Yes. A short term
loan of Rs. 200-00 lakhs has been sanc-
tioned to the Gowernment of Andhra
Pradesh for the purchase and distribution
of improved secds during the ycar 1967-68.

PROCUREMENT OF PADDY AND RICE
BY Foop CORPORATION OF INDIA

3109. SHR1 M. N. REDDY : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the quantity of paddy and rice rro-
cured by the Food Corporation of India
in Nizamabad District (Andhra Pradesh)
during the last kharif scason up to the end
of January, 1968;

(b) the price of various \‘arietics of
paddy and rice, paid by the Food Corpora-
tion of India per quintal during the ubove
period;

(c) the price at which the Food Corpo-
ration of India Nizamabad supplicd various
varieties of rice to rationing authorities
and other agencies in Hyderabad during
last three months; and

(d) the basis fon which this pricc was
determined.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 ANNASAHIB
SHINDE) : (a) and (b). The Food Cor-
poration of India procured a quantity of
41-15 thousand tonnes of ricc and 8-3
thousand tonnes of paddy in Nizamabad
District (Andhra Pradesh) during the last
kharif season up to cnd of January, 1968, at
the following prices :—

(Rs. per quintal)

Rice :
Superfinc 109-31
Fine 8642
Coarsc 7269
Paddy :
Superfine 70-00
Fine 55-00
Coarse 46-0D
———
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(c) Nizamabad branch of the Corpora-
tion did not supply rice dircct to the ration-
ing authoritics but the stocks were moved to
‘Hyderabad and alongwith the stocks re-
ceived from other arcas the rice was
released in rationed arcas at the following
issue prices :

(Rs. per quintal)

Superfine rice 121-70
Fine ,, . . 101-65
Coarsc ,, 83-23

(d) The issuc price is determined by the
State Government taking into account c¢x-
mill price, handling and transport charges,
godown rent, storage and transit loss,
interest on capital, administrative charges
of Corporation and the State Government
and Sales-Tax.

IMPORT OF DRiLLS

3110. SHRI G. S. RFDDI : Will the
Minister of FOOD AND AGRICULTURE
be pleascd to state :

(a) whether Government have permitted
the import and release of foreign exchange
for the purchasc of powcr drills by the
Government of Andhra Pradesh to mect
their local demands; and

(b) thc amount of financial assistance
proposed to be given to Andhra Pradesh
for the purchase of these drills in 1968-69 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Forcign cxchange worth
Rs. 20:00 lakhs was sanctioned to the
Government of Andhra Pradesh during
1966-67 for import of 4 percussion rigs
(Modcl UP-200) from Poland (Rs. 10-00
lakhs) and 2 Medium Duty Rigs from thc
US.A. (Rs. 10-00 lakhs). No foreign ex-
change was sanctioncd to thc Statc Govern-
ment for the import of rigs during 1967-68.

The Government of Andhra Pradesh
have sent recently a proposal for import
of 200 Drilling Rigs from Poland on deferred
payment basis. This proposal is still under
consideration of thc Government.

(b) According to the existing procedure of
‘financial assistancc, allocation of Central
assistance is made to the State Governments
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under broad Heads of Development like
*Minor Irrigation® etc., and not Scheme-
wisc. An outlay of Rs. 300-00 lakhs has
becn approved by the Planning Commission
for Andhra Pradcsh for 1968-69 for their
*Minor Trrigation' programme, as a wholc.
It is for the Statc Government to utilise
the allocation in accordance with their
needs.

DikseL OIL FOR AGRICULTURAL PURPOSES

3111. SHR1 G. S. REDDI : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government proposc 1o re-
ducc the cost of diesel oil used for agricul-
tural purposcs by nearly 40 per cent in
order to bring down the cost of pumping
water on par with clectric motor pumps;
and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir,

(b) The question was cxamined in the
past and it was found that it will be extre-
mely difficult to administer @ scheme of
subsidies on dicsel oil used for agricultural
purposes. However, the subsidy on diescl
cngines was cnhanced with cffect from
1-1-66. As against a uniform subsidy of
259, on both diesel and clectrical pumpsets
which was shared equally between the
Government of India and the State Govern-
ment, the subsidy on diescl cngincs was
cnhanced as follows :—

For cngines up to S H.P. 50%,) To be shar-
For engincs between 6-374 7, ;«cl cqually

10 H.P. twoen the
For engines above 10 HP 257; ) Government
of India and

the  State

Governments.

With effect from 1-4-67 subsidies for
individual schcmes have been discontinued,
For the minor irrigation programme as a
whole central assistance is given to the
extent of 75% (60% loan and 15% grant)
of the expenditure. It would be for thc
State Gover to decide the sch
they would subsidize.
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ABOLITION OF LAND REVENUE IN DeLmt

3112, SHRI CHENGALRAYA NAIDU :
SHRI DEIVEEKAN :
SHRI ANBUCHEZHIAN ::

Will the Minister of FOOD AND AGRI-
CULTURE b pleased to state :

(a) whether it is a fact that the Delhi
Administration has recommended for the
abolition of land revenue in Delhi;

(b) if so, the reaction of Govcrnment
thereto;

(c) whether it is also a fact that Govern-
ment have asked the Administration to
suggest an alternative to land revecnuc on
unzconomic holdings; and

(d) if so, when a final decision is likely
to be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT
AND COOPERATION (SHRI ANNA-
SAHIB SHINDE) : (a) The Delhi Admi-
nistration has forwarded a proposal to the
Ceatral Government recommending  the
abolition of land revenue on uneconomic
holdings.

(b) The matterisstill under consideration.

(<) and (d). The Delhi Administration has
besn asked thc manner in which they pro-
puse to make up the likely deficiency in
revenue. The matter will be further ¢xamin-
c¢d on reccipt of the information.

ABOLITION OF LAND REVENUE ON
SmaLL HOLDINGS

3113. SHRI BHOGENDRA JHA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that some of
the State Governments have abolished land
revenue on small holdings;

(b) if so, its likely impact on the raising
of resources by the States for develop-
ment purposcs,

(c) whether Government have issued any
directions to the State Governments in
the matter: and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB.
SHINDE) : (a) Yes.

(b) The total resources available for
development purposes are bound to suffer
depletion as a result of the abolition of
land revenue unless the State Governments
concerned tap alternative sources to make
good the loss.

(c) and (d). Land Revenue being a State
subject, the question of the Central Govern-
ment issuing any directions in this regard
docs not arise.

CENTRAL SoR. CONSERVATION
BoARD

3114, SHRI HEM RAJ : Willthc Minis-
ter of FOOD AND AGRICULTURE b¢
pleascd to statc :

(a) whether the Central Soil Conserva-
tion Board has been constituted: and

(b) if so, the composition thercof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The Central Soil
Conscrvation Board, originally constituted
by the Government of India in December,
1953, consisted of officials of the Ministry
of Irrigation & Powcer and Department of
Agriculture, under the Chairmanship of
Union Minister or Deputy Minister (Agri-
culture) and was functioning in an advisory
capacity. The Government of India have
recently reviewed the working of this Board
and have come to thc conclusion that in
view of other high-level Committees already
functioning to advisc on policy matters,
no useful purpose will be served by conti-
nuing a separate Soil Conservation Board.
The Board has, therefore, been wound up.
The technical matters relating to various
soil conservation programmes are discussed
between officials in Committee meetings
whenever needed.
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TetwrT Iq Aot wr frafe

3115. &t gFW WX wWOATT : AT
FwT el qg qrw A T WG

(%) ®=ragaadfF 1965-66 %K
1966-67 A oW #1 yAF SHEA
IO w1 Faia faar o ar;

(@) afe &, O v S fraer
fwi=zr aifsm & a%;

() a¥ 1968-69 F I TF
i &1 for SRR Suwvit & faata
i gWET §; dR

(v) za9 foadt fads wer arfom
Y ST Y ST R 7

ARL-FE 47 da¢ fawn § -
A@t (s go Fo TATH) :  (F)
Y, &)

(7) sfvegw 2shwm ey fafa-
2T, TR, g e Jues & frafa
¥ 1965-66 I 1966-67 & A
st faRef-ser 1 satr s_fe &7
T oF fagcor @Wr ged 9T @
T @ 1 [qEas@ s & T wan ) Awa
deav Lt-377/68] 1

() a¥ 1968-69 F FW TH,
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HNE TP F AR TFEEA, ITHIW,
e fgge qur fafaw  gwee
frata fed o &Y @wrEAT € |
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g, 1967-68 ¥ TAWT 60 AT
T X 1968-69 § TIWT 64 AW
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EMPLOYMENT EXCHANGES

3116. SHRI G. C. DIXIT : Will the
Minister of LABOUR AND REHABILI-
TATION be plcased to state :

(a) whether it is a fact that most of
the employers in public sector and those
engaged in non-agricultural activities in
Madhya Pradesh are not submitting to
Employment Exhanges a quarterly return
in respect of their staff strength, vacancies
and shortages and a bicnnial return
showing occupational distribution of their
cmployees;

(b) if so, the number thereof; and !

(©) the reaction of Government thereto?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) :

(a) No.
(b) and (c). Do not arisc.

MEMORANDUM FROM THE REPRESENTATIVIS
oF KirALA UNITED FRONT
COORDINATION COMMITTEE

3117. SHRI E. K. NAYANAR : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the Primc Minister received
any memorandum from the representatives
of Kerala United Front Coordination Com-
mittece on the 3rd February, 1968 from
Trivandrum;

(b) if so, thc main demands raised by the
representatives: and

(¢) the action taken thercon?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) and (c). A statement showing the main
demands raised in the Memorandum and
the action taken thereon is laid on the
Table of the House. [Placed in Library.
See No. 378/68].
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3118. SHRT BABURAO PATEL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the total acrcage under fruit cultiva-
tion, State-wise. in 1967 and the types of
fruit grown; and

(b) whether the acreage has increased as
a result of the Five Year Plans and if so,
how much?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) The total acreage under
different fruits State-wise for the year 1966-67
is not available at present. A Statement
showing State-wise area under important
fruits for the year 1964-65 is laid on the
Tablc of the Housc. [Placed in Library. See
No. LT-379/68)

(b) Yes. Sir. The area under fruits in-
creased in the Sccond Five Year Plan by
0-84 lakh hectares and 1-35 lakh hectares
during the 3rd Five Year Plan.

INSTITUTE OF HORTICULTURL

3119. SHRI BABURAO PATEL : Will
the Minister of FOOD AND AGRICUL-
TURE be plcased to state

(a) the time by which the Institute of
Horticulture will start at Hessaraghatta:

(b) the cost of establishing it and 1he
annual cost of running it; and

(©) the number of scientists that will be
cmployed by the Institute?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The setting up of the
Institute of Horticulture at Hessaraghatia
was sanctioncd with effect from the 30th
August, 1967. Its namc was subscquently
changed to “Institutc of Horticultural
Research.” The National Hortorium, Hes-
saraghatta of the Govt. of Mysore, which
isto forma nucleus of the Institute, has been
over with effect from 1-2-1968. The Office

MARCH 7. 1968

2140

Written Answers

of the Director of the Institute has becn
temporarily set up at Bangalore and will be
ultimately shifted to Hessaraghat as soon
as the buildings are constructed there.

(b) The Institute has been sanctioned at
present upto the end of the Fourth Five
Year Plan at an estimated cost of Rs. 4227
lakhs. (Rs. 23-44 lakhs as Recurring and
Rs. 18-83 lakhs as Non-Recurring). The
estimated annual cost of running the Insti-
tute is given below :—

(Rs. in lakhs)

1. 1967-68 . . 2-19
2. 1968-69 . 191
3. 1969-70 . 18-88
4. 1970-71 . 9-29

(¢) Thirty four.

HiNDI TELEPHONE DIRECTORY IN DELHI

3120. SHRI BABURAO PATEL : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) the number of copics of the Hindi
Telephone Directory for the Dethi Zone
printed by the Posts and Telegraphs Depart-
ment recently and its cost:

(b) whether it ic a fact that Government
Departments are particularly indifferent to
the publication of the Hindi Dircctory: and

(¢) whether Government are contemp lat-
ing o print the Hindi Telephone Directories
in other States also and if so, in which
States ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL): (a) No Hindi
telecphone dircciory  has so  far  been
printed. for the Delhi Telephone District,
but the work is in hand. The Posts and
Telegraphs Department cxpects to bring
out 18,000 copics initially. Information
regarding cost cannot be given at present
as the tenders regarding printing are still
to be finalised.

(b) No.

(¢) Yes. In U.P., Bihar, Rajasthan and
M.P. Statcs and also cities of Bombay and
Hyderabad, U.P. and Bihar Circle telephone
dircctories have already been published for
the first time.
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FRUIT DISEASES

3121, SHRI BABURAO PATEL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(2) the steps taken by Government to
combat citrus, die-back, mango malforma-
tion and other virus fruit discases: and

(b) the amount spent for this purposc
during the years 1967 and 1968, Statc-wisc ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE.
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE): (a) The Indian Councilof Agri-
cultural Rescarch has been financing a
number of rescarch schemes 10 investigate
and control the virus discases on fruit crops.
Besides, a scheme for certification of virus
frec matcrial of citrus is also in operation.

An Institute of Horticultural Rescarch
has been recently see up by the 1.C.AR.
ncar Bangalorein Mysore State. TheTInstitu-
te will undertake work on discase aspects
also. A Plunt Virus Rescarch Tnstitute is
also proposed 1o be established at Poona
during the Fourth Plan period. The Indian
Agricultural Rescarch Tnstitute has already
a few virus rescarch sub-stations where virus
discases are being investigated.

An all-Tndia Coordinated rescarch project
on fruits is expected 10 be implemented
shortly under which virus discases of citrus,
banana, mango, papaya, apple etc., would
be undertaken.

(b) The following amounts have been
spent in so far as the Government of India
is concerned

’ A;\ount Spcntﬁ

Name of Statc

1966-67 1967-68
Rs. Rs.

Citrus Die-Back

Mysore . 1,04,483 1,36,858
Maharashtra 40,000 53,930
Punjab . 2,245 50,000
LA.R.I,, New

Delhi 72,127 43,911
Mango Malformation.

LA.R.I, New

Delhi 1,458
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ENGINEERING AND METAL WORKLRS® STRIKE
IN WEST BENGAIL

3125. SHR1 HIMATSINGKA: Will the
Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether the Federation of Engincering
and Metal Workers of West Bengal, un
affiliatc of the A.LT.U.C., had called for a
day’s strikc on the 16th Fcbruary, 1968 0
press their demands;

(b) if s0, what were their demands;

() whether Government have inter-
vened to scttle the differences between the
industry and the workers in respect of these
dcmands; and

(d) if so, in what way and with wh.t
results?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : (2)
Yes.

(b) The main demands were 1 —

(1) Closed or locked out faclorics
to be reopencd without any
rctrenchment.

(2) Reinstatement of all retrenched
or victimised workmen.
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(3) Increase in existing D.A. on the basis
of the Report of the one-Man
Committee appointed by the Go-
vernment of India.

(4) Final recommendations of the Wage
Board for Engineering Industrics
to be expedited.

(5) Implementation of the award of the
Seventh Industrial Tribunal for
small and medium scale engincering
establishments,

(6) Laid-off workers to be given work.

(c) and (d). Atiempts towards scttlcment
through conciliation were made by the
State Labour Dircctorate but no settiement
could be reached.

SMUGGLING OF FOODGRAINS

3126. SHR1S. M. BANERJEE : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(2) whether it is a fuct that 450 bags of
grains were hauled up. on the Delhi-U.P.
and Haryana border on the 6th Fcbruary,
1968;

(b) whether some smugglers were also
arrested ; and

(©) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVFLOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) 82 bags of gram/gram dall
were scized on night betwecn 5/6-2-68 on
Delhi-U.P.-Haryana border.

(b) and (c). Seven persons were arrested
by Delhi Policc. The cases arc under
investigation.

RATIONING IN KANPUR

3127. SHR1 S. M. BANERJEE : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that in Kanpur,
ration from the ration shops is being given
only to thosc whose pay is lcss th..;: Rs.
400 p.m.;

(b) whether this has been done at the
instance of the Centre; and

() if 80, the reason therefor?
M1118S/68—3

PHALGUNA 17, 1889 (S4KA)

2146

Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) and (c). Do not raisc.

TELEPRINTER MACHINES IN U.S.1.S. OFFICES

3128. SHRI VISWANATHA MENON :
SHRI GANESH GHOSH : ‘
SHRI P. GOPALAN :
SHRIJYOTIRMOY BASU :
SHRI B. K. MODAK :

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of USIS Offices where
teleprinter machines have been given by
Government on rent;

(b)  whether these machines are used by
the U.S. Embassy and other departments
of U.S. Government stationed in India; and

(¢) the average total receipt from these
machines?

THE MINISTER OF STATE IN THE
DEPARTMENTLS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI1 1. K. GUJRAL): (a) No teleprinters
were lcased; but six long distance teleprinter
circuits are Icased to them on usual terms
as to the general public.

(b) These circuits are for the use of
U.S.L.S.

(¢) The annual rent of the circuits is
Rs. 2,10,480/-.

D.M.S. LXPANSION PLAN

3129. SHRI RAM CHARAN : Wijll the
Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(@) whether it is a fact that the Delhi
Milk Scheme have finalised plans for ex-
nansion of its Central Dairy to enable it to
handle upto 3 l.llh litres of Milk daily; and

(b) if 50, the slcps taken for the collee-
tion of increased requirements of milk?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.
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(b) (i) Four sets of intensive cattle deve-
lopment programmes are being implemen-
ted during the Fourth Plan in Meerut Dis-
trictin U.P., Gurgaon and Karnal Districts
in Haryana and Bikaner District in Rajas-
than to augment milk supply for Delhi
Milk Scheme,

(i) Ten additional road milk tankers
have been purchased for collecting increased
quantity of milk.

gl favafaarm, qamms

3130. s wgww fag Wi
g Aqr Ffw  HeT A FAw A g
w3t f -

(F) 71 2 a9 ¢ f5 R B
favafaamm, oaaat & g&a & @ <
Wid R wE ;

(@) afz &, & @ ag faar
ATH E FY FEATET

(7) #= 7€ W 79 € 5 7z wda
T ¥FA@ QI IAT qIW A AA9G q
TG} FY W qFET, ALY, AL, G-
94, am A A F afgqr A g #7
FIT; AR

(9) afs g, @ T WRE =W
Fg qur famafamg s&@ 9 9@
ST & a1 o § 7

gm, g, amafos faew qo
LI HAWT § Toa=-7a0 (o -
afga ) : (F) s, =g fafe
g @ 5 favafarory 1 sy w07 &
§ 1965-66 7 8.48 @ TE T
AT g 1966-67 ¥ 38.26 A
TR FTATWEATR |

(') =% 1968 ¥ s av fava-
faarer #1 50 1@ ®9F § SART A
XA QN T ST E |

() v wRw iy favafqar
¥ Sygowfa F aTWAl ¥ AAR
favafaameg &1 ot qur a0 & FOw
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AFFT, IIA, T, AT, 7 AR
#F snfe & gay At £ 7w T ¥
FeIT wRw Ty F il @Y T A w
R T® A Al F o o geeer
FTIHT |

(7) =fy favafaama F due
B AN A A A F w
JIIROET A1 & fod #37 § 1 Eg
sEt F1 faww @S U AR IT
mwm%ﬁﬁﬁmmwi|

et Y at= srfan &5t qend

3131 #t wgraw fag wra ¢
T gr q4qr g HN g8 T@m Y
FqT T4

(%) ¥ s & gt F Agd
X AW ¥ IR aq7 fqadl &
St ey framey @1 ava sefar
Fr gt ¥ faw $1€ g Fwe
g WK

(@) afx g, a Tawr woET @

2

o, @, amaias faww qan
AZF AATHT | Toq Fall (0 -
aifga foe}) ¢ (F) s 71

(@) s agy S5t

faeelt 9 ST & goend

3133. st fagr= Tag : 7 @ oA
gfw @&t ag aaw w1 g w7 R

(%) fagw < awt 7 ToEE F
FNEFT FAT, NG FIAT, G anfa g9
7 qaral Y gors FIE AT NAT
FrT Y A F7 fraar s faanm
AR wAF wOAr i Y e
HTAT &Y 7T FY 4@ ;
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(&) TweE § 97 qzrEl #Y da
@ AT FTEET F AN AT WK

() fae¥ 31 a6t & fafaw sl
# uwEaR g FwfwEi g fFan
77 & 7 §7 9219 47 3 ?

@, Fw, amafas faam qan
AgFR HAER § Twa-Aar (s s
afga fok) :  (F) aR) (@)
1966 X 1967 & faeeit & 341 & &
s fmtaret @1 <t 7Y feafafes
GicnuEICIECE TR P B

1966 1967

(Fraz)

(1) #9d @ 26,294 23,623
feza (w1 faeelt)
greaz fafaes
(FrFT T F4T
wer & fasrfar )
(2) #@8 o
Yo avefer F¥aeT
(M F:ew F
famfar)
(3) #ed a9
AT (Mee
wre & fawiar)
AT € W@ F gy F gEAAT JIA
IqAH TE & |

() 1966 A 1967 & THF
frataeit gro ot w5 foafafas
qea ¥ waw 37 fafa i g 4 —
1967

5165 1,980.5

s410 1,856

1966

(v) (z2)
1. f9E R 28,48,356 12,22,106
ferr (7f
fewelY) sTREE
fafaze
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2. ddHo  7,42,695 1,70,065
#o grefar

FTHGHAT

3. 498 a

HIGHT 1,46,311 2,89,702

TR AFT I9eed T4 § |

wam & @ Fly dqdt qgam

3134. st fagm feg : =1 wwr
aqr gfg gt 14 7aFax, 1967 &
IaifeRT TE §E4T 206 ¥ SO ¥
T F T qA AT FAT XA
fw :

(%) a7 Smae IR ¥ ¥ A
faorg #< foar @ 6 s #fw a9y
TganT 3M; A}

(=) afz g, @t s s w g ?

T@, gfa, smafor favm aar
AFEI AT/ Tog-at (S 3w
afed f&]) @ (F) o, &0

(¥) SO FER F qE TE
FTT T v g g &, Tud AqarT
aaa o fagk § enfuw 3 gfw
TEWT B 99 T AT % Fgad
aa foEY AT 23-4-1962 ®
¢ feodt § gEATEAfa WIRT g ¥
A ATET F AT TEH g A
R 9¥ g% A | g7 S F Ay
faeae F@wA & gra #fy g
T § AR ey ol faefafaa
T FGT —

(1) sy aE qx adwr FAT

g qfeormHt ® 9
Laci i
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(2) vy sz, aifea
7 feaei #1 aeAwy
sfmeror 2w

(3) gqu A0 @) SR F
T Qe T FEIAET &1
FEAT TAT TA OfCOTE F;T
T FAT |

2. T FIETL HIT @F I YT
favtgw < sg AT AEAfEET A
SRS F°% § GO F I T/ | T 37
9 9T 21, T S F1 9T ¥ foa
g I WY 3T | FA, ST 9T AT
¥ sfufem § saR 97 a=Eng 97
JAR T & I F A A awfa-
Frfet #1 7T TEAAT A7 ST TR |
F qTE AT F) gEIf v e

3. TA FAT FT qAfg FFaeA 9
Y A & 4 99 Rl {1 a8 aET
TEAY F ATITT I TTE AT qFAT |

g W e N wwrd

3135. =it fagm fag : 371 @@
aqr gfw g4 78 a@w #1390 347
T X AT TAF ST FT FE T G
Fra e, FEY A A snfAm g
Y foer qmar § ag ?

aw, gfe, amafar fawm aur
TEETT Ra™q | Tog-Rar (st -
arfga fo) : 7@ < aut (1966 3
1967) # A= W g0 TAF
TEg A wATE AT A M, [T A
W sfed A # AE@ET AT e
faqor | fagm w@n & ST T 9T 9%
v T ¥ [gEewTeE 6 v T
fea wear LT-381/68] 1

- WE QT REET A ATATH

- 3136, st fagret g : Fa7 W
it 7ot g 79 &Y F0 w0 5
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(¥) feed qiw awt 7 fea-fe
Wi ¥ AF, AT AT A QTR FT
smaTa e

(@) wea= zw & faaenr-faam smamg
frar T ;e

(7) ¥ @ wew feawm oa4r
R WA § A faAy & e af
A gs ?

g, ¥fa, smafes fama o
|EEFT KTy | AR, (A ww0-
atfea frez) : (%) ok (@) : 0
faaeor gt gzw 97 7&r § 1 [qrwTem
A @ fam man . dfeg q&n LT-
1235/68] |

() 196263 9TH 184. 7 FUT

w1
fa%r & w3 ofw
1668 FUT TF
1960—64 AT 234, 0FS
g
fasfYy @ gr ofw
240, 0 FIT ®TIF
1964—65 #1TT 342, 1 FE
w1
fasfr & Freaafor 352.2 0T &Q
1963—66 AT 358. 5FAUT
QT |
fa®r & Tr7 Tfer
448.9 FUT T
1966—67 AW 755, 1FUT
T |
fafy & o fer
491.'3 FOT TF
faft & o wifw & ¥ smel FY

@ W WY fea & 1 wifs sanfaa AT

W ISt F AT ATFS IJ9AH Y
F 1 fait 7 i afw wa@w fadfiw
Tq #Y § A7 AT TG J I A H
yfaa mwl ¥ grag WA
g "
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MOVEMENT OF FOODGRAINS FROM PUNIAB,
HARYANA AND RAJASTHAN.

3137. SHRID. N. PATODIA :
SHRI HIMATSINGKA :
SHRI N. X. SANGHI :

Will the Minister of FOOD AND AGRI-
‘CULTURE be plcased to state :

" (@) whether it is a fact that there is a
danger of damage being caused to huge
stocks of kabli gram in Punjab and barley in
Punijab, Haryana and Rajasthan as a result
of the existing restrictions on the movement
of foodgrains from onv part of the country
to another; )

() whether it is also u fact that while
these commoditics arc  lying unsoled in
Punjib, Rajasthan and Haryana, pcople
in other Statcs are paying price neurly three
times higher than the one prevailing in these
States; and

© if so, whether Government have
copsidercd the feasibility of reluxing or
lifting existing curbs on the movement of
foodgrains?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). There is no danger
of damage being caused to the stocks of
kabli gram and baricy in Punjab and Rijas-
than. Although somce  accumulation  of
stocks in Haryana has been reported, Food
Corporation of India has undertaken the
work of procurecment. It is not correct 1o
say that the prices of gram and barley in
other States are ncarly thiee times higher
than the onc prevailling in these States.

(c) The question of relaxation or other-
wise of the existing restriction on the move-
ment of foodgrains will be considered in
the next Chief Ministers’ Confeicnee 1o
be held during this month.

DISERT DEVIIOPMINT BOAKD

3138. SHRI D. N. PATODIA : Will the .

Minister of FOOD AND AGRICULTUREL
be pleased to state :
‘(@) the activitics of the Desert Develop-
ment Board during 1967-68;
- (b) the wotks undcrtaken by the Board
in Rajasthan during thc above period;
(c) whether the targets for 1966-67 in so
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fat "as Rajasthan is concerned were fully
achieved; and :

(d) if not, the shortfalls and the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1' ANNASAHIB
SHINDE) : (a) to (d). Though the Descrt
Development Board was constituted through
Government Resolution dated the §8th June,
1966, it started functioning effectively only
with effect from the 14th November, 1967
when the Director joined.  During
1967-68, it had been decided to take up
work on a pilot basis in one C.D. Block
in cach of the three Statcs of Rajasthan,
Gujarat and Haryana. Thesc blocks werc

as follows : .
(i) Luni Block in Jodhpur dmnct in
Rajasthan,

(ii) Mohindergarh 11 Block in Mohinder-

garh district in Haryana.

(iii) Santalpur area in Banaskantha dis-

trict in Gujarat.

It was proposed to carry out scientific
surveys of the resources of these Blocks
with a view to prepare detailed project
reports for them for implementation during
68-69. However, the Desert Development
Board at its first mecting held on the 25th
January, 1968 considered the programme to
be taken up for the development of the
desert areas and decided to give up the
block approach altogether. It recommen-
ded that if a particular activity was consi»
dered to be worth taking up, it nced not be
confined to the limit of onc block in each
Statc as had becn the thinking so fur.
Accordingly dctailed schemes  arc now
being prepared by the State Governments of
Rajasthan, Gujarat & Haryana in regard to
the progrummes to be taken up for execution
during 68-69 on the basis of the activitics
considered most suitable in the circumstances
prevailing in cach -of these States.

PROCUREMENT OF CHILLIES BY FooD COR-
* PORATION OF INDIA
3139, SHRIA. K. GOPALAN :
SHRI E. K. NAYANAR :
SHRI NAMBIAR :
SHRI K. M."ABRAHAM :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to statc :
(a) whether it is a fact that the Food
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Corporation of India propose to procure
chillies and supply it to the public at con-
trolled price; and

(b) if so, when the procurement is likely
to start?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The Food Cor-
poration of India arc purchasing chillics in
the open market from 24th Fcbruary, 1968
in pursuance of a request from Andhra
Pradesh Government. The chillics thus
purchased will be madc available to con-
sumers in Andhra Pradesh and in other
States at recasonable prices particularly in
lean months.

PROCUREMENT OF PuLsts BY Foop Cor-
PORATION OF INDIA

3140. SHRI A. K. GOPALAN :
SHRIE. K. NAYANAR :
SHRI NAMBIAR :
SHRI K. M. ABRAHAM :

Will the Minister of FOOD AND AGRI-
CULTURE be plcased to state:

(a) whether there is any proposal to
procure pulses by the Food Corporation
of India; and

(b) if so, the details thereof ?

THE MINISTER OF STATL IN THE
'MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The Food Cor-
poration of India has alrcady been pur-
chasing pulses from the crop year 1965-66
beginning from 1-11-1965 depending upon
the availability and demand in the various
States. The following are the quantitics
of pulses purchased by the Corporation
uptil end Junuary, 1968 :—

MARCH 7, 1968

Quantity

procured
(Figures in
*000 tonnes)

From 1-11-1965 to 31-10-1966 86-1
From 1-11-1966 to 31-10-1967 117-0

From 1.11-1967 to 31-1-1968 333
(For 3 months)

Period
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LABOUR WAGES

SHRI A. K. GOPALAN :
SHRI JYOTIRMOY BASU :
SHRI K. M. ABRAHAM :
SHRI K. RAMANT :

SHRI UMANATH :

3141,

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(@) the labour wages as on the Ist July,
1967 industry-wisc; and

(b) whether it is a fact that in labour
bascd industrial wages have been kept at
the  lowest lcvel

THE MINISTER OF LABOQUR AND
REHABILITATION (SHRI HATHI) : (a)
Informaion on wages as on Ist July
1967 industry wise is not available in a con-
solidated form for all industrics. Wagcs
fixed for specific industires on the recom-
mendations of Wuge Boards are published
in the Indian Labour Journal from time to
time. The minimum rates of wages fixed
and revised from time to time by the State
Governments as well as the Central Govern-
ment under the minimum Wages Act 1948
for various Scheduled Employments are
published through Notifications in the
Gazettes by respective Governments.  The
latest information as to the rates of minimum
wages fixed or revised under the Act by the
Central and State Governments and Union
Territorics for the lowest paid unskilled
malc workers up to 30-9-1966 is given in
Tablc 4- 11 of the Indian Labour Statistics
1967, a published document, copies of which
are available in  the Parliament Library.

(b) No. Wages arc freely negotiable
between employers and workers and their
organisations subject to minimum limits
fixed under thc Minimum Wages Act.
In the casc of industries which are covered
by tripartitc Wage Boards, these are fixed
on the basis held as reasonable on the
reports of the Wage Boards. Further,
wages, including minimum wages, are
revised from time to time,
LIBERALISATION OF FUNDS FOR IRRIGATION

SCTHEMLS
3142. SHRI KAMESHWAR SINGH :
SHRI1 A. SREEDHARAN :

Will the Minister of FOOD AND AGRI-
CULTURE be plcased to state.

(a) whether it is a fact that State
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Governments have represented to Central
Government that liberal financial allotment
should be made for minor irrigation
scheme;

(b) if so, the states that have made the
representation and the allotment requested
for; and

(c) the allotment made for
state-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 ANNASAHIB
SHINDE) : (a) to (c). On account of the
popularity of minor irrigation schemes and
their effects on agricultural production
State Governments have been keen on taking
up sizcablc programmes. According to
the existing procedure, the Annual Plan
proposals of the State Governments, inclu-
ding those rclating to minor irrigation are
discussed with their representative by the
Central Working Groups. The outlay pro-
posed by the various States for their minor
irrigation programme for 1968-69 and
those approved by the Planning Commission
arc as uader :--

1968-69,

(Rs. in lakhs)
Outlay Outlay
Sl State proposcd  approved
No. by the by the
State Planning
Govern-  Commis-
ments sion
1. Andhra Pradesh 714 300
2. Assam 158 98
3. Bihar 1,147 827
4, GQGujarat 677 545
5. Haryana 193 104
6. Jammu & Kash- 192 100
mir
7. Kerala 260 260
8. Madhya Pradesh 850 630
9. Madras 996 500
10. Maharashtra 1,700 1,566
11. Mysore 830 600
12. Nagaland 8 12
13. Punjab 410 145
14. Rajasthan 255 225
15. Ustar Pradesh 3,000 2070
16, West Bengal 616 621
17. Orissa 267 150
ToraL 12,173 8,753
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In addition to the outlay approved by the
Planning Commission, it is expected that
an amount of Rs, 120 crores may be avail-
able to the Statc Governments from thc
Non-Plan Sector agencics like Land Mort-
gage Banks, Agricultural Refinance Corpora-
tion, Cooperative Binks, Agro-industrics
Corporations ¢tc.

gt § wfw & e

3143, it AAE IqT : T O
aqr gfw 7567 g8 Tam 7 Fq7 w341 fF

(%) vra Y srfisaw whar sfufaas,
1959 ¥ I=qd We4F AT JUT §9
Ty fa & fraa-fray oee v afom
F1 7 § qur 99 qfa & feaw ow wfe
I 9 w17 § Af 0 & awy fraq
w3 qfa wfedw afawi § @@y of
2

(&) waF 7157 quT €9 T @A
# wamast #1 3, faky At 7w
FY 0 7T {95 997 AT T E; AT

(7) SF wfafmaw & s
s e | f safwal a3 sfag
FATT 9T 2 7

T, ¥fw, aqufos fawe aar
|EFTT TATES | TG RAT (7 wW-
afga fr?) : (%) (7). TvaEgEA
W g o7 AT § AAHTE AT A
I @ g

PROJECT ALLOWANCE TO P&T, EBMPLOYEES
IN DANDAKARANYA PROJECT

3144, SHRI RABIRAY :

. SHRI1 CHINTAMANI PANI-
GRAHI : '
Will the Minister of COMMUNICA-
TIONS be pleased to State:

(a) whether any decision regarding the
payment of project Allowance for the Posts
and Telegraphs employees working in
Dandakaranya project arca of Korspuwt
district (Orissa) has been reached; and
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(b) if not, the reasons thercfor?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI L. K. GUJRAL) : (a) No.

(b) Asthc project arca is spread over two
districts in two States, considerable time was
taken to collect the required data from all
the Units operating in this area. All the
data has now been rcceived and a decision
is expected to be taken shortly.

oy NAM | Tfa TEFEHT

3145 =1 FEW T TOAW : 7T
WA FelT Tg TATT ®T FOT Fq F :

(%) wem 53w 7 faq ifa sm
& aa1 § fra-f ool & feqa & 9

(") I geadia g § oAe
Fw | foram afer sraew @ #1797
%7 fa=ax & quy fom frm faeti @ ofa
TFHIT WA AT

wag-Frd @97 /A fawm 7 o
war (st go Fo AWT) :  (F) 5;
WO, IR, Ffaa7, Fq94g7 747
gy fA=i § & qd@F § vF-u |

(=) <t qaadta FrET A S
sfew ®7 g7 fear man &, s T AwT
¢ fafeaq q9=7 %7 /99 T §

© faeolt | AwAt T w6

3146, st FEW T wWAW : T
W@ aar giw §d q7 qarT Fr ey
w7 fF '

(%) sl 1967 ¥ FFT W
% faooil &9 Uo7 @@ § 0§ faee
fyEt X qFER IAE T faad oW
Ty v FE G A ﬁrw-@% ITET
ST Py AT ;
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(o) fray =afel & o i
™ AR feak e ot TR &
favrameie &

(7) 577 wafa F feecht & @F
fFa o #1213
@ far 97 @ 91 R 39 o que
FTE & TF | T w7 T
g R

(%) W, A Tar W= F A
G Y I 0 A4 F faen g
F 79 gf :

ama, gfw, awafes fevm aar
AZET WaATHT | Teq war (S ww-
ofga frd) : (%) 93 =afm

() 34 =afmei o dm faz
g AR 59 el & favg am
ﬁwrmzf‘mal

() 16,450 TTHA-FE THe A
g fored ¥ 4,067 7€ 77 ¥ feg v
dR A9 12,383 Fwel F o arfgw aw
ford 3T & S w9 #7 feam mam

(w) iy 46391 gfae

g qaT9TE 841923f

wen w2AW & fog @Y W e

3147. ® gFR ¥Y ®VAT : W7
T 741 Ffw A< aF T@am A} FAT
w41

() mragaw ¢ f& o Ru &
TU AN AFE AT ¥ P R F
sfaF FRE A TR ; 3R

(=) afe &, @t =@ a & = forg
T g ?

T, gfw, smafae faw@ qar
AZER HATHA A T waAr (= e
aifge fo) : (F) 5T @R F
g fawmr @ wfawmm 1,600 e



2161 -Written Answers
= gfaform andza & fad ww
ST gorT 4T |

(&) g s gfag fear
& fr arifer Frgavr & Af & s
TN 12 AvE qed = e faafaa
faeror & fa@ Saerew @nft, 3w ageT™
ot B sl oF ST e =
T S o @} | T FE R TR,
AT, 1967 | Aifw fagawr # Afq
FAM N FEAM AR A M E §
I9F G aqua & fuifa oo o
g 9 W ofdeafaqt & 541 S &
afafie F  srafer Fom amw
g

" AT HIT faeet TN qIEA

3148. Wt W T ®TOAW : W
AT HAT qG qATA T FAT FIq F
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ALL 'INDIA'SOIL AND LAND Usk SURVLY

3149. SHR1 KANWAR LAL GUPTA :
Will the Minister of FOOD AND AGRI-
CULTURE bepléascd tostate : ' ¢~

(@) Wwhether it is a fact that the Adminis-
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trative Reforms Commission has recom-
mended for the merger of All India Soil
and Land Use Survey Oraganisation with
the Indian Council of Agricultural Rescarch;
and . ’

(b) if 50, the decision taken by Govern-
ment in the matter?

THE MINISTER OF STATEIN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). No such recom-
mendation has been received so far from
the Administrative Reforms Commission
in this regard. The Government of India
arc, however, considering the transfer of
such of the work of the Afl Indid Soil and
Lund Usc Survey Organisation as relates
10 research in soil classification, corrcla-
tion, and preparation of <oil map of the
country, to the Indian Council of Agri-
cultural Research, Part of this Organisa-
tion dealing with soil survey work in the
catchments of river valley projects will
remain under the Department of Agricul-
ture. .

SUGAR M1l AT BARGARH
(ORissA)

COOPLRATIVE

3150, SHRI SRADHAKAR SUPA-
KAR : Wijll the Minister of FOOD AND
AGRICULTURE be pleased to state @

(a) the steps so far tuken for sctting up
a Cooperative Sugar Mill at Bargarh in
Orissa ; and

(b) the reasons as 10 why industriul
licence 1o procure machinery, cte. has not
been issued ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (@) An industrial licence was
granicd on 24-8-1966 for the establishment
of a new 1250 tonne cooperative sugir
factory at village Brahagudi, Tehsil Bargarh
Distt. Sumbalpur in Orissa.

(b) No separate licence is Decessary for
the purchase of plant and machinery.
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COOPERATIVE FARMING

3151, SHRI SRADHAKAR SUPA-
KAR : Will thc Minister of FOOD AND
AGRICULTURE be pleased to state the
areas at present covered by cooperative
farming in the different States and Union
Territories of India?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADASWAMY): The total acrcage of
land under cooperative farming is estimated
to be approximately 11 lakh acres as on
30th June 1967.

CENTRAL SEED FARM IN HIRAKUD ARFA

3152, SHR1 SRADHAKAR SUPA-
KAR : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(8) the estimated production of sceds
from the Central Sced Farm in the Hirakud
arca in Orissa this year; and

(by whether the secds are sold in the
Statc only or are supplied to other States as
well ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 ANNASAHIB
SHINDE) : (a) Sced production during the
crop year 1967-68 is expected to be as
follows :—

Paddy 1500 Quintals.
Wheat 500 Quintals.
Peas 300 Quinuals,
Hybrid Maize, Jowar and

‘Bajra 1000 Quintals.

(b) The Sccds are sold to all States but
demand from Orissa Government is given
priority over others.

RICE MILLS

3153. SHRI JUGAL MONDAL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to refer to the reply given
to Unstarred Question No. 3663 on the
27th June, 1967 regarding ricc mills and
state :

(a) whether the information asked for
therein has since been collected; and
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(b) if so, the number of parties which
were permitted to seck foreign collaboraion
and the amount of forcign cxchange sanc-
tioned to each party?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). In pursuance of the
assurance given to the House on 27th June,
1967 in reply to Unstarred Question No,
3663, attcmpts werc made to compile the
information asked for therein from the
State Governments. The Statc Govern-
ments have not been able 1o compile all the
information as powers of licensing have
been delegated by and large to district
authoritics. Information will have to be
collected from fall the* districts of India.
Even after information is compiled from all
the districts, the information will be very
bulky and it is submitted that the time and
labour spent may not be commensurate
with the result sought to be achicved.

TELEGRAPHIC MESSAGES BY Post

3154. SHRIPREM CHAND VERMA :
Will the Minister of COMMUNICATIONS
be pleascd to state :

(a) whether it is a fact that P, and T.
Dcpartment is still not able to handle all
the telegrahic messages received by it;

(b) if so, how many messages were sent
by post during the last three months and
what percentage of total messages it consti-
tuted; and

(c) the steps taken to overcome this
shortage and how long it will take for
Government to cover it up?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI L. K. GUJRAL) : (a) No.
Normally all telegrams received are sent
by the Department over the wires. The
vagaries of nature, power failure and sudden
absenteeism of staff etc., however, sometimes
interfere with the normal schedule of work-
ing and recourse to disposal of telegrams
by post then becomes inevitable.

(b) The information is being collected
and will be laid on the Table of the Lok
Sabha.
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c) A statement showing some of the
steps recently taken to speed up the disposal
of telegrams is placed on the Table of the
Lok Sabha.

STATEMENT

Tre following are some of the steps that
have been taken recently or are being taken
to specd up disposal of telegrams :—

(1) Extension of working hours of tele-
graph offices, as far as possible, is being
cffected.

(ii) Replacement of Morsc Working by
high speed working on teleprinters and pro-
vision of alternative circuits to clear traffic
in case of intcrruptions on direct circuits
is being arranged. 2,711 Teleprinters are
in use in the Telegraph Offices.

(iti) Main Trunk circuits hitherto working
on open wire lines which arc very much
susceptible to the vagaries of naturc are
being routed through coaxial cable and
microwave system. 4,674 kms of coaxial
cable and 2,180 kms of Microwave systems
have been commissioned.

(iv) In order to avoid prolonged interrup-
tions on circuits arising out of copper wirc
thefts, copper wire is proposed to be replac-
ed by copper-weld wire in theft affected
arcas. Greater use of Aluminum conductors
is also envisaged.

(v) Better type of VFT systems (which
provide telcgraph circuits using speech
frequencies and Telephone channels) which
are more stable have been designed and are
being installed progressively. 4,300 channcls
of FM VFT system arc working.

(vi) The operators are being given better
training to cope with the increased volume
of traffic through modern system of trans-
mission.

COOPERATIVE SUPER BAZARs

3155. SHRI P. VISWAMBHARAN :
SHRI MANGALATHUMA-

DAM
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :
(@) the number of co-operative Super
Bazars in India;
(b) thetotal amount invested by Govern-
ment in these Super bazars; and
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(c) the total profit or loss incurred by
these super bazars during the last year?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M.S. GURU-
PADASWAMY) : (a) Fifty-onec.

(b) The Government of India does pot
directly invest any funds in the department
stores. However, the Government -of
India extends financial assistance to State
Governments for assisting wholesale con-
sumers cooperative stores to set up depart-
ment stores. The Government of India has
provided financial assistance of Rs. 331 -:24
lakhs for setting up these fiftyone depart-
ment stores.

(¢) A statement showing the profit and
loss position of thc 38 department stores
which were set up by the end of the Coope-
rative Year ending on 30th Junc 1967 is
laid on the Table of the House. [Placed
in Library, See No. LT—382/68.]

SUGAR QUOTA OF LABOUR POPULATION IN
DELHI

3156. SHRI M. L. SONDHI : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that the most of
the labour population in Delhi who hold
ration cards do not consume sugar;

(b) whether it is also a fact that they
surrender their sugar quota in lieu of
atta/wheat: and

(c) if so, whether Government propose to
replace the sugar quota of such card holders
by atta/wheat?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No dcfinite data is available
«in this respect.

(b) In a very few cases sugar quota was
surrendered against which atta/wheat was
issued.

(¢©) Under a scheme launched by the
Delhi Administration with effect from 7th
July 1967, 2} kgs. of wheat/atta could be
replaced agminst each kilogram of sugar
voluntarily surrendcred.
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EMPLOYMENT LIXCHANGES

3158. SHRI SITARAM KESRI : Will
the Minister of LABOUR AND REHABI-
LITATION be plcased to state:

(a) the number of persons registered with
the Employment Exchanges during 1966-67;

(b)" the number of persons who wcre
provided with jobs during the above period;

(c) whether it is a fact that many of the
qudsi-gavernmental institutions have been
rectuiting persons directly without reference
to the Employment Exchanges; and

(d) if se, whether Government propose
to ‘mike-it obligatory on all Government
institutions * including autonomous  bodies
to recruit Pétsons through Employment
Exchanges?
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THE MINISTER OF. LABOUR. AND
REHABILITATION' (8HR1 HATHI) :-(a)
and (b). During the: period April, 1966 to
March, 1967, 38,50,248 registrations and
4,79,320 placements were effected by the
Employment Exchanges in the country.

(©) No. '

(d) Does not arise.

COMPLAINTS AGAINST S.T.D. SySTEM IN
DELHI )

3159. SHRI SITARAM KESRT : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whcther it is a fact that a large num-
ber of complaints have been received about
the working of the Subscribers Trunk
Dialling System in Delhi;

(b) whether any Survey of the trafiic on
these lines has been conducted; and

(c) if so, the efforts made to increase the
capacity of the lines with heavy traflic ?

THE MINISTER OF STATE IN THL
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI 1. K. GUJRAL) : (a) No.
The number of complaints  reccived is
very small.

(b) and (¢). Yes. Periodical suncey of the
traffic on all subscribers trunk  dialling
routes arc being conducted. Quality of
service is asscssed and action initiated to
increasc the number of circuits wherever
necessary consistent with resources vail-
able.

AGRICULTURAL CREDIT 70 FARMIRS /

3160. SHRI ESWARA REDDY : .0
DR. RANEN SEN :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the total number of agricultural
credit socicties at present;

(b) the total funds set apart for provi-
ding agricultural credit to the farmers for
1966-67 and 1967-68 ; :

() whether thesc funds had been fully
utilised; and

() if not, the extent of shortfall and the
reasons therefor ? K
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
OQOPERATION (SHRI M. S. GURU-
PADASWAMY) : (a) 1-81 lakh approxi-
mately.

(b) Short term and medium term credit
facilitics are provided to the farmers by the
agricultural credit primary society. Govern-
ment docs not make financial allocations to
them for the purpose. Only certain broad
targets are set out for the cooperative
socicues in this regard. The credit target
for 1966-67 in respect of short term and
med:um term loans was set at Rs. 450
crores. while the credit disbursed .is pro-
visionally estimated at Rs. 3¢5 crores. Tar-
get tor 1967-68 hus been set at Rs. 520
crore~.  Achievement figures will be avail-
able only after the cooperative year 1967-68
(ending on 30-6-1968) is over.

(©) und (d). The question of shortfall in
the utilisation of funds set apart by Govern-
ment does not arise. The reasons for
shorttall in the achievement of targets are:

(i» Slow progress  in  cnlisting  new
members and increasing their cover-
age by primary societics.

(i) Slow progress in implementation of

the Crop Loan System.

(iii» The recurring and  widespread

drought conditions during 1965-66
and 1966-67.

Prr Acri Yictp or CEREALS

3161. SHRI1 DHIRESWAR KALITA :
Will the Minister of FOOD AND ACRI-
CULTURE be pleased to statc :

(a) whether it is a fact that there has
been no substantial increasc in the per acrc
yield of cereals in India during the last
fifteen ycars;

(b) if so, the reasons therefor; and

(c) the steps taken to increase the yicld
of cercals?

! THE MINISTER OF STATE IN THE
MINISTRY OF FOOD,;:AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI, ANNASAHIB
SHINDE): (a) to (c). During the fifteen years
ending 1964-65, productivity- of . C_cneal:
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increased by about 29 -3 per cent despite the
bringing of marginal lands with low pro-
ductivity into cultivation. There was some
set-back during the last two years due to:
widespread drought. Since then, however
a new strategy for agricultural development
has been introduced aiming principally at
increasing yield per acre through the use of
High-yielding and fertiliser responsive
varieties of seeds and through the adoption
of multiple cropping supported by intensive:
and supplementary irrigation. .

Foon Hasits

3162. SHRI SHIVA CHANDRA JHA :
Will the Minister of FOOD AND AGRI-
CULTURE be plcased to state :

(a) whether it is a fact that Government
propose to change the food habits of the
people by its food policy: and

(b) if so, in what manner?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). A suitable chmgc
in the food habns is being promoted throush
a);tematlc campaigns orgamscd by mobdc
Food and Nutrition Extension Services,
Institutes of catering . chhnolqu and
Applied Nutrition, Food Polytechnm
establishment of a chain of Modern Bakeries
and through the normal channels of publi-
city involving ncwspapers, films, publica-
tion of leaflets and pdmphlcts containing
recipes  of non-cereal *food ' preparations
and  participation in" cxhibitions etc.

'
N

1 .
WHEAT-EATING . PEOPLE ‘IN  RICE-EATING
"AREAS t

3163. SHRISHIVA CHANDRA JHA
Will the Minister of FOOD , AND AGRI-
CULTURE be plcascd to- statc the percen-
tage of wheat-cating pcople in the ricc-
eating parts of India as compared to whnt
it was tcn years ago”

* THE MINISTER OF STATE IN THE

MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION - . (SHRI - ANNASAH]B
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SHINDE) : No precise demarcation of areas
into ricc-eating, wheat-eating and those
consuming other cereals is possible. Simi-
larly precise classification of persons into
mutually exclusive groups of rice or wheat
consumecrs is not possible. 1t may, however,
be stated that judging from the total net
availability of wheat in the country as a
whole, which has increased from 106
million tonnes in 1957 to about 16-9
million tonnes in 1967, the consumption of
wheat as a whole in the country has in-
creased.

POLYGAMY AND POLYANDRY

3164. SHRI SHIVA CHANDRA JHA :
SHRI1 RABI RAY :

Will the Minister of LAW be pleased to
state :

(a) whether it is a fact that polygamy
and polyandry are still in vogue in certain
parts and communities in India;

(b) if so, in what parts and communities
and the reasons therefor; and

(c) the steps taken and success achieved
so far by Government to stop them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M, YUNUS
SALEEM) : (a) Yecs, Sir, to a very limited
extent.

(b) Polygamy is not prohibited undecr
Muslim law and customary law applicable to
somc Scheduled Tribes. Polyandry may
be prevalent amongst ccrtain Hill Tribes
in the Himalayan Rcgion in accordance with
the customary law applicable to them. Very
few persons, however, resort to polygamy
or polyandry at prescnt and practice there-
of is gl:adually dying out.

(c) In view of answer to (b), no action
is considered necessary in that behalf,

EXPENDITURE ON MINISTRY OF Fcep, ACkrl-
CULTURE, COMMUNITY DEVELOPMENT AND
COOPERATION

3165. SHRI GADILINGANA GOWD:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state the expendi-
ture incurred on the salaries and Travelling
Allowance and Dearness Allowance of the
staff employed in the Ministry at Delhi
during the year 1966-67?
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THE MINISTRY OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : The cxpenditure incurred on
the Salaries and Travelling Allowance and
Dearness Allowance of the staff employed
in the Ministry of Food, Agriculture,
Community Development and Coopera-
tion at Delhi during the year 1966-67 is
Rs. 1,30,93,356.

A statement showing  break-up of the
cxpenditure Department-wisc on Salaries,
Travelling aillowance and dearness allowanc-
esis laid on th: Table of the House.
[Placed in Library- See No. LT-—1715/68).
OFF-3HORE FISH CATCHING IN MADHYA
PRADESH

3165. SHR1 G.C. DIXIT : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government have cxplored
the possibility of off-shore fish catching in
the coastal belt of the rivers flowing in
Madhya Pradcsh State;

(b) if so, the resuit thercof: and

(¢) if not, whether Government propose
to make such a survey ?

THE MINISTER OF STATE IN THE
MINISTRY OF FCOD, AGRICULTURE,
COMMUNITY DLVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (2) and (b) : A scheme with an
cstimated outlay of Rs. 4-80 lakhs has
been taken up as a part of the Fisheries
Plan programme of Madhya Pradcsh, for
the development of riverine fisherics, The
scheme cnvisages the cstablishment of four
units cquipped for survey of fish and fish
sced resources with the objective of promo-
ting intensive exploitation of riverine fishing
including mid-river fishing.

Two units have been established at Bilas-
pur and Barwah, and work is in progress.

(c) The question does not arise.

LICENCES FOR VANASPATI MANUFACTURE

3167. SHRI G. C. DIXIT : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the number of licences issued for the
sotting up of factories for producing vanas-
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pati during the last five years in Madhya
Pradesh;

(b) the number of applications for
issue of licences to put up such factories
pending disposal before Government and
the names thereof; and

(c) , whether Government propos¢ to
issue licences to the remaining parties?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) One.

(b) Threc namely :—

1. The Madhya Pradesh Statc Industries
Corporation Ltd., Indore City.

M/s Sedhmal Jainarain, Seoni.

w P

M/s Hindustan Deveclopment Corpo-
ration Ltd., Calcutta.

(¢) The matter is under consideration .

DEVELOPMENT BLOCKS IN MADHYA
PRADESH

3168. SHRI G.C. DIXIT : Will the
Minister of FOOD AND AGRICULTURE
be pleascd to state :

(a) the number of Development Blocks
in Machya Pradesh and the numter of
gazetted and nor-gazetted officials working
in them;

(b) the amount of annual expenditure
incorred thereon;

(c) the number of agricultural imple-
ments and the quantity of seeds and ferti-
lizers distributed through this media during
the last five years; and

(d) the names of institutions run by
them for social welfare ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADASWAMY): (a) to (d). The information
called for from the state is awaited; the
same will be laid on the Table of the House
in due course. -
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Pusiic Carr Orricr AT PURNA
(OR1ssA)

3172, SHRI A. DIPA : Will the Minis-
ter of COMMUNICATIONS be pleased to
refer to the reply given to Unstarred Ques-
tion No. 3927 on the 12th December,
1967 and statc the progress since made in
the installation of Public Call Office at
Purna (Orissa)?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : The work of ins-
tallation of Public Call Officc at Pumna
(Cuttack) Orissa has not yet been commen-
ced. The matter has been referred to the
State Government by the Postmaster-Gene-
ral Cuttack for acceptance of a revised
guarantee due to incrcased cost of the
work. , '
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3174. SHRI HARDAYAL DEVGUN :
Will the Minister of LAW be pleased to
state :

(a) the maximum and minimum time-lag
between the passing of an Act of Parliament
and putting on sale to the public the relevant
replacement series to India Code;

(b) how many replacement scries to each
volume of India Code have been brought
out so far and sold to the public;

(c) how many volumes of the Statutory
Rules and Regulations have been brought
out so far;

(d) the <teps which Government have
taken so far to make the volumes of S.R.Os.
available to the public in up-to-date form;
and

MI1LSS/69—4
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(¢) how many officers of gazetted ranks
have been appointed for the work of publica-
tion of the Central Acts including India
Code and the volumes of Statutory Rules
and Regulations and their qualifications
(educational and technical, if any) and also
the salary they are drawing at present ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) Replacement Series of the
India Code are issued as soon as sufficient
number of pages are affected by subsequent
legislation and there is no fixed time limit
between the passing of an Act of Parliament
and the issue of a Replacement Series;

(b) Nine Replacement Series to Volumes
1 and 1V, Seven Replacement Series to
Volumes II and VI, Eight Replacement Se-
ries to Volumes III and V, Five Replacement
Series to Volumes VII and VIII;

(c) Fourteen Volumes:

(d) Supplements to main Volum& are
being prepared and will be issued from time
to time;

(c) Three gazetted officers—One Deputy
Secretary to Government, who draws pay in
the scale of Rs. 1100-50-1300-60-1600-100-
1800;

Two Superintendents (Legal) who draw
pay in the scale of Rs. 620-30-830,

The qualifications and pay of the two pre-
sent incumbents of the posts of Superinten-
dent (Legal) are—

(i) B.A. LL.B.—Rs. 740-00.

(ii) M.A. B.Sc., LL.B.—Rs. 620-00.

As regards, Deputy Secretary, the incumbent
retired recently and the appointmet of a
successor is under consideration.

STATE FARMS

3175. SHRI M. N. REDDY : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) thefeatures of the 15 State Farms to be
set up with the Sovict assistance and the area
of the land proposed for each farm;

(b) whether the facilities for training of
farmers in practical farming will be available
in these farms;

(¢) the places proposed for setting up these
farms in various Statcs;
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(d) whether any of these farms arc pro-
posed to be set up in Andhra Pradcsh;
and

(¢) if so, where ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The US.S.R. Government
has agreed to supply machinery free of cost
for five farms subject to a ceiling of Rs. 31
lakh for each farm. For the remaining 10
farms, it is proposed to obtain machinery
from U.S.S.R. on deferred payment terms.
The normal size of these farms would be
about 8,000 to 10,00C acres depending
upon the availability of compact arcas.
The broad objective of the farms is to
produce good quality secds.

(b) Training of farmers at the farms is
not envisaged at present but they will cer-
tainly be encouraged to visit them and sec
for themselves the improved methods of
cultivation adopted by the farms.

(c) to (e). One of these farms has alread Y,
started functioning in the Hirakud arca of
Orissa.  Sites for sctting up State farms
have also been located in the Hissar district
of Haryana, Sutlej Bed area of Punjab,
Raichur district of Mysore, Saharsa dis-
trict of Bihar and the Cannanore district
of Kerala. The Madhya Pradesh Govern-
ment have also suggested a site for a Statc
farm in Madhya Pradesh. This site has not
yet been visited by the Central Seed Farms
Committee to determine its suitability or
otherwise for a Statc Farm. The Andhra
Pradesh Government were also asked to
suggest a site for a State Farm but they
have not yet done so. The possibility of
locating State farms in other parts of the
country is also being investigated.

AGRICULTURAL DEVELOPMENT
SCHEMES

3176. SHRI K. SURYANARAYANA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the loans given by the Land Mortgagc
Banks to the farmers in the various States
during the year 1966-67 and the funds pro-

vi ded by the State Governments and the
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Central Government towards taccavi leans

to farmers through the Co-operatives in
1967-68;

(b) whether the Government of Andhra
Pradesh has requested to provide more
funds to the tune of Rs. 100 lakhs during
1967-68 in order to meet the demands
from the farmers to implement their agri-
cultural development schemes; and

(c) if so, the action taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADASWAMY) : (a) A sum of Rs. 6031-61
lakhs was disburscd as long term loans dur-
ing the year 1966-67 by the Land Mortgage
Banks in the country. Information on Tac-
cavi Loans in 1967-68 is being collected and
will be laid on the Table of the House.

(b) Yes, Sir.
(c) The matter is under consideration.
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MEDICAL EXAMINATION OF
WOMEN WORKFRS

3181. SHRI K. LAKKAPPA :
SHRI BASWANT :

Will the Minister of LABOUR AND
REHABILITATION be pleased to statc ?

(a) whether it is a fact that in a Jarge num-
ber of factories medical examination of the
women workers is being conducted by malc
medical personnel;
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(b) if so, whether Government arc aware
of the resentment and opposition to this
practice by women workers; and

(c) the steps which have becn taken by
Government on all India basis to stop this
practice ?

THE MINISTER OF LABOUR AND
REHABILITATION SHI HATHI : (a)
Information is being collected from the State
Governments and thc Employees’ State
1nsurance Corporation, and will be laid on
the Table of the Sabha when received.

(b) No complaint in the matter has been
received.

(c) Does not arisc.

P. & T. BUILDINGS IN ASsaM

3182. SHRI R. BARUA : Will the Minis-
ter of COMMUNICATIONS be pleased
to state :

(a) the progress made so far in the cons-
truction of P. & T. buildings in Assam;
and

(b) whether any independent Civil wing
is proposed to bc sct up in Assam so that
building requircments and their construction
may be properly and expenditiously looked
after ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) A statement
showing thc number of P & T buildings
existing at the end of Third Plan and those
since constructed, under construction and
sanctioned for construction is laid on the
Table of the House. [Placed in Library.
See No. LT-383 168).

(b) A fully equipped sub-division of the
Civil wing is already stationed at Gauhati
to deal with construction works in Assam
Circle. This is considered adequate for the
present work load. As soon as there is
significant incrcase in the work load. case
for creation of a Division would be consi-
dered.
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EXPORT OF RICE AND PADDY FROM
ANDHRA PRADESH

3183. SHRI G. S. REDDI : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the quantity of rice and paddy export-
cd from Andhra Pradesh to Kerala, Mysore
and Maharashtra during the period from
the 15th December, 1967 to 15th January,
1968; and

(b) the quantity of milo received from the
Central Government by the state during the
above period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) :

(a) Kerala 18,449 tonnes (including
paddy in terms
of rice).

Mysore 1,096 tonnes

Maharashtra Nil

ToTAL : 19,545 tonnes

(b) 9,596 tonnes.

SHORT-TERM LOAN ASSISTANCE TO
STATES YOR PESTICIDES

3184. SHRI G. S. REDDI : Will the
Minister of FOOD AND AGRICULTURE
be plcased to state :

(a) whether Government propose to re-
vive the short-term loan assistance given to
the States to meet their full requirements of
pesticides as was previously being done
in view of the enhanced drive for more agri-
cultural producc and the proportionate
necessity to supply more pesticides; and

(b) if so, the decision taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Prior to 1966-67,
short-term loans for the purchase and dis-
tribution of seeds, fertilisers and pesticidfs
were being sanctioned on an ad-hoc basis
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on requests made by the State Governmets.
From 1966-67 onwards, a definite procedure
has been laid down for sanctioning Short-
term loans for seeds, fertilisers and pesticid-
<es. Short-term laons for pesticides arc now
being given to State Governments to the ex-
tent of 509; of the expenditure incurred by
them on the purchase of pesticides. There
iis no proposal to change the existing proce-
«dure.

PRE-INVESTMENT SURVEY OF FORESTS
IN ANDAMAN AND NICOBAR ISLANDS

3185. SHRI K. R. GANESH : Will the
Minister of FOOD AND AGRICULTURE
be pleased to statc :

(a) whether any re-investment survey of
‘the forest wealth of the Andaman and
Nicobar Islands has becn conducted;

(b) if not, whether there is a proposal to
-conduct this survey; and

(c) whether in the absence of thc sur-
vey, the full utilization of the Andaman
forest is not possible ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
‘COMMUNITY DEVELOPMENT AND
‘CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) Not for the present.

(c) The forest resources of Andaman
Islands are being utilised to the cxtent
possible.

OFyIcE OF CONSERVATOR OF FORESTS,
ANDAMAN

3186. SHRI K. R. GANESH : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the overtime allowance paid to thc
staff of the Conservator Forests in the Anda-
man Islands for the period from September,
1967 to January, 1968; and

(b) the reasons for which the staff was
employed for overtime work ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
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SHINDE) : (a) 776 -SO (Rupees seven hun-
dred seventy six and fifty).

(b) For disposal of immediate official
work.

OpEN MARKET SALE OF WHEAT AND
RICE IN DrLHI

3187. SHRID. C. SHARMA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether there has been any spurt
in the prices of rice and wheat in Delhi
after their sale in open market was per mitt-
cd; and

(b) if so, the action taken or proposed to
be taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHR] ANNASAHIB
SHINDE) : (a) As compared to the level of
prices when open market sale was permitted
there has been no spurt in the prices.

(b) Does not arise.

BUYING AND SELLING PriCES OF Food
GRAINS

3188. SHRI LOBO PRABHU : Will the
Minister of FOOD AND AGRICULTURE
be plcased to statc :

(a) The average difference between the
buying and selling prices of foodgrains
procurcd by Government; and

(b) the corresponding difference which
Government allow to the trade ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The issue price of rice
supplicd from Central stocks is based on the
pooled economic cost and the issue prices
are the same throughout the country. The
difference between the average procurement
price and the issue price is about Rs. 17
per quintal inclusive of Rs. 7:00 approxi-
matcly on account of incentive bonus and
administrative surcharge payable to State
Governments. For other foodgrains, how-
cver, the cost varies from State to State
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depending upon the sources of supply,
freight charges etc.  So it is not possible to
give an average differcnce.

(b) It is not possible to compare the
difference between the buying and selling
prices of thc foodgrains procurcd by
Government and the difference allowed to
trade. Under the zonal pattern now prevail-
ing all inter-State tradc is on Government
account and trade works only within a State
for purposes of internal distribution.

PROCUREMENT OF LEVY

3189. SHRI LOBO PRABHU : Will the
Minister of FOOD AND AGRICULTURE
be pleascd to state : .

(a) whether target of procurement by levy
has been fixed according to recorded area
under cultivation this year; and

(b) if 30, the extent by which procurcment
of kharif crop by levy is less than the fixed
target ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHR JANNASHAHIB
SHINDE) : (a) In thc States where procure-
ment by producer levy has been adopted,
the quéntum of levy due from each producer
is based on the size of the holding of that
producer.

(b) Information is not readily available
as to how much of thc procurement cxpect-
ed in these States will be from producer levy.
This information is being collected and will
be laid on the Table of the House as soon as
it is received.

SAFEGUARDING OF FUNDAMENTAL RIGHTS
IN VARIOUS LEGISLATURES

3190. SHRI LOBO PRABHU : Will the
Minister of LAW be pleased to statc :

(a) whether his Ministry ‘have drawn the
attention of other Ministeries proposing
legislation to the restrictions imposed by the
Supreme ‘Court judgement in the case of
Golak Nath Vs. the State of Punjab:

{b) whether his Ministry dlso takes into
congidetation this judgemeht while bringing
forward any legistation; and
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(c) if so, whether it has been ensured that
there is no infringment of the Fundamental
Rights in the Essential Commeodities Bill,
Patents Bill, Social Control of Banks Bill,
Monopolies Bill and all other Bills, which
are restrictive in nature and will come up
for legislation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) and (b). Yes, Sir.

(c) The judgment of the Supreme Court
referred to relates to legislation for amend-
ment of the provisions in Part III of the
Constitution taking away or abridging the
rights conferred by that Part. Every
proposal for legislation is duly examined by
the Law Ministry to ensure that the provi-
sions of the Constitution arc not contraven-
ed.

IMPORT OF MiLO

3191. SHRI K. M. KOUSHIK : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the quantity of milo and wheat, sepa-
rately, imported in 1967 from different
countries and its total cost;

(b) the quantity in balancc on the 31st
Deccember, 1967 and its cost; and

(¢) the total quantity of wheat and milo
sold and the amount of sale proceeds realis-
¢d on this score, separately ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) A statement is laid on the
Table of the House. [Placed in Library.
See No. LT-384/168).

(b) Milo : Quantity : 69 thousand ton-
nes. Cost : Rs.3 7 crores. Wheat : Quan-
tity : 341 thousand tonnes. Cost : Rs. 21

- Crores.

(c) Wheat : Quantity : 6727 thousand
tonnes. Sale proceeds : Rs. 370 crores.
MILO : Quantity : 1924 thousand tonnes.
Sale proceeds : Rs. 77 crores.

PUBLIC SECTOR BAKERIES

3192. SHRI K. M. KOUSHIK : Will the
Mihister of FOOD AND AGRICULTURE
be pleased to state :

(a) whea the public sector bakerics to be
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sct up under the Colombo plan are likely
to come up in Delhi and other places;

(b) whether the modern bakery in Bom-
bay inaugurated recently is producing its
full quota; and

(c) how the product of the modern bakery
compares in quality and price with the pro-
duct of the Britannia Company ?

THE MINISTER IOF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The modcrn bakeries at
Bombay and Madras have already gone
into production. The bakeries at Delhi,
Ahmedabad and Cochin are expected to
commence production in April, 1968. The
remaining unit at Calcutta is in the preli-
minary stages and is likely to go into produc-
tion by the end of this year.

(b) The bakery has recently started pro-
duction and the full capacity has not yet been
reached.

(c) The bread produced by modern
bakeries compares favourably with the pro-
duct of Britannia.

LINKING WAGES WiTH PRODUCTION

3193. SHRI K. M. KOUSHIK : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether Wage Boards and such other
Committees appointed for the fixation of
wages of the factory and other workers are
required to keep in view the question
of co-relating the wages with the out-turn
of a worker;

(b) if not, whether Government propose
to issue any direction in this regard; and

() if not, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI)
(a) The task of cvolving a wage structure
on an all-India basis in major arganised
industries is usually entrusted to Wage
Boards set up from time to time. The Wage
Boards which are tripartitc in character are
reqmired, by their terms of reference, to take
into acoount the desirability of extending the
system of payment by results.

(b) and (c). Do not arise.
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PaMBA RIVER SUGAR FACTORY IN KERALA

3194. SHRI VASUDEVAN NAIR : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the Pamba River Sugar Fac-
tory in Kerala State has paid the additional
price of sugarcane to cane growers for the
seasons 1958-59 and 1959-60;

(b) if not, the reason therefor;

(c) whether the Sugarcane (Additional)
Price Fixation Authority had determined the
additional cane price for 1960-61 and 1961-
62; and

(d) if so, whether the additional amounts
have been paid by the Factory ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The Pamba River Sugar
Factory was not required to pay any addi-
tional cane price for the season 1958-59,
Its liability for the season 1959-60 was Rs.
2,47,285°14 Paise. The amount was pay-
able in two equal instalments of Rs.
1,23,642-57 Paise each by 2-11-67 and
2-5-68. According to the reports reoaived
from the factory payment of the first instal-
ment was made in full by the doe date.
In addition a sum of Rs. 95,890 ‘92 Paise
has also been paid upto 15-2-1968 out of the
second instalment.

(b) Does not arise.
(c) No, Sir.
(d) Does not arise.

SUGAR FACTORIES IN KFRALA

3195. SHRI VASUDEVAN NAIR:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the installed capacity of the sugar
factories in Kerala Statec and the quantity
of sugar produced by them in 1967,

(b) whether it is a fact that these factories
are working far only a part of the scason
due to non-availability of sugarcanc; and

(c) if so, the steps being taken for culti-
vation of segarcane for these factories ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULYTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The installed capacity of the
sugar factories in Kerala State is 0-34 lakh
tonnes and the sugar produced by them dur-
ing 1966-67 season was 10,244 tonncs.

(b) Yes, Sir.

(c) Efforts are being made by the Statc
Govt. and the factories to increase the pro-
duction of sugarcane. The State Govt. has
allotted some forest land to the Mannam
Cooperative Sugar Mills for direct cultiva-
tion. The higher price for cane paid in the
current season is also expected to provide an
incentive for increasing the supplies of sugar-
cane to the factories next year.

CENTRAL WAREHOUSING CORPORATION

3196. SHRI VASUDEVAN NAIR:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the number of staff working on depu-
tation in the Central Warehousing Corpora-
tion with their names, designation and dura-
tion of deputation ;

(b) the saving to the Central Warchousing
Corporation if the staff on deputation is
replaced by recruiting/promoting  dircct
employees; and

(c) the steps taken to replace the staff by
the Central Warchousing Corporation’s
own staff ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A statement is laid on the
Table of the House. [Placed in Library.
See No. LT—385/68].

(b) Savings to the Central Warchousing
Corporation worked on this basis alone
would be both hypothetical and mislcading
as it will not take into account the overall
operational efficiency of the Corporation
which can be achieved by employing experi-
enced and mature personnel in certain ficlds
of its activities.

(c) This question has been under constant
review and decisions are taken from time to
time, in keeping with the interest of the
Central Warehousing Corporation.
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STAFF QUARTERS IN TRICHUR

3201. SHRIE. K. NAYANAR : Will the
Minister of COMMUNICATIONS be pleas-
cd to state :

(a) whether the scheme for the cons-
truction of the stafl quarters for Posts and
Telegraphs employees in Trichur (Kerala
State) has not so far been implemented; and

(b) if so, the rcasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) and (b). Sanc-
tion for construction of 52 units of quarters
at a cost of Rs. 7 -4 lakhs has been accorded.
The work is cxpected to be taken up during
the next financial year.

UNLICENSED RADIO SETS

3202. SHRI NANJA GOWDER : Will
the Minister of COMMUNICATIONS te
pleased to statc :

(a) whether it is a fact that over 10,660
unlicensed radio scts were detected bty the
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Posts and Telegraphs Department during
1967;

(b) whether it is also a fact that there are
still a number of unlicensed radio sets;

(c) if so, the action taken to dctect them;
and

(d) the penalty, if any, imposcd on the
defaulters ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI L. K. GUJRAL) : (a) Yes.

(b) 1t is likely.

(c) Extensive checks are carried out by
the anti-evasion staff of the Department
individually and in squads to dctect the
existence of unlicensed radio sets. A spe-
cial step taken this ycar is the declaration of
an amnesty for a pcriod of threc months
from 1st February, 1968 during which period
a licence may be obtained for unlicensed
radio sets without payment of surcharge and
also without production of proof of the
source and date of acquisition.

(d) Those who arc dctected baving un-
licensed radio sets arc called upon to pay
licence fee due and surcharge equal to one
year’s licence fee, failing which the offenders
are prosccuted under the Indian Telegraph
Act, 1885 or the Indian Wircless Telegraphy
Act, 1933 as the case may be.

SMUGGLING OF FOODGRAINS INTO
DELHI

3203. SHRI BENI SHANKER
SHARMA :
SHRI D. C. SHARMA :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Delhi has become a smug-
glers® paradisc ever since the removal of
restrictions on open sale of wheat and rice
in Delhi; and

(b) if so, the steps taken to check this
menace ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : () No, Sir.
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(b) To prevent smuggling, movement of
foodgrains to and from the Union territory
cannot take place without permits. The
system of border check-posts is also in exis—
tence.

CoAL MINEs ProvIDENT FunD

3204. SHR1 DEVEN SEN : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased 1o state :

(a) the total amount outstanding frcme
defaulting employers in 1964-65 and 1965-66-
in the Coal Mines Provident Fund; and

(b) the steps which have been take against
the defaulting employers ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATH])

(a) The amounts in default are—

1964-65 Rs. 671 lakhs.
1965-66 Rs. 91-5 lakhs.

(b) The following steps have been taken =

1964-65  1965-66
Show cause notices
issued .. .. 595 570
Prosecutions launched 134 130
Certificate cases ins-

tituted .. .. 184 149

CoAL MINES PROVIDENT FUND

3205. SHRI DEVEN SEN : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) the number of subscribers to the Coal-
mines Provident Fund retrenched in 1965
and 1966;

(b) whether it is a fact that the number of”
such rctrenchment is increasing; and

(c) if so, the steps which are propesed to-
combat it ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHD -

(a) 1965 .. .. 8,154
1966 .. .. 11,326
(b) Yes.
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(c) The Industrial Disputes Act, 1947 and
the Rules made thereunder lay down proce-
dures for retrenchment, payment of retrench-
ment compensation and re-employment of
retrenched workmen. When certain acts
of employers retrenching workmen are
questioned or disputed, disputes can be
raised and the Central Industrial Relations
Machinery intervenes to bring about a settle-
ment, Where, however, it fails to avert
retrenchment and comes to the conclusion
that retrenchment was not justified, the dis-
pute is referred for adjudication.

W W wao & faq IATET w1
Toed
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SHORTAGE OF FUNDs IN NAGPUR BRANCH
OF BHARAT SEWAK SAMAJ

3207. SHRIK. M. KOUSHIK : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is a fact that there was a
defaleation of Rs. 1,27,000/- or shortage in
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the funds of Bharat Sewak Samaj, Nagpur
Branch;

(b) whether any inquiry has been held in
this regard; and

(c) if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURU-
PADASWAMY) : (a) to (c). The information
is being collected and will be laid on the
Table of the'House on receipt.
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IMPLEMENTATION OF COAL WAGE
BOARD'S AWARD

3209. SHRI DEVEN SEN : Will ihe
Minister of LABOUR AND REHABILI-
TATION be plcased to state :

(a) whether it is a fact that a strikc notice
has been served by the Young India Khan-
dan Mazdoor Trade Union on Ncwton
Chikly Collicries on the 15th January,
1968 demanding implementation of the Coal
Wage Board’s award on categorization and
pay for Sundays’' work ctc.;

(b) whether it is also a fact that most of
the old workers arc being discharged on
various pleas without any compensation
and service conditions are being changed
illcgally for all; and

(c) if so, thc steps which Government
propose to take to protect the rights of work-
ers ?

THE MINISTER OF LABOUR AND
REHABILITATION |(SHRI{HATHI) : (:)
Yes. The strikc notice however is dated the
16th January, 1968.

(b) The field ofticers of the Central
Industrial Relations Machinery arc cxamin-
ing the matter.
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(c) On receipt of the strike notice the dis-
pute was taken up in conciliation by the
, Assistant Labour Commissioner (Central),
Chhindwara. The conciliation proceeding
| have, however, ended in failure and the
matter is under the active consideration of
the Government,

STRIKE BY WORKERS OF KARNAl
".  COOPERATIVE TRANSPORT SOCIETY

3210. SHRIM. R.SHARMA :
SHRI K. N. PANDEY :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that the transport
workers employed by the Karnal Coopera-
tive Transport Socicty and other two of its
allies have gone on strikc as a consequence
of lozk-out declared by the said socicties
paralysing the roadwiy commuaication com-
pletely; and

(b) it so, the steps which Government
have taken to scttle the dispute ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI)
(a) Yes, the workers went on  strike  from
8-2-68 to 23-2-68. There was no lock-
out,

(b) At thc intervention of the State
Labour Depariment, a scttlement between
the partics was rcached and signed on
23-2-68 and the strike was called off with
cffect from 24-2-68. The main issue re-
garding payment of dearncss allowance has
been referred to adjudication,

e smrEgifor swfas agew =
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SPECIAL STAMPS

3215. SHRI YASHPAL SINGH : Will
the Minister of COMMUNICATIONS be
pleascd to state :

(a) the number of special stamps issued
on various occasions during 1967; and

(b) the carnings to Government there-
from ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRIJ. K. GUJRAL) : (a) 17.

(b) The sale figures are being collected
and will be placed on the Table of the Sabha
later.
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LONG-TERM AGRICULTURAL CREDIT
FOR FARMERS IN ORISSA

3217. SHRI CHINTAMANI PANI-
‘GRAHI : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) the amount carmarked for payment
of long-term agricultural credit to the farm-
-ers in Orissa through the Co-operative land
mortgage and development banks during the
years 1966-67 and 1967-68; and

(b) whether this has been disbursed to the
farmers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 M. S. GURU-
PADASWAMY) : (a) The estimated pro-
gramme of the Orissa Co-operative Land
Mortgage Bank in 1966-67 was Rs. 100
lakhs. The programme in 1967-68 is
Rs. 105 lakhs.

(b) According to provisional figures, the
«disbursement of long-term loans in 1966-67
was Rs. 106 lakhs. The year 1967-68 is not
et over, and it is expected that the cstimat-
ed programme will be fulfilled.

IMPORT OF TRACTORS FROM U.S.S.R.
DURING 1967-68

3218. SHRI MOHAN SWARUP:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state

(a) whether it is a fact that the U.S.S.R.
Government offered to supply 10,000 small
DT-14B tractors in 1967-68;

(b) if so, the number of such tractors
agreed upon to be imported; and

(c) the reasons for not accepting supply
of the balanee tractors, if any, and instead |
of importing 2000 Czech 2011 small trac- |
tors of the same Horse Power at almost'
double the cost of U.S.S.R. DT-14B trac-/
tors ? -

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND CO
OPERATION (SHRI ANNASAHIB SHIN-
DE) : (a) The Trade Representation of the
U.S.S.R. in India had offered to supply.
in addition to 4,000 DT-14B tractors the
import of which was arranged in 1967,
6,000-7,000 such tractors during 1967 and
the first half of 1968.

(b) During 1967, import of 4,000 DT-14B
tractors only has been arranged.

(c) The import of 2,000 Zetor 2011 trac-
tors from Czechoslovakia was arranged in
addition to 4,000 DT-14B tractors mention-
cd above. While the Czech tractor is
costlier (the CIF value of a fully-built trac-
tor is Rs. 9,373/- and that of a CKD tractor
Rs. 9,017/-as against Rs. 5513/- of the DT-
14B), it has the following advantages :

(i) As per the tests carried out under
our conditions, it developes 18-4
draw-bar h.p. as against 12:2 by
DT-14B.

(ii) It has 10 forward speeds as against
4 in DT-14B. The wide range of
spzcds available on this tractor and
the spacing of speeds in the differcnt
gears enables sclection of the most
appropriatc gear which improves
its efficiency and cconomy for feld
operations.

(iii) It has a road speed of 21-60 kmph
as against 12:7 kmph in DT-14B
tractor.

(iv) It has double stage clutch and also
ground power take off spard. exhicts - -
“ are necessary for operating some of
the power take off driven agricul-
tural machines.

(v) It has hydraulic brakes which arc
effective.

(vi)  has a hydraulic systom which
incorporates both position and draf:
control which cnables easy and
efficient opcration of mounted imple-
ments.
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(vii) It has differential locking system
which improves the tractive ability
under difficult soil conditions.

(viii) It has foot-operated clutch which
is more easy to operate and has a
two cylinder engine which is smooth
in operation.

CzecH AND RUSSIAN TRACTORS

3219. SHRI MOHAN SWARUP : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that Agro-Indus-
tries Corporations. have advertised that
Czech 2011 tractors handled by them for
distribution are of 25 H.P. whereas thesc
tractors are only of 20 H.P. ;

(b) if so, whether one of the reasons for
doing so is to create an impression that the
tractors are competitivc in price with import-
ed DT-14B tractors, which costs nearly
half of the Czech 2011 tractors; and

(c) the engine and draw-bar Horse
" Powers of Czech 2011 tractor and Russian
DT-14B tractor, scparately ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE) : (a) and (b). No advertisement
was issued by the Agro-Industries Corpora-
tions, M/s. Motokov, manufacturers of
Zetor tractors, have issued adcvertisements
of zetor-2011 tractors through the Czecho-
slovak Trade Representation in  India
in which the tractor has been described as
having 25 horscpower. The horse power
indicated in the advertisement is the brake
horse power of the engine fitted to tractor
but without accessorics in metric units as
per German Engine Test Procedures (D.1.N.)
and is not the draw-bar horse power of the
tractor.

(c) The engine horscpower of thc Zetor
2011 is 20 at 2,000 r.p.m. while that of the
DT 14B is 14 at 1,600 r.p.m.; the drawbar
horsepower of the former is 184 while that
of the latter is 12:2. The drawbar horse-
power of both the models has been tested in
India.
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IMPORT OF TRACTORS FROM U.S.S.R.

3220. SHRI MOHAN SWARUP :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the value, number and horse p of

agricultural tractors proposed to be import-
ed from U.S.S.R. during 1968-69; and

(b) the time schedule for thesc imports ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). No dccision has so
far been taken on the number of agricultu-
ral tractors to be imported from the U.S.S.R.
during 1968-69; however the only model
which is being considered for import is
DT-14B which has a drawbar horse power
of 122, The question of scheduling the
imports wi | be taken up after the import
programme is finalised.

SUGAR QUOTA rOR QRISSA

3221. SHRI K. P. SINGH DEO : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that Orissa State
was receiving 6,000 tonnes of sugar per
month which has now been reduced to 2,400
tonnes per month;

(b) if so, the reasons therefor: and

(c) whether there is any likelihood of the
original quota of sugar being restored ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir, the State of Orissa
was receiving a monthly sugar quota of
6,200 tonncs upto February, 1967 out of a
total monthly releasc of 2-52 lakh tonnes.
The present monthly sugar quota of the
State is 2,386 tonnes out of a total release of
1 lakh tonnes.

(b) Fall in production of sugar, The
quotas of other States have been reduced
similarly.

(c) Restoration of quota will become
possible as soon as ycarly sugar production
picks up sufficiently.
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DEMONSTRATION BY P & T EMPLOYEES
IN TRICHUR DIsTRICT

3222, SHRIE. K. NAYANAR : Will the
“Minister of COMMUNICATIONS be
pleased to state :

(a) whether it is a fact that the P & T
cmployees in Trichur District (Kerala State)
staged a demonstration before the Divisional
Engincer's Officc on the 15th February,
1968; and

(b) if so, the action Government proposc
to take to mect their demands ?

THE MINISTER OF STATE IN THE
‘DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1.K.GUJRAL) :(a) Yes.

(b) The demonstration was staged as a
protest against the delay in construction of
stafl quarters. '

A site mecasuring 5-2 acres for the P&T

- office buildings and staff quarters had becn
takenoverin 1965. A Scheme for construc-
tion of 52 quarters at an cstimated cost of
Rs. 7-41akhs, has already been approved by

-Government and the work has been budget-
cd for 1968-69.

SLAUGHTER OF WILD LIFE

3223, SHRI M. L. SONDHI : Will the
"Minister of FOOD AND AGRICULTURE
be plcased to state :

(a) whether Government are awun;c of
indiscriminate slaughter of wild life which is
taking place in the country;

(b) the main purposc behind this slaught-
er;

(c) whether it is a fact that about 1000
skins of tiger were on sale in Delhi last
month; and

(d) if so, whether Government propose to
place some limit on the sale of animal skins ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
.COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No such case of indiscrimi-
nate slaughter has been brought to the notice
of the Government of India.

(b) Does not arise.
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(c) The Central Government is not aware
of any such display of tiger skins for sale.

(d) No such proposal is under the consi-
deration of the Government of India at prc-
sent. However, this matter would bc
examined.

MANUFACTURE OF SUGAR

3224. SHRIBHOGENDRA JHA : Will
the Minister of FOOD AND AGRICUL-
TURE be plcased to state :

(a) whether Government’s attention has
been drawn to the news-item published in
the Indian Naticn, Patna of the 21st Feb-
ruary, 1968 that a new electrical process for
the manufacture of white sugar without the
usc of sulphur and yielding morc in quantity
and better in quality sugar and molasses.
has been evolved by Prof. D. N. Ghosh of
Patna University; and

(b) if so, whether Government propose to
apply this new mcthod in sugar industries ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND.
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The clectrical process of
manufacturing white sugar without the use
of sulphur was invented by Prof. D. N.
Ghosh of the Patna University in 1947.
This process was tried in the experimental
sugar factory of the National Sugar Institutc,
Kanpur during 1951-52 and then again after
some modifications during 1955-56. The
results were not satisfactory. After some
further modifications Prof. Ghosh gave
laboratory demonstrations of this process in
May-June, 1964 at the Institute. The
Institute was of the view that the process
was costlier than the cxisting proccss and
would not be workable on a large scale.
After consulting scme cminent scichtists,
the Development Council for Sugar hidussy <
decided in May, 1967 that no further trials
were necessary.

(b) Docs not arisc.

D:ATH OF PANTHERS IN CALCUTTA ZOO

3225. SHRI C. K. BHATTACHAR-
YYA : Will the Minister of FOOD AND
AGRICULTURE be plcascd to statc :

(a) whether a number of tigors and pan-
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thers expired at the Calcutta Zoo in Decem-
ber last; and
(b) if 50, the causes of such deaths ?
THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Four tigers, two jaguars and

one leopard died at Calcutta Zoo in Dec¢m-
ber, 1967.

(b) These animals died of Trypanosomis-
sis—a kind of sleeping sickness. Prcmpt
Prophylactic and curative measures prevent-
ed further loss.

AT A

3226. ot AqTM  sfgearT : Fw
o aar gy w=f a8 a9 A FU
T f e

(%) 1 g@R &1 fa=ER T
= & fagaw gaw 1 € Wi aft
A FE; K

(=) afz frgwaor stifos &0 & gerr
war g, @ feaw afqma sq< @
famaor e g fear ST sie
e sfao St #1 g aoe §
F S ?

aw, giw, swafos faxm qa
|EWIT FATIA § o Aoy (o -
afgx ) : () T (@), ST 3wy
FT@MAL #1, T spfaw aede, gfarn,
dfraw sy arede Wi sifw
qhe ATEGE ATHE I FT qEE
| TR dw RS q@ #1 3 @
#, S fau 9 aREY, 1966 ¥
spafa & o€ & fF § 77 ST & aaw
TEA FT 30 Sfawq WRT &y qre
§ a9 %3 § 1 7@ gfwa # qgen
FHAT, 1967 ¥ 50 Wfawa aF @v
fear mar § o7 e & fe S¥ aelr
IAL, 1968 & 70 Hawa aF a@r
faar 9w | 5@ arhe & a1g, & FE
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T SAHT F AN INEA FT AT
30 gfqwa Wi =N SR @
#1 &1 31 fEmmER, 1967 aF AT
far 7T AU I FTE@ET F @
I IARA F I @ faaer yaw"
FH N @awar e feeg aER
AT ZTVATE TAF FIE@W § I8
IAEA FT 30 AW WRr 9@ A}
gt qT A ¥ foe =@ gn

APEEJAY SHIPPING LINES

3227. SHRI MADHU LIMAYE :
Will the Minister of FOOD AND AGRI-
CULTURE be plcased to statc :

(a) whether Government's attenticn has
been drawn to the cvidence given by the
former Director General of Fecd in the
Elcection Petition against Shri George
Fernandes before Justice Kantawala ¢f the
Bombay High Court in September last;
and

(b) if so, the action taken by the then
Director General, Food when he came to
know that a Minister in the Food Ministry
has directly asked for the file/files rclatirg 10
the Apcecjay Shipping Lines' rice import
fraud ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) It has not been recorded on the file
as to whether the Dircctor General of Food
came to know then that the Deputy Minis-
ter had called for the file. In any case no
action was called for as a Minister is per-
fectly entitled to call for a filc rclating to his.
Department.

APEEJAY SHIPPING LINES

3228. SHRI MADHU LIMAYE : wili
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government's attention has
been drawn to the evidence given by the
former Director General of Food in the
Election Petition against Shri George Fer-
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nandes before Justice Kantawala of the
Bombay High Court in September last;
and

(b) the circumstances under which the
Director General did not bring the matter
put up by the Deputy Secretary (Imports)
to the attention of the Secretary, Food
Department or the Food Minister ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) There is nothing on record to show
why the then Dircctor General of Food
did not bring the matter to the attention
of the Food Minister or the Food Secretary
when the file was put up to him, When
a file is put up to an officer and he disposes
of it at his own level, it is not customary for
him to record as to why the file is not being
marked by him to the next higher officer.

MepicaL FACILITIES TO INDUSTRIAL
WORKERS

3229. SHRI BAL RAJ MADHOK :
Will thec Minister of LABOUR AND
REHABILITATION be plecased to state :

(a) whether it is a fact that medical facili-
ties given to industrial workers covered by
the Employees’ State Insurance Scheme ex-
tend to their dependents up to the age of
18;

(b) whether Government have received
any representation that these benefits should
be extended to the dependents up to the age
of 21, subject to the exception of daughters
who get married and sons who get em-
ployed before that age; and \

(¢) if so, the reaction of Government
thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI)

(a) Yes.

(b) Yes.

(c) Not considercd feasiblc at prescnt.

RICE MILLS IN RAJASTHAN

3230. SHRI MEETHA LAL MEENA:
Will the Minister of FOOD AND AGRI-
CULTURE be ploased to statc :

(a) whether it is a fact that the rice mills
in Rajasthan are not getting paddy in
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suificient quantity as a result of which many
of them are likely to be closed:

(b) if so, the action being taken by
Government to keep them running ;

(c) whether arrangements are being made
to make paddy available to them from other
rice producing States: and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No such complaint regard-
ing the likely closures has so for been re-
ceived.

(b) to (d). Do not arise.

AGRO-INDUSTRIAL CORPCRAT'ON

3230-A. SHRI ANBUCHEZHIAN :
SHRI DEIVEEKAN :
SHRI CHENGALRAYA
NAIDU :

Will the Minister cf FOOD AND AGRI-
CULTURE be plcased to state :

(a) whether it is a fact that the Agro-
Industrial Corporation has decided to sup-
ply agricultural machinery, equipment and
its accossories on hire-purchase basis to
farmers;

(b) the main features thereof;; and

() how far this scheme will benefit the
farmers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). There are cight
agro-industries corporations and a few more
are likely to come into existence shortly;
however, it is a fact that some of these cor-
porations havc alrcady taken up hire-pur--
chase schemes in respect of agricultural
machinery etc. The volume of the opera-
tions and the typc of equipment will differ
from Corporation to Corporation. The
cultivators availing of the benefits of this
arrangement Will be required to deposit
15-20% of the cost as down payment and
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would have to repay the balance over a period
of years together with interest which would
generally be around 9% per annum. On the
realisation, by the Corpcration, of the cost
of the equipment through hire charges the
cultivator would have the option of acquir-
ing the equipment on payment of a nominal
amount. He would be required to main-
tain, during the period of the hire, the cquip-
ment in perfect working order.

() The scheme will benefit farmers with
modest incomes considerably. They are
at present not in a position to acquire agri-
cultural machinery and cquipment because
they are unable to pay the cost at a time.
With the system of deferred payments cen-
templated, they can acquire such equipment
out of their carnings and would be in a posi-
tion to take to intensive farming.

SHORT NOTICE QUESTION

PRINTING OF PosTAL FORMs IN
REGIONAL LANGUAGES

SNQ 4. SHRI NARENDRA SINGH
MAHIDA : Will the Ministcr of COM-
MUNICATIONS be pleascd to statc :

(a) whether owing to the public demand,
there is any proposal to print immediatcly
money order, registration and other formsin
the regional languages; and

(b) if so, when this will bc implcmented ?

THE MINISTER FOR PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
(a)It hasbzendecided to print P & T forms
used by the public trilingually in English,
Hindi and the regional language in Non-
Hindi speaking areas; and in English and
Hindi in Hindi-spcaking arcas.

(b) This policy will be implcmented as

soon as the necessary arrangcments can be
completed.

12°2 hrs.
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED KIDNAPPING CF POLICE CONs-
TABLE BY CHINESE EMBASsY RiD GUARDS

MR. SPEAKER : I have to inform the
House that 1 have received thirty Calling
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Policeman by Chinese Em-

bassy Red Guards {C.A.)
Attention Notices about this reported kid-
napping of an Indian Police Constable by
the Red Guards of the Chinese Embassy
in New Delhi. As the matter raised is a
serious one, I have admitted the notice for
today though I have received it only this
morningand I have admitted it immediately.
Now, I would request Shri Surendranath
Dwivedy, who has secured first place in the
ballot, to call the attention of the Ministcr
of Home Affairs on that.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Sir, 1 call the attention of
the Minister of Home Affairs to the follow-
ing matter of urgent public importance and
1 request that he may make a statement
thereon :(—

2216

“Thereported kidnapping of anIndian
Police Constable by thec Red Guards
of the Chinese Embassy in Ncw
Delhi”.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA : Sir, I
have some facts with me. But I would
request you to give me some time so that 1

can collect more facts and make a
statement.

SOME HON. MEMBERS : No, no.
(Interruptions).

MR. SPEAKER : Order, order. Will you
kindly sit down? 1 am not postponing it
to some other day. I am taking it up at,
say, 530 p.M. today. (Interruptions) With-
in a few hours of receiving it, J have admii-
ted it as a special case. I have rec.ived it
only this morning and 1 have admitted it
today itself.

sfto o o qTATFAT (TTT) : TEHA
ARYET, § 9T 59 a<g q WHT AW QA |

st gEw ¥ wOAW (INHA) ¢
@R ¥ g8 T A5 agR §
FY 7 & 1 59 o s o ag A
FTAHTE ST T e 4T 1

st vy femad (fX) : 9 7 IR
FAY ARATH A & ?

SHRI M.L. SONDHI (New Delhi) :
Suppose they retaliate? Supposc the cor-

respondent. of the Hindustan Times is
liquidated by the Chinese? (Interruptions)
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‘What will happen then? What is the pro-
tection for him? I want protection for him.
It is a question of the freedom of the press.

MR. SPEAKER : Order, order. Your
name is there. Will you kindly sit down?

SHRI M. L. SONDHI : Why was
not Parliament informed yesterday ?
(Interruptions)

MR. SPEAKER : Order, order. Shri
Madhu Limaye wanted to know the five
names which have come in ballot. These
are : Shri Surcndranath Dwivedy, Shri
M.L. Sondhi, Shri Vishwanath Pandey,
Shri K.N. Tiwary and Shri Kameshwar
Singh. Thesc are the names which I have
got.

It would be answered at 5-50 before we
take up the other discussion.

Now Mr. K. K. Shah.

SHRI D.C. SHARMA (Gurdaspur) :
My name is also therc .. (Imterruptions)

SHRI P. VENKATASUBBAIAH
(Nandyal) : May I make a submission?

MR. SPEAKER : Now papers to be
laid on the Tablc.

Mr. K .K. Shah.

12.05 hrs.
PAPERS LAID ON THE TABLE

DECISIONS TAKEN ON TNE RECOMMENDATIONS
OF THE COMMITTEE ON BROADCASTING AND
INFORMATION MEDIA

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI
NANDINI SATPATHY) : On bchalf of
Shri K. K. Shah, 1 beg to lay on the
Table :—

(1) A statement showing decisions taken
on the rccommendations of the
Committec on Broadcasting and
Information Media on “Press Infor-
mation and Publicity’. Placed in
Library, See No. LT-371/68.]

(2) A statement showing decisions taken
on the recommendations of the
Committce on Broadcasting and
Information Media on ‘Advertising
and Visual Publicity’. [Placed in
Library, See No. LT—372/68].
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DeLHr SPECIFIED Foob ARTICLES (MoVe-
MENT CONTROL) AMENDMENT ORDER

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE) :
T beg 10 lay on the Table a copy of the
Delhi Specified Food Articles (Movement
Control) Amendment Order, 1968, pub-
lished in Notification No. G.S.R. 362 in
Gazette of India dated the 21st February,
1968, under sub-section (6) of section 3 of
the Essential Commodities Act, 1958,
[Placed in Library, See No. LT-373/68].

12°06 hrs.

ESTIMATES COMMITTEE
TWENTIETH, TWENTYFIRST, TWENTYSECOND
AND THIRTYFIFTH REPORTS

SHRI P. VENKATASUBBAIAH
(Nandyal) : 1 bcg to present the following
Reports of the Estimates Committec :—

(1) Twentieth, Twenty-first and Twenty-

second Reports on action taken by
Government on the recommendations
contained in the Hundred and fifth,
Hundred and sixth and Hundred
and scventh Reports of Estimates
Committee (Third Lok Sabha) on
the Ministry of Industrial Develop-
ment and Company Affairs—Or-
ganisation of the Development Com-
missioner Small Scale Industries—
Parts 1 and Il and Rural Indus-
trialisation,
Thirty-fitth Report on action taken
by Government on the rccommen-
dations contained in the Ninety-
ninth Report of Estimates Commi-
ttee (Third Lok Sabha) on the
Ministry of Food, Agriculture, Com-
munity Dcvelopment and Co-opera-
1ation (Department of Community
Development)--Part 11---Programmes
of Subjcct-Matter Ministries.

@

BUSINESS ADVISORY COMMITTEE
FurTEENTH REPORT

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(DR. RAM SUBHAG SINGH : 1 move :
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[Dr. Ram Subhag Singh]
“That this House agrecs with the
Fifteenth Report of the Business
Advisory Committee presented to
the House on the 6th March, 1968.”

SHRI S.M. BANERIJEE (Kanpur) : 1
have to make a submission onitem 6 of the

order paper.

You remember, apart from the Business
Advisory Committec’s job, whatever items
have been fixed, there was a discussion that
we should appoint a certain committec
to scrutinise the Budgets of West Bengal,
Haryana and Uttar Pradesh. I want to
know as to what has happened to that,
whether the committee has been appoin-
ted oris likely to be appointed.

MR. SPEAKER : I was also there at
that time. Committces are appointed for
all the places where there is President’s
rule; committees are appointed with the
Members of Parliament of the respective
Statc and some others also. Now the
Haryana Committee has been appointed.
About the other two States, the moment
the President’s Proclamation is taken up,
the Committces will be appointed, and
these Committees will naturally go into
these.

SHRI S. S. KOTHARI (Mandsaur)
On item 6, I have an important point to
make. So many no day yet-named motions
are admitted every session, but not even
one of them is taken up practically, For
this session, I have received a note from the
hon. Minister that till May, no no-day-
yet-named motion can be admitted.
Nearly 40 or 50 motions are thcre. ... ..

MR. SPEAKER
please sit down.

: No, no. He¢ may

SHRI S. S. KOTHARI : 1 only want 1o
submit this point. If half an hour can be
found for half-an-hour discussions, at
least 45 minutes should be found for thesc
no-day-yet-named motions. These are more
important than many of those issues.

MR. SPEAKER : He may sit down.
SHRI S. S. KOTHARI : 1 have suffercd
in al{ these things.

MR. SPEAKER : Maybe, it looks like
that. All thesc qQuestions are discussed in
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the Business Advisory Committee; persons

belonging to all parties raise the points.
Now I am putting 'the motion to the

vote of thc House.

The question is :

“That this House agrees with thc
Fifteenth Report of the Business
Advisory Committee presented to
the House on the 6th March, 1968.”

The motion was adopted.

12.09 hrs.

MOTION RE:REPORTS ON INDUS-
TRIAL PLANNING AND LICENSING
POLICY—contd.

MR. SPEAKER : Now we take up fur-
ther consideration of the motion moved by
Shri Fakhruddin Ali Ahmed on the 6th
March, 1968, on Dr. Hazari's Reports on
Industrial Planning and Licensing Policy.

We have taken 2 hours and 40 minutcs
and we have 4 hours and 50 minutes left.
1 think, we can ask the Minister to reply
at 5-30...Yes, at 5-30, the Minister will
reply.

Mr. Yogendra Sharma to continuc

his speech.

it QA TRE (FJ[ET) ;A
RIS, F9 A 79 3§ TR & qg
F T qAT @ AT | §7 fadew fparar
fF oo gEr F fax TR 8
AT I AR qoravsit 37 fae-
W §; a§ T, afw 3o I=ify-
FifE Y faei-we & o TomErd &
g ¥ war foelt 3| @@ angdg-
SqaEqT § WY OF T8 AT =T A )
FIFAT #Y fAel-wira, wis-Tis sl safae
TSEYT 1 I &, § 59 fawifas § fagan
F ygg ISAUEwIE) & A9 qw F<AT
argar g1 St B AT At grd TR #
TAYE IeA-AfaFTd § ar ot i gy
T ¥ Io7 Afuwrd § % Fodee
&1 9w AT TR F I afawifay
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# #T TR & 9% ¥ I57 Afaw-
foit § 2 axg Y gizwis Kl &y frx
Y T THA FT ST TR F
fog o ? o o faem & arfu-
FfcAl F1 A1 F o0 Feaw AE § A€
AR W AR E

“B. N. Saxena, Chief Executive of the
Birla group of industries in Delhi. Hec
is the brother-un-law of K.B. Lall, Secretary
to Ministry of Commerce.

Dharampal Singh, deputy to Saxena.
He retired as Dcputy Chief Controller
of Imports and Exports in November,
1966, and in March this year joincd
the Birlas.

Ananda Deva Tayal is the brother-in-law
-of the notorious Dharma Vira, now Gover-
nor of West Bengal, formerly Secretary
to the Union Cabinet.

M. P. Singh, closc relative of a recently
retired Chairman of the Board of Direct
Taxcs.

J. Dayal who retired as the Financial
Commiissioner of the Railway Board.

Prem Kumar, son of Y. J. Dcnnisson,
who is in service as Deputy Chief Control-
ler of Imports and Exports.

A. C. Bannerjec, relative of L. K. Jha,
formerly Secretary to the Primc Minister,
now Governor of thec Reserve Bank.

A. V. R, K. Shastari is related to a big
boss in the Board of Direct Taxcs.

A.S. Srivastauv, a relative of aJoint
‘Secretary to the Government of India.

H. C. Jain was sacked by the Birlas in
August last following the ‘priority call’
scandal. He is a rclative of L. C. Jain,
Secretary to the Ministry of Transport and
Communications.

He was sacked by Birlas after hc was
exposed in that scandal.”

& g g A faeen & a@-a¥ afuwrd
§ ag o @ TR FTHQ Afgwa
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% fodyae & ar wagd ey afewrdy
&1 @ & A 77 @vw  fF qoerh
fawri #1 T FTRr aTeET w1 -
I TREAR & 7% § fY? wafaw
HATIWEAT T8 a1 #Y ¢ e qg oY srafa
[ISMS § TaH! AT Y | o a% T¢
T dqrET AT AT AF T TR
T B TR @WE ¥ T O
Ty &) e wERw, AW §WW
difrm & 9 & warr qwg W& A
g £ Afwew & ag vy A §
YT FT F AT AR agT i & g
fr afs 7 A samRETd W T A
3 ¥ fou pa-awes § wa-wfaw at s
g afz sadrea M g A F
o ST fiF wered sl srgwg AT
21 fF 7w faa 53 @ € ¥fawe av-
FHE N gf ¢, OF wT e & g
2, av ag ar s Wiy wrf quear e @
A T FY TN & AT s R fasy
A § | A 7 ¢ 5 o wuA famrd
w7 =, 59 fope W, @ ot
TSEA #Y A9 T AR AN &
faafad & g7 T5 gaT 3T =Ry &)
TAR & A AR F =i 190 THo A4ff
q Y TEATT TAT & IEHT THYT FQ JT
# % GATE A0 FTAT AEATE |

(1) wafaai o3 sfada semar s
fF ag Tomfa® ZE1 &1 I=T A9 T
FiAA I FAE? AW aft ame-
T A Hg @TaT § R st weATet &
AT @ aF @ AW oy N g
T @Y, AT faTaT 7 ¥ar F@-
Hewm 1| WX afx a9 AT A w@v
A AN F A IEFW A EfF
FEAY T F AT TR FT F 2T
qz sfaama e #7177

(2) facar & sroaR A o & fao
oF FHA g NI s o ¥
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[sfr vt W]
FEIT | qET T T dEfw e
fe g SR FB AL L

(3) #Afomr oo & sar A &
AT 1+ 9 aF Faforr o ] wur
W A8 FW § T T AT TR
Y 59T Y T Qo aE |

(4) Ao Fr T i oma ¥ A
g o aF F g g [ F qwm
IgET G € A, T F A AW
for s gafere am 7 Afee fx oF
fofomer zriz aw w7 ffaw i a8
a7 FT Afow fF e T NT g 4
&Y, sy wrafagar aw afaw fe ==
afasar & 99 gw SR fawe
FW AR IF ITAAFAT F FEA, IAE
HTET AT KU &I, AZEE FT A
|IGAT FY FEC | AT ;T & 7 Y
F15 srafrar 78 &1 F w91 @O
AL T A | FE IR T @I E A
TGN | ATE AT F FW AT Je
& @ arfas STW & AEA A9 KO
®/, FTH, ATCHT | A1 qTUAT HT FT4TqT
FIT A Iq AT FT JARC ) a8 AT
oY 7EY AT @ | AFE aY qE
5 S® o #Y ama ¥ ggr T A )
afg grser #Y 3y A gF & @Y sy Teme-
T F7 J1T TE TFA | TART GqAS €
IY TGFATATRAE |

(5) wfasa & fom g5 TwwER
IR T IET TAREET & faw smy
T FT Qo) =i T ag aw T
F@ &7 afk s ol @1
T3 ¥ TR & ot g ot g ¥
o wt A a2 2 & ] afe e
&Y F7% 7 & Y g FE fF Iy qreE
FAWH | AW FEa & gw TomR-
Zrdr T AR & R WS § a9 Iy
g TR €1
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(6) arzda A & 77 AR Ble AWM
&1 A9 grafasar af9e | T@-wE S
ug 97 €, § fass facem Y & am @
a1 &, faad W Awg §, 9w Wi
a9 yafggar W & ¢ oW qar
Fifau fF ag srafawar smg &1 a9
&1 A1 AF A 1 fae

(7) 98| 3§ weza foed
gn &ai w1 grafawar Fr oafam o
Arza" 37 %1 faed a9 a9t | S @ar
7T €, 399 qa1 Jaar ¢ fr I dai |7
afus-g-wfax aag ko am § @
e afas fawfaa § 14 wgre &,
T g1 oW @ Agr fasd gwogat
F1 G 9 € 1T A & wafEr
NI E ?

(8) weat gaE 7z & fa sanfae
AT FT FAUL q49 F faw da1 41
T Ffew | == fE § Sy
¢ fr 917 0% go AW AT F g |
ITNT oY T R A oY W o qw
TATRIN &1 agM § UF 8T aFad g |
THIfAT §F1 F TLIHI FT T I
ST AT TEEIAFOT &) 77 7Y Ifaa
HEFAE RIS CE R ErC R (uEs]
AT A IETH A a9 TG 49 & | qav G
AT RN AT ACE ? g Aoaw
q FgaT 937 & F e FY F9 A
& fa, FaeiR F30 & fau dai & Tdia-
w0 FY /T 3 ) wfafg ar #t @, swr
Afae earfoq T faar @ ST o &
IuF GawW fw F@ # fema
&) gt § o xfas o & Sfce &
gt faaaer & ara ox IaeT fady
FARE N W I F A & fF
ym IO Y R ® QWA
STEX & A AT JF qF Ad A% JHA &
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@ a% 5 %) &1 U @ A1
AR 77 17 F Aga TRy F fadrs
2 a1 99 IgET QAT A_T § @
WA & o oo dF w1 TS
W & a1 T amnfas fe 7g,
wF Gar 2fre s & faad fr G
A AW F WA T TR
&1 g faenr

arfaR # & FaE X @ 9K
TS FW §U qg FEN G E, &
I g aE-ae sRed ¥ fawnw
A I F FAT AT 9T T 2
299 g1 & fF o WrE weevE § fawen
F faeTs maTer IS A FIHG I
M § Iy Tow-ar F foFe & A&
s wr ¥R gw 7 g § fF gmrdy
St qum wAY §, S ot agt wiaw A
TR ¥ faemw F3w 9w, afz
IR faw@r & faoms Faw S At
FE Hll & 9% F 22T & I | quH
et F 92 ¥ TS Ivg TATRTA @1,
facar & faame waw Ss@ & ferma
T & W &1 9" o ;e T
A W F A9 ¥ for simavawar § fa
IqF 27 ATew &Y, fgwm & ok afe
g q1e" ¥R fgraa ) feamf, =
TARRRT F g 9 fawer & g
TEat F) axg @ a1 gy Mo §i)
W AT FY AT AT | zqfow F
mEF T ¥ Jf FE fF fgraa fam-
MG, T A g F FIC A, Ty
St fagia & qarer 9X F199 F1 9 BT
¥ a9 T AT, I FHG F) gIEGAT
o 81y &) At afg o 1 TITRETA
& ferems w133 & g 7g e Y T
% § TFET | AW IR KAl 9O
FETEAT TERT § a7 & fqw | 77
WAL & §T9 | gAY qrEf ¥ o uwo THo
Jff & wwama ® qwdw v g )
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SHRI SHANTILAL SHAH (Bombay-
North-West) : I am afraid that the discussion
which is being held is being diverted from the
main subject, namely, examination of the
licansing policy to a discussion of Birlas
only. The terms of refcrence were to -
review thc operation of the licensing under
the Industries Act broadly over the last two
plan periods and to consider and suggest
modifications. In the interim report, Dr.
Hazari has confessed on page 3 the dcfects
about the data on which he had based his -
conclusions :

“Briefly the data are partial, incom-
pletc and in some cases not fully
reliable.”

If an academic person were to deal with sub-
jectlike this, it would have been much better
if he held his hand till complete and reli-
ablc data was available rather than make
an interim report without full data. That
detracts from objectivity and the academic
value of the rcport. It is quite possible
that when Dr. Hazari was going through the
report. he found the name of a certain firm ?
was occurring rather too often and if it be
s0 it was also quite proper for him to look
into the activities of this firm or some other
firm. Hec had to sclect on¢ firm to which
he thought grcat attention was necessary
and thercfore, I would not make a grievance
if he examined only one firm rather than the
two or three which have becn mentioned.
Tatas. he says. did not undertake any acti-
vity; Martin Burns were not doing anything.
He says that Birlas were morc active i
these ficlds. On page 10 of the interim re-
port he mentions the activitics of the Birla
firms. These are of two types @ a very
large diversification of the various industries
in which they have gonc and the arcas.
Para 10 says:

“The large numbcr of Birla proposals
and the amount of investment con-
templated thercin are diffused over
the cntirc industrial structure.  Ex-
cept basic steel and power gencra-
tion, almost every kind of industrial
prcduct capable of domestic manu-
facturc is covered in the Birla pers-
pective plan. There is evidence of
interest in new and rapidly growing
industrics, particularly, aluminium,
electrical goods, chemicals, cement,
man-madec fibres and yarns, heavy
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engineering, alloy stecl, pig iron,
tools, timber products, newsprint,
and pipes and tubes but traditional
industries like cotton sugar, vanas-
pati and paper are by no means
ignored.”

About the geographical area, it has been
mentioned :

**While West Bengal and Maharashtra

continue to be their brime location,
Birlas have ventured on a large
scale in recent ycars into Madhya
Pradesh, Andhra, Rajasthan, U.P.
and Gujarat and are also developing
interest in Assam, Madras, Kerala,
Punjab, Orissa and Bihar. Therc
is one project in Kashmir (and the
blank in the Birla map in Mysore
has been filled up of late by the
acquisition of a cement company
and a machinc tool company).”

If this is the way in which they had been
dealing, what is wrong? Is scmething wrong
with the industrial Act or the licensing
policy or with Birlas? Any private entrc-
prencur will certainly do as much as he can
within that law. The implementation of the
licensing policy has gonc astray. Our*
duty, therefore, is to sec that the policy is set
right rather than blame some individual
or industrial housec. The licensing autho-
rities may have gonc wrong or may bc the
whole policy has gone astray. It would
not, therefore, be fair to make a scapegoat
- of some industrial housc and say that they
are wrong. The law permits them to apply
for liCences and this is still a free country.
Anyone can apply for an industrial licence
and he may get a licence or may not get
a licensc. The only gricvance that can be
made against them was that they were thus
able to pre-empt a large number of licences.
If they were able to pre-empt what the
licensing authoritics doing? If onc indus-
. trial house gets a number of licznces, it is
not the fault of that house; itis not the fault
of the applicants if they get a licence. 1If
there are too many people who apply, the
‘licensing authority has to see whether
there was any neccessity, who has the capa-
- city and who will be able to do it?

In the matter of starting ncw industrics.
it requires an active, imaginative policy and
«enterprise. In all these, what is wrong if
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out of three big firms mentioned onc of them
has shown imagination and enterprise? 1
do not see anything wrong about it. The
only way to check any wrong activity would
be by legislation. We can certainly curb
the monopolies by legislation, and if we
find that their industries are very profitable
we can certainly curb the profits by lcvying
excise duties and also by providing that
those excisc duties should not be passed on
to the customers. We can also levy income
tax. I am of the view, that at present the
country is in need of production. Anybody
who has the capacity to produce should be
allowed to do so. If he goes wrong, the
Government must have a hand which is
long enough and powerful enough 10 curb
him, whether it is profit or monopoly, but
cven in trying to do something, we have
madc mistakes. Thercfore, we want to
rap the monopolists. 1 think wc are trying
to hide our own mistake in trying to blamc
somebody else.

2228

If Mr. Birla or, say, mysclf, wanted to
start an industry, which bank would
give me that much credit which they can
command and which foreign collaborater
would look at me and which technician will
place histechnical know-how atmy disposal?
Thercfore, there are certain things at which
one may be good or onc may not be capabie.
Certain peoplc are capable for something
and certain people are not. 1 am a good
lawyer but 1 am not certain if I am a good
businessman or a good industrialist.

AN HON. MEMBER : You arc a good
advocate.

SHRI SHANTILAL SHAH : Yes. So,
Sir, if I think that the industry is in the
interests of my country, I will certainly say
so. That is not wrong, and in running any
industry there is nothing wrong about it.
Thercfore, my main point is this. In
such matters, let us not look at it from an
individual point of view. When the coun-
try is developing, the first thing is to pro-
duce goods, and unless the country pro-
duces goods, the question of distribution of
the goods, thc question of new wealth and
so on will not arise. 1 am afraid that
rather than encouraging production and
then thinking about distribution we arc
first thinking as to how the goods shall be
distributed before they are produced.
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There are certain defects which have
been pointed out in the recommendation.
They should be looked into, and Prof.
Hazari, both in the interim report and the
final report, has made a telling point which
I am afraid we have been overlooking.
That is with reference to the market me-
chanism. Market hanism is an el
in economics of which notice is now being
taken all over the world. It is a theory
which is developing, and unless we look
into the market mechanism more and
more and cease to rely on liccnsing less
.- and less, we will not succeed.

After all, what will licences do? It is a
negative policy. The licensing policy can
say, “‘this shall not be done,” but it can
never say that this shall be done. What
ought not to be done, onc can prevent.
“The necessity today is not to prevent things
but to see that things are done. For that
purpose we ought to make better use of the
market mechanism. That is rcferred to
at page 15, para 123 of the interim report
of Prof. Hazari from which I may quote :

*In a mixed economy, with a relatively
small but fast growing public sector
in industrial production, and a large
but not so fast growing private sector
subject to various administrative
controls, the allocation of resources
is guided by a combination of market
forces and administrative directions.
Since the private sector generates
the bulk of resources, which
arc a common pool upon which
both public and private sectors
draw and since economic activity
takes placc in a traditionally free
environment, it is obvious that the
market mcchanism is in fact of
greater import than administrative
fiat.”

What has heappened is that wc arc
ncglecting the market mechanism and we
have tried to go ahead with production with
licensing policies, and for all that, a licence
is not a thing which can produce; it can only
curtail and curb. Therefore it is high time
that rather than spending all our time on
this, let us see how we can have more pro-
duction and how by that production wc
can improve the country’s wealth. A
dong list of Birla applications bas been
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given at page 74. It is not necessary for
us to go into it. One thihg 'has been
mentioned that after making an application
and after a licence is given, they do not
follow it up. I would certainly say that
a person who applies for a licence ought
to follow it up when it is given. But it is
no use blaming them only. A man in the
private sector will do what suits him. But
if the licence was not followed up, could
it not be cancelled and given to somebody
else? Why were not these remedial
actions taken? Let us not go into indivi-
duals finding out who is at fault and so on.
The Government has appointed two com-
mittees—one under Prof. Thacker and an-
other Cabinet sub-committee to deal with
it. Lect us try a new experiment. Let us
give up putting in too many curbs and
controls by way of licensing. etc. Let us
attend more to thc market mechanitm,
both in the public and private scctors.
Before we come to distribution, if we sec
that the goods are produced and the country
becomes wealthy not in currercy rotes tutin
the sense of possessing goods and services,
then this discussion would be fruitful.
Otherwisc. it will be just a discussion with
some people saying that the capitalists arc
good and some others saying that capitalists
are bad. All capitalists are not bad and
all capitalists are not good. Good and
bad are cqually distributed amongst all of
us.

SHRI S. M. BANERJEE (Kanpur)
The Government is bad.

SHRI SHANTILAL SHAH Some
Governments are bad and some are good.
Bad governments like those in West Bengal
will go and good governments will conti-
nue.

My suggestion is that this report should
be seriously considered. Thc mistekes in
the licensing policy ought to be corrected
and market mechanism, which is a new
experiment suggested in the report. ought to
be developed. This is the way in which the
discussion will be fruitful.

SHRI J. B. KRIPALANI (Guna) : Sir,
1 have not much to say about this report.
1 do not believe that this professor had any
enmity with anybody. But there is no
doubt that he seems to have been taken
away by his own theorics and he has gone
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far beyond his allocated tasks. He has
gone into the question, if 1 may say so,
whether our planning is right or wrong and
into financial and monetary questions. He
has gone into a variety of subjects and made
a variety of rccommendations.

I'do not understand why this report should
have come here. It should have gone to
those who appointed him to do this job.
Why appoint a committce urder Pro.
Thacker or somebody else or have a sub-
committee to consider this report? Did this
report go to those who had appointcd this
gentleman to do certain  investigations?

A lot has been said herc about the House
of Birlas, Birla brothers, cousins or bro-
thers-in-law. The reference to the Birlas
was by way of an example. 1 cannot blame
the Birlas. They know that every politi-
cian and administrator has a pricec.

They seem to know the pricc that anybecy,
whether in the administraticn or in the
political field, would think stfficiert to
induce him to do something for them. They
are clever people and they know their busi-
ness. They have expandcd their business
with the belp of the Government, with the
help of the administrators, with the help
of the politicians. If that help were not
given to them they would not foreclose the
licences and they would not have this big
business. They also know that thcy must
do somcthing to placate public opinicn.
So they ecstablished many philanthropic
institutions also. 1 really cannot scc hcw
they can be blamed for doing all these things.
They are done in every society. Dr. Hazari
was not an enemy to the Birla House, he
has given only that as an cxample to hang
many of his theories.

Somebody herc yesterday said that the
relatives of Birlas are doing nothing and they
are getting salaries and other advantages.
Let us look to ourselves. The relatives of
politicians, their widows, their scrs and
their children enjoy certain positions which
neither their education nor their ability nor
their experience justify., The Birlas at
least invest money and work. There are those
in India who doing nothing had amassed
great wealth. If a commercial man docs
the same thing I think we cannot throw the
first stone, Let those who have not sinned
in this matter throw the first stone. But |
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think today everybody would like to throw
a stone to prove that he is innocent. I think
this report should again be sent to the
Planning Committee and there is no need
of appointing a scparate committce for-
examining it.
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Further, Sir, he has talked of certain -
things. For instance, take the nationalisa-
tion of banks. Nationalisation of banks-
under a Government that is corrupt? 1
really wonder at my communist friends and
at my socialist friends. They blow hot
and cold in the samebrcath. They con-
demn this Government as corrupt. They
condemn that this Government does not
know its job. Then they want to put all the
economic life at the mercy of this Govern-
ment.  Let us be clear about that, Either
this Government is good and it must national
lise industrics, nationalisc all economic
lifc and everything else with it or let us
frankly admit that this Government is
rotten and the more things we put under
it the more will be our loss. While the
capitalist loscs the money of those who
trust himwith their money, the Government
loses our money without our consent. They
may incur any amount of losses. I have
heard that there is in Bangalere a public
undcrtaking whichis called the¢ Machinc
Tools Factory. 1 am informed that Rs.
3 crores worth of goods are lying there
unsold. Even if Birlas were to have Rs. 3-
crores worth of goods lying unsold they
might go into liquidation, though these
people do not mind going into  liquidation
because they can come up again and again.

Sa let us first make up our mind whether
we want to have a private sector or do we
want to have a public sector under this
Government. As long as this Government
lasts. whether it is private scctor or it is
public sector, it will go wrong. It is no usc
blaming the capitalists, 1t is their busi-
ncss to amass wealth, and as long as there
is a privatc scctor and the private sector is
in an economy which is arranged as the
cconomy is arranged on capitalist bases
then big fortunes will be made. It is true
that the public crcate all wealth, but when
wealth is in privatc hands some of the
public rely upon that'wealth for their main-
tenance, for their wages, for their salaries.
Once you allow a capitalist order to exist
where you rely upon those capitalists for -
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many things, many more things than you
like they will be masters.

I take it that we have discussed enough
about this report. The whole thing will
have to be reviewed. We will have to think
whether we have done well in our Plan-
ning. We will have to think whether we
have done well in issuing licences to pirivate
enterprise and not allowed the market
mechanism to function, We will have to
see whether our administrators are honest.
Above all, we have to sec whether our
politicians are honest, because as a Persian
proverb says, that when the political autho-
rity takes without payment one grain of salt
the administrators will loot the whole
country.

Let us find out whether we take grain of
salt without payment. Tknow very well,
those who are denouncing this firm of Birla
Brothers—or cousins—have received help
from that very source often enough, and if
they arc denouncing them today I think
they have an idca that thcy may be paid
more money to  keep their mouths shut.
Itisjust as it used to be, gold. money
was given by Britain to Dancs and the
Dancs came again in order to get morc
money. Iam afraid there may be some
people, some politicians who want more
money from the Birlas and denounce
them so that they may give more moncy.
1 have no great love for the Birlas or the
whole tribe of them.

oft fw <77 q@f (TR : AT =
mEIFTAR?

SHRI J. B. KRIPALANI : &7 98
¥¥ & they are not good people. ST
I femram 3% 4w A1 ey § 98
s Mg am Fa €

We arc cngaged in this hunt usclessly.
We arc all in the same boat; we arc all
sinners. Let us look to oursclves, and if
we behave properly, if all of us bchave
properly, others will also behave properly.

SHRI THIRUMALA RAO (Kakinada) :
Mr. Deputy-Speaker, Sir, I wish to offer a
few remarks in an objective way on the sub-
ject which is under discussion today, namely
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the Hazari Report. I assume he was appoin-
ted by the Planning Commission, with the
approval of the Government, for the ob-
jectives mentioned in the Report.

The areas of industrial planning and
licensing policy in which he had to work
was left to his discretion. He was given two
main topics with regard to the licensing
system but with regard to the other detalis
he was given a certain amount of discretion
and freedom to roam into the other areas
also. It scems that the Planning Commission
has selccted a gentleman of its own choice
to inquire into the performance of the Com-
mission itself. I understand that he is a
Professor and an academic cconomist and
also a Director of the Times of India group
of concerns, owncd by one of the biggest
industrial houscs. We know the history of
these industrial houscs. They are always
at loggerheads with one another, they pull
down each other, but tirey combine against
others when their own common selfish inte-
rest is affected.

1 undcrstand that he is a professor and
this is a one-man commission. 1 do not
know how far he was able to have his pre-
judices and pre-conceived notions about the
economy of the country excluded from his
report, but after perusing the report onc
gathers the impression that he is not able to
shed his shibboleths, ideas or ideals because
he has roamed far aficld from the terms of
refercnce and has suggested nationalisation
of banking also. Thisis a topic wich has got
its ideological tones, it has got its own ad-
ministrative and political implications and
the ruling party and the Government have
announced their policy decision about it
and they have already introduced a Bill in
the other Housc with regard to banking.
When matters have gone so far with regard
to Gover nment policy, this gentleman wants
to shed light and his intclligence on the
policy of the Government and advisc them
to retrace their steps.

1t is well-known that his preliminary
report or the interim report lcaked out in
the press. Within a month or two of his
appointment he gave a third report and
then another preliminary report. Before the
preliminary report has scen the light of day,
the letters he has wtitten to the Planning
Commission leaked out to the press and a
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controversy rose about it. Since the pre-
liminary report was published, a storm was
raised about it and a discussion was also
held in the other Housc. Now comes the
final report.

After the final report, or even before the
final report came, the Government of India
appointed the Thacker Committee. This
is not a one-man Commission but a Commi-
ttee consisting of several members. It has
started working and we have seen in the
newspapers that Shri Thacker has complain-
cd that all the leading industrial houses are
not co-operating with him by giving the
imformation which has been wanted from
them. We have not heard anything morc
about 1t but we presume that the committe
is working smoothly and is gathering ma-
terial to submit its report.

SHRI S. M. BANERIJEE : They have no
office.

SHRI THIRUMALA RAO : You can
supply the officc.

Then, there is a Cabinet sub-committce
consisting of ministers. How many ccmm-
ittees have gone into this matter? One a
preliminary lctter which is confidential:
then, an interim report which was published ;
then a final report and abovc all thesc
things there is the Thacker Committee and
the Cabinet sub-committee. That means,
the Government must have come¢ to the
conclusion that the material submitted by
Shri Hazari is not sufficient for them to go
about and formulate a comprchensive
policy of long standing about the industrial
development of the country.

When all these matters are before the
Government where is the hurry and the ne-
cessity for Government to bring this report
before this House or that House which is a
one-man report, which is a scrappy report
and which is also prejudiced. My sugges-
tion is that the discussion of this report
need not have been held in this House
or in the other Housc when Government
is thinking of a more comprehensive and
wide range of investigation before it comes
to a final decision on how industries must be
developed in this country and what were the
shortcomings not only with regard to the
licensing system but also with regard to
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banking and entrepreneur capacities and
other matters cc ted with industrial
development. Therefore I say that this is
a wholly unwarranted discussion,

SHRI AMRIT NAHATA (Barmer) :
Why are you participating in it then?

SHRI THIRUMALA RAO : I want to
tell them not to waste the time of the House.

I want to say one thing about the Planning
Commission. Tt is really the Planning
Commission which is partly responsible,
and for the rest of it the Government of India
in the concerncd departments, for the pre-
sent  difficulty in industrial development.
When the Planning Commission was set
up by the late Prime Minister, Shri Jawahar-
lal Nehru, he had great ideals and great
plans and he largely succeeded in implemen-
ting those plans about bringing up a public
scctor in industry in this country on a very
large scalc. But, as cverybody knows,.
before the end of the third year of the
Third Five Year Plan the Planning Com-
mission’s expectations had not been realis-
ced. It started sagging. Its plans have
gone away because it isa commission not
of industrial cxperts. entrepreneurs and
people with any business exp:rience but
only of people with academic qualifications
or high civilians, Therefore there is always
a snag. The Planning Commission has not
the capacity to implement its proposals.
Still, it was considerd a supcr-Cabinet in
this Government in thosc days. It wasa
suppernumerary Cabinet beforc whom
every Cabinet Minister had to run with files
in his armpit to get the okey of the Plann-
ing Commission. My complaint is that
they are only theoretical planners. If the
constant complaints from the Chief
Ministers in the States to satisfy the
Planning Commission. .. .(Interruption).

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR.RAM SUBHAG SINGH) :
It is totally wrong that the Cabinet Mini-
ters run to anybody with files.

SHRI S. K. TAPURIAH (Pali) : He is
wrong. His bearers run with the files.

DR. RAM SUBHAG SINGH : That also
is totally incorrect.
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SHRI THIRUMALA RAO : 1 may tell
my hon. friend, Dr. Ram Subhag Singh,
that his advent into the Cabinet did not
coincide with the beginning of the Planning
Commission. By the time the Planning
Comnmission started fading out you have
risen as a minister. I know, several of my
friends in the Cabinet used to go and stand
before them. 1 was a member of the Esti-
mates Committee before whom Sir V.T.
Krishnamachari appeared as a witness.
I put a question to him, “You arc almost
an equal to the Prime Minister; that is the
impression; is it corrcct?” He laughed it
away and said, “No".

SHRI S. KANDAPPAN (Mettur) : He
was more than a Primc¢ Minister.

SHRI THIRUMALA RAO : The Plann-
ing Commission was set up with certain
ideas, but it has not fulfilled thosc ideas.
Two scnior Cabinet Ministers, one of them
an ex-Home Minister, werc vice-chairmen
of the Planning Ccmmission. The late
and the present Prime Ministcr have seen
the futility of running the show as it was
running before. The highest in the country
has said that this Planning Commission has
developed into a great cmpirc wtith a
building costing Rs. 2 crores which has got
all the cquipment and paraphernalia of a
responsible Government. But the results
are not commensurate with the importance
given to it nor the money spent on it.
Therefore, the present Prime Minister has
seen to it and has, with the assistance of the
Vice Chairman of the Planning Commis-
sion and the Cabinet Minister, liquidated
the Planning Commission and given a new
child wich is born now shorn of all its powers.

If there is anything wrong with the licen-
sing system, if so many liecences have been
issued, what was the Department doing
about it? What were they doing about it?
Wherever there is a control, corruption is
concomitant of it; it gives birth to corrup-
tion. Corruption is a child of controls.
1 would like to give you a piece of news
published in the National Herald in the
first issue of 5th March which gives the
following information, as to how the Central
Investigation Bureau has tracked down so
many officials as well as licence-holders.
Misuse of licences is the heading of thc
news.
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I would like to give a few statistics here.
A sum of Rs. 8 crores was involved in the
misuse of licences; Rs. 6 crores during the
last three years between 1962 and 1967.
The survey of the Home Ministry—it is not
of the Industry Ministry or that of thc Plann-
ing Commission—reveals that the number of
firms involved were 1100 and the number of
licences covered 2200. In 1967, the C.B.1.
took up 2090 cases against public servants
and 246 cases against others. In the pre-
vious ycars, there were 2,208 and 258 cases
respectively. 68-4 per cent of the cases
registered in 1967 arose from the information
gathered by the C.B.. (Interruptiom). It
is an interesting story as revealed by the Home
Ministry. Of these, 489 cases were sent to
court for trial and 1,730 for departmental
action. In 1967, 361 public servants, 42
gazetted officers and 319 non-gazetted and
628 others were sent up for trial in courts.
The number of public servants reported for
departmental action was 25,53.401 gazetted
officers and 252 non-gazetted staff. 452
cases against public servants were dropped
for want of evidence. Of the cases that
were sent to courts, 84 -2 per cent resulted
in convictions and 868 per cent resulted
in departmental punishments. The C.B.l.
laid about 200 traps involving 24 gazetted
officers during 3 yecars period. About
400 cases of possessionlof assets by public
servants disproportionate to their known
sources of incomc were investigated. Of
these, 133 involved gazetted officers.

MR. DEPUTY SPEAKER : The hon.
Member may conclude now.

SHRI THIRUMALA RAO : It is a ram-
pant thing. Can you fix the responsibility
on any individual person or any individual
firm about this matter? If you can prove it,
by all mecans, treat with them and punish
them. But until the Thackersay Committeo
and the Cabinet Sub-Committee sifts all
the matcrial that is before them, there is no
point in having this sort of half-hearted
discussion about this Report. ’

MR. DEPUTY SPEAKER : The hon..
Member should conclude now.

SHRI THIRUMALA RAO :
another S minutes.

MR. DEPUTY SPEAKER : We have to
adjourn for lunch.

I want
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SHRI THIRUMALA RAO : After lunch,
T will close.
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MR. DEPUTY SPEAKER : That is not
possible. 1 can give you a couple of minutes
now. You conclude now. We are
short of time.

13 brs.

SHRI THIRUMALA RAO : All right,
Sir.

The question of public sector is there.
There was only private scctor during the
British days. Therc were only public utility
services like the Railways, Posts and Tele-
graphs, etc. We have reoriented the industrics
sector only after the advent of Independence.
Nearly 60 per cent of our major industries
are in the public sector. A ot can be said
about the public sector. 1 have no time
nowto say about that. But the pri-
vate sector cannot be dispensed with in this
country. It is serving a useful purposc
and it is no use of talking out one indivi-
dual or onc concern like the Birlas who arc
the second biggest in the country.

They have brought an industrial regenc-
ration in this country. There may be corrupt
indiyiduals among them and they may be
cought hold of and punished. But you
cannot destroy the whole unit of the industry.
1 can tell you that, in Andhra, they have
revived certain industries like asbestos
Alwyn and Siripur Papers which werc lan-
guishing and were to be closed down; they
intervened and now they are flourishing.
They have done a lot in so many directions.
1 am not holding a brief for any of them,
nor am I a Birla-baiter. But ] want honcst
criticism in an objective way. Therc may be
wrongs and mistakes both in the public
sector and in the private sector but it is for
the Government to rectify them it is for the
departments concerned to rectify them, it
is for the Ministers conccrned to rectify
them, and these should not be used for
political purposes. Where a man in some
corner of the country was defeated, they
openly say that they arc going to make this
an issue. I was also defeated when I was
a Minister in 1952 by my own leader, Shri
Sri Prakasam, because 1 was following
Shri Jawaharlal Nehru. Then should 1 go
about abusing him?

1968  Licensing Policy Reports 2240
(M.)
MR. DEPUTY-SPEAKER : That is all.
We have to adjourn.

si SHRI THIRUMALA RAO : Thank you,
ir.

The Lok Sabha Adjourned for lunch till
Fourtcen of the clock.

13.02 hrs.

The Lok Sabha rcassembled after lunch at
Jourteen of the clock.

[MR. DEPUTY-SPEAKER in the Chair]

MOTION RE. REPORTS ON INDUS-
TRIAL PLANNING AND LICENSING
POLICY—Contd.

MR. DEPUTY-SPEAKER : Now, Shri
Chintamani Panigrahi. 1 would request
hon. Members from the Congress Benches
to confinc their remarks to ten minutes
cach, because 1 have to accommodate
large number of them.

SHRI SHEO NARAIN (Basti) : For the
Opposition Mcmbers you give even 30
minutes but for us you are giving only ten
minutcs.

MR. DEPUTY-SPEAKER : They arc
taking their party time. So, that kind of
complaint cannot be madec.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : 1 was listening to thc
speech or rather the short intervention
of Shri J. B. Kripalani. 1 thought that it
would be very interesting to hear the
confessions of an old man and an old woman
also. ] took it in that light because he
had said that he had not read the Hazari
report at all, and it is good that he has not
read it. For all questions, whether economic,
political or social or scientific, cynicism is the
only answer, so far as some people of this
country arc concerned.

1 do not want to deal with any personal
monopoly houses or names in particular but
I want to confine myself to some basic issues
which this report has opcned. During the
Jast 18 years, we have invested nearly
Rs. 30,000 crores in the planned develop-
ment of this country. Naturally, during
the early sixties when the members of the
Planning Commission gave the idea to the
Late Prime Minister Nehru— then I was also
Member of the second Lok Sabha—that the
national income had gonc up by 47 per
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cent and the per capita income by 20-per
cent, as Nchru was a man of the masses and
dlways moved with them, the question
naturally arose in his mind s to where this
rise in the national and per capita income
has gone. Since then he was trying to find
an answer to this question, In pursuance
of that, committee after committec has
been set up. Then the Monopolies Inquiry
Commission was constituted. Now we
have the Hazari Report.

Some hon. friends werc asking

why is it that one after another of
these committces are being appointed and
reports published ? It is because the roots of
thesc monopoly houses have become so deep
in these 20 ycars that after 20 years they have
not bece able to unearth all the mischiefs
and all tiw crimes that they have committed
on this country when they country has been
engaged in rapid industrialisation.

SHR! PILOO MODY (Godhra) : Like
the Bhurai Sewak Samaj.

SHR!{ CHINTAMANI PANIGRAHI :
T hope that the Thacker Committee which
has nov. been appointed will be able to
find a firal answer to this question.

In this connection, T would draw the
attention of the House to one significant
aspect. When it was appointed, it was
said that its report would be available in
six months. But I am surprised at the
way it is proceeding. It is not a question
of any particular monopoly house. It is
the burcaucracy also which involved. It
is'the combination of the monopoly houses
and the bureaucracy which is throttling the
progress of this country.

SHR! UMANATH (Pudukkottai) : And
the Munisters, and the Cabinet.

SHRI CHINTAMANI PANIGRAHI :
What is the basic problem which the Mono-
polies Commission and the Hazari Report
have revealed before the country ? It has
revealed that there is concentration of 27
per cent of the total assets and 28 per cent
of the total paid-up capital of the 75 busi-
ness groups in these two top groups, Tatas
and Birlas, They have thrown some light
on this.
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In this connection, I would like to ask
the hon. Minister to see that all the rele-
vant data and files should be made available
to the Thacker Committec. But it has
come to our notice that when it asked for
files relating to business houses, the Ministry
officials have replicd—they are in collusion
with these houses—asking for the numbers
of the files which the Committee wanted and
then they would find out. There are thou-
sands of thesc files; even with regard to onc
concern, there may be 50 to 70 files in
respect of one party. I hope no impediments
will be placed in the working of this Commi-
ttee, all co-operation will be given to it, all
facilitics and data supplied to it so that it
would be in a position to find the final
answer to all these questions which we are
discussing cvery now and then.

A recent survey of 40 companies has
revealed that the maximum shares held by
1/10th of the sharc-holders account for
82-5 per cent of the total shareholding, the
share-holding of 5/10th account for 953
per cent; 75 per cent of the investments in
the 40 government companies come from
the LIC and the banking institution.

In this connection, I am just mentioning—
sincc there is not cnough time to deal
exhaustively with—it the Vivian Bose Report
They also went into the working of certain
monopoly houses. What are their findings ?
They have said :

“These groups resorted to serious
irregularities in the management of
companies including manipulation
of , fraud, decoipt, cor-
nering of shares etc. with a view to
prompting the personal interests
of the group masters”.

Herc is the report of the Vivian Bose
Commission its findings arc clear. If it
applies to one monopoly house, it applies
to other monopoly houses also.

I am sorry that some of the hon. Mem-
bers spoke in this House in a way

which might have created an impression
among the galaxy of Birla executives that

they have a strong lobby here. Do not
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have this mistaken idea as if Birla is supreme:
Parliament is supreme and it can go into
the affairs of any of the monopoly houses
in this country. So that was not the true
voice of the Congress of the voice of the
people of this country.

It has been argued that with their huge
incomes the big business houses will have
enough surpluses for re-investment. I cal-
culated how far they have invested and
what investments have been made. A
survey was made by the National Council
of Applied Economic Research and they
pointed out that virtually all saving in India
is eflected by just fifteen per.cent of the
household whose income is Rs. 3,000 and that
corporate savings have not played a sub-
stantial role in the Indian economy; in fact
they account for just two or three per cent
of the national savings.

It is said that these monopoly houscs
re-invest their profits for the prosperity of
the country. The figures that I quoted
belie those observations. On the other
hand they act as a stranglehold on capita
formation. What is the capital formation?
The investment in private sector is nearly
Rs. 9,000 crores and the 19 per cent return of
this investment which is claimed by the
Forum of Free enterprises gives them
annually about Rs. 1,000 crores. There-
fore, within the last ten years the return on
investment in the private sector has given
them Rs. 10,000 crores. Where is the re-
investment ?

There is then the question of capital
formation. 1 agree that they are being
invested: Where ? You can find this answer;
the Finance Minister has answered to one
of our questions. The income-tax arrears
of thesc big monopoly houses come to Rs.
528 crores. You sce how capital is formed.
Tax evasion at the rate of about Rs. 200
crores a year during the last decade comes to
Rs 2,000 crores : (An Hon Member .. Where
did you get it?) You check your accounts.
Thus the total comes to Rs 2,528 crores.
That is the capital formation of the big
monopoly houses and this forms part of the
extremely effective, unorganised money
market that operates from one end of India
to. the other end. A parallel Government
is being run; it becomes not a question of
a big business house but one of paralle
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Intelligence Agency of America, with these
2528 crores of black money, this parallel
Government topples the Governments in
States—Congress or non-Congress—when a
Government goes against the principles
which are beneficial to the monopoly houses
so they are in fact ruling this country for the
last twenty years. It is a conspiracy of the
bureaucracy and the big monopolists to
deprive the common people the fruit of
their twenty years of toil. This is the sort
of capital formation that we have.

Therefore, what happens?

The burden on the people is growing
every year. During the past 20 years, when
1 analyse all the plan expenditure, I find that
the burden has been growing because thesc
monopoly houses have been escaping from
tax—tax-evasion—and all kinds of faws.
We find that the common man has paid by
way of taxation Rs. 19,173 crores and the
non-tax revenue has been to thc tune of
Rs. 4,014 crores. The income-tax during the
last 20 years has been Rs. 3,209 crores.
This is how the monopoly houses, with so
much investment, have helped the national
economy to grow.

Sir, I see you are rather very impatient.
With only one or two instances, I shall con-
clude. I wish to quote from a statement
made by Mr. L.N, Birla. He said it not
in India but in America. In welcoming
the joint ventures of Indian and foreign
businessmen, he said:

“The foreign business investments in
India went up to nearly 1,333
million dollars in 1966 from 333
million dollars in 1948 : a 300 per
cent increase in less than two decades.
American investment during this
period had gone up by 2,000 per cent
from the comparatively small order
of 13 million dollars in 1948. The
total number of collaboration
amounted to 2,560 in 1957-58 and
it has increased by now.”

Now the question comes as to how the
foreign exchange is used, and how the colla-
boration of Indian big monopoly and
foreign collaborator has worked. There
is no time to go into that question. With
on¢ more instance, I shall conclude wmy
speech, They say that they are helping to
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develop the technical knowhow. This is
how the big business nonopoly houses do
it. May I tell you that from 1956-57 to
1965-66, by way of royalty, we have paid
Rs. 1747 crores to the foreigners? Techni-
-cal and service fees come to Rs. 78 -4 crores
other professional fees come to Rs. 133 -4
crores. Altogether, Rs. 229 -5 crores have
been paid in this respect. What is the tech-
nical know-how they have developed?

I have no time to go into the question of
the banking institutions. I would only point
out that almost all the credit during the
last 15 to 20 years has been taken from the
private banking institutions as well as
from the LIC. The LIC has invested from
1957 to 1967, Rs. 1,414 crorcs in the pri-
vate sector and this is the LIC which is
directing the investment policy of this coun-
try. The maintenance imports were increas-
ing. When it is said that wc must nation-
lise the banking institutions, it is not becausc
we are so much enamoured of nationalisa-
tion. Shri J.B. Kripalani said it is a cor-
rupt government and therefore do not
nationalise the banks. But what do wec
find? Unless you nationalise and have
effective control on the credit institutions,
both on banks and general insurance, it is
not possible, by whatever methods you
apply, to go ahead. You say social con-
trol and all that, You cannot check the rise
of these monopoly houses. Therefore I
submit that the Government should come
forward with more effective measures,
and this Committec which has been appoin-
ted must first work satisfactorily and come
out with a report very soon, and all facj-
lities should be given to it.

=t frg oo (a%fr) ST
R, TR aeE # o foe §, &4
IEE! T 3G &, 98 N faar & fawga
FAITERE & | A fad F7 I N o
& a1 | 4, a7 § g3 7 ao7 7,
o IR facar St #Y @@ mfaar
& #, A A ¥ oF A ot
19 39 I F1 ¢ A, g e ax-
&a € f6d 1 St g EeHe A A
B TR § o aEEw §g FW A
Ffewrd §, TTw i awey €1 wiE oY
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faorg 47 S T 3w &7 AW §, TR
ag $if faomg swmar @, @ & I
Aoww Fem, Afew & fadfey
oew w0 ¥ fod o A g, & fdw
AT IAAFT H 3T F & 673 dae
TF AAATG Gaeq : A1 ATAT 3 7

st foa aromor @ |TEAT WO
Afew § s 3w F feelr o ol Y
feom s & fad a7 FET 0
ST Fo FATA ¥ faan grew #¥ fi-
arzre o, Y § 99 qear g e o
v AR 99 #1 [ 6 far ?
@ R frey gz fafrex gagrwaw
TR TR AT Gfowd THISq FRdr
AR, A A0  qaw 98 4, §
I 7t 9T fede A w ww g
Fifw ¥ 12 faarax & @A A o9 AR
A

R fafrees ama & g7 & g faan
2 fr 7 Fale F=-Ave T & & 39
AT 3, W 7 IFN e o
TN Fo1 @ §, uF Ffaae wRE ofy Y
g & 1 =u fo F gyt e AYE e age
T FHTET AG HCT AR g, Afe
fogiv o & fed, oy
I F, T 79 a8-a@ A, AN g
AT &, & g7 9T I8 AT qEY AT
AETE. ..

SHRI S. KANDAPPAN : Shall we
hang them ? (Interruptions).

it fre ATTraor : SUTEE WEYET,
& 7 & 1 28w AT F @
# @@ 2w & wfqur # favare w3 g,
R faa N Sod fawaw aff & &
IR AT Agan § fF F qw qew v
& 9 fardy § aR A &
T 6 WY I A S T g E,
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[t farmr arro]

ogr ax i waie Y oft 7 e g,
oY a<g ¥ for-fag & am Al F
argar g | srow 23w el oy s
%' ﬂ'l% ﬁm @: e @: W‘ﬁ"f @.
TR AW FT A AT &, 999 g4
HAAT TG TGl qAAar g, At fawi
¥ /T T QAT A 2. . (SwEw)
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T G AT F AT S
o R g1, 7@ ot w6
tfed—% @1 W g 7o ot
M T @ ATET-ANT T, g
W 9T FAGHEA a7 g, FHEEd
AR & Y 7@ T @ fear o9 @,
THHT T AMGH | § AR T
& of T W g g wmew
#fae giw 2—az 7@ F1 F1 T
TFAT §—

FE FAIX 99 ¥ T, a9 F qEY,

aE, # g g g A o
N et g &), e s 9
facem argw &, av o+ &, & fan
qET ¥ afiw §TA ATRAT g A G
AT O T FT XY 2, I TATRE Y
2, WifF N-Ewwe fgrse b,
X ¥ TR A o & it o el
& a1 S e WY N F@,
T AW AR B, IR Nz fod
7 At § 5 g w9 & o foqe
g...

oft gow w7 woATT  (INT) ¢ S
W N g B A g ¥ A
o (e L

it o e ¢ 9g &Y A A
TR

‘ MR. DEPUTY-SPEAKER : Ignore the
intcrruptions and address the Chair.
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ot fermmoaw ;. IuTeRy wEREd,
# 29 0 A qAFTAT B A% T AT
faaz @@ g o s g R Am Ay
AT .. (EEA) | F e
¥ 7 Ten TEAE f A9 AR
A =® g FEEr FY foOl #1 amg
& | fafmey aeg o1 R w aw
T qIA 3T TEA &Y ST AIew I
FUE UErzE Y 2, Aot Sfqwe A ofr
TF FAL FATE 7T 57 @ W GAA
% f vz 1 93 T favam g &)
=g fad g FHEY A a9g GE-gaTy
FE AFR A A™, IAT I T ]
WAT BN 1§ AVEIY § o9 FEw R
Z9 ZISH %1 2128 a%E 7 feqr o, ==
FrqiE ¥ A19R A 17 AT A FHRET TS
%, 93 TT THET ¥ A IH TR F
Fe-a2 gefafai 7 i quw Av oA
o7 R A qEAi A oW qw A
FEATOT F91 | HAT IAAT §F FT ATAT
a7 7 I9F a% T2 g7 9T FfEa @
T AT | § TEAERZ F I FEAT
STEAT E, ZAA 200 T TATHT FT FAL
¥ R € 9§ AAE g A —A
FIRA-TFTIT FT AT T 30 T A=
TAAAE I TE |

Fart o THo Fo ¥ W S agr
9% qgF IAAATT &, § IR W qrEE
FEMARATE | 1857 W TITEF TS
FIRA TR AT AL E . . .
SHRI S. KANDAPPAN : Sir, I do not

knowhow all these are relcvant to the
present] know discussion.
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MR. DEPUTY SPEAKER : Let him have
his way. Let him not be interrupted.,

w7t fire wrrw ;& TR ¥ wEW
fr auy usfafrdea #1 =" F9,
HF 7, FifF g * fag sna fae-
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TR €1 & e s AR amge o
THo §, @ it ¥ oo ol g #X
® € FAR-aE € f e,
? R 91 E favam ovs e 0 3
fewm @7 & o 957 aw | mied
# qTHTR § FgAT =R ¢ FF syt weh-
T Y ZrET FA, TR FAT | TqRI
S AgE ¥ qadw frar av fe 10 709
T HATIHT T =BT FTH F GHaT e |
Y 9% g9 qHeT F1 qfeq s oHI-
IZH FHA A 2@ g, WY dT F AT
& ST AT T S T aqAT gHar g—
18 FAT TYAT JIATT T4 FT I
IFAT 8, AR T F F-OET TETHE
I IS, TgdA A fag ag faar f&
IR I T G FT A AT G (AT
Uil

cafad, St wgRg, § 78 g9
FAZT F FOE F1 fadrg F7ar 7 o
arean g f ag amma 21

SHRI UMANATH (Pudukkottai) : Mr,
Deputy-Speaker, Sir, many of my friends
on the other side who have been attacking
Dr. Hazari for the Report I think they have
not read the last portion of thc report.
if they have carefully rcad it, I am sure
they would not be attacking it, because in
the last portion Dr. Hazari basically stands
with them. Hec has clcarly stated that he
docs not recommend the dissolution of the
monopoly; he wants thc rctention of the
monopolies but without the monopolistic
abuscs, just like a socialistic socicty without
socialism. So, basically, he has rccommended
the rctention of monopolies; just some
monopolistic abuses to be removed. When
that is the position, why should they get
angry? :

But there is a reason for it. 1 do under-
stand why they arc attacking the Hazari
Report, because that report is onc more
addition to the armoury exposing the fraudu-
lent professions of the Congress Party.
1 would not say that his contribution was
the cxposure of concentration of wcalth
and growth of monopoly. 1 do not say
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that was his contribution. The concen-
tration of wealth and growth of monopoly
has been there for the past so many years
for everyone to see. But what Dr. Hazaj
has exposed is that planning and licensing
procedures and the machineries of govern-

ment acted as the very instruments which

reared concentration of wealth and growth

of monopolies by showering benefits of pets

and god-fathers of thc Congress Party.

That is what he has exposed.

If the Government were to dare tell us
that these were developments behind their
backs, I would say that they are trying to
befool this Housc, befool the people and
befool the country at large. Take, for
cxample, the break-up figures of licences
approved between 1964 and 1966. Of the
total investments approved, the share in
favour of companics with more than Rs. 1
crore capital is 69 per cent, whereas the
share in favour of companics with lcss than
Rs. 10 lakhs capital was a merc 2 per cent,
Then, of the total import components
approved, the share in favour of companies
with more than Rs. 1 crorc capital each
was 68 per cent, whereas the share in favour
of companics with Icss than Rs. 10 lakhs
capital each was a mere 1.7 per cent. Yet
if the Government tell us that they could
not detect this earlier, arc we to take it that
the Congress Party do not have members
who arc qualificd enough to make even
these simplc arithmetical deductions? Let
us take another aspect—short-circuiting of
licensing proccdures in regard to appli-
cations in favour of forcign collaboration.

Government says that this is done to
attract foreign investments. The Govern-
ment says that it is the country’s interests.
Take alkaline and Chemical Corporation of
India Limited, which is started in collabo-
ration with ICI, which is a foreign concern.
A share of Rs. 100 in 1059 has earned Rs.
241 by 1966. Does this benefit go to India?
Onc may say, “‘All right, it is good; it is
a fine company that gives profits”. But
does this difference go to our country
substantially? No, becausc 87 -25 per cent
of the shares belong to foreigners and as
such the major portion of the wealth is
looted out of thc country. And bere is
a government which so moulds its licensing
policy as to attract loot by forcigners; just
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because the Indian counterparts get a few
crumbs, this treachery is paraded as pat-
riotism.

Let us take another aspect of the licensing
policy, namely, issuing newer and newer
licenses even while the installed capacity
is lying idle. Here is what the Chairman of
the Indian Engineering Association, Indus-
trial Furnaces Division, says—I quote from
the Economic Times of 6th September,

1967.

“The present idle capacity in the
industrial furnance industry is
approximately 60 per cent and it is
apprehended the situation will wor-
sen further, . . .. Despite the existence
of a licensed and established furnace
industry, several companies who are
not in this industry have been import-
ing parts, drawings and designs for
furnaces from abroad and getting
them fabricated in India.”

This policy leads to increasing the existing
unutilised capacity, on the onc hand, and
waste of foreign exchange on the new
licences, on the other. By this, the nation
is made to pay just to oblige certain patrons
of the Congress Party. That is the reason,
1 say.

On this particular point I give the example
of the scooter manufacture. Lambretta was
given a licence but even while its installed
capacity, a substantial part of it, remained
unutilised, VESPA, another company, was
given the licence. Why was it done? Be-
cause the owner of VESPA was none other
than the godfather of the Congress Party,
Shri Ramakrishna Bajaj.

Sir, at first sight I was elated to notice
that a company with Rs. 5,000 capital was
_granted a licence involving crores of
rupees investment. I thought, here was
at least one instance where a small entre-
prencur was favoured with a big licence.
But I was shocked to find that the Rs. 5,000
company was floated by none other than
Shri Birla, the great. There is an English
saying that one must cut the coat according
to the size of the cloth. In Birla’s casc
he cuts himself according to the size stipu-
lated by the Government to shower benefits
on him.
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Much surprise was expressed even by
certain Members of the ruling party about
the vertical growth of Shri Birla through
the licensing process. But they conve-
niently forget that this very growth had the
blessings of their own Government as
clarified by Shri T.T. Krishnamachari in his
Budgetspeechin 1964-65. 1quote :—

“I am not here to disprove that
concentration has taken place to
some extent. In a developing eco-
nomy, a certain amount of proli-
feration in industrial activity on
vertical lines can be premitted”.

This is what Shri Krishnamachari has
said. Having permitted the same, what
is the usc of expressing surprise at the results
of their own Government’s conduct?

Sir, T found that the 13th in rank in the
amount of investment approved was a per-
son who did not find a place in the 75 big
business houses. One would think that
here is another instance of the Government’s
attempt to diversify industrial expansion
with a view to covering non-monopoly
sections as well. But that was not to be,
The person suddenly promoted to that
rank was nonc other than Shri Aminchand
Pyarclal. A person who is a non-entity in
the industrial field is sanctioncd overnight
an investment cqual to half as much as that
sanctioncd to the Tatas in 1959-60, in onc
year alone. The fact of his having found
a place in the blacklisted firms is perhaps
the qualification for his promotion in the
industrial field!

SHRI S. KANDAPPAN : That shows.
the advantage of siding with the Congress.

SHRI UMANATH : Thus, by now it
must be clear that the Congress Govern-
ment in the name of capturing the com-
manding heights of the nation’s economy
was actually carrying on their shoulders the
bigbusinessand financialcrooks,bothIndian
and foreign, to the commanding hcights of
the nation’s cconomy.

What arc the remedies ? Dr. Hazari says
that apart from crcdit planning etc. the
following should be done. I quote :

“The Government should declare
that certain traditional industrial arti--
cles shall be closed in future to the
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specified 10 or 15 largest industrial
houses already established in these
articles ; they shall not be permitted
to expand in these areas”

How ridiculous it is to expect that mono-
polies can be curbed by changes in licensing
procedures, credit planning etc. by this
Government. It is as ridiculous as to rely
on the customs officials of a country to
resist armed invasion | Let us not forget
that it is the monopolies who control the
licensing procedure, the machinery and
this very Government and not vice versa.
Dr. Hazari has just forgotten the important
and most clementary truth. That is why,
cven though the Cabinet Sub-Committee
took over the functions of scrutinising
Birla applications after the intcrim report
was published, the Cabinet Sub-Committce
approved newer licences to Birlas knowing
fully well that he had still about 50 per cent
of the approved licences unutilised.

Sir, world history and economics teach
that growth of capitalism inevitably leads
(o monopoly. This is law of develop-
ment of capitalism threughout the world
(Interruption) 1 am proving from thes
things. Hcre, in this House, it may be like
that. But outside people have started
rcalising it. That is why despite the so-
called anti-Trust laws and anti-monopoly
laws enacted in U.S.A., U.K., Canada,
ctc., monopolies have continued in those
countrics to grow to the detriment of inde-
pendence and sovereignty of other nations.

The latc Prime Minister Nehru challenged
and said that he will build capitalism without
allowing concentration of wealth in this
country and towards this end, the Industrial
Policy Resolution, the Tariff Act, the Indus-
tries (Development and Regulation) Act,
the Capital Issues (Control) Act, the Com-
panies Act and a host of other Acts were
cnacted to prevent the formation of mono-
poly. But the state of affairs today shows
that Indian economy under this so-called
nationalistic rule of the Congress is no
exception to the world law of development
of capitalism and all these Acts to prevent
mo-opoly were only meant as window
dressings to cover the process of develop-
ment of monopoly.
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Here, I would like to say that unless
the line of building capitalism is given up,
unless the monopolies are broken up, unless
the means of production are taken over
from Indian and foreign looters, the direc-
tion cannot be changed. These are possible
only if the present Government who are
the servitors of these looters are removed
from power.

Finally, I would like to mention onc point.
Ithink it was yesterday that Acharaya-
ji got up, when the question of big com-
panies financing the Congress Party came
up, and said that the Congress Party, when
hc was there as the General Secretary, never
received a single pie from the coffers of big
business but got only from the four-anna
membership of the ordinary Congress Mem-
bers. Now, I would like to bring to the
notice of this House the following. This
is from Louis Fisher’s book “Life of
Mahatma Gandhi”, edition 1951, pp. 401-
403. I quote

“Talking in May 1942 to Louis
Fisher Gandhi is reported to have
said that “practically all of thc Con-
gress budget camc from rich capitalists’
and although “actually we are very
little influenced by the thinking cf the

9

rich, it creates a silent debt”.

All these are the words of Mahatma Gandhi.
The other part is given by Mr. G. D. Birla
himself. . (Interruptions) 1 am now quoting
Mr. G. D. Birla; I am giving the con-
firmation . .(Interruptions)

MR. DEPUTY-SPEAKER : No inter-
ruptions please. He is quoting from a book
. .(Interruptions)

SHRIMATI SHARDA MUKERJEE
(Ratnagiri) : On a point of order, Sir.
This is what foreign writer has said..
(Interruptions)

MR. DEPUTY SPEAKER : Order,
order. This is not fair. He is quoting
from a book. What is the objection ?

SHRIMATI SHARDA MUKERIJEE:
My point of order is this. Some foreign
author has written something. Mr. Umanath
says that this a fact. Anybody can say
anything. (Interruptions)
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SHR1 UMANATH : I know the Con
gress Party is receiving money from big
business. (Interruptions) The Congress
Party is the agent of the big business.
(Interruptions

MR. DEPUTY-SPEAKER :
resume your seats.

SHRI UMANATH : 1 know you arc
taking money from Birlas. What arc you
talking ? Pure nonscnse. (Interruptions)
You are the agents of Birlas. .

MR. DEPUTY.-SPEAKER : Order,
order. You are losing your own timc.
T would like to point out to Shrimati Sharda
Mukerjee . .(Interruptions)

Mrs. Sharda Mukherjcc rajsed a point.
The book is in circulation for so long a
time. ] have read it and most of the members
have read it. He is quoting from it giving
a reference. It was ncver contradicted.
Therc is no point of order.

Kindly

The hon. Member may continue.

SHRIMATI SHARDA MUKERIE
rose—

MR. DEPUTY-SPEAKER : She will
have to resume her seat.

SHRIMATI SHARDA MUKERIJEE :
Let me explain.

MR. DEPUTY-SPEAKER :
planation now,

SHRIMATI SHARDA MUKERJEE :
You must give me an opportunity. .

MR. DEPUTY SPEAKER : There is
no right of reply .I have disposed of thc
point of order. 1 will not permit her.

1 will point out another thing. On the
basis of thc same book, or some other
book by the same author Mahatma Gandhi's
film is being prepared and relcased. There-
fore, there is no point of order. The hon.
Member may continue.

SHRI UMANATH : If the hon. mem-
bers had been patient, I would have giver
the quotation from thc other side also con-
firming the position. The other side is a
book written by Mr. G. D. Birla entitled
“In the Shadow of Mahatma”, Edition
1952, where there are frequent refercnces
like this. 1 am giving the quotation.

No cx-
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‘““Bapu, to whom I could refuse pothing
and who was accustomed to turn to
me for help in all his plans..”

While coming to the question of financial
help, this reference off and on comes. Iam
giving quotation from Mr. Louis Fischer,
1 am also giving quotation from Mr. G. D.
Birla, who has been financing. This is the
thing. . . .(Interruptions)

SHRIMATI SHARDA
It cannot be tolerated.

MUKERIJEE :

SHRI UMANATH : You have got ano-
ther person to say that. You contradict it.
You cannot deny. This is as clear as broad
daylight . .(Interruptions) You cannot deny.
It is as clear as broad daylight that allalong
the Congress Party has been taking. 1
will give you the latest instance. This has
been stated in the other Housw by your
own Minister, Shri Fakhruddin Ay Ahmed.
When cement decontro) was done. the ex-
cess moncy out of decontrol wi:e entrusted
to a Cement Manufacturers ind Owners
Committce. The Minister himself has re-
vealed that CACO paid Rs. 10 lakhs out of
these to the Congress coffers for (he clection
fund . .(Interruptions) Why arc you getting
angry ? You cannot hide this. The fact is
there that as long as. .(Interruptiors) Don’t
worry. When your things gct exposed,
naturally you get upset..(Jnzerruptions)
Non-scnse. Don't talk non-scnse.  You
are getting money {rom Birla. You are get-
ting money from big business. Indian and
foreign. You are getting all sorts of money.
The Congress Party is getting moncy from
foreign capitalists and Indian capitalists.
You arc getting angry because of that..

MR. DEPUTY-SPEAKER :
order. .

Order,

SHRIMATI TARKESHWAR! SINHA
(Barh) : He attacks me personally. How
can he say this ? I challenge him..

SHR1 UMANATH : There are charges
against you. There arc charges against
you. The country knows that charges
are against you. What is the use of your
challengingit ?

SHRIMATI TARKESHWARI] SINHA :
I am challenging Mr. Umanath..
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SHRI UMANATH : Already money
has been taken by the Congress Party..
- (Interruptions) Your own Minister has said
this. Money has been taken . .(Interruptions)
I am on my legs. | am not yielding. I
.am on my legs..(Interruptions)

SHRI S. KANDAPPAN : This is a
deliberate attempt to prevent Shri Umanath
from speaking. This is not fair.

MR. DEPUTY-SPEAKER : I would
like to point out to Shrimati Tarkeshwari
Sinha that she will be getting an opportuniy
10 speak later, and shc can contradict the
hon. Member. From what I could hcar,
Shri Umanath has quoted something. .

SHRI S. M. BANERIJEE : Lady Mem-
bers generally interrupt Shri Umanath.

MR. DEPUTY SPEAKER : Order.
order. This is not fair. I shall have to take
serious note of this.

If Shri Umanath has made any incorrect
statement, then Shrimati Tarkcshwari Sinha
will later have an opportunity to contradict
it when she speaks. If he has made any
personal allegation, ccrtainly it is objec-
tionable. But when he is quoting from a
statement made on the floor of the other
Housc, she cannot take any objection to it.
Now, Shri Umanath should try to conclude.
(Interruptions)

st Qo o i (Frawier) : g ITTHT
€. .. (srwm)
SHRIMATI TARKESHWARI SINHA :

After Shri Umanath finishes, kindly call
me so that I could reply.

SHRI UMANATH : Guilty conscience
is shouting.

SHRIMATI TARKESHWARI SINHA :
I have not taken any money . .(Interruptions)

SHRI SONAVANE (Pandharpur) : On
a point or order. .

MR. DEPUTY-SPEAKER: Hon.
Members are taking away their own time
by these things. I shall not be able to
accommodate all those who want to speak.
1 must tell them this very plainly.
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SHRI SONAVANE : On a point of
order. I would like to know how.an hon.
Member can quote from the proceedings
of the other House. That is not allowed.

MR. DEPUTY-SPEAKER: Do we
not quotc Minister’s statcments here ? It is
not a qucstion of the other Housc. It is the
Minister’s statement which has becn quoted.
Has he norightto quoteit ? Ifitis wrong,
the hon. Member can contradict it later.

SHRI SONAVANE : He cannot quote
from the proceedings of the other House.

MR. DEPUTY-SPEAKER : Hon. Mem-
bers are losing their time now. I shall not
be able to accommodate all of them. So, let
them not interrupt unnecessarily.

Now, Shri Umanath should try 10 con-
clude.

SHRI UMANATH : In conclusion,
1 would like to submit that all this kind
of legislation to curb monopolies ctc. is not
going to work. As mosquitoes and scor-
pions arc produced out of garbage, if you
g0 on just gassing them, lcaving the gar-
bage, the mosquitoes will go on multiplying
in a continuous process. Similarly, capi-
talism is the garbage..

SHR1 PILOO MODY : What nonscnse |

SHRI UMANATH : Lcaving capitalism
in this country intact, if you go on with
legislation then the legislation will be just
like gassing. Unless this linc of develop-
ment of capitalism is given up, and unless
the monopolies are broken up it is not
possible to check their growth.

Thesc can be checked only if this Govern-
ment which consists of the scrvitors of big
businessmen is thrown out. Unless that
happens, nothing can be done to check
monopolies.

MR. DEPUTY-SPEAKER : Now, Shri-
mati Sucheta Kripalani.

SHRI RANDHIR SINGH: What
about my name¢ ? I was No. 3 in the list.

MR. DEPUTY-SPEAKER : 1 cannot
be dictated to in this manner.

SHRI RANDHIR SINGH (Rohtak) :
Yesterday, | was No. 3 in the list. How
is it that 1 have not been called ?
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MR. DEPUTY-SPEAKER :1 have called
Shrimati Sucheta Kripalani. She should try
to conclude in ten minutes.

SHRIMATI SUCHETA KRIPALANI
(Gonda) : 1 shall try my best, but I cannot
promise.

SHRI RANDHIR SINGH : I was No.
3 in the list yesterday. How is it that you
are not calling me ?

MR. DEPUTY-SPEAKER : The hon.
Member may ask his Chief Whip and the
Minister of Parliamentary Affairs.

DR. RAM SUBHAG SINGH : Mr
Deputy Speaker, Sir......

MR. DEPUTY-SPEAKER : I am not
blaming him. If four Members get up in
this manner and start spcakingsimultanc-
ously, howisit possible to accommodate ?

DR. RAM SUBHAG SINGH : As Shri
Randhir Singh has stated, his name was
third in the list yesterday. Today also, his
name was there. If you ask me, then I
wouldsay that you should go by the list.

SHRI SONAVANE: My name was
fifth in the list. But you have called the
Member whose name was seventh in the list.

MR. DEPUTY SPEAKER : He will
get his time latcr. I have to see that all
States are represented an all sections are
represented. If I were not to call senior
Members, then it does not look proper.

SHRI RANDHIR SINGH: I was
the first to have bgen called today. Why
haYc I not been called ?

SHR1 SONAVANE : Have we to catch
your eye ? Or are you going by the list ?
I suggest that you go by the list or call
Members according to your discretion.

MR. DEPUTY-SPEAKER : 1 am not
bound to go by the list. I have to sec that
cvery section of opinion and region is re-
presented. There is also scme scniority to
be taken into account. Shrimati Sucheta
Kripalani is a senior Member of this
House.

Shrimati Sucheta Kripalani.

MARCH 7, 1968  Licensing Policy Reports 2260
(M.)
SHRI RANDHIR SINGH: You go

according to the list prepared by Birla..
(Interruptions).
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MR. DEPUTY-SPEAKER : Mr. Randhir
Singh, if you arc casting any aspersion on
the Chair, you will have to withdraw it.
T am not influenced by Birla or anyone for
that matter.

SHRI DATTATRAYA KUNTE
(Kolaba) : On a point of order. This is a
very serious situation. An hon. Mcmber
of the Congress Party, and a very responsible
member at that, has cast aspersions on the
Chair. Ishould rcally think that he should
withdraw it beforec we can prccecd.

MR. DEPUTY-SPEAKER : It is for
Members to uphcld the dignity of the Chair.
1 entirely agrec with the hon. Member,
Shri Kunte. I have warned Shri Randhir
Singh.

SHRI RABI RAY (Puri):
apologise.

MR. DEPUTY-SPEAKER : If this
method is followed, we cannot proceed
at all. It is not a qucstion of A or B sitting
in the Chair ; it is a question of upholding
the dignity of the Chair.

SHRI RANDHIR SINGH : 1 have got
the utmost respect for vou. But I must
eXpress my sentiment. My name was third
on the list ycsterday. 1 was the first today.
Still I have not been called (Interruptions).

He must

SHRI H. N. MUKERJEE : (Calcutta
North East) : Can’t you stop that nonsense
what is that fellow doing there, the
Minister ?
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Can he not regulate these things on their
side ?

SHRI SEZPIYAN (Kumbakonam)
These words that he has uscd that the
list is prepared by Birlas must be withdrawn
or expunged.

. SHRI BAL RAJ MADHOK (South
Declhi) : Here we have the ruling Party.
Here is a leader of that Party, the Minister
of Parliamentary Affairs, sitting there. I
expect that they should control their own
Party. If they cannot control their party in
the House, how can they control the
country ? (Interruptions). This is not fair to
the Congress Party, not fair to us, not
fair to the country.

DR. RAM SUBHAG SINGH : There is
no lack of control here in this Party. If the
bhon. Member, Shri Madhok, suggests that
I should impose some control over this
Party, hc had better start with his own
Party. (Interruptions).

SHRI H. N. MUKERJEE : Is this
kind of nonsense to pass muster in this
House ? 1 want your ruling. Herc the
Minister of Parliamentary Affairs cannot
do something about it. Hc has not got
the dccency to apologisc on behalf of his
Party to the Housc. So many times the
Leader of the Jan Sangh has apologised on
behalf of members of his Party to the
Chair. But here they have not got the
gumptionto do so, thesc egregious fools
who know nothing about Parliament.
(Interruptions).

DR. RAM SUBHAG SINGH : Shri
Mukerjee wants to teach sense tothe House.
He should go to China and learn sense.

(Interruptions).

MR. DEPUTY-SPEAKER : 1
already indicated. . . .(Interruptions).

DR. RAM SUBHAG SINGH: Mr.
Mukerjee had been rcprimanded by the
wholc House for his non-sensical
behaviour.

SHRIH.N.MUKERJEE : You should
be sent out.

have

SHRI S. M. BANERJEE : On a point
«©f order......(Interruptions). Yesterday I
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used certain expressions which were not at

all unparliamentary but then I was hooted

and heckled. . . (An Hon. Member: rightly)

rightly or wrongly by the group and I

withdrew them in all obedience to you and

to this House.

SHRI RANDHIR SINGH I have
already withdrawn it. What is this ?
(Interruptions)

SHRI S. M. BANERJEE : My point of
order is whether the remarks of the Haryana
acrobat or Dr. Ram Subhag Singh, Bhim
club leader should remain on the record.
Hec has said that my leader prof. Hire
Mukerjee should go to China. These
words should be expunged.

MR.DEPUTY-SPEAKER : Shri Randhir
Singh had alrcady withdrawn his remarks;
this need not be pursued further......
(Interruptions).

SHRI S. M. BANERJEE: Dr. Ram
Subhag Singh has accused my deputy
leader Mr. Mukerjee who has never been
accused of bad manners ; Dr. Ram Subhag
Singh, in his wisdom which is always mis-
sing, said that hc should go to China to
lcarn better manners. Such remarks do not
add to the dignity of the House and the
Congressmcn arc today very angry because
some members arc attacking their leader
in this Housc....(Interruptions.)

MR. DEPUTY-SPEAKER : I request
all sections of thc House to co-operate
with the Chair in conducting the proceedings
with dignity and decorum. No harsh ex-
pressions need be used.

SHRI TULSHIDAS JADHAV rose—

15 Hrs.

MR. DEPUTY-SPEAKER Order,
order. Mr. Jadhav, it is all over. Do not
rake it up. If time permits, I am going to
accommodate everyone, not othcrwise.

SHRI A. SREEDHARAN (Badagara) :
Sir, on a point of order.

MR. DEPUTY-SPEAKER What is
the point of order ? There is nothing before
the Housc on which you can raise & point
of order.
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SHR1 A, SREEDHARAN : The point
of order is this. Under rule 4 of the Rules
of Procedure and Conduct of Business in
Lok Sabha—

MR. DEPUTY-SPFAKER : What is
the number ?
SHR1 A. SREEDHARAN : No. 4—-

F.O.U.R. It says :

“The members shall sit in such order
as the Speaker may determine.”

Some Members on the Congress side arc
not sitting in their own scats. 1 submit,
therefore, that they may be asked to go back
to their scats,

MR. DEPUTY-SPEAKER : 1 would
request all the Members 1o occupy  their
seats.

st gl T oA (FTEET)
JYTEAET JEIA, W1 ATTH AR 29 A

MR. DEPUTY-SPEAKER : Mr.
Jadhav. please resume your seat. If T
permit You to raise any point of order. then
10 Mcembers will ris¢ from this side. 1t is
not nccessary now.

SHRIMATI SUCHETA KRIPALANI :
Mr. Deputy-Speaker, Sir. may I just appeal
to all the Members from the other side of
the Housc to allow the proceedings of the
House to go on in a normal and peaceful
manner ?

SHRI SONAVANE : Sir, I rise on a
point of order. I invite your attention to
direction No, 115A of the Directions by the
Speaker. This is in relation to the calling
of Membcrs to speak. There are three sub-
-olauses in this direction. The procedurc
has been set out here, indicating how they
have to submit the names to you for
being called. In sub-rule (2), it is stated as
follows:

“Unless a member riscs in his seat
and catches the Speaker's eye, he shall
not be called upon by the Speaker to
speak, irrespective of whether he has
sent his name through his party or group
or written direct to the Speaker.”
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This is what the rule says. Nobody catches
your eye. You simply go on%alling them,
This is not the procedure to be followed.
Thisis after all your own direction. (Interrup-
tion) One of these methods is to be fol-
lowed: by a Member catching the eye of the
Speaker or by rising in his seat. Only then
you can call the Member. Or, you can go
by your list. But what you follow is not
according to the rules.

MR. DEPUTY-SPEAKER : This is a
serious matter. You have not rcad the
last portion. For the benefit of the House,
I shall read the last portion. It is clearly
stated there.

“The Speaker shall not be bound by
the lists or order in which names have
been given by partics or groups or indi-
viduals directly....”

Shall I read the whole thing ?
SHR1 SONAVANE : What about sub-
rule (2) ?

MR. DEPUTY-SPEAKER :
resume your scat.

Pleasc

SHR1 SONAVANE :
rule.

1 rely on that

MR. DEPUTY-SPEAKER : I vou are
going to raise this in this manner 1 do not
think therc is any substance in your point
of order. Pleasc resume your scat. You
are losing your chance.

Regarding calling of names of persoris,
as I have alrcady said, this Housc is re-
presenting the wholc country, all the regions,
and all sections of opinion are therc, and it
is my responsibility, for a fair dcbate, to
see that all sections are properly repre-
sented.

SHRIMATI SUCHETA KRIPALANI :
Mr. Deputy-Speaker, Sir, since yesterday
this very important discussion on the
Hazari report is going on more or less im-
a manner as if it is a pro-Birla or anti-Birla
discussion.  Sir, this is a unique report
of its kind because for the first time since
we became independent, an assessment of
the working of the industrial policy has been
attempted. The objective of our policy was
to foster industrial growth, which is most
important for this country, which has been
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suffering from abject poverty and lack of
dewelopment.  Therefore, it would have
been proper for us to discuss it with greater
dispassion and with a proper perspective.

Let us see why was it at all necessary
to appomnt this committee. For the last 20
years, we have been trying to accentuate
our industrial growth by all possible means
through the public sector, private sector
and coopcrative sector. Each of thesc
sectors has a place in our cconomy. Each
sector is not in exclusion or in suppression
of the other sectors, but cach is supplement-
ing the other sectors. That is why we
say ours is a “‘mixed economy.” We have
alse said that small industry will have a
place in our industrial growth., because we
censider it is a labour-intensive, involves less
capital viclds, quicker return and regional
dispersal also is easier, We want a very fast
rate i growth and our resources are very
limited. To achieve all these things within
a measurable time, it is necessary that we
hav. a dcfinite and clear industrial policy.
It i» also necessary to regulate, control
and channclise our limited resources, finan-
cial. material and otherwise,

Bricfly, the objectives o “the industrial
policy which we have adopted are to regu-
late industrial development, to channelise
resources according to the planned targets,
to check, prevent or avoid growth of mono-
polies and concentration of wealth, to pro-
tect small industries from competition from
big industries, to encourage new entrepre-
neurs, to have rcgional distributiqn to give
technological help and advice and also to
help entrepreneurs adopt modern economic
processcs, ctc. To achieve these objectives,
our main instrument is the Industrial Licen-
sing Act of 195t. From 1951, this policy
was being followed and regulation was

ought to be made under this Act. Itis
thereforc, very surprising that though we
have had a planned economy for 16 years,
till 1966 nobody thought that a review was
neccssary. I should think that planning
implies time to time, periodical reviews,
asscssment and re-assessment, because un-
less therc is a review they cannot know
wherc they are lagging behind and rectify
the mistakes. Planners have not merely to
fix targets. They should also know whore
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we have lagged behind the targets:
Unless they know wherc we have

lagged behind the targets, how arc they to
make perspective planning ? Perspective
planning requires all these things. Therefore,
to that extent, our working was very de-
fective. In 1966 we found that the indus-
trial growth has come about in an un-
regulated way ; growth we werc certainly
having, but pattern of growth was distor-
tions from our objective. Seeing all this,
Shri Barve, who was a member of the
Planning Commission at that time, thought
that it was time to have a review and Shri
Hazari was appointed an honorary consul-
tant and was asked to review the licensing
policy. I am going into it in a little detail
and I hope you understand why I am doing
it. His terms of reference were “‘review the
operation of licensing during the first and
sccond Plan, particularly during the last
six or seven ycars, also including orderly
phasing of licences with reference to capa-
city and targets.” Sccondly, hc was to
suggest any modifications in the policy or
exccution,

It was a very big task ; it was not a small
task. He had to make a review of the
dcvelopment for the Jast 16 ycars which,
in spite of planning, in spitc of direction,
has taken place in a rather chaotic manner.
I do not know, what facilities were given to
him. As far as 1 know, the facilitics given to
him were very limited. He was assisted by
his own rescarch students. He was asked to
submit his report within six months. The
work that has been done by this gentleman,

Ishould consider. is rather stupendous
good work. His documentation is good.
The kind of criticism that was levelled
against Dr. Hazari by Shri Amin, I think
was most uncharitable and uncalled for.
He said that it was a "‘conspiracy” that the
report was made, “not out of consideration
for proper economic development but with
some ulterior motive.” What is the ulterior
motive ? He is a professor, an academi-
cian. He was asked to go into the question
of industrial licensing. He had limited re-
sources and he was given a limited time.
He has tried to make as good a job out of it
as he could. Yet, thc man himself is more
than modest. What does he say ? He is
an honest scientific thinker., He has stated
that the rcsources at his disposal were not
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full. Hc has himself stated that he had
seen only files of the Licensing Committee,
Capital Goods Committec and some inter-
Government correspondence. So, it was
not possible for him to go into the whole
matter in a comprehensive way. He says
so. He says: “my data is limited.” His
assessment has suffered from the limitation
of data and he has stated it not once but
again and again. Therefore, it is quite possi-
ble that when a comprehensive survey has
not been made, when recommendations
have been made or conclusions arrived at
from partial information, there is a possi-
bility of a percentage of crror. He himself
admits it. But, at the samc¢ time, on that
account alone, the report cannot also be
brushed aside, as some of the Members
seem to have done. The report gives us
very valuable information.

He has analysed the defects in planning
and also in execution. He has gone into the
functioning of the DGTD, hc has gone into
the functioning of the other agencies ; he
has pointed out the defects at the govern-
mental and also the cntreprencurial level ;
he has also directed our attention to the
fact that the development has not following
the objectives we arc secking, that it is
being diverted. He has made very many
valuable recommendations. Maybe, in
some of the reccommendations he may have
gone slightly beyond what he was expected
to do. But, if he has done so, he has done
it with the object of the betterment of the
country. His object is that the industrial
development should be on proper lines and
if it is going off the rails, these are the ways
in which it can be pulled back.

What are the implications of a compre-
hensive survey, that also 1 want to place
before the House. How is a licence granted ?
Whatis the procedure? The licence is not
granted by one complex of institutions.
It has to pass through a whole complex
of institutions. When an application
is made to the Ministry, eight copies
of that application are made and these
8 copies go to 8 agencies including the
Planning Commission, State Govern-
ments, Ministry of Economic Affairs, DGTD,
Transport etc. Then it goes to the Licensing
Committee, where it is sifted. After sifting,
the Licensing Committee merely issues a
Letter of Intent. The Letter of Intent merely
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says : we think that you are qualified for a

licence ; but go and get the other necessi-

ties for your licence so that we can see

whether you are capable of doing so. So,

he has to create suitable conditions for get-

ting a licence.

When he gets a Letter of Intent, he has to
get the okay from the Capital Goods Com-
mittee, the Foreign Agreements Committee,
the Project Report from DGTD, finance
accommodation from the bank and also
what are known as “Effective steps™ which
are very voluminous. I need not go into
them,

After doing all this, he again goes to
the Licensing Committee. Then the licence
is issued. The matter does not end there.
After the licence has been issued the Re-
viewing Agency, depending upon the indus-
try concerned, may be, the Controller of
Textiles, the Commissioner of Iron and
Steel or some other authority, has to nurse
and look after the licence ; it has to watch
the licence to see that the licensee is taking
adequate steps. If the liccnsee does not
take the steps, they have to revoke the
licence.

So, the licensee is not such a frec agent
that he can just function in any way. The
whole thing has been organised with checks
and balances. Therefore, a proper assess-
ment means that we must look into the
working of these organizations and institu-
tions and after scrutinising thc entire process
we have to say where the blame lics and
for what reasons the liccnce has not been
executed.

I want to ask a question from thc Ministry
concecrned. In 20 years why did they not
think it necessary to have a comprehensive
survey ? We are spending crores of rupces.
Wc are a backward country and we are
trying to develop at a fast pace. We want
to go far. But from time to time wc have to
check and see wherc we are going and
what we should do in order to go on the
correct road. Why was this not donc for two
decades ?

Now what does the report reveal ? The
report has revealed that in spite of plan-
ning, in spite of control and rcgulation, in
spite of all this the picture is chaotic.
Industrial growth has taken place but our
objective has not been fulfilled. 1 cannot
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go into all the details but I shall just touch
upon a few points. First of all, take some
of the failure of planning to which he has
drawn our attention. He hassaid that
**planning has failed to set up list of priority
‘industries which should rcceive preferential
priority for foreign exchange and scarce
goods.” He has also said that “it has failed
to synchronise or adjust the pace of licensing
and revocation to actual trend in capacity
and output in relation to cmerging demand.”
Then he has said that “‘planning did not take
proper notice of effcct of lags in fulfilment”
and so on and so forth; that planning
did not indicate proper guidelines; that
no indication of precise areas whether
industry has to be cncouraged was given ;
that there was no ‘‘well-ordered” prioritics
and flexibility in intcr-related programmes ;
that licensing covered too wide an area.
Here he describes that thousands of licences
‘have been given and they have accumulated
and that it is impossible for an adminis-
trative department to look into this mess
of licences.

SHRI PILOO MODY :
also not to look into.

Very lucrative

SHRIMATI SUCHETA KRIPALANI :
Planning involves calculation of many
factors but it is very difficult to assess
correct capacity. Supposc, a capacity is
calculated as the production of 10,000
cycles in a particular factory. Does that
mean that this capacity is 10,000 for one
shift, for two shifts or for three shifts ?
There are so many lacunae. As early as
1958 a note on Capacity Concept was pre-
pared - by the Planning Commission. 1
would like to know what has happened to
that note ? I think, the note is slumbering
in one of the pigenholes of the Planning
Commission since 1958. A most important
factor is assessment of the capacity. We
do not even know the quantum of capacity
required or available. If we do not know
the volume of the capacity, how are we
going to make plans and then execute
them ?

As I mentioned before, perspective plan-
ning is necessary and perspective planning
has to take account of the shortfalls and lags.
Unless it is taken care of and unless it is
treated in the strategy of the Plan itself
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the Plan gets distorted ; planning gets
out of focus. Therefcre the conclusion is :

“Licenses have not performed their
functions of regulation and control
and for the licensee it was mercly
a formal passport.”

These are his words. The licensce had to
get help from the Government. That the
licensee did not get bccause hundreds of
licences were issued. It was a passport
with which people were roaming about.
He goes on to say :

““The deficiencies are fundamental and
they indicate the need for better and
more effective planning by Government
and the entrepreneurs and recasting
scope and working of the licensing me-
chanism."’

Then DGTD’s functioning also is very
defective. The DGTD has functioned, as
he describes, for *‘scrutinising amorphous
proposals,”

The DGTD should have been more
effective. It should gride ; it should give
technical advice to regulate the things.

The other objective before us is the
avoidance of concentration of wealth and
monopoly. That has not becen fulfilled.
The Report is an eloquent testimony to that.

Another objective was to develop small-
scalc industries. The cther objective was
that new entrepreneurs should get the help.
That has not taken place because whenever
a new entrepreneur comes, the main consi-
deration has been of finance and when the
main consideration is of finance, naturally,
the big houses who have financial backing
and experience, will ccme in.  Then, to
pick out a particular industry and to blame
it is not fair and proper.

As far as fore closing is concerned, we
have to see whether the licensee tock a
licence with the object of foreclosing, or
after he took a licence he could not imple-
ment it, at what stage and how he could
not implement it. That can only be cleared
through the kind of survey ; 1 have men-
tioned. What he has, in few words, tried to
do is to focus the dangcrous tendencies in
which we are moving. In all fairness, the
interpretation that we have tried to lend to
his statement is not there. He has himself
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sajd, 1 have based my conclusions on
limited information.”  Thercfore, therc
may be a certain amount of defects.

What are we supposed to do at this stage ?
At this stage, we have to take the indus-
trial situation of the country and decide
our coursc. We are suffering from reces-
sion ; we are suffering from unemployment ;
we are suffering from lack of purchasing
power ; we are suffering from all the ills
that the industry can suffer. At this stage,
we have to think how we have to develop
the country. Wec¢ must develop our public
sector as well as the private sector, We
cannQt move by raising only slogans. The
Government thought that it was necessary
to have a more comprehensive survey and
so the Thacker Committec was appointed.

1 just want to say about the Thacker
Committec.  That was appointed on the
22nd July with the stupendous task of secing
whether the big houses have got all these
monopolies. cte.  How has the Thacker
Committee been treated by the Govern-
ment 7 They have no cffice to work ;
their budget was sanctioned on the 22nd
December ; their staff is not yet in position
and they arc asked to give the Report of a
comprchensive nature within six months
which are nearly over. What about their
letters 7 For two months, the Chairman
of the Commission has not got a reply to
his letter addressed to the Minister. The
Minister may have good intentions. But the
Department may be out of his control. He
may be riding a horse which is so powerful
that though he has the reins in his hands,
he does not know where the horse is going.
I would like to tell the Minister that this
kind of laconic way of dealing with this
will not do. Onc has to be more serious
with it. Now, we have invited the whole
world, spending crores of rupees for the
UNCTAD here. Instead of that, we would
have done better if we had seen to the proper
implementation of the Industrial Policy
Resolution, proper regulation of the con-
trols and better fulfilment of the objectives.

What I want to say is that there is no
point in blaming this man or that man,
in indulging in witch-hunting, by the private
sector against the public scctor or by the
public sector against thc private sector.
That will not do. It is time we thought

MARCH 7, 1968

Licensing Policy 2272
Reporis  (M.)

of getting together and putting our heads
together to work for the betterment of the
country.

SHRI J. B. KRIPALANI : Sir,
1 did not want to interrupt the lady hon.
Member ; 1 did not want to break the
thread of her argument. But the argument
comes to this that the Planning Commission
is wrong, the Government is wrong, every-
thing is wrong in this wretched land.

SHRIMAT] SUCHETA KRIPALANI :
May I say....

MR. DEPUTY-SPEAKER : No, no.
That is all. If 1 allow, there will be no ¢nd
to it.  Shri Bal Raj Madhok.

SHRI BAL RAJ MADHOK (South
Delhi) : Mr. Deputy-Speaker, Sir, 1
have read the Report of Di. Hazari
with the care it deserves and 1 have also
listened with patience to the firc-works that
the comments of the hon. lady Mcember
on it causcd in this honouruble House.
One thing which becomes clear immediately
onee you go through the Report is that Dr.
Hazari allowed the political and idcological
considerations to take the better of him
as an academician,

If he had not gone beyond the terms of
reference, it would have becn alright. The
terms of rcference were very clearly given
by him in his own Report. They were

“@) To 1evicew the operation of
licensing undcr the Industrics Act
broadly over the last two Plan
periods and more closcly over the
last six-seven years, including the
orderly phasing of licensing with
reference to targets of capacity.

(i) To consider and suggest in the
light of thc present stage of eco-
nomic development where and .in
what direction modifications may
be madc in the licensing policy.”

This was the task cntrusted to him and
this was, in itsclf, quite a big task, and if he
had applicd his mind to it—he did apply
his mind to some ¢xtent and some of the
suggestions that hc has madc are really
thought-provoking and they should be
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Jooked into—it would have been useful.
But he has brought in so many extraneous
things in his Report which has made it a
subject of controversy not only in the
country but in the Congress Party itsell
because the Congress Party, as everybody
knows, is as much divided into camps as
the Opposition is, and their division has
become very clear from how people have
rcacted to this Report.

15.27 Hrs.
[SHR1 C. K. BHATTACHARYA in the Chair.]

Now the wider question is how is the
industrial policy of this country to grow and
how we are going to increase production.
Bcfore the British lcft, there was very little
industry in this country and that was in
private hands ; mainly in the hands of two
or thrce business houses which had taken
the initiative in those mattcrs. When the
British left, we naturally wanted that we
should develop our cconomy, develop our
industry, at a very fast pace. For that
purpose, the Government of India passed
some Resolutions, passed the Industries
Development Act also, in which it was
clearly laid down that we were going to
‘have a mixed economy, i.e., that the private
cnterprise will be allowed to proceed but
the Statc also will come ini. In a develepirg
cconomy, that is quite natural and neces-
sary too. There are certain fields in which
private capital and private enterprise is not
available and so, the state should come in.
That was in the beginning. But in course
of time, as the late Prime Minister, Pandit
Jawaharlal Nehru, began to get infatuated
with the so-called socialism, then the balance
that had been properly struck began to be
given up and more and more stress began to
be laid on the public sector, and for that
purpose, attempts were made to drive out
the private enterprisc from the ficld for that
purpose, @ number of administrative
methods were adopted and one of them
was this licensing. As things have moved,
the public sector is growing very fast, and
of the total public investment available
in this country, about 60 per cent is going
to the public sector, and out of thc 40
per cent that is left, about 20 to 25 per cent
goes to agriculture and small industries and
only 15 to 20 per cent is left for the medium
scale industry which is run by the so-called
business houses and other industrialists.

MI11LSS/68—7

Industrial and PHALGUNA 17, 1889 (SAKA)

Licensing Policy 2274

Reports (M.)

In this matter too, the thing which is
really important is whether these private
cntrepreneurs and private industrialists and
the publicsector industries can work together
or not. Actually we have so much leeway
to make, that there is enough scope for both
the public sector and the private sector and
they should co-operate to develop the coun-
try. But instead of collaborating and co-
opcrating, they arc trying to pull each
other’s legs. Since the public sector has
the advantage of being the State sector,
bcing the pet-wife, the private sector is
being victimised in every possible way and
things are being done or said which, I do
not think, are fair to anybody. There arc
defects and thosc defects should be removed.
But onc thing, we must rcmember, and
that is that these two have to go together.
Ours is a democracy and democracy
bascd on free thinking. Where there is no
frec thinking, there can be no free expres-
sion, there can be no free association.
Therefore, we must have free thinking.
There can be no frec thinking without free
living. If I am dependent for my living
on somebody else, then 1 cannot have free
thinking; if anyone is living in such a way
that he is in the hands of the State or some-
body eclse, then he cannot think frecly.
Thercfore, a free cconomy is a necessary
concomitant of democracy.

Some people talk very glibly about de-
mocraticsocialism. I wonder what they mecan
by this term. If they mean social justice
by this term, just as there is in Western
Europe, 1 have no quarrel with it, and
I stand for it. But if they think, as my hon.
friends from the Communist Party think,
that socialism is what prevails in China
or in Russia, then 1 would say that demo-
cracy and socialism are incompatiblc ;
they cannot go together. 1 can understand
their anxiety that private scctor and private
enterprise should be completely ruled out
and everything should come under State
control because they want that cverything
should be under State control and the Statc
should be run by a party and that will be
the only party and no other party will beal- -
towed to exist. Actually, when everybody is
under State control, there will be no scope
for any other party. That is why there is
no opposition party in Russia or in China;
or othcr communist countries. There can be
only one party in such countries. I can
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understand their thinking that way. But I
ask those who do believe in democracy how
they reconcile democracy on the onc side
with socialism on the other. The two are
irrcconcilable. I agrec that in a developing
cconomy, you cannot rule out the State
coming inlaissez-faire isan outmodedthing;
it cannot come back. But the State must
come in only when itmust and where private
enterprisc is not available and when it comes
it must come as a competitor and not as a
monopolist. Monopoly is bad. Tatas’
monopoly is bad. Birlas’ monopoly is bad.
But State monopoly is worse. Wherever
there is concentration of economic power
it is bad. But when there is concentration
of economic and political powerin the same
hands, then itbecomes the grcatest monster.
We know what is happening in China and
Russia. Thercfore, we must prevent poli-
tical and economic power getting concen-
trated in the hands of the State. 1 am
opposed to political and economic power
getting concentrated in the hands of some
individuals. But if thc nations vigilant,
if we are really a democracy then we can
check it. But if the State gets all the power,
who is going to check the Statc because the
State will finish cverybody ?

So, the basic qucstion is whether we are
going to remain a democracy or whether
we are going to deteriorate into a dictator-
ship of one party which controls all the
means of production and distribution.
We are not going to allow the latter. 1
think the Congress Party also under-
stands this thing barring a few fcllow-
travellers who arc there in that party.

If we have to reserve a big section or a
big part of industry for the public sector,
then it means that a small part remains
with private industry or private enterprise.
This has been given effect to through the
system of licensing. Naturally, some cs-
tablished houscs, some who had technical
know-how and managerial skill with them
and who hands moncy with them had a
superiority over the others. 1 do agree with
my hon. fricnds that they might have abused
their position also. In this country, as
things are, a man with a long purse and a
man with a long pull has an advantage over
others, and naturally, the big busincss-
houses which have a long purse and a long
pull have somc¢ advantages over others.
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But for that the Government are more to
blame. It is the system that we hav: es-
tablished and it is the bureaucracy that we
have established and it is the system of Hi-
censing that we have established that have
helped such people with big purses ¢r as
could afford to corrupt the cfficials. There~
fore, if the blame has to be put anywhere,.
it has to be put on Government. It was
the Government which gave the licences
and which had the control over the system..
Why had they not simplified the process >
Why did they not see that the process had
helped some and put a premium on cerrup-
tion and put some pcople to a disadvantage 2
Thercfore, if anybody is to be charged, then
itis the G vernment which has to be charged.

An attack has been made on certain
business-houses. I do not hold brief for
anybody. But onc thing is clear that it is
these business-houses which have put India
on the industrial map of the world. Think
of this country what it was when the British
left. It was the Tatas and it was the Birlas
and it was some othcr industrialists who
had done yeoman service. Even now thcy
are doing it, with technological advance,
there is a need for bigger industries, and
there is a need for bigger concerns which.
can spend money on research and technical
know-how and which can compete with the
latest technical developments in other parts
of the world. We are not living in isola-
tion. Therefore, we cannot completely
do away with large concerns. When we
admit the need of large concerns, then
certainly some business-houses or some
business concerns have to be large. But
they are not large compared to the business~
houses that are there in other parts of the
world. The other day 1 had read in the
papers that the two big electrical concerns,
namely the GEC and AEI had combined
together even though each ome of them
was a very big concern by itself, because
they felt that if they could come together,
their cost of production would become less,
and their sales organisation would become
better and they could spend more on im-
provement.

When you condemn these big houscs,
I would ask you to remember one thing.
You say they are corrupt. I agree they may
be corrupt. You say agencies have been
given to relatives. May be correct. You
say that they are making use of their money
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to get licences. May be true. But after
spending all this money, are they not show-
ing some profits ? They are not becoming
a burden on the public exchequer. On the
other hand, what is happening to our
public sector concerns ? We have invested
so much money in these undertakings. But
their cost of production is not cheaper,
rather it is more costly. Every year we,
the tax-payers, have to pay for their losses.
The Finance Minister in his budget speech
told us the other day that the public sector
plants have incurred a loss of Rs. 41 crores
in one year.

Compare these two things. May be the
private sector people are bad. Even though
they are bad, they are developing the
country. At the samec time, they are not
putting any unnecessary burden on the tax-
payer while in the public sector, due to
their corruption, incfficiency and high cost
of production, the wholc burden has to be
borne by the people, the tax-payers.

Therefore, in this matter, we have to take
a balanced view. What is that view ? I
think in this respect, Dr. Hazari has some
good suggestions. He has suggested that
we must reserve some sector for small in-
dustries. He has suggested that small
entrepreneurs who want to start a small
industry in some town or provincial capital
should not be forced to come to the Centre
and run from pillar to post for getting foreign
exchange. The foreign cxchange needed by
them should be given to them on the spot
by the Director of Industries. This is a good
suggestion.

Our experience, however, is that wherever
you put authority in onc man, there is
chance of corruption. So instead of giving
that power solely to the Director of In-
dustries, there should be a committec which
should include somc industrialists, some
economists and some officials. They should
disburse the foreign exchange, according to
the needs of each individual case.

In this matter, we have to reserve a definite
field of production for small industry. If
in the same field there is a small man and
a big industrialist, thc latter will drive the
former out of the field. It is not a question
of production alone. What we need is
more employment also. This aspect cannot
be overlooked. Therefore, while we have to
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produce more, we have to do it in such a
way that more hands are needed and more
hands are put to produce it. This em-
ployment aspect is very very important.

Hence we must reserve a section for them.
For example, we did something in this
direction by saying that dkories should be
produced only in the handloom sector.
But even there, the mills have come in.
Such production should be reserved for
small sector, for which licensing is not need-
ed and foreign exchange also is not much
needed. These industries should grow .in
small towns and rural areas so that the
employment potential may also grow there.

The second suggestion he has made—
again a good one—is that the big industrial
houses should not be given licences for the
traditional type of industries ; they should
use their technical know-how and resources
for developing new lines. There is a lot of
scope for them. Why should Tatas and
Birlas be allowed to open soap or textile
factories ? Let the smaller people do it.
Let the big houses use their know-how and
resources for tapping new lines for which
we still depend on imports from abroad.

Thirdly, Dr. Hazari has suggested that in
the matter of imports, we should be liberal,
that those things which are most costly to
produce here should be imported. For
example, if we could get an item for one
dollar from abroad whereas to produce it
here costs 2 dollars or more it is better
we import that item, because we need not
make the common man suffer for our ineffi-
ciency or failure to run industry in the
proper way at the right time. Therefore, for
items in which indigenous cost of production
is much more, we should be liberal in the
matter of imports.

Fourthly, he has said that the limit for
getting licence should be raised. Licences
may not be needed for industries requir-
ing capital of a crore or less. Again,
for industries which nced no foreign ex-
change, there need be no licence. We may
lay down priorities and capacities and
within these priorities, if anybody wants to
set up an industry, he should be allowed.
Instead of discouraging them, we should
encourage them. If foreign exchange which
is scarce, is involved, if considerations of
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national security are involved, these mattcrs
can be properly regulated.

A suggestion has been made that banks
should be nationalised. Apart from the
merits and demerits of that suggestion, you
say that you stand for mixed economy ;
so, some industries will be in the public
sector and some in the private sector. How
on earth can you take away the means of
investment from the hands of private sector ?
This cannot happen. Those who say that
they want nationalisation of banks are those
who want a totalitarian regime and com-
plete state control of all economic activity.
Most Congressmen do not want it becausc
that cuts at the root of democracy. By
making this suggestion Dr. Hazari has not
only transgressed his terms of reference ;
he has shown his ideological predilections
which make him suspect. He should not
have done so. Had he confined himself
to the terms of reference, there would not
be any grouse against him.

Then, what is our experience of nationali-
sation of other industries ? Take insurance,
for instance. There is more corruption,
more inefficiency—all at the cost of the
tax-payer. So far our industries and our
economic activities have been controlled
by two groups, the organised capital through
its power of money and organised labour
through its power of blackmail. Somebody
controls the former ; and somebody else the
latter. We represent neither of them but
the common man, the consumer, who is
the real sufferer. 95 per cent of the peoplc
are consumers. It is they who ultimately
suffer. I say that the economic policy and
the industrial policy of this country must
neither be capital oriented nor labour ori-
ented but above all consumer orieated ; it
should look after the interests of consumecrs.
The controversies about left and right and
isms and other things are all irrelevant.
Actually there should be one ism ; that is
Indianism. We should look at these things
from the Indian point of view. We must
look into the conditions under which we
are living and formulate our policies accord-
ingly. Whether these policies affect adver-
sely capitalism, communism or socialism—
is irrelevant ; what is relevant is whether
these policies serve our country. A national
and rational approach is needed and ideo-
logical considerations and political consi-
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derations should be kept in the background.
We should not find scapegoats nor go
witch-hunting.  These industrial houses
have done a great service to the country.
If there is any corruption or weakness, re-
move them. They are mainly in the system
in your bureaucracy. Simplify the licensing
system and improve the administration and
remove the defects. Finding  scapegoats
will serve nobody. I think this country
and this House owe it to Birlas and Tatas
for putting this country on the industriaj
map of the world. Today, while we arc
begging cverywhere, we can also be proud
that there are some countrics which come
to us, to Birlas and Tatas inviting them to
come and open industrics in their countrics.
That raiscs our prestige. Do not tar every-
body with onc brush. If there are mistakes
and shortcomings and failures, remove
them with a strong hand but do not indulge
in witch-hunting. That is my request.

=it Toreie fog (Teaw) - IqTET
TgIey, & garQ fE &1 2w & fag
TF arOY 31 U TheATe) 39 THAIT
g1 g fore 7o 3w & anfas grama o%,
aw ¥ ufeefaaa o) ow asfaa @)
Sy fF w1 A A Fgfve afeer
ferar ar @Y & =@ MwaT T fege
#Y tfefaara & fau, Zfegm owmr-
fas gfagee foram g | A 38 9 sme
&Y faar SO &Y ST ST ST
T AT AT, ITHT AT AT | 39
AW &, MG | X 2@ A, o 7 o
ivfram # 39 A9 1| TR SEET
foriRe ¢ | 78 aER WU 8-
qF 9@ T 2, TAS THAT FH
IEA A qT FT & Afp IAET TFAY-
ez 7Y FEAT | & FEAET G gU AT @2
W) ¥ 59 a1 # fA=T FLATE | FH
FiHT FAET T A 27 QTR W T9147
IR i & o Ao 7 fowat aIw
am feomar SEer aga-dt @ ™
fr 7 o § | 7€ A & i sEnfaw
aTF ¥ TAR v 9 feew A agAa
AR FIT T & |
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@ Y R @ W F q@¥ AR
F1¢ Trrerar aief § oY fam 3w &1 W
T & R S 3w F e AT
ar Iz FHg & &1 JTEA qrEE, ]
| & 0 A FEAT 9T g 5 IS
1YY 7 3w #¥ 7w, 2w Y e fawe F
€ T 21 9 e At quER w/Y
w@ ¢ I Iy A g, 30 TFT ¥
SqTRT T TG TG T | TR g-
TR fHaq wgT F wET AN AWRE G
FhY §, T-AEE FE@H W@ T €,
7, TR PO, g1 foara @
qHY &, 96 FU F1% i T F
29 76 aaeerg fRAmT Jgar § =9
TG FY W AT Iq a6 ST FIAT
T &, Aafesy Y, ITET I | Tg
SIS SUTET T III9T AGY T ST ¥
z 2w | T SART gAY AT @Y L,
T AR T FqF 97 @ & A A
T 93 T & St 9g oot 4 ¥ F03-
qeft g1 7T, ST FUTTAT 4 F T &Y
T HT AY AT F F LT g1 0 |
afea o ag a1 agivd A A 7 FFdT |
AT qFTS, FADAI, A A faer
F1 3G A qg AT AL AW FH
ag 0T 2w &1 AFFT HF T A
e A F 09 gfo # /ed W
3, IF A7 qg AT A% g Aafeat
1 3G, At qgT q AT § ITHY A,
Y fgy & 99 agr a9 gU & 9T 34,
STET IX FYE a¥F ALY, T ALY, AT
G AR IFe Y FE agT W@y
g < AT AW § T fa T € a%-
T E) AT AT Fg J W 7 A
At A AT A g woar fAwremT @ S
foF arga woaT FAE § T gfrar WA
el FQ &, FOT FAE |

& g N favars faenan g f6 amme
Y EF F K1 AL HIO0 aY Ig T
a9 @Y, NE @A FIM | F@FH N
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AT | @AW F gAY WAt &
g § Qe gY@, IR gy
& Y, ST S WK A
TE T 1 T TR A 3g 3w Qe
T 2, ¥ THOE FC 35 | gEfaq F
T & a9 Fgm wmEan § fv s
qaw fram & sl A difer el
FT g ar w99 SIRA AR AMAL-
qifeeed & fag o fifew &1 s
a3t ot wgT 7 faferaa @, e
qME WA GTEf 1 SHTIR FTE@EL
Fr difqw H qFR 0 @M, 2@,
fawar i zrafiwn i @iferr o @
FE AT | AT T A€ TEATE BT
T T AATE q7 24T, AT H<WST FIH
foam | a@ad efiart Y TN F off
ag JTT H9ST T fHar AfeT IR
T I -] AT AT FY I qQA
frelt o & foerar & 9 FOT 44T W@
¥ A< HATT § 39 9T W gEHX Y
@fea FET 92 | G99 TG
faa i, X & faud @ @
a3 T WA faw FF N WA F
50 FAF T Ivarfadi I 7
IATY AT AR § IIHT A 7@ SqTET
aira 7t fFar s ag foe o
ATH TH AT | Mo ZaTdY 7 faegar
q% J0% ¥ g% & qY 99 qH
qEA FT SATH T & AT ghHa T8
2 FQA AT AQ AN a9 7@ FNE v
gt &1 e 9 fre & fawifant
F FAT TEHR T 9 ot ame T
T AT & A FE W AW HF SATRT
o % foreT 78 W@ g | § I
& T Y g TG g W E A g
TR F AT I F QE | A
9 T Y AT Ag F T frwrAv
AT i #Y g sraeaT 3w w AW
Fur Agder g 81 F o &
q&AT Tga § i w7y g s
TR A gw 2w o fge AR W
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[t T fg)
oo 7 & N I W 5w a@ A
et a<ft o W@y g ?

THo ArEo HYo EIU A 1000 FUS
TT q2-qE TR, TE, FAFQ AT I
fEsfrarsm @1 a8 1000 FIS
Ty 3gmEt § 0w feami o1 gfomt
FY v arfe gfaund s w3 F o
i 78 @ e S & 7 AT 2W-
Frfy T 7FE F § I (U @ EW
¥ @R TFE T AG qqary g ?
TR WAYE &ifa 7O Jel Y e
AT AgE T A1 39 F g grad
T 9 3T I T I I AT &
7 gEg W=y uFe fraver f5 o 3
A N@ AN N TF WA T
o faea e 1 TS W Y @ad
gT 20 g § it wfas & @ § AfFA
I T FY U AR A § WNE
2\ T ghor ¥ AR wEE A E
R I I Y T T F geN T FA
HEHT FEY ITE T a9 FY AAGL AT
qIATE | WG | AWM FT AHE q9 F
T to aSo Hio ®T ETT 80—80
AT 3R 1-1 1@ w7 fqur o @
Afr At § F8q arer 70T gt 1
1000 &7 +t &t fear smaw & w4
Fg & f ag arsaTwr s faA T @
TeTwd FE A 97 qE @ W F =gm
fr ueo arfo WMo 1000 FAT TAT
Rrat § W= fFaEt ) gfom &
I AT Y [TET FW I TR
FL| FWR F I8 TAT ITH F0
IITA ¥ T TRAA FAT T | @AY
- AFOT AN ¥ FW T
arem 7Y & afew qE B foaar o
FAET g a0 AT { e D
g @ v fergeam & g SR At
F g @ 7O e e gt &y
g g F ¥ fog e w7
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XN ATAT 7 AW AT A A wEwd

N g & T @Y A g AR g
FET JEEIA THT A | FER B
91 A AT 7 e ) W
sart feq o o aw &0 g
T T % A Awdr § gwiow &
e g fF wE TR-A-oee daT
ATAHNT FT X | Ig T AR
A ¢ NfF 3 agat fi8 w1 78 g
FHATE | F A Forstrea & avam ot w0
=gt § i gd st & ofr fergemsw
FTAT T | T g famea # w-
ATy Y o &1 g Wrd 5w A A
FGT AfHT g 1T ST T

& st A e g o it are g
2 f5 aRF-a1. wErT A A g
AT 39 aTa FY TaTE & f AgrCrTd
# ot i v gu E NfF dwa A
FH @I HIEY T A § | T AR~
S TF AQIAAT 4 FifET g UF Tgd
T2 AMWET 9 MR Afed 4 | gy
qE F3T8 A1 FAEIR § I7H W 3%
=8 ITEHY § 1| TAAY T a8 ¥ FR
TR A= fog 9t #7343 97 fF @
AT AR TAAIR 89 F 99 U
& 3R 3 & faems € At 98 U T a1
g R F-3-%9 & ¢ refadl F
HIN Y WA TG FEMT AT8AT | §
I rafaa § & g < o fagar &Y <
FQ & # fagn A w7 wafag F@TE
f& 3T ag 1000 TF FH@I § AT
IGH A 9 10-15 T 20 T ¥=B
g SAERY F1 F faq o @9 Far

g1

ag & fF 10 wan SuT fem@T 90
TYAT AT AT 7 2T foram 317 g i
T AT F@T R | fagery ¥ ;O F
FTHr |y FumaT 2 AfeT SEw W F
FqAT A Wt F fow o 38 W=
17 fFd § 1 gfam & & fagem ¥ san
N work F w9 5 & feeh |
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faeer F ™ F1 L G A ATIHT
uiq g A F ST 3961 FW ag
TR FTEE? T A et
A &Y a9 1T &1 § e 6 9|
AT HTFTHT FT & TAAT T I9E IS5
T WY q==t AT &Y 37 T FF ) F 9w
T 1 FgAr A1g 5 ag sk fary
T ¢ AR FART A1E WE A I
fagam & s & AU Far & w5 5
gu &7 uw A, 450 av fagem A
AT & Fearor & fAv 1 gu & o) &
ITHY JQ AT § AfET awm v w2
vafF fagarag #3 fa Jog aY @ifeaw
HF AN I |

7O 7 AWiASH T 4T FIW IJTAT
THT Z AT ST FIW TF 74T A0 a8 THT
%, a7 OIS G 22 AT € | T FAF
39 Afq A7 a6 AT F QT FT AR A
S A gEd AfwerEr ofear g9
FARFAN | IZ FHEL A G
T | A TG A1 e et A1
# g @0 W O R 98 ST AL
FHAT | qg Fofasy &7 AT T AW F
50 FT 7O ZET F7 & HI Iq* (T
Tt 77 qEI WY ARSI F WY T
T A &, IA AT g7 T I 2

F FEAT O WY 9gT §S ATEAT 47
afe dfe gt aw g ¢ gafaT oAy
aa F1 § @A Fo0 | 79 QL § -
1 AT FEY TE § T TG AT IE A
g mafemd sm s fgg 7 o
50 FAT EHH W1 40 97 q9Q § IT6
feigamfFm O I #
TeT AHA AT AT | g g
g ¥ foet o o9 gAw A AT
FATA AT § A & a1 I Fg I g AfwT
FTTAGH I S T% 0T g FAT AfF
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T T R e o SEA gy @ e
FTH AL R | g, IR AR AT
I A F o AT AT QY FwE,
™ T fOE & qg¥ ot oy ot &
AR 7z w1 AFQ o or wf § ok
@ F g § fF ey Y aw gwe
Tq 9 W AN TG A | FRARE
M JZ Jq FgAT AT g f6 aw
FY < A F AT 1 T8 FOAGA SR T
T T TAFEY I304T T FL AR T
qora A1 f5T A I FoE 7 &Y 37 0
g ow= o Py 73 g dAEr
FI 97 fF 397 Fv6 F qR F v oY
FHOA T haar fFar & S9E A 9T
A1 E & Afe A o1 R s
& 3T O § 9% a7 9 qgY F
2 qHT W gE AD [@AT Tfgw
fF S arr 39F qe § A4 w8 8,
Aa qiEl AT AT TS & AT TS
qTet AT FEdt & IHHT a1 AW A werd
FT CIH | W@ FX qIE 57 3 & FASH
T T, AergR) &7 W g 5 e
9T AT FAA F ATIF AT W G-
T 21 1 gH gL Aot & qTAA ATHT
T e A 92 JR) g 7 g
T F A FT a0 AELE o o
qH FEA &7 gwg g
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SHRI J. B. KRIPALANI] (Guna) : Mr.
Chairman, before you call the next Member
to speak, 1 have to correct what was
stated by a  Communist Member.
1 had stated yesterday that the AICC did
not receive any moncy from any capitalist.
He has stated that Luis Fisher has written
that Gandhiji told him that he received
money from the capitalists. 1 myself stated
that Gandhiji reccived monecy from the
capitalists ; but not one single copper of
that was given to the AICC funds. He
received mongy for the philanthropic work
that he was doing. For him all the work
that he did was political work ; whether it
was the uplift of the harijans, or it was



2287  Industrial and
\

[Shri J.B. Kripalani]
Hindi prachar, or Hindu-Muslim unity or
charka, they were all, in his eyes, political
work. So, I think my hon. Communist
fricnd, Shri Umanath—he is neither Uma
nor Nath---he cannot contradict mc in
what I have said.

SHRI S. KUNDU : Your facts are all
right. But that is only for the period when
you werc the Secretary.

SHRI J. B. KRIPALANI : I was Sec-
rctary of the Congress Party for 12 years
before independence. The Congress has
become worse ; that may be a common
point between you and me, but I am saying
that in purely political work the AICC did
not reccive any money from any capitalist.

SHRI S. KUNDU : That was during
the period you were there.

MR. CHAIRMAN : I think Shri Kripa-
lani has made his position clear. I hope that
has served his purposc.

SHRI S. KUNDU : There is no doubt
about the national standing of Shri Kri-
palani. We all know his national position.

SHRI J. B. KRIPALANI: [ am not
talking of my national position. I am talk-
ing of the All India Congress Committec
and I can say that Gandhiji, from the
funds that he reccived from the capitalists,
did not contribute one paisa to the AICC.

I tell you how this impression has got about.

This was the cry raiscd by the British and it
was taken up by the capitalists themselves
that they helped the Congress. The Congress
funds came from the middle class and from
the fees that we got ; it did not come
from any capitalists.

16 Hrs.
SHRI S. KUNDU: Your Congress.

SHRI J. B. KRIPALANI : What do
you mean by “Your Congress 2" I am
talking of the Congress beforeindependence ;
I am not talking of the Congress after
independence.

MR. CHAIRMAN :
finished his statement.
Shri Amrit Nahata.

Acharayaji has
That is ¢nough.
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ot et el (T9%) : aw-
ofq gy, s a8 faw & fF o
I TUT ¥ AT AT € AR TEF U
) IWMIAJAMATERANTRE &
U7  gWT Iifgd AT UF I o

MR. CHAIRMAN : That much of
discretion the Chair has with it. Since the
time is allotted therc will be no harm in
that. Shri Nahata.

T qAT ATEET (IITAT) : qWAfT
#EIST, 39 989 § 39 989 A I8
T T fF gery A R s
FT-wmg & Frewr a2 foe fam @
w0 7 ATt & gl 1S wga
Hifeaardr fa=am<i & ey TG &1 qE
UF agd & At e ¥ spdvedy
£ R wF dFSfoae & 9 SeiA
ZAR AN FT ATSHTGT F4T FT eqqA
FT ¥ ol Tw A7 &1 7@ T B
gATT 0¥ & fome & aema A g, fee oy
# wrwan g F o G srdwedy | S R
fegam & s FERE dWRT &
FogA ¥ faawedy w@ar g, fagv oF
geqs foet 8, foraat #% amee ageat
7 g1 e A S aga & s
T &, GATE W FY ATAIGT AT FT
yegae fear &\ 99 wemmw § SN
wo fran & 6 ag o go Fg R E 999
fad g% q | R iwS W, R I
IAF U] IqAeY A3Y F, Afee oy A
ey I fad § SAET A 3] T
FTE ATET R AN G AT 1 K A
fafirma wrar g f fagar eyt & omr
o amaw € S g afe wrf qe
IR ¥ AT G AT SR IART GUEA
< foqr gar | I e aw R
HaE FT U G T, o ag fae &
fFrRN e ImiFT e, wr &t ag
A g, gk &, st &, afeT
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gz fad 1@ § 7€ o €, fafema & o
ITHY FH AT FT &Y AAT I |

T AR | FE fagAr awgen A
qega T fFar, s qemaw fear
AT ATSETERT 94T T, AfFA I
frgrer & ak g FqmaT & fF 39 aur
¥ #gt 9% weaw §, TRt AewAAT 2,
et Aot @, formay asrg & ot fawen
farT groaw & SAw T T Argaa A |
fazar Y 39 938 Uftwawr ATEEES
& for off, e & 228 77 snfesew 3
ferd off, 267 ufrefean Sz & Uad-
T & fax ff A7 443 77 sveEfEE
F a4 ag N g A aaemar g
FgI-§ Araaw & fag 5, AT
nfadoeg o | I 72 A6 TR
T & 3% et fAan & fad aga-w
AN R § W IEA UF-0F AR/ &
fa 2131, fA-dm ofemaew @
I T TZ WA F7 99 f5 U qrzaq
F fad sifmam 1 sfar FFf 9 =
T 718 AY AY srfwat &F A1 6w 94F 72
Ziar ¢ v 32 #09 100 FEHES &
3751 9T ag AASN fAFTET ST "
2 o fargem amuait & foer aTedreT wiy
IR FOFFaG v sfqem AzEw
) aE qu s R ¥ e

g

Fe1 T & fF 3= 3w & AnfE
o fFar & o7 zo% fad gaa1 97
fear o ifed, W= fr g Oe d,
A g ®E Fgd €, fF 400 arzdw
| F qIT ATH ATIEEA 9T, T 200
ATLRAS 9T, 92 §3 77 | ITHY IR
F¥1 gfreriie 78 fFar | 9 A fawr-
wefY 7Y oY f ag Aw v Shafirs farerer
F3, IAHY fea=ed 7@ I F o fr 01
FqU ATERE 7 F 7 wfaey F, £
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T BT IARART a7 FEHTY e qT 47
T AR 99 & # 7 o7 91T IqET
fr-we # & 63, Ade A7 BIE
FAFfad -

SHRI1J. B. KRIPALANI : Who granted
thosc licences and why did they do it ?

it wq 3 g : w4 e, feew fad,
ag WY 7 fA3ew #3aTg | UF W IeET
T ¢ fF Tad i fRET @ F @
HHEAT I AL AT AT A QAT E ¢
af oF frags F7ar @ § 1w
uF WS & 9% 9gT a7 Wie § 199w
Y ATHT F SIFE & 30 FSATT &94T IT FX
T GIAT FEAT AT TFE AT W4T
THRT WG AW 937 A1 g6 aEd
T R IR TFIT 1 AT G FT A
grt fr go #g7 fF ome (@ A Twey
AT N AT Y
#fga 5 araum ® | 98 I FaEH
2 fF Trede #9319 FFT AT § TEET
ITH! @7 AR & | T AE § AT qgi
7 g & 917 f 718 argdw & few
a® A fawen = e ATedw A1
A fegeaT § F1AH FIAT ITH
FTH §, TRid 379 §© 79 FEY, ) WY
Fogmaadig) § agamwarg fFgard
ATEEw 99T & @i §, § 48 A g
& agi o @ & weEw fad o €,
AT I T F7 & q17 F fors F&m,
it R A TERI AR T & W 2w
F ¥=T TG TANAR W A geafa
T g WTEN E, AW & @i A g
HIGA FT & F1 LT qeafa dav 47
IR F6 LAY W AT gTIAT A &,
STt 2T @ €, 79 ¥ s aew fan
A, IARY AT F_fgaqT A, T T &1
T |

=q ga & uF Fefegys qrfedt sem
qr firar T § 1 99 TR & qaEa
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[t s =]
U FAE aAET T SIS Gae |
I FIA F T Fgr v 5 A A |
srnfe @ifa 2rit saE awae 0
R IR G FTGATE
““(i) to rcgulatc industrial development;
(ii) to canalisc resources according to
plan priorities and targets ;

(iii) to avoid monopoly and concentra-
tion of wealth ;

«iv) to encourage ncw entrcprencurs ;
(v) to distributc industrial development
in diffcrent regions ; and
‘(vi) to foster technology and economic
improvements.”

qg AT HqeT 9T AT I F&T FT ATA
A & fod srgde uF Zfam AT &
I 97 | T e ¥ v A e
frrerar & & T3 gfae #1 s &7
& IR § HIE A&7 9oy A2 T @
ag @&y qufea & 13 € afew ==
T § fada Fm g g Aa@ A
TG FY NETEA A6 & 7 HE=T
Y QT AT §, T FASIH AT AeF 1
QT 1T § AT 7 &Y SFfAd AT uFT-
A gyaEde gam &1 F T S
st § 5 s gemd i &, W
Iq% qg ¥ fafqaw I foe @Y, =2
foqie &Y, o <t woee gy & f gare
g A ANoeraE WfT g SEH ew
TATETE Y a7 TE A €, g F
A Y 7 93 €, 7 TR ganars
N a9 F 7 Fo W-fw afamr
St § IR g 97 Feor L T
2

ag ¥|i g ! FA UF @wATAd
T | g fF AreEw A e e
&7 3G T foig F7A7 Tifgd | dfeade
F qrg THfAhe A1 3T AT 7Y, HrEA-
waret ficafieior € am Y, 7 d s d
feag s T aTa g A A | g
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fae Ewfaser wxelzs 1 19 Fadr
21 X EFfada TRIEET T a1 A
I At faeem #1 Fur-aAr ARdw GF
T F | HIIET A FT ATS@ LA
g Foie & e man & v

**The large numbcer of the Birla propo-
sals and the amount of investment contem-
plated therein arc diffused over the entire
industrial structurc. Except basic stcel and
power generation, almost ¢very kind of
industrial product capable of dcmestic
manufacture is covered in the Birla
prospective plan. There is evidence of
intcrest in new and rapidly growing indus-
tries, particularly aluminium, electrical
goods, chemicals, cement, man-made
fibre and varn, heavy cngincering, alloy
stecl, pig iron, tools, timber products.
news-print and  pipes  and tubes, but
traditional industrics like cotton, sugar,
vanaspati and papers are by no means
ignored.”

#T HAT $15 wIaH 21 1 fagawAt g1
a9 21 Ig* I AT SERfARA AT TS
21 [FAT & A7 98 FX AE F 3TN
T AFAT & | 7. GBI FHIE ATFEY o077
A1 98 WIE T AT AFaT &, LAaqT
HER g AT FIE SHRfAFA FFATEA &1 Al
g AT, AAT v we afEw ar
HAWIE 4T, afF1 zae g oy
T & 1 g 77 T TTHY { ST AT
%, 2 aTh g9 T £ | TW a%g F
Ffaee TRYZTZS a1 1% WEH g ar
faaat g1 SET F s AFAT | AT AT
Fxfarer wfafadt #v a@ fwd
**It is, perhaps, no accident that certain
Birla companics which appear repeatedly
among the ranks of applicants and some
of which do get approval for their propo-
sals have little to boast of in their balance
sheets and profit and loss accounts. A rough
sample check with data available in the
Company Law Board reveals that Aryavarta
Industries, Bikaner Commercial, Eastern
Equipment and Salcs, Manjushree Industrics

and Oricnt General Industries, which put
in a large number of applications for a
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wariety of products are either trading and/
or finance companics or, have very small
-assets to show against the licences issued to
them.”

IS 9 Gar WY TE 41, FwA A ar S
o 7 a1, e ar Feor @ R 3 A
TN ATEEG T FLAS T | TP F2 HTL0
gana g

oF aTq 7 Ty T & fF 07 7 a4
2 f& fod =i ad@e wim, T
av fastr o Sfw gt 7 AT A1 SR
& faer @F1 ) ATEAE [ F AW |
W fogara #1 Jwlw faar wm @y
Il # gFET § | T@F T
IRTEIW § ATIHT AT ATGAT § | &I-
IR TN fade srevew fafaes mw
TR FFAT E | TAR argaq faer
Te q e qT TEeR fade fafads
it f o gEd FEOAT &) TEwT S9-
Y& fagar Y w4y 7 MAfFH 7 709
T qIEe & FH 47 AfEA faey &Y I
FRA vHFEA AT 9 53,51,000
T #7 faer srafd gq gy F7 Fa
9,99,000 ¥IF FT T |

oF o F fawe Mg 0 0w
afde 93 e fafwde, swams &
£\ I8 T FY SFATT F FT TR
TFGIE F AT FT AT HY | TG FIIAT
T oY wrzdw faa ag aga afus w7
fa=m

o< faemagR 7 fageme # oF gw
FFAT 1 | T T AFAGET FT S
FY AFEY FTeA FT SF7 A8 faed @ran
Jfew faza Y Fvady 1 e T

oF fraeT FT g ) awi O
“FEA faT aTEdE & o A1 AN
wify T & | 39 9% w5
FRR 99 qH &, T/ W@ Y a1
E Ll
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uF qfses % afve &, fega
fafeamey fafaee | % 9w
TS A 1S 911 AfET Iaw! oE-
du #1 Toa 8 & 7 AT 4O
#fawew Nfs fagar 31 €, g+ fa=r
Tt | T AT F AV Y aga @) fas
AT | & AfeT qHaTE & ST F
IR AL AFATE |

gt aF fagar #9va F a9 FRA
FAGIRET FT TFaT £, FRA Fal-
T FT §Fa+9 g, ITHT H&qT 115 § |
AT &, T SF 1 A TaF= o (9 raT
2 §fgs & §9T 399 AF TN AT
A F AT TR 14 At 1 & fet
F7H & TADH 239 1, UFATRT §IL T
4T T EFT FT, VA THFAT -
AW FY IATE AL AT AT G |

S Q8T 9T g%aT & fF qar #41 gar
8 #¥ F3aT 21 a7 zafAw g & fF
T T AHIL AT A § A o fEmaw
I E AT T IUNNAT R
AVET A9 IS T T E | UF QY FTO
A THATE |

U ag N g g dn T
AT A ST ATEY TAT ALY G AMfed
4, FFwdET 3 37 Ffaw Ay 997 F
AR IATAT T ATEA HT Ko A ow
W T Tt Wi S & sfafafa
a4 g & gfafafa @ F#T =T
THTE T & AT AT TA g |

Hfew wa @ gz AT 7 & AT
T IR 17 3fff & 7 1A & AEdw
FY Y F2X § ZWTT 99 FIEATaw § 7
A E FE I AT T
¥ A €1 e & 9w A, -
A & Wegw a7 7 OF 0F dar 197 F7
67 & T FEETaT § X A 3500
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F9YT TAT ET 2 | oG A A 3500
FOT o1 & §F F mEaE
3 IANEfqAl F T A AR TG
FY TR FIA FT A1HG T 09 |
M YT I T TAFTEET FY TG
T 1 A A o g Ew E
IETO AwE F qrd TR Ay
W ET qHAT §, AT FT AT
ST FAT g | SferA Ffrardy Freor
TATA T SqAT4T T a9 9F @Y & T
21 3500 FUT ¥YAT TH qF1 § ST
FT 9T § R I EF E I O aveg A
2 72 qfear< & SaFT dfuF g, A
TAFT FoAT | IAF TG I qF T
FF T a9 qF FALIA ATH T 0
AT FESW ATH o4 I 7 AT T
Mo g A fawifowr #1 § 5 =7 =1
| 3 gefafaat #1 41 Fa94 48 FT
QAT & FTHY I JAT FT g AL W
Y 9T 9F IF T AW Y @A a9 qTH
HATEEY WOTAT FET o1 oy g AW
7 grfa 1 FE9F0 gom | gafag
2o g1 A fawrfen 1 2 &F J1 #1
TTgH T fRar o AifE & A wrEA-
fomer fefam sa% o € SAEr
fequrae 9T & TFT IAY BT AT TN
R T AT @ TEAfEN aF F,
TCEE a9 FL A7 39 fggw ¥ q@
T AT AE < |

I K & UF 19 1% FAT AR
g | JHE ¥ AqT WA qE ¥ qT|EA
97 9T T TGAR A AW T L
T AT | ag AT F AT FEd ¢ |
g FeY € 5 gF A oo wfed, @
g a1 TegAre wfed | FEY AR A€
a7l a% #g ¢ fF N N NS g™
F gy el §, A fadwl & awft awy
g iArgh 43w & e e,
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[y T TN FET A1fEF | F I
ST ATEa g R O #f e
ST gET g AT & 1 T /T AT TF
oo, gt 9T IUE e FY G TG
fear, st Ffaw & & W& T, Tefas
TRt F1 fresT g @ r @7 5| FIRT
gt ¥ w7 AT A9 aF fagmi
¥ ay a § 9 fergew § A
Y £ 1 qET § T J WO FT
I AT & RnfE fawa w1 QEar
o AR 3w A faRw & g frEv
TEHAT G | 3L THT AT AT qE -
e T, fagameae & afas grm

SHRI P. VISWAMBHARAN (Trivan-
drum) : Dr Haeari has donc a great ser-
vice to this country by bringing out these
two brilliant reports. But 1 think that this
Government is deliberately delaying deci-
sions and directions on these reports beca-
usc they want to sec that usefulness of the
recommendations is defcated. According to
me, there is no nced to appoint new com-
mittees to go into this question of licensing
and industrial policy. If it is a question of
monopoly, then it has been clearly brought
out by the Mcnopolics Inquiry Commis-
sion. Dr. Hazari has given very clear
decisions and recommcndations. I repeat
that a new committee has been appointed
deliberately to delay action on the recom-
mendations of Dr. Hazari.

The Thacker Committec was appointed
six months ago and at that time it was.
sugg:sted that that committee should submit
its report within six months. But that
period of six months has elapsed. It has.
been stated here that that committee was
not cven given facilitics to work. A few
months after the appointment of that co-
mmittee, the chairman Prof. Thacker had
to write to the Minister of Industrial De-
velopment and Company Affairs that the
officers of his Ministry were not co-opera--
ting with the committee and that the com-
mittec had not becn provided with even
accommodation and staff. So, this was a
deliberate attempt to dclay decisions. It is.
common knowledge that whenever Gove-
rnment want to shelve any issue, they
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appoint a committce, and the Thacker
Committee is also cne such. I do not
understand  the necessity fcr  that
«committee.

Some of the decisions and reccmmcnda-
tions of Dr. Hazari are very clcar, and they
-demand immediate implamenteticn. 1T am
sorry that a senior Member ¢f the Con-
gress likc Shri Thirumala Rao shculd have
attributed motives to Dr. Hazari. H: said
that there was no need for Dr. Hazari to
have submittcd his interim report in a
hurry, and he said that within a fow wedks
after the appointment of the Hazari Ccm-
mittce he had submitted the interim report.
“That is not correct. 1t was after the cxpiry
of six months, after the full term of the
committee had expired that Dr. Hazari had
submitted his interim report. He could
not submit his final report because he was
not provided with all the facilities and the
‘Ministry and the industrialists werc not
sufficiently co-operative, and, therefore, he
submitted his interim report. After six
months of appointment, he had submitted
his interim report because that interim re-
port was called for and some urgent action
was called for on the basis of that report.

16.18 Hrs.

[MR. DEPUTY-SPEAKER in the Chair.}

I would now refer to onc such impor-
tant action recquired. Hz had recommended
in his interim rcport that all unimplemented
Jlicences issucd before December 31, 1964

should be revoked. Fiftcen months
had passed, and 1 would ask the
Minister what action has been taken

on this reccommendation. Similarly, he has
recommended that steps should also be
taken to revoke the unimplimented CGC
approvals and licences if thc applicants
had failed to make an adequate rate of
progress. Should there be any new com-
mmittee to go into this question. These things
should have been inquired into, and these
recommendations should have been implc-
mented by the Ministry itself without
referring the matter to any other com-
mittee.

So my point is that appointment of a new
.committec or commission is only delaying
tactics, nothing more. What will happen
to the Thacker Committee report is also
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anybody’s guess; We all know what has
happened to the Monopolies Commission
report, the Mahalanobis Committee report,
the Swaminathan Committee report, the
Vivian Bose report and lately the Hazari
Report. So one need not be much hopeful
of these new committees.

My suggestion is that if at all a new com-
mittee is to function, it should be to fix
responsibility, not to go into matters already
gone into by Dr. Hazari. On the one side,
it was said that the big business houses were
at fault in securing licences by all foul
means. Somebody added the bureaucrats
to that category. But 1 charge these Minis-
ters with the same offence. They are the
main culprits in this whole muddle. This
Ministers-bureaucracy-big houses axis has
fostered monopolistic tendencies in this
country. There is no use excluding Minis-
ters from this axis ; there is no use Jeaving
out the bureaucrats from this. All these
three should be taken as a combination and
dcalt with accordingly. If a commission
is appointed for that, 1 would welcome it.
It should be a statutory commission under
the Commissions of Inquiry Act which
should go into the question of fixing respon-
sibility of the Ministers concerned, the
officers concerned and the business houses
concerned.

1 do not have any illusions that this
Government will appoint such a com-
mission or will implement the Hazari or
any other report of any such commission
because all thesc recommendations go against
them.

Much has been said about Birlas. 1 do
not discriminate between Birlas and other
business houses. I take all of them together.
1 do not think Dr. Hazari has cxcluded
any of the big business houses from his
report.

SHRI S. KANDAPPAN : He has given
an example.

SHRI P. VISWAMBHARAN: Not
cxactly example. From the information
available, he found that Birlas werc com-
paratively more guilty than some other
houses. It is up to the Government to
prove whether thc other business houses
are also guilty. But I do not think this
Government will probe further into this
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matter because the Congress Party’s main
source of income is big business house dona-
tions. There is no use hiding that fact.

Some heat was generated a little while
ago when Shri Umanath made some state-
ment. I should like to bring to the notice
of the House some more recent figures.
1 do not go to the Gandhian days. During
1961-64, the total declared donations to
political parties by business concerns was
Rs. 115 lakhs, out of which Rs. 98.13 lakhs
went to the Congress Party and Rs. 1569
Jakhs to the Swatantra Party. According to
the Minister in charge himself as disclosed
in the account year 1966, the Congress got
Rs. 15.89 lakhs from companies. The Swa-
tantra Party got Rs. 4 -43 lakhs. These are
the figures given out by the Minister of
Industrial Development. These figures are
collected from the accounts of the com-
panies. There are other large donations
which are not declared. I know that Rs.
10 lakhs which was mentioned by Mr.
Umanath is outside these figures becausc
that was not given by a particular company
but by a combination of manufacturcrs.
These figures show why this Government
hesitates to take any action against defaulting
businessmen and why the Swatantra Party
also comes to their rescuc. 1 do not waste my
time urging on this Government to usher in
the era of socialism and all that ; we have
no illusions about this Government. But I
should point out that it is this Govern-
ment that has appointed this Commission
and it has submitted its report and it is
their duty at lcast to take some decision
on that report. Even after fifteen months
of the submission of this report, when thc
House has bcen given an opportunity to
discuss that report, it is an utter disrespect
shown to this Housc to say that a
decision is still to bc taken. Much has
been said about the credit-worthness and
technical know-how of the Birlas. My
friend who had spoken just beforc me
has quoted from Hazari’s report about their
credit-worthiness and all that. But I should
like to bring to thc attention of thc House
a statement made by no less a person than
Shri Nijalingappa, thec President of the
Indian National Congress and Chief Minis-
ter of Mysore, My learned friend here who
spoke on behalf of the Swatantra Party
said that it was the Birlas who started
the automobile industry in this country.
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If they did so, I charge that it is these same
Birlas who stand in the way of the deve-
lopment of the car industry and who stand
in the way reducing the price of cars in
this country. As we all know, Mr.
Nijalingappa has been trying for the last
several years to get a small car factory
established in Mysore and this is what
appears in a newspaper :

“*Mr Nijalingappa said that he was.
trying his level best to get a licence from.
the Centre for this small car project.
Once clearance was received it would
not take long to manufacture it. Asked:
if his project was being bogged down by
somc capitalist at the Centre, he hesi-
tated and then remarked : ‘possible ;
it is for you to judge'.”

This is the statement of the President of the
Indian National Congress and still I am sorry
to point out that friends on that side are
coming forward with praiscs for the glo-
rious services rendered by Birlas. The indus-
trial philosophy and the outlook of this
Government has to be changed.

Now, the industrial philosophy of this
Government seems to be, strengthen mono-
polies, produce less, maintain high costs
and retain the benefits of modern science
and technology for the privileged few. This
philosophy has go to bc changed to in-
crease production, reduce costs, and bring
down the prices to the reach of the com-
mon man. This should be the objective
of any government.

1 now come to another point which has
not been touched by anybody here, that is,
the regional imbalance in industrial deve-
lopment. Dr. Hazari was asked to go into
that question also and he has made some
revealing observations. He says :

“the bulk of approved investments
during 1959-1966 were in Maharashtra,
West Bengal, Madras, UP, Bihar, MP,
Andhra Pradesh and Gujarat in that
order, with Maharashtra a way up on the
top. Curiously enough, the share of
Maharashtra, West Bengal and Gujarat
in the number of approvals was much
larger than the amount of investment.”

Then he says :

“About 46 per cent of the approved
investment in 1959-1966 was in the
three top States, Maharashtra, West
Bengal and Madras.”
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Again, he proceeds to state that “the
approved investment for new undertakings
in West Bengal during 1959-1966 was Rs.
100 crores only against Rs. 171 crores in
Mabharashtra”™ and so on.

MR. DEPUTY-SPEAKER : You
should conclude now.

SHRI P. VISWAMBHARAN : 1 shall
conclude in a couple of minutes. My
point is that somc States do not find a place
in the industrial map of India. Somebody
was boasting that this country finds a place
in the industrial map of the world. But in
this country certain States and certain areas
do not find a place in the industrial map.
Take the case of Assam, for example.
I have got all the tables with me. Now-
where does Assam find a place in the
industrial map of India.

SHRI HIMATSINGKA (Godda) : There
are a number of industrics in Assam.

SHRI P. VISWAMBHARAN : Permit
me to quote some figures according to Prof.
Hazari.

SHRI HIMATSINGKA : Prof. Hazari
may not have seen it.

SHRI A. S. SAIGAL (Bilaspur) : Most
probably Prof. Hazari has not visited Assam,

SHRI P. VISWAMBHARAN : It is not
we who appointed Prof. Hazari. It is this
Government who have appointed him and
it is this Governmecnt who have supplied
information to him. Not we. If we take
the approvals of licenses during the period
1959-66 State-wisc, the percentage for
Assam is 0-82, and the investment percent-
age is 1.27. For Kerala, it is 2.17 and
226, while the percentage for Maharashtra
is 31-90 and 2146 respectively. Well,
Assam’s case has been challenged, and so
1 leave it to the Assam people. But I have
the authority to say about Kerala ; I come
from the State of Kerala which has been
completely neglected during the last 16 to 17
years of planned development. Out of the
total industrial investment of Rs. 2,500
crores in the public sector, the total invest-
ment in Kerala State is a meagre sum of
Rs. 25 crores, which is just one per cent.
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And still you approach us to promote na-
tional integrity and all that. Of course we
are doing that. But that is the position.
My point is that the monopoly should end.
The monopoly enjoyed by invdividuals and.
business-houses should end and, at the same.
time, this regional monopoly should alsa.
end.
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MR. DEPUTY-SPEAKER : Shrimati-
Tarkeshwari Sinha. Just 10 minutes. L
would like to appeal again that if you
confine your remarks to 10 minutes each,
1 can accommodate some¢ more Members.

SHRI K. N. TIWARY !(Bettiah) : But
you are giving 10 minutes to some, 15
minutes to some others and so on.

MR. DEPUTY-SPEAKER : That is
p_any-timc. 1 have explained it sevecral
times. There is no use compliaining.

vt R g (Iw)
INEAR AL, FF & 7 oo qv aww
AR AT IS FRT AT IH R 1,
# I Al FT FETT A AR | 9T
=T T FFAT A g oft gy
FT @1 TTRT § B T HT qTHA A0
FT9g q1 95T LY & | FE AW A IAHY
zig oY 41 &, F ot T T § fF S=EiT
Fo 3% e feard # e g 7w 20
gt Y T, 1 5 79t ¥ G & F4T
2o ¢ 3T T g & i fasre
g1 | Wl 9% 3® X F IGA
feanar € 3T AN ¥ femd &
Fifaw A &1 9T F 7 Iw I &

"t B W@ g TR F g

@ dY gF H9A & AF F FAAIT
F7 faar 1 3@ fRae 7 39 a9 Fv gaveny
¥ 7 ¥ f5 &% WAdt 7 @ q@ A
fasraa ag1 &, 9 3 SAUfaEt & g
QAT AAT §, IIX FAST W gAT &
s o faw, gy fav qfes ag &
ST & fF S o framra & Corporate
Scctor foa® ST a8 Fa7 & fF Zrer
sz wifeq & 7 St zaeT @ sk
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[fraeht e fame)
fasrr firart e fare e anfew o
7g = & o Fwafrar § e aga
7S G o fas g @ AR aga sar
Tradfea i gy | Armfe
T AT T F qRX A IR F7 F A
fFm g g ag aga s=or gan g A
I AW X T AT AT GIT AT § I
T A A g1 W FY € AT
“FRTGAT | TR & gy e §
<ft fae & AR A 71, & IqH! 9@
e g, AT T, & g s
& gt § wiifn gy fode o &
5.

) (a) “The recent general slack in invest-

ment or pessimism in expectations
has not affected Birlas.”

(b) When the other groups of industria-
lists were shy in active during the
period, the Birla group ventured into
new lines of manufacture.

4c) “Among business groups, Birla
appears to have reduced its import
component substantially”.  While
the average proportion of import

: Industrial and
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component out of total investment
of all private sector industries, in-
cluding Birla combpanies, for the
period 1964 June to 1966 was 63 %,
the average of Birla companies

only was 56%.

o FeA WEISH, AfwwHA qg &Y AT
2 fF g0 fee o A & 9 gEE
o & w1 @ A fE 7w
Foié ax ag® #1 S gig R anfee
Y ag 7 FF 989 g UF T fawer
anfew @t | farge™ FT AT FT F0
AT FCAT LT A AT FTHFT A F
fag, WA F1 ¥ FE F fam,
FIARWA AT Icq F FH FH & fomy
Fu% X F AT T A1 =80 4T |
Fai IRW a8 a9 A YFAETG i fr
< o afdferfa 8, fomar anfas
T emAfeaa § IHR AL & @ g,
Y TEET AY 71 AR 1 TF ATE QX
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e & iF 7t &1 v & gt A< wE
& & 7z 7t g wifgw av 1 @ g
fow a1 wfeww 21 et & i e ate-ar
TreT Ffeqar X 1 &5 oF & av g
&1 g fegell & oF @ srE AT
s & fergfr 1 sy arg, ooy st
wew 1 | favoy qrerw #37 §, aww dar
T oHET F a7 A &7 &
Y gy wew 7 st e § famfa
T &9 g F7 foar @1 g fau
73 wfvww & 5 29 F19-a1 T afe-
AT FT | THE AT 7 W qg e
FEAT 9EA & fr TAA w1 v A9
oA fAt A AT & aTE, W AER
ferey ST 23 1 A & o G g i 7
st gt aTea F AT 6t ;v ?
FIT WIEH F1 TATAT Tl T fE
qYFTY A G2 T A9 F1 A5 fr
ZTR ZAA A AT FE T g G
21 oY @ fF o= 7 27 Oeaiew e
ST & T T F1E % A1 TW ALY T
AN RIS A RARGE L (4015
U S U Sl o I B
f@Th F0 WY ITIT E | AT TgT AT
Y AT g% A1 gW T Area § i G
¥ il gE 7w aw g
R 99 9 faredr o @ 9 39
T T TGS TET IR | T FHAA
S g & aTHT A B A 3 gar & SE
Hiey I T § 1 AT A I qE &
aTer )T gAT #i ! 1951 F g fa«
a g sefEad [eme gRe o
1952 § g & &7 fear a1 1952
F qIX AT FAEY 1966 F FATE T |
I aut & a% @HEATIT qET W OF
FHEY qATE L 3 AT I AA FA &
foa | @anfiTa e & faw wE F
IR O F F F fog ¥ v sEd
g FOrk ATH AN g i fergwa
awT § wEt ¥t QX I orei B
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TH a%g ¥ a| g § | et g
T 919 1 gAY ArgE 1 Fod s
ER A A A 5 aR FE T
& JTEVE, ATIE AT T7H IIW F -
w7 Gar gom W PV F qg A ATy
FZAT AT g FF AT FEe A
R #1917 3G, ST Ae-sw-fedwe
IaH fear T , 39 0F a7 T FAqr
B—H I AV Al BN FAN T =
gAY g, FE IR IT TN FY AT
§ gy §—3gi T fa—

“He pointed out in his minute of dissent
that sincc the economic decisions of the
Government are taken in response to the
attitude of the person engaged in economic
Aactivities, these decisions are necessarily in-
fluenced by these people.”

qaTe ag & F anfaw e daer &4
AT, TR qEY TOF g GEAT AE) T,
T I et Y 21 Fram, s s Ay
g 3F7 gw frer s Sy &, A
0 gAY feieTa 1 @8 a 0% ¥ gfq-
aifE qE FGr | AF F—I9 fawww
F1 et Qf9d, zier B A Qv
et a0 &1 A HfT, &F o T
qTAT &, HWifH AT AT Feavead
T 359 FY AT 9fCHATAT &, T AT AT
21 AR oA e 8, Fee
I Fo9 FAT AT 2 | HANET A
qw FA & fad o7 gt 7 Wt FHA
T ge &, FAET § WY T a0 ga
—TA T8 W F qarfas FE g
I UF AN FT IeEA F7 @ E, AV
Fq% fAd ag I &Y 9 @ 6 ag gadi
1 oY UF TS § 21 FA A fAd 2
2q fa% I TF FRALIAT ATE AT FT
AT &, TITA ALY § Iq4T frewy 7Y
faerm, frewd gad fawdem v feasr
BR IefAa ® o A @ik
frasrry fe R Tig | o axel
A BN Y 919 F+EY e & R
MI1LSS/68--8
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F 1 g, T I AT AF
FT T 92 4T, 7 Forg a9 oy warer
H Y, A& Iy ——OF T Ay
feam, A 38% AT ATaET gATN Fh-
T & ATERT I 2§, J9d A
ST FE AP Y AW Jaw fad
T @ F TOT §, T av il &
A q T I § ) AT gE 99
A F TX T @A §, gt ¥
area faear § s 3ot & fawe
2T 2 | 1 O g% IfeeT o
@ A, fe ard $9fad & argdiw oF
# #ifag 73 fa¥ v gl angde
& fzd, o &€ 9 faar v ow
F1 ATz fear 9 G &, g ATeAw
T | & o = g o
FeFTe F7 fraer w®r & o) fRaAr s
TS AT F1 @/r g, foww o
AT T § | Far A s A
FZT—ATTH O] a1 fame fame o< gfa-
qT7 E, AT I TAFTY FT T 9,
ATTT SIAHI FT TEY AT |

IUAT AEIRY, § AT A AL
3f, ferh g & o et g o gamdy
FAA F—3qd fqmr A T=if v,
Zrer Y ==t & a1 7 Y, wifeaaw &
=1 21 a1 T H—a7 39 fFerd g
g fomr avg & gem &, o1 oo

fFrazydm g g aw

fora ST

AT G A AT FN—ZTeT B TAT-
Fww ok gf g—wfeameae & fad
—200 FAT  TIT FT TR a9 |
IR AT T AT & @ 5 & &t
T &9 FT AT & 4T 300 FAE 794
FT I &, A T9Y a1 FRGIAT 7 -
T ATH AT FY FYE T AR ALY
faeeft | a7 @ ToEEge AR §
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&1 aEaT § | TUEEY AR A1 i &Y
FUT TF A A 9%, TR fegEw
@ T TARET [T §—qF T
U 74T, A 9 FF 347 {6 qg &
i g a1 AT fret s &1 e &,
QA | &/ FAT TE ¥ SR ALY
R, TEA T ATH AT qT HAI-
ot A W, T TR A S
gt 8 o g ek fF oo A
THTEE Fg FAT & | AV ATIHT A AT
faer §, SOW M B W AW FA TR
g AT@HET FT F W a0 FT AET
Ffed fr it ot B T FUE O
Iy & ST gE Ay afed
T AT FA AT HIETHTT Y I &
§ @ fgd fF s Fhataeg T &1
FTH HTTHY GEL F T AT EFI, FI F 091
Hezq AT G TG TAEAT | T §
aeY aga @ FHIAT §, TAA HRTHT
FrY §, IAT Ao fFar o @ fF
40-50 a1 60 Sfawd &Z FT A7
AT FT AU FT F(E FLFL | A FH
TqZ FTA FT IAH! ATTHTC G Q |

#, I WEIGH, Ag FEAT ATed!
oAY, IR ATIHT ATHE AAGIAT FT FH
FTAT § Ay worgx At e #5
TR Ao, TET F ANEL Fi,
g TR 9T ag T §, 100 TRE Ne-

T A R IR A g T

gét,ugmg,immﬁﬂﬁiﬁ
faar | T TSR, FAT @A A
o) Ft WA T At F g §
¥ @ o, AT AEY T AIfEd | oY &
19 & aTed & | N9 F7 T g % 50
ST & SATET T ATTHT SqA AGH AT
#, o gER IGE A I | AT FE
Tty & ag 100 T fawaad
F w &, AT I Ffed F 60-70
AT 50—40 SRATT ATA AL FT 6T

MARCH 7, 1968

Licensing Policy Reports 2308
(M.)

Iq e FY TrAdiE #L, AW
FX | AT T g 99 A FW &)
IR ATIHY T S & &Y T&T AT
mfwar gaar 2 &) Q= it
AT FT IIET-TH g1 ST 08N §
AT TEY Y ITHT SYATT AGY &Y aHav ¢
AT qITE ALY &Y T, ATIHT G-
7 J F AT T |

JUTEART HETET, § UF & W AIHT
AT ATRAY § | FEEE A § ar
IAFT SUTRT qATCAF TGl g, AfwA I8
S g anfRes €, S8 dReE €
g W AT Mee-feww g, @g Sy
TRIHIT HET &, 98G I H WA &
& a9 FH N T § 1T AR GaT oY
TG TAqT—AT EAT , FH-A-FH I9
H7-wved F1  fewra-feare AfeT
frew 15-20 auf & 2w J&q §, IR
T T WY E-—IFA TR 7
fafew sFR & grFm F IR F A T
A—aEY 3 9T W AW T 3—
FWHINAF fev QT & gFFHI S AU,
T IS Y 95 &, WY ATAR & A1 |

# T 9 qEAT dgw &
T AT FEAT AMEAT —AE qA § T
A AR €| FEEA HEd—

fez za= e Y A,
fora TR F W § |
SHRI HUMAYUN KABIR (Basirhat) :

Mr. Deputy-Speaker, Sir, after the remarks
of the hon. Minister the discussion on this
report has become largely academic and
that is one reason why I wanted to inter-
vene. He has himself said that the decision
is to be taken only when two other com-
mittees have completed their studies and

after that the Government will let us know
their views.

In this debate in the House, a certain
amount of heat has been introduced which
was probably unnecessary. There are cer-
tain firms in this country about which lots
of things can be said. Wherever there have



2309

been large industrial combines, occasionally
there have been lapses also. Lapses should
be .condemned but we should not have any
witchtunt. This also we should remember.
So far as the Birla house is concerned, I
think we should remember two things. Be-
fore independence they had identified them-
selves with the national struggle and after
independence they have taken the Indian
mercantile flag, the Indian commercial
flag, out to overseas countries. 1 have heard
in Nigeria, Ethiopia, even in Scotland and
Canada, praise for the efficiency and entre-
preneurship of this house. But that is not
the issue today.

The issue is : How are we going to control
the concentration of wealth and check the
tendency to monopoly of which, undoubtedly
signs have been known ? Therefore I am
afraid that Government cannot escape its
responsibility.

16.48 Hrs.

[MR. SPEAKER in the Chair]

When the entire licensing policy was in
the hands of the Government and not a leaf
could fall from a tree without the Govern-
ment’s permission so far as industry and
commerce in this country are concerned, it
does not lic with the Government to blame
anybody else. If there is any concentration
of wealth, it does not lic with the Govern-
ment to charge anyone else with responsibi-
lity for this kind of monopolistic tendency.

I think, it is duc primarily to defective
planning. In the Hazari Report there are
two observations to which I would like to
draw the attention of this House. In one
place Dr. Hazari has said :—

“Market mechanism has far greater
import than administrative fiats.”

This is a fact which we cannot ignore.
When certain economic forces are operative,
they have to be recognised and the policy of
the country has to be so shaped that recog-
nising those forces we give it a turn so that
the common man may benefit and there is
no monopoly and concentration of econo-
mic wealth. I am afraid, Government has
not moved in that direction.

1t is true that the Hazari Report has also

suggested that there should be a certain list
of priorities. On this matter I think there
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is room for far more careful thinking, If
we define those areas in industry which
from the nature of the case must be large
scale units and if we define that these units
will be of a particular character, the danger
of monopoly and concentration of wealth
can be very largely overcome. As far as I
can judge, there are certain industries which
must, from the nature of the case, for exam-
ple, production of power in any form—whe-
ther it is atomic power or electricity thermal
or hydro electric—be large concerns. Simi-
larly, metallurgy, whether it is iron and
steel or aluminium, must be a large concern.
Petrochemicals, whether it is refineries or
fertilisers, must also be large concerns.
Electronics must also be large concerns.
Transport also must be large concerns.
Banking also, which is the basis on which the
whole industrial development takes place,
must be in large concerns. These are six
areas where from the nature of the case the
unit has to be large.

If it is decided that these industries shall
be in the public sector, one of the major ins-
truments through which monopoly is esta-
blished, through which concentration of
wealth and control of economic life take
place, will be removed. But then we have to
change, simultaneously, the conception . of
what is a public concern, what is the public
sector. 1 think, here, the Government will
have to change its attitude. The public
sector need not mean' hundred per cent
ownership by the State. In fact, one of the
developments in recent years has been the
radical change in the industrial outlook
throughout the world. Ownership and
control have been separated and, not oaly
ownership and control, even control and
management have been separated. There-
fore, if we follow on the lines of development
in the other industrially developed countries
of the world, we can here also determine
that the major industries which provide
in a sense the basic structure of all the
industrial and economic development shall
be in the public sector,—that the Govern-
ment has a majority share, perhaps, 51 per
cent share and 49 per cent sharc may be
thrown open to the public. Similarly, in
the management also, in the Directorate, it
should not be a bureaucratic set-up alone.
Today, whenever there is any talk of nation-
alisation, one is apt to shudder because
nationalisation means bureaucratisation,
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In the existing conditions in India, this kind
of bureaucratisation, instcad of advancing
economic interests of the country, instcad
of destroying monopoly, may create a great-
er danger of concentration of economic
and political power in the same hands.
Therefore, we shall have to change the con-
ception of public enterprises. Anything in
which the Government or other public bodi-
es has 51 per cent share will be a public
concern and the 49 per cent share will be
distributed among the general public. In
the Directorate also, in the management
also, there should be this reflection so that
the Government does not depend only upon
its officers. I havé nothing against officers;
some of them are very good. But at the
same time, by their very training, by their
very attitude and outlook, they are not
always the best business entrepreneurs. An
industry must take risks; an industry must
g0 into new fields whereas a burcaucrat,
by the nature of the case, plays safe. For
this reason, if we change the character of
the Directorate in the public sector, that will
solve a number of problems.

There is a great deal of fear of nationalisa-
tion of banks among businessmen. If banks
are nationalised under this formula with
51 per cent of the shares owned by the Statc
and 49 per cent of the shares given to the
public and in the share of the administration
also, in the management and control also,
there is a proportionate voice of the
Government, but not an exclusive voice of
the Government, then in that case, we avoid
the dangers of nationalisation and, at the
same time also avoid the risks of concentra-
tion of capital or of monopoly production
or of monopoly distribution which have
bscome a danger in this country.

Along with this changes, I would like to
m1ike another point. In these great indus-
trial complexcs which may be built up
by Governmsnt, not built up by Govern-
mant alone but built up with Government
assistance, through Government initiativc,
with a major share owned by the State, in
these concerns, there must also be compcti-
tion. The idea of having only one unit for
one industry in the country has proved to
bs a costly mistake. Wherever there is
monopoly, there is loss of efficiency;
wherever there is monopoly, there
is a danger on and this danger docs
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not become less if instead in some private
individuals, you place some public official
there. The risk is always there. There-
fore, from that point of view, if we have
public enterpriscs of this type in the major
sectors of the industry which compete with
one another there will be no questionof con-
trol by any individual or by any family or by
private hands. At the same time, we pro-
vide for both efficiency and national welfare.
We have the advantages of national plan-
ning, we have the advantages of public
ownership and control and we avoid the risk
of monopoly.

If on these lines 4 move is made, I am
sure, we can to a great cxtent, avoid this
danger of momopoly development of any
type.

The Hazari Report has, again, made a
very interesting suggestion about planning.
That there may be two types of planning,
compulsive targets and indicative targets.
If that is combined with the other sugges-
tion made by Dr. Hazari that in the case of
a large number of industries—I would place
a very large section of the entire industrial
output of the country into that sector, what
may be called the consumer industries—if
for them the whole process of licensing
is abolished, I think, it would be a great step
forward. This would offer chances to the
small man, to the middic-man and to new
cntrepreneurs. Today, the position is that
the more regulations you have, the morc
agencies you have, the morc persons in
control you have, the more you play into
the hands of the big houscs. What happens
is that whenever one makes an application, -
that application has to be followed up.
Hundreds of forms arc to be filled up in
which information of all kinds is asked.
A lot of this information is unnecessary.
1 have seen somc of these forms myself and
in some cases I have tried to cut out some of
the unnecessary information. All kinds of
useless information is accumulated. A big
business house with its resources, with its
contacts, with its connections throughout
the country can very often satisfy thosc
conditions whercas the new cntreprencur
cannot. One of the spcakers suggested—I
forget who it was—that one of the means of
developing the economy, diversifying the
economy and broadening the base of our
economic structure is to allow young engin-
cers, young technocrats, to come forward.
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But how can a young engineer come for-
ward, how can a young technocrat come
forward, if he has to go through this jungle
of forms, the jungle of regulations, through
all these different committees?

You heard a little while ago, what has to
be donc after you get the licence. Getting
a licence itself is sometimes a painful process
and I know, months and sometimes years,
pass before the licence is issued. And that
is not the end of the story.  After the licence
has been issued, there is the Capital Goods
Committee; you have to go to the Capital
Goods Committee, you have to go from one
committee to another. A big firm—one
of the established industrial units—can find
the people who can look after all these
details, but a new entrcpreneur cannot.
Therefore, if licences are abolished so far
as a large sector of industries is concerned
you will encourage new people to come in.

The question arises where will they find
the finances, where will they find the funds?
1 have made a suggestion about modified
nationalisation of banking, as I would call
it, a kind of public control of banks without
the Government taking over the banks,
Because if the Government takes over the
banks entirely, therc are very grave risks
and it may result in a collapse of the cco-
nomy because of the improper and sometimes
injudicious use of funds. That danger will
also be therc. But wherever there is an
admixturc of public and private talent,
State may control and at the same time co-
operation of the private entreprendurs is
also taken—whoever has the skill, whoever
has the knowledge, whoever is experienced
will be given an opportunity. In that case,
these banks will finance to a large extent the
new entrepreneurs who want to come in.
The Government may even prescribe that a
certain proportion of the capital available,
the assets of any bank, will be given to such
new entrepreneurs. I think it was a year or
11 years ago, that a concept was introduced
that when loans are advanced, you should
not look at the mere material assets of the
applicants but look also at his trustworthi-
ness, look at his creditworthiness, look
at his skill and experience. If on the basis
of these factors, small advances are made,
I think, it would not only help to diversify
the economy, increase the employment in
the country, but it will also serve as a very
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effective check against the tendency to mono-
poly and concentration of capital against
which we are all fighting.

Then, Dr. Hazari has made one more
suggestion which, I think, is also deserving
of consideration, in regard to projects
of less than Rs. 1 crore. He has given this
figure, but what figurc should be there, the
Government can decide. Today upto Rs.
25 lakhs, no licence is necessary. ‘That figure
may be increased and the area may be en-
larged. On thesc lines, we could move.
Simultaneously we should strengthen the
public sector as well as the cooperative
sector and the private sector. Of course,
their co-operation is nceded. In the pecu-
liar situation in which we are placed in India
today, the major task, I think, for the coun-
try’s economy is to find employment on as
large a scale as possible. In order to find
employment, I think, we have to shift the
emphasis to some extent. For a little while,
a larger proportion of the national resources
should be diverted to consumer industries,
medium, small-scale and cottage industries.
We have the classic example of Bokaro. We
could have increased the steel and ircn capa-
city of the country, which is sought to te
provided by Bokaro, by investing about
Rs. 500 crores if wc hag developed and
expanded the existing units at Rourkela,
Bhilai and Durgapur. Instead of that, we
go in for a new plant and we spend over
Rs. 1000 crores for producing the same
amount of steel. In the economic situation
in which we arc placed in India today,
we cannot afford this luxury of tying Rs. 5C0
crores for some five to seven years in the
hope that later on steel and iron may be
required. Therefore, the emphasis should
be somewhat shifted and we should remem-
ber the three or four major points which I
will recapitulate now. We should earmark
six or scven major industries like transport,
power, banking, metallurgy, petro-chemi-
cals, heavy engineering, electronics, etc.—
the list may be examincd carcfully erd ex-
panded if necessary—in which the public
sector must play a decisive role. Foreign
collaboration should be allowed only in
those sectors. No foreign collaboration
should be allowed in any sector outside this
list of priorities.

17 Hrs.
Secondly, we should cncourage the banks
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to give advances to new entrepreneurs and
especially encourage technocrats to come
into the field so that they may start medium
small and cottage industries on their own and
develop them. We very often think that
cottage industry is not something worthy
of being looked at. But we should not for-
get that a large part of the total industrial
effort of Switzerland goes into cottage indus-
tries, and a very large part of the industrial
wealth and output of Japan is derived from
cottage industries. They have diversified
their output greatly. If we combine these
things, I think that not only can we prevent
the concentration of capital, not only
can we check monopoly but simultaneously
we can offer employment to millions of our
young men and women who are today with-
out any hope and because they are without
any hope there is a sense of despair and frus-
tration in the country. If we can lift that
atmosphere of despair, it will be the greatest
service that this Parliament can do; if this
Parliament can indicate this to Government,
then it will be the greatest service that Parlia-
ment can render to this country.

DR. MELKOTE (Hydevabad) : This
morning, we have spent a good bit of
time, may I say we have wasted a good bit
of time, in trying to bring down Mr. Birla
on the floor of this House. Birla is not
under discussion at present. What is under
discussion is the Government policy and the
principles enunciated by Government and
how they have been implemented.

If we consider the Hazari report in detail
we shall find that he has mentioned some of
these companies just to bring to our notice
how decisions can be taken on certain
matters, but incidentally possibly the con-
cerns of Birla and also several other compa-
nies have been mentioned. By referring to
these firms and mentioning them in his
report, I feel that Dr. Hazari has done a lot
of injustice to one particular firm. 1 belong
to the INTUC, and as such we dislike the
Birlas the most. And yet we have got to
look at these things in an objective manner.

We are here discussing this report be-
cause certain basic questions are involved.
I have been here in this House since 1957,
and I know that this question of monopoly
and concentration of power has been com-
ing up before us for discussion on various
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occasions. ‘1 remember that I was one of
the Members on the Committee on Wealth
Tax. At that time, a point was made out
that concentration of power was taking
place and we should called for a report.
The then Finance Minister Shri Morarji
Desai placed ‘before us the relevant data.
The data indicated that there were at that
time about 30,000 odd firms existing in India
and they could be divided into two catego-
ries, the big industries and the medium and
small industries. The total number of big
industries was somewhere about 7,000 and
the smaller industries were to the extent of
about 23,000 or 24,000. The -capital
investment on these 7,000 big industries was
about 80 per cent while that on the 25,000
or 24,000 small industries was only 20 per
cent. Therefore, concentration of power
was taking place in the hands of a few, be-
cause those 7,000 industries wcre manipulat-
ed by about 175 industrialists. That is the
main point here for consideratic n, namcly
that there is a concentration of power tak-
ing place not merely in the Birla group but
in the Tata group and in so many other
groups. And we have to consider how we
can stop this monopoly accruing in the hands
of a few.
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The main point is that in 1962 when the
Third Plan commenced, there were demands
made in this House and on account of pres-
sure from Members, a Committee was
appointed. We have got the report before
us.

Let us now take a few facts of detail into
consideration. In 1956, when 1 happened
to be a Minister in the ex-Hyderabad State,
1 happened to meet the late Panditji and
place before him very squarely some of the
problems facing the country. We were
trying to takc lands from the landlords and
distribute them. 1 asked, what about the
big people in the cities who have got money ?
What about these big industrialists ? Then
he casually remarked—I am mentioning
what I consider to be the purport of his talk
with me—'Dr. Melkote, how many indus-
tries have you in this country ? W have
just started industrialising’. In the First
Year Plan, we had an investment of Rs.
2,200 crores. Even then, how many indus-
tries could be put up, how much capital
could b> invested in industries ? In the
Second Pian, the figure went up to Rs. 7,000
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crores out of which about Rs. 2,000 crores
Was given to private industrics. Outof that
different industrialists got some allocation
and we had a number of industries. In the
Third Plan, we had the figure of about
Rs. 10,000 crores. Even there, on the
number of industries started in the public
sector, the money invested was much more.
©Of course, in the hands of a few people,
there was concentration of economic power
and there was a monopolistic tendency com-
ing up, But who was responsible for this?
Is it the industrialists ? We function in a
‘democracy and you have got particular
rules and regulations. Within these restric-
tions, these things have come up. If in
spite of that, this has happened, who is
responsible ? 1 would ask this question
-of Government and it is they who have got
{0 answer. It is not a question for Birla
or X, Y, Z to answer.

The Hazari Report brings to the forefront
the point that Government have not acted
wiscly. But then at what stage of develop-
ment were we ? We started from scratch,
We tried to build up the economy of our
<country. If these industrialists had not
come forward—I am not referring to any
particular industry; 1 am referring to all of
them in general—if these industrialists had
not developed industries in the manner they
did, in a manner in which Government were
not capable of doing, because the burecau-
cracy was not capable of doing it at that
particular time thcy had to be trained, if
these things had not been done by the indus-
trialists, would we have been able to facc
the Chincse aggression in 1962, and later the
Pakistani aggression in 1965 in which we
acquitted ourselves very nicely 2 Would
this have happened, if these industrialists
had not helped the nation in that way ?
If it is asked, are they patriots, I say, ycs,
they are patriots. They have also gone out
of the country and established industrics.
Let us give credit to them.

But while giving credit to them, 1 would
like to point out to the Government that
there is a big lapse on their part. By not
checking them, monopolistic tendencics
have developed. Concentration of ccono-
mic power has vitiated the social structurc
that we had envisaged. It is in order to
consider this aspect that this Report has
bren bought in.

Industrial and PHALGUNA 17, 1889 (S4KA)
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So far as the Report is concerned, Dr.
Hagzari has mentioncd at scveral places that
the data he has been able to collect
are inadequate. In many places, he has
over shot the mark, and he had to come to
some conclusions. Incidentally, I do not
consider as fortunate the reference in the
report to sections of our people, as for exam-
ple, so many Gujaratis, so many Marwaris
and so many others. In the context of
national integration, this question of bring-
ing in Gujaratis, Marwaris and others rather
vitiates that concept. But even so, the as-
pect of the distribution of econcmic power
which he has touched upon has got to be
taken into consideration.

Therefore, it is now for Government to
considcr in the light of the Report how we
have tried to develop the country, how
there could be diversification, what are the
defects and deficiencies which have to be
rectificd and what revision of policy is call-
cd for. B

Dr. Hazari has made numerous suggcs-
tions which it is for us to consideration. 1
personally feel that if the Government had
comc forward with their own conclusions
after full examination of the report and
placed them before the House for our con-
sideration, we would have been in a better
position to discuss the Rcport. Having a
discussion here bcfore Government had
taken their decisions docs not secm to me to
have much meaning, because it is Govern-
ment’s policy we have to consider, What we
have to consider is W%?:thcr the present
policy is adequatc or whether it has to be
reviscd in the light of the Report. So 1
personally feel that discussion at this stage
is premature. 1If thc Cabinet Committce
or thc committec appointed under the
chairmanship of Prof. Thacker had placcd
their conclusions before us, discussion here
would have been more fruitful,

i TR nat (Enfaay) e
werey, foraw o sfqdza gree F ama &
I TAT a2 faag A 9o, fomAT
A IS ATTZATY | NqH A & qg Fgn
wrET § 6 o1 gomdy # o foe g
77 UF AT FY 1 TMo T A TAR
o awr s v &, sroe agw &
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[st TwTaATT i)
fear &, o< ag uF sy g g £
3w & fawa &, a1 fqa geinmfy £,
B a1 %, 39 a9 * fqug §F 9=y 7
TMAT A TG F IHS | 79 fod 97 oF
safar ¥ foe o w8 &

FO0 AT AT =0 ZATE X 3yuet Foire
A 7 § 98 78 ¥ S ot g Fvwd
ITey gE TAW 7 a2 IYTEqer o1
sfavaaig oY, ga¢ 97 foaer anni
TR F 9 oY = ooy ¥ Iy A
[ | qw e za O s e g
& 9 o arnlt & qur Ad fy arf ?
TgHl § ager, fFogrd S A
TSt & 98 TEY AR A 99 W &
ATHIT T JTE T IART G@T &7 T T4
JATATAT @I} | for oY it =1 73
&g fed & § I & 7O F3-A3 wTAfEA
F ATHT FT Joarg o ZATA A fFam &
o W Jg Soaw g 2 fF ag amm g
& 5 q§-a3 s=fyai & wsaq fom
forea # far, zvey « farar | @a T 3EET
AT ISTAT AT T ATH IST §FA £ |
#fe ama a2 @fad fF e #1 376
¥ oy #1% qorreL AT A oY B @ ATE-
R G1F AR BT F1AT fogm a7
ag T AW w AT frar ST
g a<g 1 a7 I segfafay
1 farger oft & FvTaT a7 a9 & 959 a1
T Fre@TET fagar S 7 A, q oE-
&7 T qEw! 3 fzan S o d@n &
I F FT T gEAT 47, A7 fAA w1
s i & fear Stran &1 39T FAT AT ¢

iy St S g FEeT q
FASTAT AT AT {, T TET A28
T F qorrely T ST AR | I
TR T WY, 7 v FoherY @ore FY STt
§ Wk 3u% g a7 fear omar 2
Tt & et Y T T A9 # W A
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I T § SAHY gA F AR T 54 &
W1 3@ 59 w0 8 @1 & amer
Fardt fediet & s faege fasre 7t
fFrar @r g oz o 7 & fF o
FaTX AT fuwry 0% & o foww A
T A F I A1 T AT
TF FIX N T grew § QEw
1T & dY 77 A=S a1 @

# oy gt et e
g s &1 off gfgmar &1 F s|A
fedte & qem @ &7 Far & fF T
THAA, T AITOET, TAY ATETEY
fe@ T § 1 v 7 AvewETTaEaT 1 A
T &, T T ATfAaTE ag & fod faw
T OINAT AT T ¢ oW AR A
99 § qgeT fad § A1 9g Fg
afeaTie & 977 & F AR AT aT
Y THG FLATE foFaT o7 T & 98 3% AEH
£ 91T agT 9% gy f7AE 9% M7 9
T TET TG & |

# qgi 9T 9 T AT ATECT &G @
7 za wrew g & fF g fodre @
IE Teal T aGT FH AW 7 379 fA=me
aFe f5l &1 qF a1 08T YT ST 2
fr gamQr fooe & fam ar et o
FIqeY & @eew & Sy f feedy e &
foreeT aTeE & ATIS A1 ™ & | TEE
FTIO W AR T & | gfE X wW
G § 74T € qAT § 9% T AE
FaTeTY & F7 A fE g wmrfeme
s ¥ &1 I F7 o &, 9= ¥ e
Fir w1 dar a8} faear an, A ot
w2 wg fF oy ot # Gar A
forerar a1, fagen & &1 Jav 91 7 TR
% A7 3T § TR FHHE F I & TG,
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@ @R 3 uei ¥ a9 7 faear @
MR 37 qu7 foa ot 31 § 3% faear
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A g @ e & fE e a3
FIEW & FAF ST w4 E 0 v
A7 agd FgT, wF a1 7Y 9rg s fw
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TAET q7 A AE AW 1 R e
g 17 gfomr & fag § a8 8
gare ) faar f amedmt &1 faawor
4 foar 919 | weEw a7 & fad &
WT&aTT g | wTeEe & a1 & g 77
frez Wi A s #2571 97§ uE g9
AT ATET | T aTed, AT avga A
HF F7H § Fr@ET @A fod
ary &1 fazan wzg A mgEmR A9
FTHATTE |

OO a7 FgAr 9= g 5 Tem
qYFT! ¥ A7 G TAAE X faa v
1 T & 7 o feafq 20 & famer
FAfamr g afmasa § &
T g yrEw & fer SR €Y |E g
f qEy ) fev W § Ad9, F70
arEaT g fa St ot avEr wre 97
T2 9 9% fag fagan ot #1 g7 F7
IZ FET o FaTed | 39T afv-
U FT 49T AEl fAwer 7 stemer
HERT, A TF T F A% fafaey g
T &, ATTHT AT FET 1 AT ZnY R
fag=T & grq | N § 929 AT JgT
IR F FI@E T TAT Ge qATHE
7 qm 4v.1 g fa 9z fazem & a9
R TAT 4% 40 TVHI 9 TE | TEHT
FroUtfF TR g A FATE F W
g g, 9T Wy 2 ar 4, fR &
F ot faeer & T & WS
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Tod Y waAd € fe i dar ey €
fF 77 I Al T TuEd F AR,
AT AN ? ForAr R A A 0
# BITT-AT G HIAT TETHE FT W
77 2 fr a9 ®12 B 1 oY § I
1 TG, a9 1 v gEdr 41, S s
I FH &Y 3T 1 e ATy TR
T 3000 FUT TYT 3 qfedts T H
o T g, FfeT 3 @ faear
g7 g 9T ®vET & W &3 gu €,
AEIAAE | 3 Hz | AfFA AN TE-
T FANCG & 3% TE I FAT §, ITH
MR F TIT T g FTH T I4@T
qTATE | 9 e 1 AfEd fE ag feaer
FAT F7  TF §—9 TTAZ, qTIT ATT &1
72 E 13 9@z, fazam sawt F91 7
TTZE-——10TTHZ | A9 3000 FUT
G A § AT FATTZ E 1] 2 T,
I FAvE | g4 2 fF oo ag e
SHT AT & qF FAT I, AT 4T
FIE FT THAE &1 TT; S 10 A1@°
Fo HIT FT THFI Z1 TZT | AT TH
77 & F1C@ qar 7g 8, fawen aww

A=HT ATE T T £ AT F1E T AT gl
FTIRE

o agdt a Fer fF fagen 7 v
F1at & o dar ST 21 & e e
ATt g 1T wee Fxfrasmarg #1 gTAr
forea g, & @ qwa ¢ 5 onfoes @ &
faer 91 & F7% faman I% § AT
et & = g fa oofrafy &, 9K &
forey 7 €Y fFgT | S ITIEY A AT
g 7T & Tafed I F6 i #7 Afd,.
HrmameR frga TR E

g AT ag @ % oo di & -
FTO g7 a7 A7 FEAT AT @ | IR



2323

Industrial and

[sfr TrwraraTT W]

FF R A A2, A T
ey 1 3 faan Sfew &% |1 S 7
IT9 &Y Faensd fF afe % fagar Y =Y
] A T qg o A A 7 afEx
SR AT A I ? qo g W
Fg, TR av aer Ot e o & fr
T o Frg a1l 7 wgw fasar #1
T F3A * fod qae w0 & afw
% FT AT feoquly 11 & A FAA
T 3@ T g, o g wgt o e
HY TSTATAT & 619 AT | g 9 qA A%
Tt =t qEwe & qre daAT ff | 9T &9
AT §, STHT TG A=W TWIT 4T, T4
AN T3 ¥ A Tifx 79 99 § 98 F9H
F g ff | FF T GET AT FEE
T FATT AT, qg FHFA & A7 T2
TR fawelt | FW-FFw q@ A o
FE a1 wW Y g€ 1 qE A aw
fazar anfe sovmfagt & amg 21 7
21

SHRI HIMATSINGKA (Godda) : Sir,
the report has bcen discussed threadbare.
The suggestions made by Dr. Hazari werc
indicated by the minister when he moved the
motion. Birlas made applications for a
number of licences which were diffused over
a large number of industries which were
needed in the country to meet the growing
demands of the country. A large number
of things which were being imported are now
being manufactured here. There is no men-
tion in any of the findings of Dr. Hazari
that the Birlas have stood in the way of any
other applicant for licence. In fact, in page
11, about foreclosure, he himself has said :

‘‘Whether and if so to what extent this
performance actually blocks the entry of
other existing or potential entrepreneurs
and thereby shuts competition is an open
question which cannot be answered
straightaway on the basis of the data in
hand.”

Another factor why there are a number
of applications by a particular firm is that
certain other big houses which might have
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come forward to industrialise the country
did not take any interest. It has been
mentioned by Dr. Hazari himself that they
did not make any application. Therefore,
if a firm makes an application and others do
not come into the field, that firm should not
be blamed for that. On the contrary, a
large number of industries have been set up
by them and they are running very well.

As mentioned by Mr, Sharma just now,
the communist members have tried to show
that Birlas influenced whom when thcy
were requested to sct up a factory in Kerala
for manufacturing pulp ? That is the only
factory producing rayon variety pulp from
bamboos in the whole world. Special terms
were offcred by Mr. Namboodiripad, the
Chief Minister of Kerala, to induce Birla
Brothe:s to set up the factory, because they
felt that nonz clsec would perhaps be able
to do that.

SHRINAMBIAR (Tiruchirapalli) : That
is an exception, not the general rule,

SHRI HIMATSINGKA : The com-
munists offered special terms. They pro-
mised that there will be no labour trouble,
that bamboos will be supplied at cheaper
rates, ctc. Now they say they have got a
monopoly.

Nothing has bcen said in the report to
show that they have stood in the way of small
entrepreneurs. On the other hand, thou-
sands of small industrics have been started
with the finance supplicd by the number of
financial institutions started by Govern-
ment. As a matter of fact, Government
has tried to do as much as possible for
industrialising thc country. The report has
also indicated a number of defects which
exist in the grant of licences. It is for the
Government to take steps to plug them,

=l AFMEAIT wrE () e
LT, AT @1 Fg 98 & f g@ afax
3 fergem & wew & w4 foam ? ag
77 qf TR  JIgT AgwAT ey T ATAT
Ffad @@ B IR @R =_F I
o ot aferdy @@ & 1| AgWAT
dfeq wgA WA @A  Jq HTAAY
fawafagreg snfug #33 A FrEesar
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TAHY a9 9§ AT { AT FEE TF
% A F7 weqra fRar A1 | LRI qoAA-
WTE 39 ¥ o JoAW faeme, s
# TqTgAT A o g ff IR ST IF
farer F7 99% aA @ & 1 T FaAA
derfors & & afew aias R arfas
& & oY oo 3G A1 faoelt € § Fy
AR #fET g AW qI R AR
fegem & fog TomEmEl #1 SRR
uFfaq =3 FTyaE fFar g | T avE
arere #1 Fafater g fawe @
q 99 @ W | IfeH T AW F AR
faRwt & ot g ag aridT & v -
ferar &Y, Fwaifear 21, A &1, FFT &,
Fui 8Y, 3@ qf@™ #Y qg T Y
f& ag @t TgEl 9T 2w A oamEw
aresfas AraaTet #1 3fee ¥ oREd
FTAT FTEAT 9T, FEY WX IqHT qg TAT
T fF 3o 99 O I & 9T @A
W & 9 939 % I IqF! 98
oo T T ST Y AT SAAHTA IHT
T & &9 & faenm a1 aae 99 afv-
T HT JTOW F &Y fvra 9 89T g
I gH AW F qHIOEIE F7 q1€qy |
Tg Y afrafag w3 foan & fF oF faora
s deam #3139 T it ]
2 % yqwifaa fan s 7 fawesa
T s &Y /1= 2R fF 7w gt a7
Az FT fog g T F91 F@ & A
WERF M@ F aEI ¢’ g7 39
T IFI & 514 77 w1fed forqd 3w &
¥ 49T & i sreqr o |

TS §9 & 737 9 4% & ¥ fegeme
F TOR Y A g frar o AT 21
2 fegeaw & a1s aux sfawa aafa
Nt F o fie & R Hfewwr &
35 gfawa st 1 @ TwC F &
afaw A § o1 eI A € av gwy T
TH & gyl F &% § | w@r q% a2
1 avaey ¢ 7t feaf o faegw fow
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g T T AN W AT AGRAFCT
aff fear ol o s fafa @&
AV =TT AEY AT R KT et ;o
Fo TFo [T ¥ oA #Y FwTQ
F AR T FHTey 1 gU g% fRar &
IET Fg & F T = W
Ffifaae fgrgeaw & J E ik &7
AT’ FTH 9T T g E | T FW TFT
FUSHITE T g T 3 T FRGRAFTT
FAF DT | gE AR AT @R
FEAT AR § F g d F s
A g F02 TIAT o < § fored &
TF AR FUT 77T Fa fgegeam &
¥ HFIT T gIAT ] | Y qg A @
qToFt 99 X fred r fAmar @ 7
IR FT sfawra 737 g ? fAoit It
F < 9 fAdr FT 5T got &7 fgama
SIATAT ST AT HTIHT TI0 ToqT o IT*H
fed &1 3o SfawE 6-7 TW@e 1
za% faeg @ g g T
IR FAT Y goft a7 e A arar
AN UF TH F AT T § | |7 qEIW
% g7 & g9 f@aars ad § |

uF faa 52 @ 4 fr dwl w1 UL (T
FI FT 297 AT § Iq Q&% AT
FEAT ATGATE | AFT & T G ATT
fradt § ? @a faqwT 481 & 9
3600 F§ &97 & {1 § | WA &
fad-d% # qra WIE d g O FAT
TIAT NI § AT H15 &Y FAE T
Tadde fagafeiia & mar atei & a7
ZTE | qg §IT TAATAHFTH I @Al
g1 qrEY qraz @ FIT T9AT T9ATE
foad § €z dF aqqr 99 wrAfaq
Wt a5 § gAd A dar g AT AR &
g W dar &1 BIZ-81 IuW dai F
Wt Far § H a3-qT IO gat § o
AT ¢ | T orgear § fradt gt 393
qr fY @ AT 3, TART A AV ATAA
a9 qTH |

A W FE UF AT AT AZ R
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[sft swroefiT wwet)

HTHIT F 99 qIEF ARG &7 dur
&, Tieew afawy afefrres &7 dar &
AT At ST FETG T O A W E
TN dETY | awm A A e &
6T F1A-8T 6T @t & 1 AT F I9-
AR & fAU ST & 1 ZAAT e dar
FTFT qON Fo 7 57 §5 § o< Taw
FF 7 AW F od da 71 @G JMEH
Frgfag T @ fwf‘smsmtﬁ
=1 AT & WY & ST g F AT AR
+t SaTeT ga e

IR I g e #7 gvaey @
IR Y qH 9IF F1 AT 3 q1 F 4
frae & & & =7 GfFat g F RT F
9% FT ATIHT GATT =AEAT E | F ARG
ug q/ g 5 310 29T A 7y fd

8 AT qeuT #Y g F o et
gafr s fod frdt 21 o Y
ey —

‘g g F fAardT W & ad-
ax & fawm & wriy am feam @
msrf‘a’tmtr,a‘fm ufaearfor

et a i e
C R, g, nmfrﬁw AT,
maf«vmmw\m
m&umwm&ual”

T Y T ag FedT Tt 1 S §
= foiE & ag W femar mm @ fF o
70 3w & faww F avzv aga AW
AR TR ) 3 T F AT 9}
TMo AT TG ool fire & gy &
Tq AT F L A I AR 7AW
& 1T 79 AY g9 ATsEEi 7 /ey
FHMA F AT 9 FAT 151 F9 qf-
FITH R T o &) 5T g ag oY
& fr o8 & af@r 21 91 daw T8
%) o g% frodem @ §, w9
T W § 1 39 IS qeT F
ETT I ST T IANT gedi § &Y arg
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M@ & FAT A6 FW T T T § b
9 79 % fAg I F1 IAHT |V AT
1fgd | TTo FATA ¥ M IFFT T4
st frng 7 farar & o saw grar gand
ST T IANT R FH ¥ A fagay q@v
FT Q0T E1AT1 § | a9 GAF 7 Y AT
& f sro g9 A% Saar wr glefede
W T AT A I AR FAT AR
g1 7z uF qar i@ g faaer g &
fawm #, sitnfrs faem 7 faag e
TEE | T 99 F1 3@ go afz swest
T &Y TTNT FTAT 4T AT 39 q 17 &
& y=7 7@ g fA=r &1 & 77 wfa-
TR #1 fa99g T 97 &1 § T8 qHAAr
fr Tar 7% gaR I Al F A7 0
#1 ATCATE §7 A Ha famr a0 gy ?
g a1 % IedTg HT FZTAr EY I |
ZAA1 AT 90fgd f6 5@ 2AR AW |
a7t Afag &, af@ fadea & -
A1 % 310 g¥ fame 72 72 & f few
A T 999 W I qHEAT T A(AF
FHRTITT FT a1 AT Jq9 L7 & IAWT-
i T FEEAT W | A A% IANT-
ddT F1 TG FT TW &, ALF IANT-
sht v feafer 1 faaor §7 spfy v &
21 T JEEAT § AR F8 37 30 ]
sfas wweaT &1 qaE &9 ! e
gforfera AR F1 M G ATEA ?

Mo AR @ auAT R 7 fraw
FAFGSE £, & TAHT Wl TH IR AT
qEATE | I & A UK £, AN AMA-
#1077 feey frepd o3 wg= & fAg
sawE 4Y, qg g0 7 faw a9y | g
angdr, wfawaadta ot iR G
IqFT Fgm & B Fawr st s aqeat
F IR T IR 77 FE A A,
¥ “oTire, AFTIAIE 1T 3 A9 HEq
ATz Gt [WEEw” § | T ¥ qEg _
afer 1960 § gwTATHES Awet |



2329

Fga1 ¢ 5 = srnfr doam &
346 WTEEE &, aG & 1961 | FgaT §
5 Sa% o\ 270 w5dE § A< foe
7 o9 g FzaT & % S¥F 99 160
A & | I fF ARG FHE
U FrEafawar ag & fF 99 0w
faw 151 @=EaE

o9 STo AT 7 gat faega fad
da A, ar faegerar @ gfer & @7
Y & T UF T w3 F fom
Y I vF SRNfE T & g
AT gEl deami ®1 @ @ adat
TIT g Frafead ATFel qraed) @) A7
A wfgw & | arfs uF gaeTeRs faasm
AT AT 9T | I Fae UF A
of@ a1 ife goam &1 7 9
FEHEIT FT UF £ 987 AT V@, AT
ey 7EY @ |

T fooe & U% S 9 qAEAT
|TE, TTo Ae@E A ymfa & g1 &
FEAT 15T § FF IEET 07 F AR FaAqQ
JEAOE & A g€, afew e N oF
gidammm g fFam & wow
AT qgew w1 gfafwar ot @y S
TH 9 TR 39 FY CHAT FT &A 377 §
AR FFATY § FIEAT T AL T
¥ ABT qF KA T AT FT TF A &
FT § @Y &\ AfFT us Af oAt
oY & wgar & fr a7 gd9 AR-
aifeqt =1 fqd «d, gay Fmiedt 1,
o qorrfagi &t o gaq fafaqi 1 fzq
T | T ZE gF FY FE FAT FF
Y Afaal & wfecass § 3w ¥ oFar
A AT AT Y FouAr § 7 F A0 wAE-
A AT, AT TR F FAT AEA §
fF TUA-AgEET g8 gee #y foret
# AT FUJ I97 9 T AW F
wferer! $1 92 9T ATH FT 24T FI,
qif wgeagur faoig ST fawrfedr F 3
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gL IF WA F 3 9T FT Gyfaae
AR T8 TR A SR Y@ 7 & 9
¥ WF 9T F A1 39 9AR famare
T F

Ara St ferfy 8, sed q W
foaan & waa afrare-fagiem ov s,
aMe G FT 6T A 97§ @y A
Fifma # afe afs staviewor &
AT A T AT IAR-HET F A gw
AT F I aferm &1 g -
TS, SO AT fRRT & w0 F fr
™, & gH 30 & erfaw wiiw &7
goferT 7l 77 75T 1 ) s £ fE
FHR T 3z &7 3w qw 97 famme
F |

MR. SPEAKER : Thc hon. Minister.

SHRI SONAVANE : Sir, nobody from
Maharashtra has spoken,

SHRI TULSHIDAS JADHAYV : We had
also given our numes.

SHRI1S. M. BANERJEE : You speak on
the Thacker Committee Report.

MR. SPEAKER : I cannot helpit. I had
announced it in the morning.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED) : Mr.
Speaker, Sir, towards the concluding portion
of my introductory statcment I had stated
that a committee has been appointed under
Professor Thacker to enquire into the work-
ing of the industrial licensing system during
the past ten years. 1 had also indicated that
a committec of the Cabinet has also becn
sct up to review the overall economic and
industrial policics of Government to sec how
far the objectives for which they were fram-
ed have been achicved and whether any
modifications were necded in those policies.

I had mentioned that the discussion of the
Hazari Report in the context of the action
taken by Government will be helpful because
the suggestions which hon. Members may
have occasion to offer will be helpful to us
in formulating our policy and, if necessary,
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in changing the objective which we have
adopted for the purpose of industrial deve-
lopment. From that point of view I am
grateful to hon. Members that the debate
lasting over seven hours has served a very
useful purpose.

SHRI D. C. SHARMA (Gurdaspur) :
No purposc at all !

SHRI] F. A, AHMED : Well, I am not so
ungrateful to thec hon. Members for the very
valuable suggestions which some of them
have given in the course of this discussion.
I do not know if my friend who has raised
this objection was present here when thesc
observations were made. But I, certainly,
think that some of the observations are help-
ful and will be taken note of when we take
a final decision with regard to our policy in
this matter.

1 would like to remind the House that the
objective of our industrial policy is the
growth of industries in our country. It is
with that objective that certain guide-lines.
certain principles. were laid before the
country of which the House is awarc, Under
that guide-line which was adopted as a po-
licy, .a certain number of industrics werc
fixed only for being developed in the public
sector. Then, there were other industries
for which both public sector and private
sector were permitted to come in the field
and help cach other for the purpose of
their development and the rest of thc indus-
tries were left in the private sector to deve-
lop. It is on this basis that we have been
proceeding since 1952 and this licensing pro-
cedure was adopted after the Act was pass-
ed by this House in order to regulate the
development of industries having regard to
the principles we had laid down in the Indus-
trial Policy Resolution.

Now, Sir, if we look into those principles,
we find that those principles themselves are
conflicting and will not serve the very pur-
pose for which those principles were laid
down. Onthe onc hand, in those principles,
it was said that we must have quick indus-
trial development in our country by having
bigger units and, on the other hand, we said
that we should also not neglect smaller
units. Now, in the same Industrial Policy
Resolution, it was also said that the ques-
tion with regard to the regional imbalance

MARCH 7, 1968

Licensing Policy Reports 2332

(M)

should also be taken into consideration.
If we look into these things, we find that
there arc inherent contradictions in the very
principles which we have adopted. There
fore, if in some direction or in any direction,
things have gone wrong, we cannot say that
it is only because of the licensing policy but
it is also because of the very conflicting
principles which we have been pursuing
and which may also be responsible for that.
So, the question before us is not to give a
subjective consideration of what Dr. Hazari
has placed before us but to consider this
Report with certain objectives.

Here. I would like to point out that some
of the hon. Members have suggested that
Dr. Hazari was appointed by the Govern-
ment at the instance of some Congress
Members. 1 would like to disabuse the
minds of hon. Members who have this impres-
sion because no Congress Member had taken
pari or inpitiative in suggesting that Dr.
Hazari should be appointed for the purpose
of giving this Report and the Government
had not appointed Dr, Hazari to give this
Report.  Dr. Hazari was appointed, as the
hon. Mecmbers are aware, as the hony.
Consultant in the Planning Commission to
review the operation of licensing and so
on. He was not appointed by the Govern-
ment. The Report which was submitted by
him was not made to the Government but
to the Planning Commission.

Some of the hon. Members have also
criticised that he had gone beyond the terms
of reference. If I read the Report, I find this
is what Dr. Hazari himself has said :

“*The precise areas of industrial planning
and licensing policy on which I was to
work left to my discretion in consulta~
tion with the Industrial and Mineral
Development Division of the Planning
Commission.” \

Therefore, I submit that it is not proper that
we should impute any motive either to Dr.
Hazari or to anyone who had appointed him
for the purpose of surveying the cntire licens-
ing policy and submitting a Report before
the Planning Commission. We may not
agree. 1 myself do not agree with many of
the things which have been suggested in this
Report, but because we disagree with some
of the observations which have been made
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by Dr. Hazari, we should not say this. I
can see that he has spent a good deal of time
and also put in a hard labour in placing this
Report before the Planning Commission.
Therefore, it would not be proper that the
hard work put in by Dr. Hazari should
be interpreted as if he had done this work at
the instance of cither the Government or
any Congress member or that there was a
bad motive on his part in submitting this
Report. I hope, the members will not have
that point of view, will not accept that point
of view. ...

SHRI J. B KRIPALANI : Has the
Planning Commission revicwed this Report ?

SHRI F. A. AHMED - This Report was
submitted to the Planning Commission and
1 do not know how actually it came into the
bands of some membeis. T was asked to
place this Report in Ruajva Sabha......
(Interruptions)

SHRI PILOO MODY : From this you
infer that the Planning Commission is
looking at it !

AN HON. MEMBER
leakage !

: A dcliberatc

SHRI F. A. AHMED : 1 have no doubt
whatsocver that the Planning Commission.
when they are engaged in preparing a plan
for tae futurc. will cortainly look into this
valuable documcnt which has been prepared
by Dr. Hazari......

SHRI S. M. BANERIJEFE : [ want to
know whether the “lanning Commission
has seen the Report. Let him reply to this.

MR. SPEAKER : Hc has :aid that it
will look when the plan 1s preparea icr the
futurc. . . .(Interruptions)

AN HON. MEMBER : The only copy
was spirited away.

SHRI F. A. AHMED : What are the
important aspects which have been consi-
dered and observed by the hon. members
in this connection. . ..

SHRI R. K. AMIN (Dhandhuka) : May
1 know why was the Report out before you
could consider it ?

SHRIF.A. AHMED : I am not responsi-
ble for it.
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One of the questions which have been
taised by the hon. members is with regard (o
canalising the invesiment inic peiurity fields.
That was also one of the cbjectives of our
Industrial Policy Reselution which we had
adopted in 1956, and I can say that, by and
large, that objective has been fulfilled.
During the past three Plan periods, I would
like to remind the hon. members, we have
mad* a substantial and noteworthy progress
in the industrialisation of this country. The
basic industries. particularly, machinc-
buiiding industrirs and, of late, the chemical
industries, as also a iarge variety of consum-
er industries, have been developed. It is
not necessary for mc to cite any dectailed
figures in support of this. The House is
awarc of this. But the main point which I
would like to stress is that our policies and
perspective have been generally in the right
direction. Then it has been pointed out.. ..
(Interruptions) ’
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SHRI SAMAR GUHA (Contai) : There
was a lot of conflict between your policy and
the actual practice. How do you say that
they have been in the right direction ?

SHRI F. A. AHMED : I have said that
in the priority sector—one of the main prin-
ciples of the Industrial Policy Resolution is
this—wc have devcloped industries and I
have given a few instances where the deve-
lopment has already taken place, whether in
the public sector or in the private sector.
Therefore, one of the objectives of the
Industrial Policy Resolution has, to a great
extent, been fulfilled.

We have been criticised by some members.
that instcad of preferring investment in the
public sector, therc has been investment
under the private sector. 1 would like the
hon. House to remember as to what has been
the nature of investment, both in the private
sector and in the public sector, in the last
three Plan periods.

So far as the figures are concerncd, in
1950-51 the contribution of the public sec-
tor was less than 2 per cent; this contribution
rose to about 8 per cent in 1960 and to about
20 per cent at the ¢nd of the Third Five
Year Plan, In terms of actual figures, the
investment in organiscd public sector of
industry had bcen Rs. 260 during the First
Plan period, Rs. 770 crorcs during the
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-Second Plan period and about Rs. 1,330
.crores during the Third Plan period.

SHRI S. K. TAPURIAH : What is
-the return ?

SHRI F. A. AHMED : I shall just give
-those figures. 1In the Fourth Plan, the csti-
.mate is Rs. 3,543 crorcs.

SHRI J. B. KRIPALANI : With what
.results ?

SHRI F. A. AHMED : The investment
-in the private sector during the correspond-
-ing periods was Rs. 338 crores, Rs. 850
crores and Rs. 1,275 crores respectively,
and during the Fourth Plan period, it would
‘be Rs. 2,650 crores. Therefore, hon.

Members would realise that one of the ob-
jectives of the industrial policy namcly that
.we should increasingly go in for the public
.sector has to a great extent been achicved.

‘SHRI S. S. KOTHARI (Mandsaur)
:And maximiscd losses.

SHRIF. A. AHMED : If the hon. Mcm-
-ber would allow me to proceed in my own
.way, I shall certainly deal with that aspect

of the question also. In this context, 1
. would like the hon, Members to consider the
.question of monopoly which has been rais-

ed by several Members in this House. First
of all, we have to consider whether the sizc
of a particular unit, namely whether it is

‘Rs. 200 or 300 or 500 crores is the matcrial
(thing which has to be taken into considcra-
(tion or whether in considering the question

of monopoly we have to consider the ques-
ction whether the concentration of wealth

.and power has gone into the hands of a few
. persons to the detriment of the public inte-

rest. Itis only in this context that we have
¢to consider whethcer there is a certain mono-

_poly and whether there is concentration of

power which will be to the detriment of the
public interest. Then only we can say

.whether a particular house, whether the
-Birlas or the Tatas or Martin Burns and so

on are such a house about whom we have to

‘be careful and take the necessary action.
.1 submit that this is a question of policy and

on the basis of the achievement and on the

“basis of the activitics of the various houses
-we have to see whether any of the houses
has reached a stage where ‘they can utilisc
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their wealth for the purposes of wielding
any power to the detriment of the public
interest, and if they do, then Government
will have to look into it and see What mca-
sures are called for in order to curb that
tendency.

Dr. Hazari has submitted this report on
the basis of the figures before him and exa-
mined by him. He has come to the conclu-
sion that there were certain irregularities
which helped certain people in preventing
others from coming in, Itis for that pur-
pose that another committec has bcen
appointed. Some hon. Members have ask-
cd why only Birlas have been named and
why the other business houses have not been
included in this. It is only for that purposc
that the Thackzr Committee was appointed.
1 would like to remind the House of the terms
of refercnce to the Thacker Committee and
they are : to inquire into the working of the
industrial licensing system in the last ten
ycars with a view to ascertaining whether
the large industrial houses have in fact
secured undue advantage over other appli-
cants in the matter of issue of such licences
and they have reccived a disproportionately
larger share of such licences; whether there
was sufficient justification for this; to
assess to what extent licences issued to the
larger industrial houses have been actually
implemented and whether failure to do so
has resulted in pre-emption of capacity
and shutting out of other ¢ntrepreneurs; to
cxamine to what extent licences issued have
bcen in consonance with the policy of
Government as laid down in the Industrial
Policy Resolution of 30 April 1956,

Therefore, when this report is before us,
it will be possible to sce whether in any
particular direction thcre has been abusc
any attempt on the part of any industrial
house to prevent other pcople from coming
in and getting licences.

In this connection, 1 would also like to
point out that from time to time we have
oursclves been giving consideration to the
action taken under the licensing system.
First of all, for the purpose of procedure,
the Swaminathan Committee was appointed.
They laid down certain guidelines which
arc being followcd. From 1964, instead
of giving a licence, we have introduced
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this letter of intent. Under this system,
first of all, a letter of intent is issued which
holds good for a period of six months. Un-
less and until action is taken within period
the letter is automatically cancelled, unless
the applicant applics for extcnsion of the
letter giving reasons why he has not been
able to comply with the directions in that
letter. This has been introduced for the
simple reason that once a licence is issued,
it is a long procedure before it can be
revoked. But so far as the letter of intent
is concerned, we need not give notice. 1t
automatically ends if action is not taken
within the time stipulatcd therein.

We have been very careful during the past
few years to scc that whenever any applica-
tion is made and whenever any letter of in-
tent is issued on that application, it is not
allowed to be extended, and only in excep-
tional circumstances pcrmission is granted
for cxtension, if for some good reason the
party has not been able to undertake comple-
tion of the work which has been indicated in
the letter.

I am very sorry that our revercd leader,
Acharya Kripalani, made a reference to
HMT Bangalore wherein he said that goods
of the value of Rs. 3 crores are lying in stock
and suggested that it was not being managed
properly. If a unit has continued produc-
tion and has not been able to sell, not be-
causc of any defect in the working of thc
unit but because of recession and lack of
orders, can the fault be attributed to it ? May
1 point out that it is one of our public scctor
units which has even in 1966-67 yielded a
profit of Rs. 126:23 lakhs. It has not
given dividend only during the last two
years; previous to that it was giving a divi-
dend of ncarly 10 per cent, that is till 1964-65,
before recession came upon us. I would
humbly ask him to kecp this in mind. We
are trying to sell the stock with us. 1 hope
with the orders we arc getting from outside
and also with the improvement in the reces-
sion position, it will be possible for us to
dispose of the stock which has piled up in
this unit.

It is for that rcason that we wanted to
to sct up a large number of units of HMT
in many other areas, to removc the imba-
lance of some of the States. We find that
there is recession and there has been no
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flemand for these things and so those pro-
Jects have also been postponed. I hope
that he will be satisfied that this unit is not
in a bad way.

SHRI S, S. KOTHARI : Acharyaji has
unwittingly made the Minister confess it
for the first time.

SHRI F. A, AHMED : Many of my
hon. friends have raised objection to the
public sector because it does not yield ten
or thirtcen per cent profit as the private
sector units do in some cases, but yiclds only
0-2 or 0-3 per cent profits. It must be rc-
membered that the public sector units had
been set up not only for profit but also for
the purpose of satisfying certain social
needs. . .(Interruptions). Whatever the hon.
Members may say, when we consider thc
question of profit and loss, we must take
into account the expenditure incurred on
constructing and maintaining a township,
schools and other facilities which are not
available in the private sector. Besides,
some of the public sector industries arc
manufacturing capital goods and therefore
their gastation period is longer compared to
industries which manufacture consumer
goods. The private sector engages itsclf in
the manufacture of consumer goods.

SHRI PILOO MODY : You cannot muke
profit cven on shoes.

SHRI F. A. AHMED : We should not be
carricd away by such statcments.

So far as the allocation of expenditure to
small scale sector is concerned, the amount
has been increased from Rs. § crores in the
First Plan to Rs. 114 crores in the Third
Plan. Apart from the direct assistancc and
incentives given by the Government to the
growth of the small sector and the big organi-
sation built up for this purpose, Govern-
ment have also used the Industries Act
as an instrument to give protection to small
scale industry and as many as 47 industries
have been reserved for the small sector.
I am prepared to consider the question
whether some more small industries could
be reserved for the small sector. An hon.
Member suggested that we should allow
import of items even though they are manu-
factured indigenously, if the import price is
cheaper.
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SHRI BAL RAJY MADHOK : It is Haza-
ri’s recommendation.

SHRI F. A. AHMED : 1 am not referring
to you alone; some others also referred to
it. We must be very careful in allowing
such imports; if they are allowed, it is not
possible to manufacture indigenous items
cheaply. And so we must find out what
are the reasons, why that particular item is
more expensive than the imported item and
if we can take steps to reduce the cost of
production, surely that will be a better way
than encouraging the import of thosc items
from outside our country.

18 hrs.

SHRI S. S. KOTHARI : There is a wide
gap between profession and practice.

SHRI F. A. AHMED : I am sorry Prof.
Humayun Kabir is not herc. I would just
conclude by saying that certainly it is the
Government’s responsibility, and we arc
entirely responsible to sec that whatever
goes wrong is put in order, and 1 am sorry
that such an observation should have come
from no less a person than Prof. Humayun
Kabir, because he was one of the important
members of the Cabinet when these policics
were pursued and it is now being considered
on the Hazari Committee report.

I submit that so far as the Government
are concerned, we are not interested in
either A or B. We are only concerncd
with certain objectives and we arc only
concerned, whether it is the licensing systcm
. or any other system, with what is intended to
develop the industry and to see what has
gone wrong or anything requires any modifi-
cation. It is only with that purposc in view
* that this report will be considered by us and
the report submitted by Prof. Thacker will
be considered by us and the Cabinet Com-
mittee is also considering to what extcent the
modification in 'the policy is called for.

Before 1 conclude, 1 would like to point
out that certain Members are under thc
wrong impression that no assistance is given
to the Thacker Committee for the purposc
of doing their work. As far as I know, every
facility has been provided to them and they
have been given a big office to work and they
have also been given a large personpel to
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do their work and they are engaged in this
work. I can assure this House that when—
cver they were in any difficulty, the Chair-
man or the Secretary saw me and I personally
saw to it that most of their complaints
were removed.

SHRIMATI SUCHETA KRIPALANI :
The Chairman’s last letter has remained un-
replied to for the last two months.

SHRI F. A. AHMED : After all, when-
cver there was difficulty, they brought it to
my notice or to the notice of the Minister
of State. I can assurc the House that all
their grievances will be redressed and that
their work is progressing well.

SEVERAL HON. MEMBERS rose—

MR. SPEAKER : At this rate, the wholc
House will begin to ask for clarification.
No please. Otherwise, we will have to go
on up to 8 o’clock. (Interruption) Every-
body would like to have a clarification. No

plcasc. Mr. S. M. Krishna’s substitute
motion is there : he is not present.
SHRI S. KUNDU : I am here. Itisa

joint motion.

MR. SPEAKER : Yes; | know. Arecyou
pressing it ?

SHRI S. KUNDU : Yes, Sir.
be read out.

MR. SPEAKER : Everybody has got it.

It must

SHRI S. KUNDU : It is better to rcad it
to refresh onc’s memory.

It will take not more than a minute. It
is better you rcad it.

MR. SPEAKER : No pleasc.

SHRI S. KUNDU : I will read it. The
substitute motion standing in the name of
Shri S. M. Krishna and in my name reads as
follows :

That for the original motion, the follow-
ing be substituted, namely :—

“This House, having considered thc
Interim and Final Reports on Industrial
Planning and Licensing Policy by Dr.
R. K. Haazari, laid on the Table of the
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House on the 7th April and 16th Novem-
ber, 1967 respectively, is of the opinion
that the Government has miserably
failed to implement the licensing policy
in a manner so as to curb the concentra-
tion of wealth in a few hands as directed
by the Constitution and has deliberately
pursued a policy influenced by big capi-
talist interests which has resulted irf the
growth of big industrial houses to the
detriment of progress of socialist econo-
my in this country.” @

MR. SPEAKER : I will now put the sub-
stitute motion No. 1 which has becn read
out just now by Mr. Kundu,

The substitute motion No. 1 was put
and negatived.

MR. SPEAKER : Mr. Banerjee's motion
also is there.

SHRI S. M. BANERIEE : I will read it.
1t says : That for the original motion, the
following be substituted, namely ;

“This House, having considered the
Interim and Final Reports on Industrial
Planning and Licensing Policy by Dr,
R. K. Hazari, laid on the Table of the
House on the 7th April and 16th Novem-
ber, 1967 respectively, holds the Govern-
ment responsible for showing favor
uritism in the matter of granting
licences and therefore recommends to
Government ; —

(i) to amend the Companics Act ban-

ning donations to Political Parties;

and

(ii) to appoint a Commission of
Inquiry to investigate into the
whole affair.” (2)

MR. SPEAKER : I will now put Mr.

Banerjee’s substitute motion No. 2 to the
House.

The substitute motion No. 2 was put
and negatived.

18-06 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
—Comd. ... . ... .
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REPORTED KIDNAPPING OF POLICE

CONSTABLE BY CHINESE EMBASSY
ReD GUARDS—Contd.

MR. SPEAKER : Shri Dwivedy.

SHRI SURENDRANATH DWIVEDY'
(Kendrapara) : I have already called the
attention of the Minister of Home Affafts;

MR. SPEAKER : The Minister may now
make his statement. ’

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : We have
becn informed by the Delhi Administration
that on March 6, 1968 constables Ghani-
sham Parshad and Ram Richpal Singh of
24th Btn, of the C.R.P. were returning at
about 15.15 hrs. from beat duty in Railway
Colony at Sardar Patel Marg to Police
Station, Chanakyapuri. They were in
uniform. They took a short cut through the
Chinese Embassy premises by entering from
onc of the gates on Nyaya Marg and emerg-
ed on the main gate on Shanti Path, When
the two constables had come out of the main
gate of the Embassy, they were called back
by the gatc-keeper Bir Bahadur of the Chi-
nese Embassy. One of them, namely,
Ghanisham Parshad complied and entered
the gate. Bir Bahadur caught hold of him
and took him inside the room meant for the
gate-kecper and forcibly detained him.
Soon after this some Chinese and others
came from the main Embassy building and
took Ghanisham Parshad inside the main
building,

2. At about 17-15 hours the Station
House Officer told another Chowkidar of
the Embassy, Suraj Bahadug, to inform the
Chinese inside the main building that the
Sub-Divisional Magistratc and the Sub-
Divisional Police Officer would like to talk
to them about the detained constable.  After
some time he returned and intimated that the
Chinese would not talk to the local autho-
rities but would deal only with the Ministry
of External Affairs. After about 15 minutes'
the Sub-Divisional Magistrate spoke on tele-
phone to the Chinesc authorities in the
Embassy and requested them to release the
constable. His request was turned downt
and he was told that they would deal only
with the Ministry of External Affairs,
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3. Around 5-30 p.m. the Chinese Embassy
informed the Protocol Department of the
Ministry of External Affairs alleging that
an intruder into the Embassy premises had
been apprehended by them and that they
wouldlike to hand him over before Protocol
Officer known to them. The Protocol
Department of the Ministry of External
Affairs advised the Chinese Embassy to
release the Constable to the sccurity per-
sonnel stationed outside the Embassy build-
ing. But on the insistence of the Chinese
Embassy that they would hand over the
person concerned only to an official of the
Ministry of External Affairs who is known
to them, two Protocol Officers of the Minis-
try of External Affairs proceeded to the
Chinese Embassy around 6 P.M. Since by
7 P.M. neither the two Protocol Officers nor
the detained Constable emerged from the
Chinese premises, the Ministry of External
Affairs put through a telephone call to the
Chinese Embassy demanding that the Police
Constable should be allowed to leave the
Embassy immediately. Since the Chinese
Embassy personnel prevaricated, the Minis-
try of External Affairs summoned the Chi-
nese CDA to come to the Ministry forth-
with. Thereupon the Chinese Embassy
informed the Ministry that the Constablc had
left their premises.

The two constables have stated that they
did not know that it was improper to go
through the Embassy Premises. Constable
Ghanisham Parshad has further stated
that he was forcibly detained in the first
instance by the chowkidars and later by the
Chinese inside the main building. He was
not allowed to go until he was prepared to
give it in writing to the Chinese that he had
come into the Chinese Embassy premises.
He was made to write and sign a statement
inside the Embassy.

5. A case under section 365 I.P.C. that
is, abducting a person with the intention to
cause him to be secretly and wrongfully
confined, has been registered on a complaint
lodged by constable Ram Richpal Singh.

6. The Government of India take a seri-
ous view of the illegal detention of an Indian
national specially a policeman in uniform in
the Chinese Embassy premises and extort-
ing a statement from him. The Chineso
Embassy should have handed over the police-
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man to the local authorities immediately and
taken up the matter with the Ministry of
External Affairs in the normal course. A
note has been sent to the Chinese Embassy
strongly protesting against their high-handed
and illegal action in detaining and extorting
a statement from an Indian official.

SHRI SURENDRANATH DWIVEDY :
It is a matter of shame that such a statement
has come from the Government. I do not
know whether any Government is existing
inthiscountry. Now, who was kidnapped ?
Believing what he says to be true—I do
not know whether this is a statement which
can be relied upon—but according to him. .

2344

SHRI MADHU LIMAYE (Monghyr) :
Fabrication.

SHRI SURENDRANATH DWIVEDY :
Believing this to be true, the person con-
cerned was the security staff. The security
staff was provided in order to protect the
Chinesc Embassy. If there was a short cut
by which they had passed, they must have
passed that way before also. Now, what
was the reason for which he was arrested ?
1 do not know, the Minister who is staying
next door, Shri Karan Singh, he may be kid-
napped one day and the same explanation
may be forthcoming. There is no security
in this country. If the sccurity staff itself
is in danger, I do not know who will provide
security for this country. If this Govern-
ment had any sense of honour, it would have
cut off diplomatic relations with China long
ago. Since they have not done that, let us

. not create a Chinese Island in the capital

city, and permit them to do anything they
like. So, will they now at least consider
withdrawing diplomaticimmunities from the
officers of thc Chinese Embassy who stay
here ? Since they violate all our laws, they
should not be given any immunity at all.
Arcthey preparedtodoit ?

SHRI VIDYA CHARAN SHUKLA :
What is the question ?

SHRI SURENDRANATH DWIVEDY :
1 would also like to know why some of
them have not been arrested. They
should have been arrested and put into pri-
son,

SHRI VIDYA CHARAN SHUKIA :
A caso has been registered against the
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chowkidar and he will be prosecuted in
accordance with law. Whatever the law
provides, we shall do that. . . .(interruptions)

SHRI SURENDRANATH DWIVEDY :
1 have asked & specific question. There
have been repeated violations of our law by
the Chinese Embassy here. Itisnota single
instance. It had happened before also.
Once when a postman was going to deliver a
letter, he was kidnapped and scme confes-
sion statement was taken from him. So,
it is high time some action is taken. Since
the Prime Minister is also present, 1 want a
specific answer from her whether they would
withdraw diplomatic immunities from the
officials who are in the Chinese Embassy.

SHRI VIDYA CHARAN SHUKI1A :
We are at present concerned with this inci-
dent. 1do not think that I am called upon
to say anything about the larger question of
diplomatic relations with the Republic of
China. Here I am only concerned with
the kidnapping case. . . .(interruptions)

SHRI BAL RAJ MADHOK (South
Delhi) : Sir, it is an affront to the whole
House. We are all agitated over it and yet
the head of the Government is sitting herce
without saying anything. . ..(interruptions)

SHRI RANGA (Srikakulam) : Are they
prepared to do it 2 Let the Government say
that they are prepared to give consideration
to it.

MR. SPEAKER : Shri Dwivedy has put a
question and the Minister has said, “I can-
not answer about cutting off diplomatic
relations and all that.” He has also said that
itis a bigger question and he cannot answer
that question. Al these are questions which
perhaps the Cabinet will have to consider.
The Minister replying has answered that
question; it is not as though he has not
answered it. It may not be satisfactory, but
the Home Minister cannot say that diplo-
matic relations will be cut off.

SHRI SURENDRANATH DWIVEDY :
I agree that it is a larger question and off-
hand they may not say that. But they
should bhave decided it long ago. The spe-
cific question I have put today is not about
cutting off of diplomatic relations. Will
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they withdraw diplomatic immunity provid-
ed to those officers because they are not
entitled to it after what they have done ?
The Prime Minister should tell us whether
they are thinking in the matter. It is a seri-
ous matter. [ do not think the Govern-
ment is at all concerned about the security
of this country.

SHRI VIDYA CHARAN SHUKLA

rose—

SHRI SAMAR GUHA (Contai) : It is
some sort of impertinence that once again
that Minister is getting up to answrer it.
The Prime Minister should answer it.

SHRI VIDYA CHARAN SHUKILA :
It is a suggestion for action.

SHRI J. B. KRIPALANI (Guna) : With
whom has the casc been filed ?

SHRI RANGA : What did he say ?

MR. SPEAKER : He said that it is a
suggestion for action.

SHRIS. KUNDU (Bulasore) : 1 would
like to raisc a point of order. The point of
order is that the answer must be spccific; it
cannot be evasive. When the Minister of
Statc answers the question he answers it on
behalf of the Government. The Question
has been put by Shri Dwivedy so ably, that
diplomatic immunity should be withdrawn
and the Minister has to answer that. He
cannot say that he will not answer it.

MR. SPEAKER : He has answered it.
The Minister has said that it is a suggestion
for action.

SHRI S. KUNDU : He said, “No, I
cannot answer that question.” You are the
defender of this House.

MR. SPEAKER : I know. But he has
said that it is a suggestion for action.

SHRI P. VENKATASUBBAIAH
(Nandyal) : On a point of order, Sir. A
specific call-attention notice has been given
with regard to the kidnapping of our police
constable by the Chiness Embassy. To
that a specific answer has been given by the
Minister. He has stated the facts and has
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said that as per the law action is being taken.
The question is specific and the answer also
is specific. Now they cannot try to traverse
the entire gamut of breaking off diplomatic
relations and all that.

MR. SPEAKER : There is no point of
order. Shri Sondhi.

SHRI M. L. SONDHI (South Declhi) :
This is a most serious matter and I think
the correspondent of the Hindustan Times
has done a national duty—I fecl, young men
like him are a real asset to the profession
of journalism—by bringing this incident into
the open in spite of a concerted cffort by the
authorities to suppress this matter and
misguide the public.

SOME HON. MEMBERS
shame,

Shame,

MR. SPEAKER : Now come to the ques-
tion.

SHRI M. L. SONDHI : Although the
immediate cause of the border dispute led
people to think, including that gentleman
there sent from Mars, that the Chinese inva-
sion of India had taken place, there is no
gainsaying the fact that the mood of un-
reality which permcated this Government
enabled the Chinese to engage in systematic
efforts to destroy the image of India as a
major power. 1t is clear that the Chinese
have flouted international convention and
have taken actions which are grave provoca-
tions. The External Affairs Ministry and
the Home Ministry must bear responsibility
for the detention of an Indian citizen for
four hours, from 3 P.M. to 7 P.M. There
are public witnesses and I charge the Minis-
ter of Home Affairs of frightening these
witnesses and telling them to go away....
(Interruptions)

SOME HON. MEMBERS
shame !

Shame,

SHRI M. L. SONDHI : The Corres-
pondent of the Hindustan Times, 1 am told,
has been threatened by his officials. The
police in Chanakyapuri whom I know well,
because they voted for me during the elec-,
tions, have been put under pressure and this
case was registered late in the evening.
What is this registration ? Against whom is

MARCH 7, 1968

Policeman by Chinese Em- 2348
bassy Red Guard (C.A.)

the case registered and under what charges?
The whole thing is such a make-believe and
hocus-pocus. Now, I come to the questions
because, naturally, you will ask what are the
questions.

Will the Government form a Committee
consisting of Members of Paliament to find
out the truth of the matter and go into it?
Will the Government immediatcly deport
the offending diplomats ? Will the Govern-
ment take steps to avoid recurrence of such
incidents and consider the suggestion to
break off diplomatic relations ? What
preventive steps have been taken ? I myself
go there very often, in the morning and in
the evening, for a walk. If I am kidnapped,
well imagine. ...(Interruption) My final
question is : What about the Indian families
in Pcking ? Can they be protected ? Will
any preventive steps be taken ? I have this
paper cutting with me which says that the
Indians in Peking will be evacuated.

MR. SPEAKER : This is about Dclhi,
not about Peking.

SHRI M. L. SONDHI : These are speci-
fic questions. If I am excited, it is not
because 1 have not thought over the matter
but it is because, in this House, we must fecl
on such questions, we must feel as Indians.

SHRI VIDYA CHARAN SHUKILA :
Nobody has been threatened and what the
hon. Member has said is not correct. As
far as the Committee of M.Ps is concerned,
I do not think it is necessary. We are
taking all the action; we are taking a serious
view of the matter and we shall act according
to international practices and our law. As
far as diplomatic relations are concerned. .

MR. SPEAKER : What about the case,
registered against whom ?

SHRI VIDYA CHARAN SHUKILA : A
case has been registered against the Indian
chowkidar. . . .(Interruptions).

SOME HON. MEMBERS
shame !

SHRI SAMAR GUHA : This is an insult
to an Indian. . ..(Interruptions)

SHRI SURENDRANATH DWIVEDY :
1 would. like to knaw whether he is ap
Indian ? . .

Shame,
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MR. SPEAKER : Order, order; kindly
sit down.

SHRI VIDYA CHARAN SHUKIA :
The hon. Members must allow me to com-
plete my answer and only then come to a
conclusion. Actually, when the case was

SHRI SURENDRANATH DWIVEDY :
If it is an Indian, you should withdraw the
casc. .. .(Interruptions)

SHRI VIDYA CHARAN SHUKILA :
The report was against the chowkidar
as well as the diplomatic personnel of the
Chinese Embassy. But, according to the
international practices and diplomatic im-
munity, the case cannot be registered like
this. The reporting official registered the
casc against the Chinesc personncl of the
Embassy as well as the chowkidar.

SHRI M. L. SONDHI : At what time?

SHRI VIDYA CHARAN SHUKLA :
But, according to the international practices
or the diplomatic immunity, the case can be
proceeded with only against the Indian
cmployces of the Chinese Embassy.

With regard to the other question of the
hon. Member, I have already answered
about thc breaking off of the diplomatic
relations, etc. I do not think the Indian
families in Pcking come into the question
here.

SHRI M. L. SONDHI : Why not ?

MR. SPEAKER : Shri Vishwanath
Pandcy—absent; Shri K. N. Tiwary.

SHRI M. L. SONDHI : The hon. Minis-
ter says this question does not arise. This
was a responsible statement made in August
that Indian families will be evacuated....
(Interruptions).

SHRI S. KUNDU : They do not enjoy
diplomatic immunity against a criminal
action. (Interruption)

st ®o Ao ferart (3fivar) @ T
#1E o TEY o 7 AT Tee Ad &
78 7 Y TEATE TAA o7 &) q9 £
H7 T/ ATZ F GIATHT ¥ Ty WA
oTe 21 9T @ ff = weE Wi
A AT AT R g gae
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SHRI M. L. SONDHI : It is fantastic;
it is a lie....(Interruptions)

MR. SPEAKER : I can only conduct the
proceedings of the House. 1 cannot give a
reply to his satisfaction. ...

SHRI M. L. SONDHI! : You may direct
him, Sir.

MR. SPEAKER : It is not a question of
directing. This is about something which
has happened. He has given the reply.
The reply may be satisfactory or may not bc
satisfactory. But the point is that we should
conduct the procecdings of this House in a
peaceful atmosphcre.  When these gentle-
men who put the questions, for instance,
Mr. Dwivedy and the others, said that the
answers werc not satisfactory, 1 allowed
them to put qucstions again and again,
twice or thrice. . .. (Interruptions) 1 know, it
is a serious matter. I have no opinions.
The Chair has no opinions; the Chair can-
not express an opinion whether it is satis-
factory or not. 1t is not proper. Then,
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1 will not be able to conduct the proceedings
of the House at all. If I take sides and begin
saying things, then I will not be able to con-
duct the proceedings of the House at all.
Therefore, I would only make an appeal to
the members. The names of five gentlemen
are here. Mr. Pande is not here, but the
other four are here. If the reply is not
satisfactory, I have been allowing them to get
up and seek clarifications. But if a dozen
people get up and shout, what is it that I can
do ?

Wt gEN W ®Baw  (IWA) ¢
ATHET I9A @ & | a7 fergean Ta-
T

MR. SPEAKER : Mr. Kachwai cannot
do this every time. Others are also Indians.
He is not the only Indian. There are others
also....

SHRI SAMAR GUHA : But their skins
are too dense.

SHRI BAL RAJ MADHOK : I seck your
protection, Sir. You can ask them to give
an answer. They may give a positive ans-
wer or a negative answer, but they have no
right to sit like sphinx, If they want to sit
like sphinx, they should go to Egypt and sit
there. But in this House, they should open
their lips and say something.

MR. SPEAKER: The Home Minister has
been answering. 1 can only say that he has
been answering. For this side, it may be
satisfactory and for that side, it may not be
satisfactory. Mr. Tiwary has put a ques-
tion and he has also got the right to hear the
answer. Then I am going to call Mr.
Kameshwar Singh also. First, Ict Mr.
Tiwary’s question bc answered.

ft fagraTw waw @ W WEIRY,
JaT AN TEH Bgr, TH AT IH AW F
aga T gt & 2wy § ot T feg
oy I a0 &, S s
FTAA € IAF AT AT o FE ¥ FE
FTETE &1 g%t & 29 77 & fog &
HEGE ORI R CR il A L
Ay et &) a=m EET AfEd o
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st wo ato frwrdt : oY FTFTT THF
Ty # f7W ST W A 0 R
TR fF #19.3 #2w 387 IR ¢ AR
T AT FAT @I ?

ot fagracw qww : sEwd qErdd

SHRI RANGA : On a point of order.
Yesterday, the House was sitting till eight
o’clock. All these things had happened
before that. Was it not the duty of the
Government and the Home Ministry to
have brought to the notice of this House such
an extraordinary happening as this ? Why
was it that Government were keeping quiet
and keeping so silent and we had to wait for
the good offices and the enterprise of the
newspaper correspondent to come to know
of this ? This is a serious matter. . ..

SHRI M. L. SONDHI : This had happen-
cd at three o’clock.

SHRI PILOO MODY (Godhara) : Why
don’t you scold them ?

MR. SPEAKER : Unfortunatcly, thcy
arc not school children.

=t wrdvac fag (awfar): e
¥ ffmm § o oF Fr A=E f )
FTG ¥ AFT FIAAT F X F AR
fdiAeraifT o sgdwa
R & AT § a8 G AL |
# gwmar g fF T o g9 qeAd s
# w1 ¥@ FT JAHT T @I 2 )
STET T T WY Y T araey § ag Ao
Yo o & F, @, T & JAY & |
I w1 & i o & fog e Pl

MR. SPEAKER : There should not be
any personal insinuations like that. If the
hon. Member says that the hon. Minister
does not know anything and he is illiterate,
where will it lead us ? If personal insults arc
thrown out in this manner, I am sure the
hon. Minister is also capable of throwing a
similar insult. It is not a question of the
Government but it is an insinuation against
a person namely that he docs not know a,
b etc. Where will this kind of thing lead
us 7 I am not very happy about this.
I am very unhappy about this.
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v fag A w2 5
e T fear @ FF Ew owEY o
e atreaft & I@wT e T e e
2 ¥ ot ade FT AR WS g
oY Y ¥ 1 ZH S A GAT T
fremar@ 3 S fow a8
T far war 7 g W R
TR ¥ FT g FAS TN @ F

“We have lodged a strong protest note”
TRITH A&

# ST g g 5 g Wl weea
(@ T § AU TEY T8N ATl
¥ 7Y faar ? o swfae ) faar
T qTF FE AEEIA A @ 7 q
# 3% FrvaEe 9rzar g R ag w8
T T § TR T 7 | F I
g g 5 agr S S 9o St
TS & I fAewtfae fRar sroem ?

st fergrarcer g ¢ TEE AR A &7
9gw & Far & 5 aW AT Al &
qHY R AW A FT FWT AR 91
THqAF QL T ALY 9T A AT aF

SHRI M. L. SONDHI : Would he like
the public to give went to their feelings by
holding a demonstration there ? Is that the
thing which the Government want ? If they
want it, then they will have it andlet them be
rcady for the protection of the Embassy.
1 am sure the people of Delhi will hold a
demonstration if Government behave in
this manner.

SHRI SAMAR GUHA : The hon. Minis-
ter is misleading the House. Government
have not brought the matter before the House

themselves . . ..

SHRI M. L. SONDHI : This is a serious
matter and we are gelling no  answcrs.
Do the Government want a public demons-
tration there ? If they want it, I am surc they
will'get a public demonstration there.

SHRI PILOO MODY : 1 want to makc
one plea with you. 1 would requirc only
fifteen seconds for it.
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MR. SPEAKER : Certainly, he can make
any plea with me.

SHRI PILOO MODY : During the last
six years the Chinese have heaped one indig-
nity after the other on us and it is only
natural that we are agitated and our blood
boils. Can the Prime Minister give us one
little assurance that henceforth she will be
taking a hard line with China ?

MR. SPEAKER : Now, may I request the
Prime Minister to throw some light on this?
Let us hear her now.

SHRI SURENDRANATH DWIVEDY :
Before she replies, I would also like to know
whether Government will take steps to see
that no more Indians are employed in the
Chinese Embassy.

SHRI SAMAR GUHA : On a point of
order. Just now, the hon. Minister has
said that they had waited to gather full
information before bringing this incident
to the notice of the House. This is not a
factual statement because it is not the
Government that has brought the matter
before the Housc but it is the Members
who have brought this matter before the
Housc through their calling-attention-
noticc.

The Minister should clarify.
misled the House.

THE PRIME MINISTER, MINISTER
OF ATOMIC BNERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : I appreciate the feel-
ings of hon. Members. 1 understand their
feehng angry and upstet over this. But
when cverybody gets up and all speak to-
gether, it does not help the situation in any
way.

I have nothing to add 1o what the Minister
has said about the facts of the case. As he
has mentioned, these matters are dealt with
according o international law and the law
of the land. We cannot go beyond that

He has

As for the question of brezking off diplo-
matic relations, this has been debated in this
House before. | do not think that this
incident changes anyihing so far as that is
concerned.

SHRI RANGA : You should have
brought it to the notice of the Housc yester-

day.
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SHRIMATI INDIRA GANDHI : All
these matters have to be seen in a much
larger perspective. I know there is a group
in this House who would like to....

SHRI M. L. SONDHI : No group, it is
the whole country.

SHRI RANGA : Let us all be united now
at least.

SHRI SAMAR GUHA : It is a national
question.

SHRI M. L. SONDHI : Even you arc pro-
bably with us.

SHRIMATI INDIRA GANDHI : This
is why 1 did not get up earlic1.

SHRI RANGA : Talk etout the wholc
lot of us.

SHRIMATI INDIRA GANDHI : We
do take & grave view of this. Even though
some mistake might have teer. made by the
constable in entering the Emtassy compound
the Chinese should not have bchaved in
such a high-handed manner. This is accept-
ed. Nobocy need argue atcut it. But 1
think the House might leave Government to
deal with the matter, as the Minister has
said, according to the law. It is not good
to take a snap decision in any of these
matters.

As far as Shri M. L. Sondhi is concerned,
I doubt if the Chinese would make such a
grave mistake as to kidnag=him. But should
this happen, I must say it will be a great loss
to the House and to India; and it will be
China’s gain.

SHRI SAMAR GUHA : The Prime
Minister has not answered the specific
question about withdrawal of diplomatic
immunity from the Chinese cfficials.

MR. SPEAKER : DR. K. L. Rao.

1838 hms.

STATEMENT RE. LANDSLIDE AND
OBSTRUCTION IN THE RIVER BURI
GANDAK IN NEPAL

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : A news
itom appeared this morning about the re-
ported land slide and obstruction caused in
the river Buri Gandak and the threat to life
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and property in North Bihar. The Chief

Secretary to the Government of Bihar
as also the Minister for Irrigation 2nd Power
were contacted and according to the infcr-
mation available with the State Govern-
ment, the situation is as follows :

The land slide has taken place nor on the
Buri Gandak river but on Buri Gandaki, a
tributary of the Narayani, i.c.,, Gandak
river at a place called Labubese 12 milcs up-
stream of Aru Ghat Baza and about 50 miles
north-west of Kathmandu in Nepal. The
land slide is reported to have caused an obs-
truction of a height of about 50 feet across
this river. It is understood that the water
is now overflowing.

The Gandak Barrage now under construc-
tion at Bhaisalotan (Valmikinagar), is 110
miles from AruGhat Bazar, and a breach of
the land slide and the resultant rush of water
is likely to be largely absorbed as vallcy
storage between Aru Ghat Bazar and
Valmikinagar. While heavy floods are
unlikely, the situation has to be carcfully
watched and precautions taken. Govern-
ment of Bihar feel that there is no cause of
alarm. They have alerted all the concerned
officers. As the floods in Gandak may also
affect areas in U.P., the U.P. Government
has been advised in the matter.

Steps are being taken to safeguard the
coffer dam and other appurtenant works on
the Gandak Barrage under construction at
Valmikinagar.

Officers of the Bihar Government consist-
ing of the Secretary, Irrigation Department,
the Chief Enginoeer, Irrigation and the Chief

- Engineer, Gandak Project left Patna this

morning for an aerial inspection of the spot
by an aeroplanc of the State Government.
They were, however, unable to fly over the
area and returned back to Patna.

One of the senior officers of the Central
Water and Power Commission is at present
at Patna and is keeping in close touch with
the State Government. The Chief Engine-
er of the State Government is flying to-
morrow to Khatamandu and join the Nepal
Engineers for further investigations. I have
offered to the Minister for Irrigation and
Power, Bihar to vist the areas, if necessary.
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1840 hrs.
DISCUSSION RE. REPORTED ATROCI-
TIES ON SATNAMI HARIJANS IN
BILASPUR DISTRICT

i g F/ AT TBTE (I9AA ) : A
wEigw, § AW 188 & I=EiA TH
FFYY FT qATT IS ATRATE 1 fAww
18STMIFITE

T O ST F1 A5
FIA T AT ALY A Ay, S e
oy faua 9T w=i Sem & fAu 2y,
st Yy Ffas a1 ad=fas g
a1 dfafga mfusrd & a7 fawft faww
Y S 4T wEaE F F fod
o foedt ST an si= AT
& are wfraq gy
T AT { AFT e faw 352 (1)
N aww feamr =Ear g, fo=s a7
e
“Fea aug wE geeq ey
aeq, faag &1 fadw aff #3m,
form a3 safus fafreag afeaa 7
T® g § 97 FgAT & f wey 93w
wET F OF e (Tw 31, W,
wfmar, fiw 17 %@, 1968)
frera €, fored 9@ 19 sy 3T 20
‘Y, 1968 ¥ wTATI, frew qag
Fut oy wzATel, agi & aETfore wavel
R gfore et fyar arem & qata oz
A I R & A OF AranT A SrgEr
Y Sy ¥ ¥ 1 § 7@ wwf w7 e
off §, ag wui el wfgw AT a8
Sn R g¥fr wifgy, |fea dusgragd
fis 17 9078, 1968 *1 757 TRW
WA & TF ATART & I I AT
oY oY o T AT SqARqT A §, T wwi
# o Yt aw T v I wifgg,
foed SE v aEcad | & wgar
gt amrwar § av frda & o
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ot ag faad (A7) : reaw w@T,
FEIT FY gL & q | oY A a5
9T § FIEr Aol gf o o gEw
qEET I9F AT A ATHERT UF e
g I AT 9T HR I 9T TEH A T
HY# fegr @r ar | g A AT qATA
IR FAE G FT AHAT g1 AR
M ATFAE TR 7T, § gAoT 59
T H @ E 6 A /W # gT 0F aTe-
I+ 7gE F W X =9 §@ 7
At fear 9@, it ag g 2w A
sfafafa awr &1 aqwm fasi & a1
T g fF SuTToreaT-—‘qraTcorar,
faig feafa & ey afuse §—-
Oy T 7 78 T AR W awd
T gord Y, W mg-wfase v
Y & fa=rde At § grafaa
g1 1 T qra«l 9% q89 ¥ o av Y,
ag faug grow ow T & W IeT
qT | ZSY ATH FTHE ¥ TG 9 TF
fordiw fadrae w342 faert 4 | 5 faee
FHET FT 5EqTE § fo S e T FTA
& ywma ¥ Az fagwa fear oman &,
g% faarod faqay ox a=f aff @
Tt ¢ | AR geer A foaw g
*1 farx farar &, ag At U7 gORR AT
o e ra &, o g g g
FHTHRTOR ¢ § | R ® gIe A
g aemeerer T ¢, Ao o e
awr firft seamr & gra O o
AW ww wr g, o fer Iaw
fearafle faeg 9x 7% aww T @
Ty 81

SHRI SONAVANE (Pandharpur) :.Sir,
1 want to make a submission. Og a provie
ous occasion, when a point of order was
raised, saying that some judicial enquiry was
going on and could not be discussed,
cven after that point of order was raised, the
Speaker ruled that lcaving aside those tcrms
of reference of that Commission, we can
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[Shri Sonavane]
speak on the facts of the case. Therefore,
there is a precedent for you and though I do
not rcmember exactly what the nature of
that precedent was, I submit that a discussion
on this subject should be allowed.

MR. SPEAKER : Can the Minister throw
some light on this ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) :
Sir, as you know, when a point of order was
raised in relation to the Bastar incident, when
it was going to be discussed, at that time it
was specifically ruled that it could be taken
up in the House despite the fact that a judi-
cial enquiry about thc incident had been
instituted. Here also, this matter concerns
a social problem and whatever be the result
of the matter after the enquiry, as Mr.
Madhu Limaye has said, it should be our
duty to discuss this matter. Therefore, |
think that the House should be given an
opportunity to discuss this matter.

SHRI S. M. BANERJEE (Kanpur) : Sir,
my point is this. Even during the coursc
of the speech, when Shri A. S. Saigal was
raising this question, somc hon. Mcmber
raised the point of order saying that the
matter was sub judice. The Deputy-Speaker
was in the Chair and he ruled that though
the particular merits of the case could not
be discussed, the case in gencral could be
discussed,

SHRI BAL RAJ MADHOK (South
Delhi) : When Mr. Kachwai raised the point
of order, he never said that he does not want
a discussion. He only said that certain
points should be discussed.

Mr. SPEAKER : Ycs.
clear,

R Ao Fro mpm (fawmage)
FeqT Wy, 4 feafr &) o w@T
MEATE | 16 ®TE@Q &1 A7 a9
frar @ 9 @ 17 $ @A FT -
#ta fawfa *wiw 386-837/uF-41/
68, fXA® 17 ®Tad, 1968 &
FAMIT AGT T 1T ATAWT #7 uqrg=-
e gE it | g 9w wiw § wrafEa
aat ® aff arm widd, [Fw gwwy
R AT @A N (AT G g o

It was made very
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MR. SPEAKER : As all of you agree
there is no difference of opinion on this.
Without going into the matter as to what are
before the judicial tribunal and so on, we
could discuss this subject. Shrimati Mini-
mata came to me to mention this matter
and they have all been pressing me for the
last one month, cver since this session began.
1 think this is a matter where, without going
into the details of the case which may be
before the tribunal, we could discuss it.
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SHR1 SONAVANE : May I make another
submission, Sir ? This item was kept on the
agenda for discussion at 6 p.m. and you were
good enough to allow other items which
intervened. So, we are taking this item after
50 minutes. This is really in your discre-
tion, but however we fecl that we should
continue this discussion not for one hour
but for two hours and a half, to be continu-
cd even tomorrow. That is my humble
submission, since this is a very scrious maiter
concerning the atrocities committed on the
Harijans.

MR. SPEAKER : Let us bear it in mind..
Onc-hour  discussion was  allotted. ¢
think it was with great difficulty that the
Business Advisory Committee fixed up the
time. It is not as if 1 allowed it. 1 only
admit things. The fixing up of the time and
the date—1 do not do it, though | must do
it —is done after consultation with all the
partics. Aftcr consultation with the par-
ties, it has been fixed. If you want some
more time and some other day, let us see.
I am not against one mor¢ hour. Eacn
now, we are late. Shri Madhu Limaye
may begin his speech. Let us see.

i Ay fama : ey WERA, AT
faemge FiT AN TAF AR qHAE
TEAT 9T § AgH IS AFAT § | AT
7@ a3T aeE § o oF frgem ¥
TAfE & AR AT AT I AF @I
fiF gaT wfauT & e AW A F
qIT AT, I AL K gH A
FT & 3 Tl N & qE9R WAQ
F T IR 2W ¥ gl 9T AR
snfeanfaal X §1 ® &1 ¥ A T
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FIT & AT F FF agT I5TE T AR
fodw & g0 AR & I 9T S
fagw syggr ufiard &t & amw fear
AT @Y & I9F A A gH AWM F SyOAw
e wwe fear | S a s &
W FHAEE-RT G wemE § o
F A ¥ T aw@ A qeH - A
e Q) @ &, N agi F Ay Al
& I YL [N AT JATR aF FQ
@ &, 3% fgems WY g8 IS o
&1 afeT oo F e § v we o
W& A A} A 5 oq faga & arL #,
I F IR F a9 adr a§ F99 &,
Tt wifen wEar #7 3fez F,
AT F qaT £, e, § qud g,
T GATT HA W &7 AT EEIY
T 9T WY O A U AR € 7 aneme
TEIIE, AT T HeAT faemer<or A1 73T
gt X & St & wem-mRw F § Afww
TR AEEE & fF O Fe & a3 A
M R & 9§, o gmEA T
@M qE A ANE T E 1 W@
qa HEE GEF AT AT-FEHE
qER FT A £ | A g A
FIFARET RA T & | 7 qg wTAW
A AT TH qH G WY § | UF -
W, @& fage so% q16 @1 @l
Heq WM § TTHTHHY T § AT F2AT0
AN @ E I Wy F famr e § e
ATY-HTY G FT L4797 § I6 T F AR
*ft fewma wwgan g fF frew 15 a9t §
= fF oo 23w § FHW T 97 W
o WY Tl aXg ¥ a1 §6 A A e
W S TR T g TE H,
7w 93w ¥ faemEge o F o
AT qeq S_RW WY & AT F{ AGHOE H7
TS 1 A 9 ATFAG GER G
2 SN g & AR AT 9w zHT
N FfwEI @ & AT
AT A AT ¥ WY TS w2 @A
[MRATE |
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HETAISE T AV ATSATET T TATHT §
TFF A WX TARIT &7 Jaq | IO G
FARE | 9T &7 |, A ATSAT
# § TRl % §B gl ¥, §%
TAGET A FoT FHAT | T AT WY AFT
TS A T IAHT qA FT HOw D
I ST wrnfee afgeee fear o
TR AT S I g < qfers
& mr) At falw F s |
FHR & g FTAT &7 § N o
afoa #t mft ff sEw FEATq AAET
# gfeamt 7 gam 4 3T 9fF 7€ wiw
gt i & 8 gafaw agr & o e,
o wfa ¥ s e § T AT R F
I ghemt 9T gwer f/ar 12 W%
faeete & SreTT U T @@ WAy -
TR AT FT GHFR & 09 G AW T
& | 7T A FIT AT, IAAT AT WAL
TR 9w T 2 fmd Al
foor & aQ% TiA 1 F@T 9T § AT
74 B wftT qEEg w1 & A
frx man wEAE fare U odR ww
I ag qTat fwa & fw S9 i & fer
& fau ag siw & fae snfge waife
gfomt @1 ag & & of 4 | "hy AR
qi¥aT ISR ¢ ATH q9IEl & &1
a1 % 1< |/ A fr gfew g Aa-
I8 9 | I9Ed FEiEEt 7 A =T
FAF 9T 99 X ANGF FT AR qg, 1T
TafeT agt 9T EATAT gaT AT I AW
faer faar o & 1 a8 qET FEE FT
ot agt Wi & 1| wife wavt & AWy
9% UF AqGg BT AW AT TqT A AT
wgfaE ) R F o & F
W 9 I ¢ fr agi X o% TR
T a9 74T 47 AfHT IF AWE AT
FT FTH FT@T 971 AT TA9) I¢ qAX
et ) ot f o Ay gfow av-
qF a9 74T § A SN Wy wgy for wwdy
arex w1 W gEE wr owAr g
..
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SHRI SONAVANE : Naubuddhas are
not Harijans. They will object.

i 7y fard : ag FB A & | ITH
favig gfaud 3 & aX § IR TTE
a9 W | WIR gRA qHE I |
Y RT TR LY | g T AE HT
T Y

SHRI SONAVANE : They are saying
still that they are not Scheduled castes.

it vy faed : N TG & W E
ag ot i & v, s wreR-fdeor
A 1. .. (smEww) . . ¥few, oF
Fodr aa Fg @E, s A= s
AWML

Y T AFY 3T & FF a8 wEr A
FT FTH F2 | WiET a1 @ 9 qred
T FIH BT T 769 92 ¥ T AT |
IG FAR FY FFET e F fard v
HE Ao JEY 91 Shfawr S F+T
Iq |7 FF M@ @Y F a9 a0
9% & FE AT ATV § | qH AT AT §,
fF gt § il M T 2 fF o
WY e B q@rad ool fedy
T 9T | JY IaHY g AT Fad
foea &7 3R yafegi 3% & fr age
0Tt Y oeTg A e Y & SR ag Frer
IRHY TRFRT 9T @ &, T AT §
ITHY ! qY I T quiEat ¥ TFT
TeirEr 3 faar 1 SR wET 6 emmay
& A0 a7 T fge | AR of@r
®Yaw fFar o w@r ) I I frer A
FOF FOq w27 AUSAI A 7€ g¥ |
F¥ 7@ W forr wufaw fear fe A ag
T %y fe & =€ FA av Ao,
& S_AW AT AFITSE &Y T FATA I3 @7

gt
ST TF TEY AN T JA Q, eqe
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wgreT, faemage e & gfmt o &
T wifa § an 99 § foest saaeh sgr
I & 3R T gaArEal & fi 7 6K
A gfomt & 9 & = fogedt &
# fues a1 & WY o anfa & Jw
F W fiF § qUEe 999 & g
TET & R 7D IHTE F ATAR 1953
F® N IT O, 1953
O sfEE e A A & aY Q@ g ar
oTg qeA gE § R 39 A |
IET qAATHGT & FTT FAA TF FAT
gam & amt fomr ardy geand § A%
feema @ fF TR w@An § W
TH | UF GSAT H 6 JAATH! AIL A ¢
T TEAT AT 1960 F §E IFH 12 AR
T fFT 1964 W gE IR QA AR AT &
feT 1967 # g€ 98H UF AT M T
Y AT-FRT Ffag aXFR F agT A
AT g% 9AH HY 9 A 7R A0
FaItaal & gra S g fe T §,
SIY STHAY U § IEH FAA UF AT
N w7 gf ¥ TN A fawge ame
Tt & for Tad drRuETQ i gAeTa T
FAAT A € | IR A agT FA AE@AT
& § o a8 ST AR & SR FHS F
foame & foms 6 21 AW & Faw o
TEETTE 15T § | AY a7 Hg-
T, TAF AR | T AW FEw v
T & #R S fF gEw 9] FeaE
TqmaT QR 15 9 | ufeq 7 R A
AT & fauy @3 & 99 F@ a4r
I+ g9y 7 e 31 & fAg @ smaw
*1 FFT AT E | QY T GIR T AT GHA
a1 AR, & TR AL A g § o
&Y wa & f Y gferr arferer Y €, S8
IR FEETY Al e R "at
FmEATFCHH A Far AT, AT
Tl gea A Y, AT Taw AR T
T8 7 Fg &, i yraw from @
¥ 79 9T faae w0 F oA frewd @
AV & gAY W@ | AfET oY F o
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FTAT AT § qE % & v W o & e
Jar gAR Hfau A e 14 § w0
T --"wf e B FE oW
a9 deqwr fAaen——ag A faer
&1 faerger a1 @ & s
F AW E, I forfiw waror firet <@ 2,
AT § gT W St dfifew S €
N fre? gu & s 7 e @ -
A A 7 ey 7 o 7@ @vi ¢

19 brs.

I a<g afqum T 4™y 15 7w
war § fir fyrgeama & faret ofy anfior &
g Tifa-arfa a1 AR A AFT FE
foaw sqEge A frar oo 1 AfEw
gieort & e, anfaafea & faems
a7 9 faed gy &wr &, S fawmw
e faew sragTe fr o @

e #Y wT 17 F g sreqwEn
X OF T § q9T ST FT T
FI FIX AT FY gAT 3N F A g
‘yAeAfaddl ATHAT T, 1955
Y amm &, A TR o a7 Fe 8
f& T # 9T faega e T @
IR TE T A F AL AR
AT 37 JHY A7E FT TG FA-
Ty AWt F fag Ay que AT qa @
7€ &, 9 g A e A 36
A aF g1 31X 500 Fo TATAT FITE |
=g ol IuTeaet wERT, AT 99 ¥ 7T
AT ag { f sregwan wv oX AWt
¥ ame w@ & fog, dfqae M 256
ura & ofcer ard @ o afend
Fme § SUF AR AIF AR g0
A Tgi T qET 7 w41 5 A
X awe AT J0fed, Afw & g o
angaT g i oo F 090w ot g&l #,
A Fa § WY ow gfom w1 9 @
AT 91, @Y aT qgH AY qg wTAAv agi
9T ITAT 9T, w39y & fE o 256
& qga g afcs ardy Y s @
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o at T aeTRl ®Y el R wiee
& a1 i wtrd-a & sreqwEr v
T ¥ fopan o 1 g A qgem g
g1

TG FTA § qah §3
F FE 791 AR aga wfuw quiaw v
T WA AT AT | FER AR A
-1 T % 7 AT AT Ahgd AR
AT W AT R W™ W P
Tfgd-—ag ofewdw &7 & @
Suicdl

fr—ga-fen s 3y W
e wwwr 1 @ fad & wrgan §
5 s & o forelt acdft-anfi §,
AT TST FHTU J AT FT 5 0F T
a1 AR 3R 727 R §F O w9
Tt ol &, 37 aT ghom sk Al
Fifaat wY awmar Sy, Iy Srafwar £y
I | gwad fod wrE Teq qATar Iy A
&Y & ATHI X FAFH 9747 A7 AR
HEH & gAY g 6 AEW AT AT WE
ard fF yft & qeart & a ¥, gfeamy
AT sfgarfadt &1 aom & a & wv
W fEaT T W@

Sg—gEt § zfomt & qer Qi
gt 9% A1 & fF Ivamer § = vty
& ot @1 gl & AT aany &
fordt g8 g &, Afew & s
T FA7aT da1 AT gfeamt w1 sredt
WG T HY F=ST THA I THTH A0S
# fadt w1 A w7 |

w@E aE A0 = oaaw § o gfe
g AT I SfoesT A} W ¥ v
g —0w o ¥, frwc aw ¥ &
ag WTHAT IT T aoee Srafy
vt & war feafa &, s & ofoomr
¥ AT 17-18 TR Afaat I
faerft wifegd | dfew o «t & o
- wfama 2 @ € gER ot § -



2367  Atrocities on

[ »ir g o |
ag = sfeqad 3 @ § DAt 7 '
sfana 3 @ & a9 a7 7 a8 ST
FTAT I @ & fF 17 afoa T @
E—aTh A1 FiRE w1 Feataat
R Nwfa F—ug T8 e T fed |
FTHT F1 74T JAT fed fF gura
S 17-18 wfawa q=w N qET 8§,
I FAHAT TG qF g IAA |
AT | —IEF AT TS T TG FT
FAF oft SRl 3 o ST S
arfed—& & 1K & [|RY AT A
AT FT @ E, FCF ot o Fwo A
e oy T8 ¥ T €, 9 fod
FT Y X S E €, HErrg A T
e |t g & fF g e srRel
TeT & T ag & g @ A A @
# f5 37 & W F 3 oo wu
T, 79 fA3 oo 1 a9 W, § 9g
Q@ @, afeF gavr &R A 3T KT FHA
for 7 s @, Tw fAd @ avE A
T S |

M IEAE BN F I F IR T
FE g oot gficaat &1 @ o T
fag frmfalt &1 s gfomt @ik
anfearfadl & suveT &, @ @96 Y &
TR { TS FAAH 64T I |

AT F g Wy o & § ag Fgw fw
AT WE NRW Y HfAT FH FT FAAH
THY WIS | a9 AT, A A A
AT AT 94T T X AE IW a9 Ao
a1 HR FF w8 T 9T IR faaw fF ARy
I F7 Feara, NwfaEr, we §, 99
T WEYEE FTEE FfAw F f@e & oY
famifar &, 97 q dfag g@R ao
IR FR, AT 0 AT F A7 AT T HT-
@ gz § fF odfag s A, i)
I TRW § G AT Iy 7oA 7 Y, o
T qATH FTFH F TR T qAOIATEY

MARCH 7, 1968

M., P. Harijans in
Bilaspur (Distt.)

AT g, I A § FAG-F09 76T W
FHrmFTmF IR AR |

N awematag wwag (fave) @
AW F T ATA T @IL )
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»fi wy fewd : 7 T § FEAT &H
dW A W T A ¥ AT qEE
m“@nmﬁmﬁmﬂ@,
& WY gfag F1 0F =F B F AX
I F FFR F7 G F g
fore & ¥ o S fed a, ag A
@I WA @ =
R A gR e N E A gmam
W AR FuEa F< | 7 fAAgH F
ATt g fF g el Y T we 1 T-
qTe g oA & fF 7 #%, afew
ag A o § 5 gt o sfeanfaa
¥ arg =g g Tfed, 39 QoA |
FEH IS HI AT TG1 | IS, TAAT
AN T/ @I AT AR |

MR. SPEAKER : Now, so many names
arc there. We will have to conclude the
dcbate today. The Mcmbers who have
given notice must be given a chance.

SHRI A. S. SAIGAL : I havc already
given my name.

MR. SPEAKER : Shrimati Minimata will
speak now. Perhaps, the hon. Mcmber
does not have the order paper of today with
him.

SHRI A. S. SAIGAL : 1 have got the order
paper. We have already given the names.

MR. SPEAKER : I will have to call the
Members whose names are printed here.
The name of Shrimati Minimata is there;
the name of Shri Bhandare is there. After
that only, others will get a chance. There is
no use blaming anybody who is in the Chair,
Here are two or three Members from the
Congress side and, say three Membes from
the Opposition side, something like that.
You will be surprised to know—I will not
tell the names—that the Members who have
spoken on the earlier subject or on the previ-
ous subject and have spoken two or three
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* times during the last two days have also
sent their names. How will it be possible
to conduct the debate ? Others may also sit
here patiently and may get a chance. I am
not making any hard and fast frule. Now,
Shrimati Minimata will speak.

dad, fadmar sw T nE
(srfi) : ey WERE, e AT Ay
g ¥ T A ¥ afa-arfa st o
sy aHY g § H it & ag Famfae
A S e & e FET AT @
AT F 1% gfomt Y /T AT fR gw
o fa= SoT FT 99 794, fFg 78 ST
AFAT T AT T 20 IT FY JTAEY F
g AT WY ZECIHT HY WU Y A Sy
TGAT AT EAqTh ¢ | 9 F W o
AW IAF AT qAFL HYAT @1 fag
FR F AU FTO-TT OrE 3 § 1
R 79 F AT FEAT 9% & fF i qeg
R F AT dA F§ A qEAT T,
g A1 I<ATE & o Iy F@F T fremv
w1 faor ¥t 7ge a1 o 77 fam
Y F #7712 7 I R @7 ¥ waw
T ALY AT 2, I GHTT 7 o Py
TA F FAC AT TE FMENE | g
T A F AT I F W wg
[t g 5 @i a ow foqw g 2 o1 fe
TEET FT @& 1 T fAw & w g
frmseAS@m R gL ITTE |

19.10 hrs.
" [MR. DEPUTY SPEAKER in the chair.)

14 arla Y §AA AT * AV F
TE TREYT FT AP A fRar
AT | THTW JTE ATE €T FE AT
R ITE TATT AN FT Y@ G WE F
AT ST R AR T F AR AT
q7 ARG ;T A o @, o wv
e | fadT i aw ) g fag
N ww g, agnfagi &1 amr @y
FaAY Y g &, oF 99 &1 gy
@ 7 & v o § f 3 e
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& TFT 7 T aEEE § Wy
21
T2 ¥ TS A9 q=T AT F a9
of@r & ARt ¥ oF srdAreE
IaR o & e aeuae JY, &
FaaTaE! Y R o § ¥ e o
T AN IR | IqH T § R
‘gt fgwg warnfial & faeg dafsa
2, T &Y &9 0% qEAT ) AT
g aY srem & 1 efeew Y A, oy
g fawar &1 e o 9% fawme-
M E AT §, T AR LG HT
W g, TTHC AT AT ;T R
ZHfAm z99! {7 1 v 99 aE
tfrfretaisia 7 A1 & faes
gT T AY gAY wer MW & w@A
free gm & & 7, Gaut 1 9 204 §,
A faua wgar & fF 4 uem § w e,
VY AET foeraT, A% o O AEY E
17 At ferg &), A AT, A frma &,
qrs G fAeET €, 39 ZE A gy
TG & A G T A FTTAE N AT
argaT-a7 fzar mar & o o gam
fF & gl &7a §, 7T F AWy
TF T FHAEY F74 € | G qAAEE;
FY gt #1 AT gX aTE ¥ A
T ATHTM 9T =A@ ¥ gafag F @
FEADTJIE | T A1, ¥ qfeearT
Ffafimi St AT @, S aw@ &
TH &9 F WA AT | T A ¥ -
T HEAT & ATH ¥ AR AL AT T NF7
av Aafsq X gu Al w fieg
AT & FAT AT AT ATfoa FQA g0
ferg o1 Fafagi # g a€ oy &
FQRE | qg & s orge o fag )

I WG, T T LATA T
4t &1 0F e @ y A qE &
s fr e fae oz 3 & o o
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[sirwelt feriteran s v e
et #7 F gfew, ot mgeT
IR g —fusinr gaand & ars
&1 T §—30 F1IE F1 31 3 a1 g
] 7 qGH | < A GGl 7w
faoft gf | g SR 0w Wi
W 9 fag 7 faawa< o snre &
F® AT | AT AT & G4t &Y o fomn
AR gr fF a7 919 s 1 @
AIRIE L Gk SR LRI R
#g1 fF 78 & 31 gamn § o 72 &
f& argx dFw fag w1 o & T A,
ST TR &9 & | 3t g & O we-
4F TFL, AL AT 28-29 T T AN
I qFH § TEY TEA 4 FATC T HY
T A A e g g, e AT
e & e AR F 97 36 4 TR
T A A | T AT ST AT g
¥ 7 o =i G A g

YT HEIEY, Qe fqg T AT a
tRUEHTHTIAL | Iav @ i gfe-
s 'y fiy & fl gwe & zEwt
FATHT B I qF EAH FT T 02T |
sar ff foamd o 3 g, o & g,
|7 19537 IZ I W | &7 1961
FdgmR A d 7 gt | WA
qdw A—gary arnlEy St A §
fardar Fiwm I 37 & fog T 9T )
IY T FIAA TT 91, 91T g TS
A faem 4r1 20 AW A I
FTATH AT ATHT FS FTLEAW 2 T |
arft T T &1 T & f o foded
1€ § IR $T a8 & o % T |
gl I FAFZL AR A Fafreec & s
&1 gewr frg ¥ & fa ot W
Fea it § A awrdy fovemar st
&\ f fermdt oft 7 e e g weTR
gu ofr § v wm on @ & I
o fedré & 3ed 7 Frg wom Ty &
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f gfcarm Ppfirmer & e g anfa i
grawr | afer 7 P o ams @ gt
TRAE FET A F 20 qW W F
I o ool fgg 7w &1 T AW
fod T g e efom e Y A @,
T foramd qqrd 7 &, AT T A
A IR A A AT g &
@, T Tt F1 OR gr § aw
a1 | e fag e s & o ofwe
I F1 9 ¥ T afF 10-15aWT
ST FOAT 9T T F wmav dav
gferm #1 faerm 3 s oy ST &
TN | §F q@ & ¢ g TIg e
T FTAT AT & THIET & AT
& | i firerw w1 waferg 9 W fe
¥ g & AR oTg ¥ At AT T A
AT 4§, THfAT FE o & @ FU

TE ATHAT RIETAT A F 19 FV AT |
T F AT A A i a3y g,
IER 15 ATOE T FIAT § ST AT
g, w7 S M, gEw o fa g,
Fg@T ot T Wz 1 19 arda Y
fran | e T aTw A, A R
& fam ww fow fr oz gen far
afeer v 18 g A g | T
smaT 19 ard@ 1 agt gfew o )
gfer &1 ¥t 9w far s | a8t X T
WX g 19 FY Y | I a1E WY IR
gfoorfl & o 9 o A7 A A o
o gfea @t @ W & Tar &
fir T fer Tk e amd W AR
T A wed ¥ fag &< gu 1 S
HY F=X F G ¥ fagar faar sk o°%
& o a9 w9 X 0| H qE AR
T WT qrea g @y gfer wa At
& ? wn gfew @k gf ft ? wiw W
¥ a1 Zfom T frd S AT Wi @
@\ i aTgw & ATy IR w R A
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ey wgie, gfaa A gea A
Tg Aifam | w9 20 T M AAT A
AT g1, TF STET F WIE WIS § gar
0T OF g W€ F | AT F1 oE-
SIS GEATAT AT | IEAATH F FIT AT |
Fgr rar § f g o fag & areer
T FT FeT 6 g g fag wmaw
T I | qig SR owe e &t
el F T AW i 1 o T §
TR IW TR H 6 AT AS F 1 T AW
F 9t q%T A 9 &g 6 qw W
RE | SFT Y GEAT 97 | HIaT H
A s a1 Afea < aefrat w1 Qg
AR F T F 9FT FIA AT | AR AT
Y fa 3212 e FT 5% faar | w3
ITE IAFT 9ET ALY | 20 AW T FQ-
a 12-1 T &7 oFo Mo F qur fF
AT qgT 7 3T AL A1 qg A R gw A
Fgr g | 20 AT FY UF JIHT AT
AT I Fgr fr Afdgmra T 7
FHEAT &1 1T & ) ag §F g agt I+
TE | T F AT A o7 A Ay A}
T I T T Ay gfewm am A
qrer G T AT A A e 9
TUT STEL NFATAG 7 J9H FAGA § A
F FmETa § Zuen A faar ) faw
20—1-68 &1 TH ITHIIT & TN A7E
UHTUF UTAT A FT T § AW TS
T, $E1 & yW qE T, 4EF A%
BT T, FEATX FITE | T8 97 T
A geaTd A | AT F FAL AT
T ST T qgt a% 6 s & g
FIE IF o7 997 &7 1 I 99 FT AN
- 2 fqar 1 FS R
A Nt f6T T ) I R
Ay g% onft wgeh & i g faerger e
g AT 79 < § IEA gV I TFAR
gae are fear | w1 25—-30 AT EATY
ST g T AT § 7 aqerar 4 g
2% | &% Ao srefed 7 sso &
T, I AT AR R AT | A
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gl I ¥ 9 qX vy fed @ 0 3
fes g ag R @& goami st
Y 9H FLOIT T4 | N@T N T=4t
FY friwr faers o 7€ & T o i
F1 3 fer 6 T & 39 g597 fAwe
AT, WH, WH | ¥F OAA AT A
§. .. (voaem) Tg mEET ST ot ot
FTFAT & | IT FATYA FY FI7 N7 9T
f& ag T & wrlt R & X sEw
9T &Y T | &W 0% § T Q1 AW
SETATS TEATAT AT AT 7 & A HE 0w
9T gT § I SqTaT fE aw srevan
| T wWifh I qa@ 9 wfEqart
& g a1 A g seaare ot
¥ I 9w AT & oredY Feearor A< faam 1.

It 17 HEQ F T AET TE-
AT 7 G aY Jq I ey frwer
T, q@ srg< Twratag & S ¥ W
foram | rafag & %% X wgr e wEy
&Y sreft S AT g ? gw W i
¥ 7 @ g fow D gfew & st
oTd o AW agr & oty 7 dsT HH AR |
o aTg ¥ g agt AT

7 |1 9uza fas ww § A ax §
fr 7g gfom s fafer 7 81, gfom
1T sreeT &, fad ) o gwm-g R
% faw 431 a vl § 9% @ | Aeq-
waw 7 snfeafadt A gfomt €
AT R T RE
fir ame forelY Brge & gt VA G A
T siw qT wT afearfedt 1 Oy
1Y § 3R FATH I AW FT RO
TR IR magadaFaw
vaEE T s § e o
ST # § ok I FWTX AW AV WY
@ TA% ¥ T4 G A § IumeEw
#gEg, 7@ 0w 7 oy oY I AT 9T
FAATY FATA AT R § |

<fi s &1 wan T R § wefag
X wfs 7 $gA gU F ¥ gAA
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[shweht fafrsran s e )
AW AYN I FH ey | A A
FT 49 U R AT §, WA FT A
T T § 9% e SR @, O
AT FY AT | THS AWTET AT AW
A gU g ] g srewarer & ey
B feam T A1 @ S qrE § § AR
T @ § Y S gATHa g a1 a9
IEAT § AT AT AR | TWH
AT 1 q oF Fagdy oft 97 aefea-
X1 ATEAT Y TS & o SR sty
faufa w1 avw fer & 1 SR @ et
R f5 oot #Qa &1 av e 7w e F
ST T g BTET AN g AR AW Y
T F I g 3 § 9 = I
§ S T AT g 2 gy e
TR §, FTR M faAT gAY o A
IR ma @ fF
fo1 % F T IA™ I F7 @T
WE ) v §9 39 I T T7F & UFo o
#1 ferar a ST Fer 5 ag gfom o
& qrg ;i A 9 g7 ow 98 3W-
arfeat &1 guia & Fgr o awar §
w@ad aRg 7 am famr gfew it 7ee
o zer< QU o T A ;WA & 1 gAY
ag a9 fivae fam gferm & qra s
ITIEAE AFIET, ATTET 9 | | T
gfem o anfeamdy /Wt &y i &1
afsre s g AT AR 7 F Tw AT
# e 7g A= wwe F@ gU A @ A
fr o onfa A TEeE 2w A qEE
s wifge T Sa-aid & dael
ave & =fge & aEE ® ghamt
R anfeanfaa # Iwfa & fag aas
afaw-y-afes s g1 Tfgn foms
TR gfom T enfeardy feffwar &
AT 93 | FY FW 99 9 T@ AAF &
IAAR FT @ & I AT N32W
frerelt A€ @Y F9-gFw e el
@ Javg W q@ | FAW F I F
0y S # foen frenlt o € 4
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# g wmw ¥ awg FE0 5 ag
AR F 99 AT 9 OF F19 F$@H
wifs 7eg B F I g §
T g fae § G 8 ) FE qE
T IUEt AT 9 Ry T s A
Hro FYo ATEo G AT FIY | TT3EA
TEATIET d § ) 7F AT AEIEEE |
T FY A g IHET F TR T
Y % sqﬁn{ Yo Yo G{Tﬁo AR
g a9 99 F 9T o1 9% 1 eI
ta FHTA T A @G A A1 QT
T ATAfET FY gET Fo &Y F, G
o & 9T
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Y Arwig T W ()
IMee WErRd, §9 fq0d UH EW &
forrr 1% T A= & forg =ar 7@t
AT | a8 A+ 7y feed anfe A e
=1 gegwgon & fom fasrayge & e
FiT F1 AF< IS & AfFA g6 =9 anT
FHEAT 9T TEAE T I =R AT
ERT @R IHFT A QAT N L
T Ay A E T
Everything must be considered in a larg-
cr context™,
7z FA UF BN @ AR F7T =T 9EAT
F @7 9v & agl &t g =nRe
faomage fasr & wfeat & 1910 &
7 a &8 7% & F gi, sofeafadi
AR Tauit & i faea qare == o
@ & zafeT Tad A FrAE a1 A
AR R AR AFB A TR !
ZTHaT 9 & qww & fww faw s
T 9 & A § S TF TEHR AT
7 2 9% 7 & faw g frem 25 9«
¥ T GETH WY GAOST FIA F FHF
gu g Su fag gw @, AT OF FI
RE 1w w A & wafsq #A
F1 FTH FE AT I A G0 R
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z2 gu fadt 1 F1gH #1 19 A w1
adf gom war &1 § 3g F e aw
F g f5 w7 To% fou £ 0 R
gl A wam S e @ R &
R AT § frg AW A @ o s
W F FF g, & it Rz W
a7 AT wvgan fvwg wE i A
mmfrmigagdakm
FUF ¥ s gw o & Ad g
T T 99 F § T9fav AR 99 7
wfeT 7@ w=T A smar € Al W
R et &1 A8 I & 1 5 aw)
@ FE TIAAFTH F A AT &
ot f el 9X O @< T g
e Miafm g o Y agar g
fopT Y ATTIfeT 3 o sy 1 qret
W|WFAgarm oA gam g | § 37 71
| A& e S faea ' 4R
qer f¥ T @t Fg fraw g ?
gafao dar f6 &7 97 71 a8 A9
o B FAA FiE aw & Af T
2| FAA & gzg afkada 78 v g
@ fom qure & oY S 7 wewt &
uF @y AEv qmfas afEad e
ghI

AT q¥EZ FY 9€ qE WA T AT
§ qera |rear g fa g ot 8 e
Wiz & S fF At & qo e g
¥ vy A e 7 9 aEAE
AT TATA AT WaT 3 g E A
ITH AT, qIAY AT @ & T I A
faeg e Ao s Wt @3 gu d o e
o A9 & ATgI0T Y IH g g Fas
AR % arg F & fa=e anfa & =wr
WERe agaat qam A g
f T wymea & Freor fAeet sfa
AT § F TEATET | Ag W IR A
§ g% @14 § g & Witw aaE q A
o s AT, T & fam o agwaT &
IY T A A T FIO I @A T
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2 a1 &t gEITe 9T §A qwar § 1 qg
Trd § @ ag € nfa-ai avel
& gxt § afew T & w7 g ol
W § W e W
Tt ¥ oot feard o ow qwe
HIT T G AT A7 qAT FAer-
AT & Y I9F 99 GRT-AT g
¢ arEmE § R ad § w3 gE o
i@ | IR & o A e § Wi
% o &t wfvm & mar 8 feeg
el of & & s & #reor 7g WY
AT § AT AT g § g QAT K
= 7 98 AR Tl W er-
9T &1 TR N9q AT X o Y, e
fag & Y A s 2 3 Y | o
AT AT FX ¢ @ AT ¢ % 19
T F1 G g & 9T O g
¢ R 9w gwy I fog # agw A
Frreframa oft #1 & g & sy & e
ZRM ATaT faaT ar ik a1k & X gu
T g1 fqg & 9% < T gu A
AT EATL T 97 WA gaT R g fag
T AT AT AT AT JAET JETAH F
aifaa faar war & ag w1 gwan fen
. . (saEET)

MR. DEPUTY-SPEAKER : | suggest
that the facts which are not certain need nog
be stated here because there will be some
controversy about it. We have to conclude

the debate within one hour,  As far as
possible, do not interrupt,

o AURT A KW F bR T gy
ATE 19 A 20 T A gAR
21 § 3T § 61 AL FURATE o<
&1% AT =St TET FARW, AYE THHIR
TEHY AT ALY AW AwAT &1 K aAr
faeger WY AT 7wEAT § | & weqw w¥W
AT § 4§ AT F® 9w g o
T &7 A Y ¢ gfeEl W) A
gfeot #1 7o 7 § afew anw &
form-form st & ra & ot g% Sgrda
s 1 WfEd, ag T § A7 Nt
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g o # faw #x geofew www
aifgd 1| agi X Sit feafs o ga=y
TR ¥ e 3w dwe fra @ F
qg ) UF FHWE F3T 7 AR I
fawifaat  wfer fFar man ar @k
I9 9 FAA FA KT qATA 4T, IAT
fawrfeaii #v aWy 99 &1 g4 a1 )
T FT UF G &7 T AN FY gfez 7
& gam faese yaer ST fgg
I qar fFar o 6 ag wwe agd
AT F TAET AT 2 | W W qREAT
9 ZFE wEAT § fa=e A w7
ifgd, & ¥ IO I3 AT fa=m FAw
Fifgd | ey oY g7 #1 god e
AT FHA-Fwmdr N aa w1 F
Y R 1 ST & I HruT FIA F
wa fwft | o A FET Tfgga
aueT #1 g7 w3 A1 gfee & g S
FEH ST AMET | F § T THEAT Y
g & g§ oA el R el Y
qAET & IEW TH FCW TifgT
A F S T e TRE & IEW
IR W 77 far @ R Fiww |
fara F2& o gaa X | gw foaw o
sy § R s afag # &3 2, 5=
g W Ay it Ay foog # gw @
TG A WY WA F AA g W Qan
21 oy gEl ® I J F, afr FeY
W |9 ¥ AR FG ¥ Fa1 o T awr
AN FT W TAA FL AT A9Y 7 §9-
% W a7z Fwen g g
SHRI R. D. BHANDARE (Bombay
«Central) : Mr. Deputy-Speaker, Sir, when
1 heard the episode that had taken place in
Madhya Pradesh, more especially in Bilas-
pur tehsil, I was shocked. This is the
-second occasion today that I am also shock-
ed when 1 hear the justification sought to be
given on behalf of Phokal Singh on what
‘happened on the 20th. ...

SHRI JAGANNATH RAO JOSHI :

No justification; not at all. It is misunder-
-standing.
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SHRI R. D. BHANDARE : I am not

trying to misunderstand you. Iam trying to
understand you. In order to understand
this aspect, if there had been no Commission
I would have told you the story, as to what
happened on the 11th, 15th, 19th and 20th.
But since thc Commission is sitting and mak-
ing an enquiry I nced not go into the details
of it. I would direct two questions to the
Home Minister. Firstly, why is it that
Mr. Pokhal Singh, who is the leader of the
Jan Sangh party....(Jaterruptions)

i g 9 T LG : I ATEH T
AR A FT A G AG § 1 9@ T
g afkes #T 9 g1 IHEy fowe
9 qg 9EH IAT AT 47 | G FT I
Y T T qaed oY g &)

it i waor FIegdr (|
Sl fY, F47 I7q foma F@ #9Y AR

A

& ? X g ATIFY 9T FT AT Ay |
IRAH A X o & fam fa g )

MR. DEPUTY-SPEAKER : Order, ordcr.
Let him continue his speech.

SHRI R. D. BHANDARE : I want to
know from the Home Minister why is it that
Mr. Pokhal Singh has not been chargc-
sheeted and prosecuted under the Cr. P.C.
for the criminal offences committed on 19th
and 20th January. Am I wrong in raising
the question that because this gentleman
belonged to a party which is in power, he
was not criminally prosecuted, but he is
simply detained so that he could be released
at any time ?

Secondly, why is it that the Central
Government has not taken up the matter
so far. The answer may be that it is because
an enquiry commission has been appointed.
May I tell the Central Government that
because the party which is in power has tried
not to help these poor down-trodden, under-
privileged people, I have reasons to ask this
question. The first question is : why is it
that the Chief Minister did not go to that
place when section 144 Cr. P.C. was promul-
gated ? The Chief Minister went and stayed
there for ten days. What happened to the
lives and property of these people during
that period ? (interruptions)
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SHRI JAGANNATH RAO JOSHI
-Can he say on the floor of the House as to
the merits of what the Chief Minister did or
.did not do ?

MR. DEPUTY-SPEAKER : He is not
accusing the Chief Minister. He is posing a
question to the Home Minister.

SHRI R. D. BHANDARE : I am not
accusing. I am asking the Central Govern-
ment about the action of the Chief Minister
and the insccurity to life of the people there
.. ..(Interruptions) These are the two ques-
tions, and the hon. Home Minister must
reply to them to satisfy the people, cspecially
the Scheduled Castes and Scheduled Tribes.

This is not the first time that an episode
of this kind has occurred. This is not of a
unique kind. Such episodes have taken
place in U.P., Bihar, Madhya Pradesh and
-other places also. . . .(interruptions)

SHRI SHRI CHAND GOEL (Chandi-
garh) : Maharashtra also. Why mention
only U.,P. and Madhya Pradesh ?

SHRI R. D. BHANDARE : Sincc the
name of Maharashtra was mentioned, may
1 say that while Shri Madhu Limaye men-
tioned the name of Maharashtra, the names
of States like U.P. and Bihar were not
meationed by him.

ot vy fowmd : &% wgrd fs A A
%, fagre &, gfem *1 s gamar

qu

SHRI R. D. BHANDARE : I am talking
of very recent happenings. . . .(Interruptions)
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MR. DEPUTY-SPEAKER : May I re-
quest hon. Members not to make interrup-
tions, as far as possible ? The hon. Member
is not accusing anybody. He is posing a
question for the Home Minister to reply.
There might be a suggestion of accusation,
but he is not accusing anybody.

SHRI R. D. BHANDARE : Only thrce
months ago a very brilliant boy was cut into
pieces before the Principal of the School in
Aligarih. This happened in Uttar Pradesh

(interruptions)
o T AT (FAT) : FW W T
T & %% A AR fGar ww

it wy fewd : 47 @& qF 7 A9,
| T A AT FE R

it g 97T  BATH : IITA AEEA,
# e wwn TE § f6 ag wer
weay fva g e ag ow s A qu N
M A | W wm g e @
T T I AR Y- AT W A%
AT IR | FG T TAEqT W7 G
ISTATATEAT g i waw § worgfa aft &
MR. DEPUTY-SPEAKER : The question
of quorum is being raised. The hon.
Member may resume his seat. The bell is
ringing. The bell has stopped ringing.

There is no quorum. The House stands
adjourned till 11 A.M. tomorrow.

19 ‘47 brs.

The Lok Sabha then adjourned till Eleven
of the Clock on Friday, March, 8, 1968/
Phalguna 18, 1889 (Saka).
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